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LOK SABHA DEBATES

LOK SABHA

——

Monday, Apnil 17, 1978/Chaitrg 21,
1800 (Saka)

——

The Lok Sabha met at Eleven of the
Clock

[Mr Sreaxer in the Chair]
ORAL ANSWERS TO QUESTIONS

Rural Students selected for Scholar.
ship ynder National Talent Search
Scheme

*740 SHRI BHAGAT RAM Wil
the Minister of EDUCATION SOCIAL
WELFARE AND CULTURE be pleas-
ed ty state

(a) the number and percentage of
rural student; who are selected for
the award of scholarships under the
National Talent Search Scheme of the
National Council of Educational
Research and Training since the hegin.
nming of scheme year.wise and whether
their number 13 negligible,

(b) if so, what steps are being taken
by Government to ensure that proper
proportion of scholarships goes to
rural students, and

(¢) whether the National Council of
Educational Research and Training
wil] be asked to modify their selection
procedures in such 3 way that the
602 LS—1

2

rural students get thewr due and pro-
per share?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR PRATAP CHANDRA CHUN-
DER) (a) An analysis of the 203
awardees selected in 1976 for scholar-
ships under the National Science
Tealent Search Scheme indicates that 18
candidates (61 per cent) were from
rural areas Information about the
previous years 15 not available as no
such analysis was made earlier

(b) and (¢) BSince these scholar-
ships are awarded purely on the basis
of menit Government do not propose
to give any kind of weightage for
selection of candudates for this
purpose

SHR! BHAGAT RAM It 1s a well
established fact that talent ;g evenly
distributed throughout the country
From the reply it 13 quite clear that
NSTS scheme tends to leave out eighty
per cent population out of which 1t
cshould have skimmed the talent In
wview of this, I would like to know from
the hon Mimister whether the quota
system would be adopted according to
which the scholarships would be given
to a State/Union Territory in propor-
tion to its population Then there can
be a districtwise quota in proportion
to rural and urban population

DR, PRATAP CHANDRA CHUN-
DER The number of scholarshipsis
not very high In 1977-78, the pro-
posed scholarships are only 350 for
class ten and hundred for class eleven.
I understand that there are 352 dis-
tricts and on an wverage, we cannot
have more than one per district if the
suggestion of the hon Member is
taken I am afraid, this suggestion
cannot be accepted
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SHRI BHAGAT RAM: Will the
contents of tests be such for rural stu-
dents that the solution to the problems
posed would be available in the rural
environment?

DR. PRATAP CHANDRA CHUN-
DER: As I said, this scholarship is
open for finding out the Nationul
Science Talent. This Question is in
respect of the places of habitation of
the students. Anyway, formerly there
were no data available because in the
form ne such personal data were pro-
vided. We were on the Ilook-out
whether that was possible. Now some
are provided. I cannot give any as-
surance, but we can see if we can in-
crease the number of scholarships
later, so that more children may be
involved in this.

ded ewfic fog : W@ R
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Eajasthan Canal

*741. SHRI K. RAMAMURTHY:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleaseg to
state:

(a) whether the original estimate
of Rs. 184 crores for the Rajasthen
Canal Project has gone up to Rs, 420.85
crores on account of delay in the com-
pletion of the project;

(b) if so, the reasons for the delay;
and

(¢) how such reasons are being
eliminated now?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) to
(c). A statement is laid on the Table
of the House.

Statement

Rajesthan Canal Project which was
estimated to cost Rs. 184 crores, in-
cluding share cost of the Beas Project,
in 1083 is now expected to go up to
about Rs. 480 crores due to several
reasons including genera] increase in
the price level of labour, materials
and equipment; increase in the share
cost of the Beas Dam at Pong; change
in the scope of the Project with the
introduction of Loonkensar..Bikaner
Lift Scheme; provision for lining of
branches, distributories and minorg to
minimise water losses; as also long
period taken for completion of the
Project. In the earlier stages, the
progress on the Rajasthan Canal Pro-
ject had been slow inter glia due to
constraint of resourceg and non-
aveilability of adequate quantities of
water during non-Monscon perids for
drinking and construction purposes due
to absence of a storage dam on Beas.
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This s no longer the case. Against
an average annual expenditure of over
Rs. 48 crores during the five-year
period preceding the Fourth Five-Year
Plan and gn annua! expenditure of
about Rs. 8.5 crores during the Fourth
Five-Year Plan, the expenditure dur-
ing the first three years of the Fifth
Five-Year Plan haz been about Rs.
63.43 crores and the expenditure dur-
ing 1877-78 is likely to be Ra. 30 crores.
With the considerably stepped up out-
lays, the engineering works on Rajas-
than Cana] Project are expected to be
completed by 1983-84.

SHRI K. RAMAMURTHY: It is
very regrettable to note from the
statement laid on the Table of the
House that the Rajasthan Canal Pro-
ject was taken up in 1963 and the
munister hag stated in his statement
that 1t is expected to be completed by
1983-84, 1.e. nearly 20 years for a pro-
ject with un outlay of Rs. 184 crores
as originally planned. This happened
due to the people who are sitting in
the Planning Commission or some-
where In...

MR. SPEAKER: Kindly come to
the question

SHRI K. RAMAMURTHY: Yes,
Sir, I am coming to the question. It
is very regrettable and the constraints
mentioned by the minister in his state-
ment, would have been expected even
at the time of the planning itself.
May I know whether the Planning
Commission has sanctioned this en-
hanced estimated cost of Rs. 480 from
Rs. 194 crores and whether the minis-
ter will assure the House that this

the country. There were many con-
straints in the way and there have
been revisions wlso. the signing
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time was epproximately Rs. 184 crores.
The share of the cost of Pong Dam
and Hariks Barrage was Rs. 44 crores.
And then, subsequently, in 1970 again
a revision was made because of cer-
tain reasons. Now it was thought pro-
per that to conserve the huge losses
caused by unlined canal because it
hag to pess through a desert area, it
was thought fit that the branches, dis-
tributories and minors should all be
lined. So, the expenses on lining and
also the expenses of this dam had in-
creased. So, the total expenditure has
also increased according to the second
revision in 1870.

MR. SPEAKER: This question is
only two-fold. One js, has the higher
amount been sanctionedq by the
Plenning Commission? The second is,
are you assuring that it will be com-
pleted within the time fixed.

SHR] SURJIT SINGH BARNALA:
Sir, I have to submit that for Stage I
Rs. 176 crores have been sanctioned
and about Stage II, still a revision has
been made and jt is still under the
consideration of the Rajasthan Gov-
ernment and has not been finalised yet.
But I would submit that it would be
possible to complete this project
before 1083-84.

SHRI K. RAMAMURTHY: The
-hon, Minister has stated that some
portion of the amount has not been
sanctioned go far by the Planning
Commission because of some addition-
al expenditure being expected. So,
thig is the way of our Government
machinery’s approaching the Plans
and the finalismtion of the construc-
tion of thig and other projects, The
hon. Finance Minister in his Bud-
get speech last year had, gtated that
delay in the implementation of the
projects has led to much more cost
than was originally envisaged. This
is a very important dam ws far as
Northern India is concerned. I
would like to know whether this can
be taken up on a war footing
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urgency and whether the Minister
will again assure the House that it
would be taken up immediately with
the Planning Commission and the
completion will be done shortly,

SHRI SURJIT SINGH BARNALA:
Sir, the project is not being delayed
for the lack of funds. Funds ere
available and have been allocateq for
the whole of this year. For next
Yyear also Rs. 30 crores have been
allocated and the work is in progress
in a big way on the project. While
the project is going on, it js found
that certain alterations are needed.
That ;s the only thing that is pend-
ing now.

=t dtwa T Aew ;¥ TTORET

st & FreYy ardr Prar frarg
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SHRI SURJIT SINGH BARNALA:
The Loonkansan-Bikaner Lifer
Scheme providing some branches,
distributories and minors was taken
up and that is a part of this project.
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I will look into this matter and
make an enquiry into this.

Report of F.AQ. on Fall in Food
Prodoction

*744. SHRI JYOTIRMOY BOSU:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether as per latest FAO
report, India is among the 48 “seriously
affected” countries where food pro-
ductjon per person decreased by 0.4
per cent durlng 1970—76; and

(b) if so, the facts thereof?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
and (b)Y  The FAQ in its review on
“The State of Food and Agriculture,
1977" circulated at the 19th Session
of the FAO Conference held in
November-December 1077 indicated
that the average annual food produc~
tion per capita during the period
1970-76 in the 45 Most Seriously
Affected (MSA) countries including
India declined by 0.4 per cent. This
fali is accounted for mminly by the
low growth rate of 1.4 per cent in
food productjon in the MSA countries
of Africa; in the MSA countries of
Far Eect also the rate of growth was
only 2.0 per cent. There are, how-
ever, indications that the rate of
growth of food production jn the
MSA countrieg during 1074—76 was
higher than that during the previous
triennium 1971-73.

SHRI JYOTIRMOY BOSU: The
Economic  Survey for  1977-78
clearly indicates that the per capita
nett availability per day for cereals
hag declined from 4202 grams to
3854 grams in 1977. For pulses, from
471 grams it came down to 40.1
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grams; and it has now come to 433
grams. And the total from 4678
grams in 1972, has come down to
4387 grams. Will the hon, Minister
tell us why, in spite of the huge
money that has been spent on agri-
cultural research and on the Agri-
cultural Research Institute—and such
a lot of claims being made—and in
spite of the budget for thig year be-
ing Rs. 51 crores, the situation is so
miserable gs this?

SHRI SURJIT SINGH BARNALA:
The question relatej to the FAO's
report on Most Seriously Affected
areas, to which I have replied. My
hon. friend has now mentioned some
other report, which was not men-
tioned in the question. T would not
be able specifically to answer that
question. But I may say that the per
capita nett production in the country
is increasing. For example...

SHRI JYOTIRMOY BOSU: This
js from the Economic Survey of the
Government of India. He js supposed
to know gall these things.

SHRI SURJIT SINGH BARNALA:
You have not mentioned it specifi-
cally in the question. Otherwise...

SHRI JYOTIRMOY BOSU: Is it
necessary to do it even for the
Economic Survey of the Government?

SHR1 SURJIT SINGH BARNALA:
The per capita nett production is in-
creasing. In 19868-70, the per capita
nett production was 161 grams.

MR. SPEAKER: Only Mr. Bosu
can remember all that.

SHRI SURJIT SINGH BARNALA:
This year we are expecting & per
capita production of 170 grams.
{Interruption)

SHR] JYOTIRMOY BOSU: In re-
gard to the per capita availability of
certain important articles of con-
sumption, I have given figures for
pulses and cereals and their total

CHAITRA 27, 1800 (SAKA)
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consumption. For edible oils, it was
85 in 1970-71; and In 1976-77 the
production was for 3.2. For 1970-T1,
for vanaspati, it was 1 gram per head.
It has come down to 08. During
1970-71, for sugar it was 7.3 and it
has come down to 6.1. I am again
wanting to know from the knowled-
geable hon. Minister as to whether
he keeps track of these things, be-
cause he js only the trustee of the
people in thte matter of agricultural
production and of making things
available to the people—which the
country has failed to do, in spite of
all this fanfare—I 4m repeating—and
tall claims by scicntists doing agri-
cultura]l research.

SHRI SURJIT SINGH BARNALA:
The per capita total production of
major oil seeds has declined, I would
admit. In 1869-70 it was 143. In
1975-76, it was 16-point....

‘MR. SPEAKER: The question is
different; the answer is different. He
has gone out of the guestion,

SIIRI JYOTIRMOY BOSU. S.r, will
vou dispassionately tell the Hnuse

whether 1 am doing service to mv pub-
lic?

MR. SPEAKER: You are doing it:
but not in the proper way le;ause
vour question 15 one thing. You. sup-
plementary 1s another,

SHRI JYOTIRMOY BASU: I have
to ask for an arbitrator.

MR. SPEAKER: You are doing ser-
vice. ‘There 15 no doubt about it

SHRI SURJIT SINGH BARNALA:
The per capita total production of
oil seeds had decreased in  certain
years, and it had irftreased in certain
other years. For example, in 1975-76
it has increased to 21.6 kilogrimes per
head. In 1976-77 it declined to 12.6
kilogramg for certain reasons. It
is almost static with slight increase or
decrease. The production of potato,
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fish and other things have increased.
For example, potato had increased

MR. SPEAKER: Both of you are
talking about quite different things.

SHRI JYOTIRMOY BOSU: The
hon. Minister in his wisdom has tried
to misland the House.

MR. SPEAKER: The question was
totally about the FAQ Report, Now
you are on a different report.

SHRI JYOTIRMOY BOSU: FAO
Report has anticipated food produc-
tion ..,

MR. SPEAKER: I follow that. It {s
too wide a question. Put a separate
question.

SHRI JYOTIRMOY BOSU: If in this
forum that question cannot be asked.
I do not know where it can be asked.
The hon. Minister has made certain
tall claims. For pulses, nuts and oil-
seeds, the requirement jgy 83 grams
per day, the actual consumption s
65 grams; similarly, for green leaves
the requirement is 114 grams and the
actual consumplion B8 grams; for
vegetables and fruits the requirement
is B5 grams per day while the actual
consumption is 6 grams. For fish,
meat and eggs the requirement is 125;
the actual consumption is 14. What is
this?

MR. SPEAKER: Good learning, but
not relevant,

SHRI BEDABRATA BARUA: Ac-
cording to the FAO, one of the
obvious reasons why in this country
continuously the per cepita availabi-
lity or production has been always
very low in our primitive agriculture
and our incapacity to supply water in
certain areas. The result is that a
large part of our areas are unirrigated.
It iy stated that the Gange-Brahma-
putra area, if irrigated, is capable of
feeding the whole world. May I know
whether the World Bank team has
brought it to the notice of the Gov.

APRIL 17, 1978
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ernment that the Brahmaputra valley
itself has almost inexhaustible sources
of water? If so, what steps are being
taken to utilize the water resources?

MR SPEAKER: It does not arise out
of this question.

SHRI V. ARUNACHALAM: One of
the reasons for poor production iz the
inadequate allotment of funda for the
development of agriculture. May I
know whether the Government |is
aware that the Estimates Committee
in its 12th Report has stated that the
allocation of amounts for major and
medium irrigation projects has been
reduced considerably in the Plan peri-
1ods? If so, will this Government
come forward to allot more funds for
wirrigation?

MR. SPEAKER: The main question
ig a very lhmited one. This does mot
arise out of that,

SHRI V. ARUNACHALAM: Inade-
quate allotment of funds is one of the

reasons for poor production.

MR. SPEAKER: It is a very impor-
tant gquestion, but it does not arise
out of this.

SHRI CHITTA BASU: In the
course of the reply the hon. Minis-
ter has quoted certain figures, saying
that the production of gram and
other varieties of agricultural pro-
duce has increased, May I know, in
the context of the reply of the hon.
Minister, whether he does not agree
that even then the per capita produc-
tion is lower than in other advanced
agricultural countries of the world?
If that is so, what particular steps the
Government propose to take in the
matter of further stepping up of per
capita production in Indian agricul-
ture?

§HRI SURJIT SINGH BARNALA:
Again, it is a very wide question.
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MR. SPEAKER:
Questions. One is whether the per

*745, SHRI C. K.
SHARIEF: Wil] the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to lay a
statement showing:

(a) whether 1t is a fact that Central
Government are glving grants to the

States for the opening of schools in
rural and backward areas;

(b) if so, what is the amount of
grants given to the State of Karnataka
for this purpose during the last three
years,

(¢) the detalls regarding the multi-
purpose and ofaer schools opened In
the State; and

(d) the details regarding the amo-
unt of grant which has so far lapsed,
if any?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATAKI): (a) Central Government
do not give separate grants and aid
to States for the opening of schools
in the rural and backward areas. The
Central assistance is given as block
grants for the State plang as a whole.

(b) to (d). Do not arlse,

SHRI C. K. JAFFER SHARIEF:
Education is now in the Concurrent
List, but in many of the rural parts

them for this purpose? If so, what
i{s the aflotment made and ‘what
are Government's broad outlines on
this matter?

SHRIMATI RENUKA DEVI BARA-

has been brought forward to take
to the Concurrent List. 1t Is still
the State List, and it is the primary
or direct responsibility of the State
Governments to open schools in the
rura] as well us backwprd sreas. The
Government of India only gives th
States grantg as block grants in their
plans.

SHRI C. K. JAFFER SHARIEF:
Much has been said about Urdu, but
for the children of the minorities
living m the rural and urban areas
there is hardly any scope to get their
education in Urdu. So, may I know
whether the Government while giv-
ing grants to the State Governments
will gee that allocation is made parti~
cularly for the development of Urdu
for the benefit of the children of the
minorities?

SHRIMATI RENUKA DEVI BARA-
EATAKI; ‘Though this question is
not related to the main question, so
far as Urdu is concerned, we Are
giving guidelines to the State Gov-
ernments for its development and
tneuumthlachnohhm“ﬂm
States. So fer as the development
of Urdu is
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a national committee, the Tarakki-e-
Urdu Board, through which we are
trying to develop the language,

SHRI A. SUNNA SAHIB: May I
know whether the State of Kerala
has been included in the grantg list
and if so how much hes been granted
to it?

SHRIMATI RENUKA DEVI BARA-
KATAKI: Al] the States are included,
It is in the State Plan. It is not
possible for me to say now how much
Kerala has been given.

st QRO : IS AN AAT
FZTT0 &Y A1 &, TT60 AT WY
g N fred gu @ g eAd
ayw i fear yn ¢ W oy
A AAEET ® g T faw
T B CAwr o WAy ?

SHRIMATI RENUKA DEVI BARA-
KATAKI: It js the policy of the
Janata Party Government to help
the backward areas as much as possi-
ble. The Planming Commussion are
doing an exercise on 1t as how the
backward areas can be helped ;n this
matter,

vfe 7w wmim & wwe

749, ST wePTCN ATTE @ AT
vl foerf 7 og 747 &
T st f

(%) = &7 a7 qF ¥fw g
wrdvr & w57 fear mar §;

(W) 38 Frerdr o ey
weETi W weTeAT qen wn g
L 104
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{m) wer w7 fox wwC ¥
fipar mar § ?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (BHRI
SURJIT SNGH BARNALA): (a) to
(e). The Agricultural Prices Com-
mussion was constituted with effect
from 8-i-1965 by a Resolution of the
-Government of India. The sanctioned
strength of the Commussion consists
of a Chairman and three Members in-
cluding Member Secretary. One of
the posts of Members is now vacant.

Ag presently constituted, the Chuir-
man and the Member Secretary are
economusts while the second Member
hag been appointed In pursuance of
the recommendations of the National
Commussion on Agnculture in order
to include jn the Commission a non-
official with understanding of agricul-
tura] production and consumer pro-
blems. The appointments have been
made with the epproval of the Ap-
pointments Committee of the Cabinet.

st weit Ao Amw ;w4
a7gre ¥ 78 wrare arar ¢ e femy
¥ st ad W ¥ guam ¥
WA AT AUT W FHAT F wqS
7 gfr-grsr ¥1 qeq g fapar ordan ?

ot goorte fag woren : oY WA
gl v ¥ g g qfmfdT ¥
wind fay o3 §, g8 og T AT
AT Frer § W13 RIAE wrrAEE T
w1 AT ATAT |

MR. SPEAKER: He wants to know
whether the cost of production is
taken mnto account.

SHRI SURJIT SINGH BARNALA:
The cost of production 1s also taken
into consideration when the prices
are fixed.
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MR. SFEAKER: He wants to know
ag to what sre the names of the
persons of Agricultural Prices Com-
mission,

SHRI SURJIT SINGH BARNALA:
Dr, Dharam Naruin, Chairman, Dr.

(Mrs.) Thamarajakshi, Member
Secretary and Chaudhari Randhir
Singh, Member,

wt et srreTaer AT @ € WG A
®T 57 1965 T gWr av1 ¥ 9y I
wrgAt z fe et A wwd A e
# frafer w1t ¥ 7€ § W7 wH
femrt ¥1 mdr whafafee w1 ad
var war §, foaTT v v ¥ W
ii mquﬁ#ﬂﬂ’t‘!‘iﬁtfﬁ
feqmT €Y q1E WA g !

T & § TeErT A Ag W T
a1} g Tsaafagiady £ Fima
120 w7 9fa fires wiv go A s wladr
7 125 say 9f= frem a7 ¥ ¥ fog
gt 911 & ar wsrAar qgar g fr
ATETY 3§ IR A7 F1 F}4Y TG AR

MR. SPEAKER: The recond ques-
tion does not arise.

SHRI SURJIT SINGH BARNALA:
Chaudharj Randhir Singh was taken
as egriculture representative and he
is still a Member.

SHRI S NANJESHA GOWDA:
This Agricultural Prices Commission
has done g great blunder in fixing
the prices without knowing the back-
ground of the agriculture. I do not
want to blame any individual there
or any Member there. I think, there
is no farmer at all in that Commis-
sion. The problems of the farmers
must be understood while fixing the
prices. They must take into wecount
the cost of production. But they get
detalls from universities or somewhere,
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A farmers' representative is very
necessary in the Agricultural Prices
Commisgion.

Another thing jg that we have seen
that the fixing of prices of so many
industrial products is done on the
basig of their cost of production.
Here, the farmers have to see towards
the sky and Government. Do you
call for the udvice of the Farmers'
Federations in order to have a com-
parative study of the prices to be
fixed? Will the Mimster look 1into
these things before announcing the
prices every year?

SHRI SURJIT SINGH BARNALA-:
Sir, the opinions of the Farmers’
Federations are also taken into con-
sideration while fixing the price, In
fact, the question does not relate to
this The question was relating to
the constitution of the Agricultural
Prices Commission,

SHRI ™M SATYANARAYANA
RAO: Whether the Mimister ;5 aware
of the fact that the farmers are very
much agitated over the prices because
they are not getting remunerative
prices at all. In this Agricultural
Prices Commuission. the members are
only from officer's cadres except of
course, Ch Randhir Singh, who 1s a
Member. Whether the Minister is
going to consider the suggestion that
a non-official ghould be made the
Chairman and majority of the mem-
bers should be non-officials, Even
Members who are nominated to this
Commusgion are from North who are
interested more in wheat and they
are neglecting the South as far as
rice 15 concerned. I want to know
whether he is going to nominate any
person from south, particularly from

rice-growing States, to thig Commis-
sion,

SHRI SURJIT SINGH BARNALA:
I think, Dr. (Mrs.) Thamarejakshi is
from south., There is no guestion of
south or north....
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BHRI M. SATYANARAYANA
RAO: What gbout non-official?

SHRI SURJIT SINGH BARNALA:
Chaudhuri Randhir Singh js a pon-
official. T would submit that it is
not only south that produces rice,
In fact, rice surplug States are in the

SHRI M. SATYANARAYANA
RAQO: Whether it is from south or
north, 1 want to know whether from
rire growing States, he iz going to
nominate somebody.

SHRI SURJIT SINGH BARNALA:
So far us rice-growing States are con-
cerned, 1 would submit that porthern
States are surplus in rice, Punjab,
Haryana and Western U. P. are the
surplus States. They are more wor-
ried about fixation of higher prices.
Other States are mainly rice-produc-
ing and some rice has to go from
these States to other States.

MR. SPEAKER; His question was,
whether you are nominating some-
body from rice-growing States so that
their case may also be considered.

SHRI SURJIT SINGH BARNALA:
Chaudhuri Randhir Singh comes from
wheat as well as rice growing area.

oY v fay : wrAw A, &
a'dr oft ¥ ag wear wg fe et o
Y F w agwy o § N §
o § MR g AN A §T A
T wenly) wufag oft Mo g
w1 57 7wy ¥ vafe oty Q¥ wyrwTy
I 43§ oft Furw & fieferwm ¥ ft oy
/% & i forf sifeews o1 6 o
aft ) & yodar s Ay wfw
it ¥ fir woit aga PART & FET
wrfieg, T Ay AT FR W P w2

ot goie fag wovrery ;. ol Y
ar wirt frarz ft {1
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SHRI T. A. PAI: The hon. Minis-
ter hus quoted Punjab, Harsyna and
wesiern U. P. as yice-producing
States. May I bring to his notioa that
they are riceproducing States, no
doubt, but for them rice is a cash
crop whereas for most of the rice-
growing areas in south, it is the main
food crop; Therefore, a distinction
between the prices has got to be
established between a cash crop and
a food crop. Otherwise, those who
are growing rice as a food crop are
made to pay a very heavy price for
doing it,

SHRI SURJIT SINGH BARNALA:
It is a suggestion to be taken into
consideration.

Preservation of Heritage of Kumaow

*750. DR. MURLI MANOHAR
JOSHI: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state;

(a) whether it is a fact that some
anclent temples in the district of
Almora in Uttar Pradesh are rich in
cultural heritage;

(b) whether it is also a fact that i
the recent past some statues of im-
mense archaeological value and his-
torical importance had been taken
away from ancient temples of Jagesh-
war and Patal Bhuwaneshwar in the
district of Alfiora (UP.) by antique
smugglers; and

(c) if so, the steps taken or propos-
ed to be taken to preserve this hen-
tage of Kumaon and fo save it from
unscrupulous elements?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURB
(DR. PRATAP CHANDRA CHUN-
DER): (a) Yes, Sir.

Varloug groups of temples at Jage-
shwar, Baljpath, Katramal end
Doarahat have been declared as of
national importance,
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(b) Ten sculptuss and one bronze
image of Ponarzja were stolen from
the tamples at Jageshwar. The last-
named immge was, however, subse-

ment has no nformation about the
theft of sculptures from the temple
at Patal Bhubaneshwar which ig not
a centrally protected monument,

(¢) A Conservation Assistant, post-
ed at Almora, looks after the repairs
and maintenance of these monu-
ments. Besides, four monument at-
tendants have been posted at Jagesh-
war for watch and ward duty.

DR. MURL] MANOHAR JOSBHI:
Now, Sir, from a large number of
ancient temples, pieces of sculptures
were taken from this part of the
country during foreign invasion to be
kept under protction and other safe
custody. Now the Miruster says that
they have grouped them—some of
the temples of national importance.
1 would hke to know whether g
detailed survey of Almora and other
neighbouring hill districts was made
8o as to come to a conclusion that
these are the only four groups In
that district; if a survey has actually
been made what are the other tem-
ples in other districts and what are
the steps which the Government are
taking to protect those monuments?
Whether the immge of Sun at the
temple of Katarmal the swya
patrima, as they said, was glso miss-
ing from that temple and has not
yet been restored and hes not yet
been traced; whether the image of
Pormmraja from Jageshwar, which is
one of the 12 jyotirlingas in this
country, has not yet been restored
to the original place of the temple
and is lying somewhere,

DR PRATAP CHANDRA CHUN-
DER: Under one gupplementary, the
hon, Member has put a large number
of gupplementaries. It is very dim-
cult for me to remember all these
questions. However, I would like to

say that under the State list, that is
List 2, item 12, are the ancient und
historical monuments snd records,
other than thkose declared under law
made by Parliament, to be of national
importance, are provided. Therefore,
of the monuments which are general-
ly in the charge of the State Govern-
ments, now after making proper en-
quiries, certain monuments have been
declared to be of national monuments
and I find that six such monuments
in that area have been declared to
be of nationa] importance. They are:
temple group at Jageshwar—1; at
Baijnath—2; at Katarmal—3; at
Dwarahat—4; at Champahat—§ and
the remains of a few temples and
the inscribed machinery at Gangahat
——8. Those which have been taken
over by the Archaeological Survey of
India, we are trying to protect them
and we have engaged more person-
ne] for downg so.

DR. MURL] MANOHAR JOSHI:
Whether the 1mage of Ponaraj has
not been restored; whether the image
of Sun gt Katarmal is also missing
and has not yet been restored

MR. SPEAKER: Does that temple
come under the temples which are
declared to be of national import-

ance?

DR. MURL]I MANOHAR JOSHI:
Yes.

DR PRATAP CHANDRA CHUN-
DER: I would like to have a notice
for this question. I have said, only
one bronze image of Ponaraja was
stolen and recovered by the Central
Burau of Investigation.

DR. MURL] MANOHAR JOSHI:
I want to know whether it has been
lying somewhere or whether it has
been restored to the temple,

MR. SPEAKER: He wants g notios
for this.

DR. MURLI MANOHAR JOSHI:
‘Whether the University of Kumaon
and the State Government have ap-
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proached the Mimfiastry to heve a
museum -especially in Almora sp that
all these monuments and idols and
other sculputures can be housed
there and a large number of tourists
who come there can also visit there
and see such things. They can also
be kept well protected because now
they are scattered sometimes ot one
place and sometimes at another place.
It is difficult to protect them because
these are hills. We do not have ade-
quate machinery to protect them.
Have you received any such proposal;
if not, whether the Government are
themselves thinking of having a
museum?

DR. PRATAP CHANDRA CHUN-
DER: I will respectfully submit that
this question doeg not arise out of
this. I require again a notice, 1
hope the hon. Member will not be
annoyed with me because here I do
not have any notes gbout this.

wfrer & s wwre &Y wifar 7 g
Fak fro s ¥ W T W §,
T ATARTE qET WA
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ot g W wow : wee AR,
R ym w1 I umar) @ W
v frde af iy g7 dwew
T N wrer ¥ giwat wo s fakel
Famsdw rwfirmdge
T TwF W 7§ Wik §o s
T WY Tk & gf oY § 1 & o
wTEaT §—For wnit & OF wrd ey §,
¥ fawrs A wrdargy gf &, W
HHIC 39 wpee § WX wiwew & dar
T &, wuk fad "mETe W owO
ameet &7

MR. SPEAKER: Don't go on add-
ing pnew supplementaries. You can
have only one supplementary. You
cannot have an additiona] supplemen=

tary.

ot FEAER WEWT | W9 W31,
g gt gt w1 A ¥ @
gafax & ¥=39 ox ff "amw 9T
LUl Al

ToumE T W : HF w31 @
fie ifcar a2 w33 & forg 7o wifowy
T @ § W Ew R Ow # R
gart areafows g% ¥ warar, ot
vt iy qfEgt ag ¥ 9
% wifew wT @ § sy O & fag
g wen fradie v gt
&% w1 fY OF ureedy wgi qX 1 ¥|
azg #t ¥ Nfeat ovfr af §

oft g Wy ;- AgEq,
¥ gare W warw fee Ay smar

MR, SPEAKER: Your question has
been answered.

SHR] SARAT KAR: The hon. Min-
ister has said that they are taking
interest only in monuments and
things of architecture which are of
nationa] importance, But these things
have acquireg great international im-
portance because all these monuments
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and small architecture are bemng
smuggled away to foreign countries,
and our country js full of such archi-
tecture and antigmthes, specially
Orissa 15 a land of temples May I,
therefore, ask the hon Minister whe-
ther, to do justice to al] the valuable
monuments and materials of antiqui-
ties that we have by creating a new
machinery o1 & new Directorate so
that thece things can be protected
The matter should not be taken light-
ly because these things may not have
acquired national importance accord-
ing to mim but they have acquired
internaticnal mmportance and these
things are being smuggleq away from
our country

DR PRATAP CHANDRA CIIUN-
DER As a student of ancient Indian
history gud cultute I can gesure the
hon Member that we are not taking
things Lightly, we are trying to do our
best But under the Constitution
the task of protecting monuments is
divided tetween the Centre and the
State Gecveinments It 1 the pri-
mary re-ponsibility of the State Gov-
einments to look after these temples
and other pieces of architecture Only
those which are declared to be of
national importance are under our
scope, and we are trymng to do our
best

ot Ty fawrdt & A
ol o & s s g Fe aearmrr
¥ fol w7 oY aw war fem &
o v ¥ frgr &7 et o W1
mRem @t gty
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o ¢ wafal & fafewy w0 ¥ g
st wmgat g fe smomror ¥ e,
R #Y wRT @A & v, o ¥
o ¥ & wRw fer o T W
qfcomy frardy ?

W AT wr wr - ¥ oF e
T AR §—FB WA g FAwAT
¥ ox swoet g€ o, I@ s o
ag Wt a1 fir frerelt e w0 g 2
W I owed ¥ fou gw fead
a5 g7 ¢ AR frw a@ & aw I
% ¥ fr waw B 31w A
7 7w yue w7 @ ¢ e sersmrer @
WIT S Y A T gw faer g

ot TrET Gy oy wEET
7 ST AT A ALY WA |
MR SPEAKER Next Question

Funds for Giri Institute, Lucknow

*752 SHRI HARGOVIND VERMA
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state

(a) whether ‘The Giri Institute of
Development Studies”, Lucknow has
been gyven funds for special ctudies
and

(b) of so0, the amount given for the
purpose and the subjects for study of
which this amount has been given?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR PRATAP CHANDRA CHUN-
DER) (a) and (b) A BStatement 18
laid on the Table of the House



27 Oral Answers

to the information furnished by
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ICSSR, the amounts received by the Giri Institute

ofDafdnpmmn%mdlu. Lucknow for special studies and the subjects for which the grants have been
given are as under :—

Serial  Year Subject Authority giving the Amount
No. grant
1 1973 Problems of select Urban Handi- Planning Commimion 2,57,969° 95
craft of U.P. ’
] 1974 Collection and Collation of Indian Council of Social  15,000' 00
and Documents—All India il-  Science Research
waymen Federation.
3 1975 Financing of Chikan Industry in Indian Overseas Bank, 3,250° 00
Lucknow. Lucknow.
1975 Pilot 1 ive Rural Employ t Ministry of Agriculture 18,000 00
s g Project. Government of India. !
1976 Studies om Regional Patterns of Planning Commimion T80 60
. g Agricultual Development  of el
'6 1976 lﬁx‘cl cy on Industrial Mlnm of Labour, 7,000 00
clations in 3 Government of Indis. !
- 1 Lo ect Technological I.inkqu LL.O. 000+ 00
7 7 of ;;.i;mll and Informal 37
Industries (Metal !udunrin in
Kanpur).
8 1977 Regional Seminar on Indian Youth Indian Council of Social  15,000° 00
Science Research, New
i.
‘9 1977 Land Administration in Northern Do. 12,500° 00
India.
10 1978 Special Diversification of Manufactur- ~ Do, 50,000 00
ing Activities,

ot goitfens waf . worw wgy,
oY dar Yt dearst @1 feaqy mn §,
dar 37 deqrt 3, fora sdwr & forg
oy & famr mar @1, oY IEw a

a fiear § av aft 7 afe off ws fenr

8 o v ot wgiew gae oty wad
Wit a7 ay www arfew gar &
- Y war A it &) @ O o Bk
oy wor o & 7 o Oy agy
dear § o %% Aww’ & v gt gk
¥ stomet svar aorrTR dw frgm

wd £ § oY wud famew ot em
wTv g 1 xaferg & sy wger f—
war et afven ok Q@ QoA wwl
@ §, ford Ot wfewmel 9T O W7
%!

WTo WO Wx W ¥ o) ey
€ §, wud Qur qar werar B fir fr
TNt wwd fag, Wia @ frd
wrkenfy g€ Y, wy wow gt
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anfar efwr @ e &
problems of urban handicrafis of UP.
& fg 2,57,962. 95 TQ w1 wR™
fxar a8 1 ay e wez Y €Y
Similarly, in regard to the financing
of Chikan Industry, a report has
been submitted. In regard to the
Pilot Intensive Rural Employment
Project, the work has been completed.

o e sz ik

MR. SPEAKER: The question ask-
ed is, if there are jrregularities, will
you enquire into them.

DR. PRATAP CHANDRA CHUN-
DER: I submit that he has prefixed
that with some of the other matters.
He wanted to know how many were
completed. The second part of the
question he asked 18 whether we are
prepared to make enquiries.

Now, the Indian Council of Social
Science Research actulliy sent an
officer to enquire into the matter,
and he has submitted a report. If
further steps are necessary, the
ICSSR will certamnly take steps.

ot poifey W1 . waaw a4y,
% wrod areaw ¥ e W fe e
¥ ferreft weard out € o 7 Farwi W
wra & § WY aw ot fomnr dar e o feuy
wr § P e ga ot qg o v e
vz &4 fie @ o ¥ A swmd
wart gew F omw FT oft € € fewd
it & wtoft Estegmitw &
et ¥t WY gz e wolt Gait
WNT Tl crad v R ?
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umlarthquuﬁonmtheqm—
tion is limited to the Giri Institute,
Lucknow.  i(nterruptions). M
Verma, it ig not allowed under the
Tules.

Don't record.
(Interruptions) ***

DR. SUBRAMANIAM SWAMY: I
haq sent an identica] or an wlmost
similar question on the same subject
and your Secretariat rejected it, say-
ing that this Institute belong. to the
Lucknow Universiy, which is under
the State Government. But the ques-
tion of Mr, Hargovind Verma has
been admitted. So, I would like to
say that your Secretriat and you
should treat all Members alike so far
ag admission of questions is concern-
ed.

Now, I would like to know from
the Minister whether he has seen the
news item m the Pioneer in which
it 15 said that mgainst the Director
of the Giri Institute, Mr. V. B. Singh,
who also happens to be a Congress
M. P, a criminal charge has been
fileq and he is presently facing pro-
secution on that gcore. If so, does
he have any details of this matter?

DR PRATAP CHANDRA CHUN-
DER: There are crimina] proceedings
gomng on in respect of forgery and
the matter ig sub judice, But I un-
derstand Mr. V. B. Singh is no longer
a Member of the other House: his
term has expired. And from May
1977. he is no longer a Director. A
new Director hus been appointed.

s gen tw saromw oW ;X
wear &1 wgt aw W §, g g6 Tow
gome ¥ wity mff § 1 0w wTerT

***Not recorded.
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T HEGT %) AT 74T WEETT T
w0 ¥ g o @ o few
T ¥ §F dear & "wew ¥ wwAr<d
Tty F Wy 474 frwan @ § B ot
QT AT Y @ & 1 Freer daw gw
aeqr .1 fear mar § 9a 9% =1 g W@y
I@m A %7 W@ &1 gs =fe
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¥ g w ag s andw fh w99
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o ot T AT q MAAS ®TX AT
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Mo 1T A7 WX

AT AT & it is registered under
the  Societies Registration  Act.
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ot crrETe mrel) ;o weTe gew,
W g ¥ g ¥ At §
7 wixd, 1978 % frmy ¥
wd oy § 1 @ yeRge
¥t § g ek wrm § B
1973 § TH WT&1 74T A7 Hoger forat 0
1977 A% @ qeqr ¥ 7 H1§ wresy a1
o< A vt wgt P g ot @t 1 1977
# v qr fafeen foqir qtat | wav
T axg # frern 57 qaws & xe -
sz & e ¥ fimm dmewa w wer
gER? afe o At ar g W
Qwt F fmr waY o 37 g ey wY
frg o% o sq@r e W g ®W
5 giEaR a1t § wré afw £77@ 7

oY arAdTT qRETrR waTHT W 7
o1 fro dro Py &1 7m fevar Formey
5 agt # gear av wWifs I8 faers
qeeT W g & W I are §
aowrT w1 fneraa el § o 3 0¥ o
& eggwe T & Y7 I ol alv 9%
e wrE §1 AmuE  §ae
T8 woa 1 gfrafaey ¥ ¥ ammar §iT
I fgara & w0 Geay 7 oY oW fan ?
ag &1 Qi AT TIYT TH HEqT A HLATT
¥ faar § w7 X8 W & 410 H W TR
FYa wiw sEr ?

¥o TN WX W : o) Ao o
fag 1 (8% AR T TP wiw,
1977 ¥ =ff @ & WY 7% &y 9T
oft fYo grto THYAT HIRAT OTF THMA)-
fawe e fear (efiege unes Atz
WEHLATE X¥ §ET § AT 47 10
&1 o ¥ ww ¥ @rd wew
ko §o QHo THo Wit ¥TWIT &
wrw wTt ot oY 1 A faerad g
arr g€ o & arfuer wff g€ £
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fwelt % errolt oft wfivar Wy Wy

756, ot Try frsre qreww ;T
firwtor ofte wrerw e gfer it gmie
st qg wark Wt gar SR fin
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(@) waTame T wAgT wWifgar
YT ere wraT sraTe qwolt o whrerd
fuselt & afy ward ey 8 ;

(w) wiwsy & fax et oy
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w17

(F) ®av qoeTT o1 fawrT frez
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o VATHT F&Tq {&AT Y wfrard awrdy
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faeater st wrerm wer gfr s
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FosrT Wt it ot ot witar entfi
s g fewesTofr &

(v) der fo sofmr wir (@)
# wavar war § wre vaTHTATY qwdt
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a1 7 warfve wom gt § oot @
e & fag wbr o § Wi g
TAAY " X A T R

ot femw qrewm ;s &
73 fam ugy # 377 & weaita wOwr
fag &T faqr @ WX 9O+ I
F4T W1 foar o1 WX 7 3o T
ATIE Fifgar, wo qaA, 310 wrEHT
wifs & g Har ., 38 ¥ ¥ A0
wifs & weaeg ¥ fafraa saerdr oY
f ot iy arferdiz grea & amy Smiax
ag § gt 374 qfar earfew W v
ardt § 1 Forw wgrges # gfa w1 e
QT FiwT 7 w2 W forw wgTgET #
*ré o 7 &) 7ar 7g ¥ 3F AT
WY & em? gt % g Fr ava §
8 7ot g W frw w7 fear @
377 & wemia W w9 SAET WA
ot fieay q11 39 7§ st 7w o)
& st wgem g fe war 9w W w9
afa wqrfn &% ?

ot T fewe : &% ggr WY aATET
tfrman T Nfaag wigfe @
@a: it wafrr W | TEdEe X
Pt % fg Gar df fmar & 1 e
A qrT wwy Wy § o adfe
gt § o AT ¥ maear FORIC
vt § ) cqEAT ® oHO @ Ag
afufr agher vt & | 4% 4w
& ot TrrdTEArd, st Wy WK
ot 7o) gz freed £t gfai & fag
7 el Asfr ¥ vk &

MR. SPEAKER: Now, the Question
Hour is over.
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WRITTEN ANSWERS TO QUESTIONS

Suratgarh avd Jetsar State Farms

*742. SHRI S. R. DAMANIL: will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to lay a
statement showing:

fa) the expenditure incurred during
1977-78 on the Suratgarh and Jetsar
Btate farms;

(b) the break-up of the expenditure
under major heads like staff expenses,
repairs to machinery, fertilisers and
insecticides, seeds, taxes etc.;

(c) the income during the said

period; and

(d) the steps taken to run these
farms a8 profitable concerns?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) The
financial year of the State Farms Cor-
poration of India is from Ist July to
30th June, the expenditure figures for
1977-78 are, therefore, not available
at this stage.

{b) and (c). Do not arise.

(d) The State Farms Corporation
of India is taking steps to improve
the economic viability of these farms
by adopting measures such as change
in cropping pattern by substituting
seed crops of low productivity with
those giving more yield per unit, aug-
mentation of irrigation supplies, car-
rying out land shaping and land deve-
lopment and by reducing expenditure
on inputs through better management
and scientific application.

Aundited Accounts of World Dalry
Congress

*743, SHRI OM PRAKASH TYAGL:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
lay a statement showing:

(a) whether the Government have
received audited accounts and reports
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of the World Dalry Congress held in
1974 1n India, the amounts collected
for the Congress from the Central and
State Governments, Dairy industry
and individuals, outline of disburse-
ment of huge funds collected and
balance available immediately after
the Congress ended its Sesmon;

(b) nature of expenseg incuried
after the Congress was over and broad
heads of expenditure and the balance
available now 1if any, and
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(c) have the Government received
complaints against misuse or extrava-
gant usa of funds of the Congress and
where the investigation rests?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA) (a) and
(b) Yes Sir A statement giving
the requisite nformation 15 laid on
the Table of the Sabha

(¢} No, Sir

Statement
Amounts collected for the Wosld Daury Congress held 11 1974 and the expendiiurs tmusrred thereon

Recespts upto 315t December, 1974

—

(A) Contributions raised by Dawy Board

1. State Governments .
2 Indian Dairy Corporation
State Daury Corporations .

3
4 Dairy Cooperatives . -
5

Contrnibutions raised by NDDB
(B) Governmen! of India’s Contribution

(C) Comgrens Regustration Fee
1 Congress Registration Iee .
2 Dairy Entrance Tee
g Fee for accompanying persons N
4 IDF Regutraton Fee . . .
(D) Sals of Publications . . .,

(E) Other Recepts -
1 Ladies programme (surplus) .
2. Misc Reeceipts. . . . .
3 Interest, . . . . .

ToraL *

Rs
3,40,000 00
3:50,000 O
1,45,211 00
. . . 3,30,901 00

. . 773,289 oo

5,52,218 oo

6,32,802 32
f ' " " 13,280 oo
1,04,725 24
1,27,236 20
. . . 244 B1

12,517 95
9941 99
25 572 67

- » 91,17,040 18
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Expenditure incurred upto Docember, 1974,
Administrative Expenses. » N
Editorial & Technical Expenses.

. Exhibitions . . . . .
Tour expenses of distinguished guest speakens,

Congress Venue Expenses, . N
Reception & Hospitality.. . .

7. Congress Functions.. . . .

8. 10%, Fees to I.D.F. Brussels. . . . .
9. Miscellancows Expenditure, o . e .
ToraL
Balance available on gist December, 1974.
Ructipls after 3158 Decamber, 1974,
1. Sale of Congres Volumes. . ' . .
2. Miscellancous Reccipts. . . . . .
3. Interest Income . . . . .
4. Congress Registration fee. . . . .
5. Contribution received from Government of India.
6. Contributions raised by NDDB. . . .
TotaL
Expenditure after 315t Docember, 1974.
1. Administrative expenses, . « = .
2. Editorial & Technical Expenses. . o .
9. Exhibitions. ., » . - . . .
4. Tour Expenses of distinguished guest speakers.
5. Congress Venue expenses, . . . .
6. Reception & Hospitality . e e .
7. Congress functions. , . » . . M
8. 10, fees to IDF Brumels . e e e
9. Miscellaneous ( unforseen expenses) . .

TortAL N

ToraL RycmieTs , B . .
TorAL EXpENDITURE & .
BALANCE AVAILABLE . .

.

Written Answers ©

Rs.
« e« T3NSR 00
N . N 10,60,167° 00
... 99,588 00
P 3,241°00
. e e 2,17,238° 00
« « o 1,16,044°00
. s . I 5.916°00
21,79,762° 00

. » . 9,38,178-18

. e s 44748 00
. . . 6,628 oo
v e e 55,293 00
o e 14,593 00
.« « . 60450000
. & o« 1,36,872- 00

8,62,634' 00

- - - 55‘!‘“3"“

« o« 486100
. . . 24,901°00
. e s 37,657 00
. . . 70,097 00

. u 1 78,315 00

. & = " 69,189* 00
e & » 10,078* 00

« .« .« 18,88,190' 00

e« . 398057418
e+ . 857952700
e e 4fe,6an 18

e e
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Rico supplied by F.CL for Fublle
Digtribution System

*746. SHRI D B CHANDRE GOW-
DA, Wil the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to lay a statement showing*

(a) whether Government have re-
ceiveq any complaint from any State
to the effect that the rice supplied by
the Food Corporation of India for
public distribution gystem ig substan-
dard and unfit for human consump-
tion;

(b) whether it is a fact that the
State Government have stated that
they will not accept supplies of such
rice,

(e) whether Government have en.
quired into the matter, and

(dy it so, with what results and
whether any action has been taken
In this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH) (a) Yes, Sir Re-
cently certain complaints regardmg
the quality of rnice supplied have been
received from West Bengal Govern-
ment, Delh: Admimstration and Tri-
pura

(b) No Sir

(¢) and (d) A statement 15 laid on
the Table of the Sabha,
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the consumers, it Is ensured that rice
supplied is of falr average quality
and conforms to the specifications laid
down by the Central Government The
Statg Government have tightened ins-
pection at the Ration Shops to ensure
that there is no mixing up of bad
quality stocks by unscrupulous licen-
cees The Ration Shop keepers have
been advised to go personally to
FCI. depots and lift gtocks only after
satisfying themselves about its qua-
ity It was observed that complamt
generslly pertamned to the supply of
IR-8 (raw rice) which has low con-
sumer acceptability

Jomnt Inspection by the FCI and
the State Government representa-
tives/officers at the delivery pomnts
and the Ration Shops is now to be
carried out at least once @  month

The representative gsamples of
foodgrains 1ssued by the FC1 depots
are required to be displayed at the
ration shops to facihitate mvestigation
of complamnts lodgey by the monsu-
mers

Delhi Admn.

The complaimnts received have been
investigated by a Jomnt
consisting of officialy of the Food De-
partment, FCI and Delhi Admn It
was revealed that the rice being <up-
phed by the FCI conformg to the
specifications lazd down by the Cen-
tra] Government The riee supphed
from the FCI depots for the public
distribution system 1 Delhy, urrespec-
tive of the area to which 1t 15 sup-
plied, 18 of fawr average quality and
conforms to the specifications Ilmd
down by the Government of India
Sealed samples of the foodgrains jssy-
ed from the FCI depots are handed
over to the FP shops dealers

T

heen!eremantuwellu(hrcle
the Department of Food and
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shops are occasionally checked and
compared with the representatives
samples given by the F.C.I. The Delhi
Admn, from time to time, also under-
takes general sample survey either
indiwvidually or jointly with F.CI. z0
as to ensure maintenance of quality
of foodgrains sold by the F.P. shops.

Tripura Govt.

About 8,509 tonnes of rice is alleg-
ed to be lying in substandard condi-
tion in Tripura. A team consisting of
Quality Control Officers from the De-
partment of Food and the F.C.I. have
investigated into the matter and have
recommended reconditioning of the
stocks before issue, Fresh stocks of
rice are also being moved to the
State.

Motor Boats adversely affecting Poor
Fishermen

*748. SHRI AHMED M. PATEL:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state-

(a) whether it is a fact that poor
fishermen are facing great hardship for
their means of livelihood due to opera-
tion of motor fishing boats in the coas.
tal area of Gujarat; and

(b) if so, the action Government
propose to take to remedy the situs-
tion?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) The
fishermen operating non-mechanised
gillnetting boats have complained
about certain hardships due to me-
chaniseg trawl operations.

(b) The Government of Gujarat
have already advised the trawler ope-
rators to fish beyond 30 fathom to
avoid hardship. Separately, the Gov-
ernment of India have recently issu-
ed guidelines to all the Maritime
State to adopt with modification
wherever necessary operational areas
demarcaied for different types of fish-

APRIL 17, 1878
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ing vessels. As per these guidelines
the non-mechsnised traditiong] fishing
crafts should have exclusive right of
operation upto 5§ Km limit A Com-
mittee constituted by the Government
of India for delimitation of fishing
zoneg for different types of boats has
prepared a draft report along with a
draft Marine Fishing Regulation Bill.
After finalisation, this report would
be circulated to all the maritime State
Governments for their concurrence.

Integrated Hill Area Development
Projects in Garhwal Uttar Pradesh

751, SHRI JAGANNATH SHARMA:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state;

(a) the number of Integrated Hill
Area Development projects operating
in Garhwal Division of Uttar Pradesh;

(b) what steps Government propose
to take to bring about improvement
in the working of the Hill Area pro.
jects in Uttar Pradesgh;

(¢) whether any committee has been
set up tp implement the programmes
worker] out by the Central Govern-
ment for development of Garhwal
Division; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) There are two Cen-
tral sector pilot Integrateq Hill Area
Development projects in Garhwal Di-
vision of Uttar Pradesh at Pauri and
Tehri (Narendranagar).

(b) The twg Hill Area Development
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State Level and the Sanctioning Com-
mittee at the Central Ministry’s Level.

(e) No, 8Sir, Central Government
has worked out hill area development
programme only for two districts on
e:x:lmentnl basig as stated at (a)
a o

(d) These are only pilot projects
and results are being watched,

st st # 912 olre e foremit
forg wrrfes weare

753. Wt gue Tay : ¥ wirte
fewrf Wt &2 st diwrer fewrat
¥ foy sqafes Awadl @ ay
19 feweaw, 1977 ¥ arvifee sor
AT 473% gur ¥ gIy g WA
¥ g w47 o5 weg o@m & fo €1
Aa 797w dw ey & foo
azfas Au-g9i A FroAT wTow
Y ey FTwT T AT g ?

i wire Fevar st (ot goefiar fing
wTATer) : W 3w WX § @ & ararar
gawi # fac snzifes aw-wai &1
fartor i fawiay g0 aw
aareRTiY & faei; o) gow fawg
eafaui & weaqa srew  feqr o
W

Appointment of National Professor-
ships '

*754. SHRI SAMAR GUHA: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether the process of appoint-
ment of new National Professors has
been expedited; and

(b) if s0, when the final decision will
be teken?
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). The scheme of
Nationa]l Research Professorship is
currently under review,

Iniensive Block Development SBcheme
for full Employment

*765. SHRI VASANT SATHE: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to lay a
statement showing:

(a) whether Government have for-
mulated definite proposals/guidelines
for taking up Intensive Block Deve-
lopment Schemes to provide full em.
ployment to the people in selected
blocks during 1978-T9;

{b) if so, details such as total num-
ber of blocksg to be covered, State-wite,
and, district.wise, nameg of blocks
selected jn Maharashtra, financial scale
of assistance per Block, criteria for
selection of such blocks and whether
the State Government were consulted
in evolving the criteria for selection
of Blocks;

{c) whether large number of dis-
tricts in Marathwada and Vidarbha
region of Maharashtra with low and
erratic rainfall and very low level of
agriculture are not covered under
varioug Centra] schemes; and

(d) will Government consider in-
clusion of blocks from these regions on
priority basis during 1978-70 in pre-
ference to the areas already covered
by vraioug Central sector/Centrally
sponsored schemes in one State and the
decision in this regard?”

THE MINTSTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) Yes, Sir.

(b) Tt is proposed to take up a pro-
gramme of Intensive and Integrated
Rural Development in 2000 out of
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3,000 blocks predently covered by
the three gpecial on-going pro-
grammes, namely SFDA, DPAP and
CAD during the current Five Year
Plan starting 1978-79. State-wise
statement is enclosed. 118 blocks
have been allotted to0 Maharashtra.
district-wise allocation of these blocks
iz to be decided by the State Gov-
ernment taking into consideration cer-
tain criteria mentioned hereafter., An
additional sum of Rs. 5.00 lakhs per
block will be made for the blocks
taken up under SFDA. Rs. 4.00 lakhs
for the blocks in DPAP and Rs. 5.00
lakhs in the blocks under CAD, These
allocations will be over and above the
present leve] of Central funding under
the Bpecial Programmes in these
blocks, Following criteria have been
suggested to the State Government
for the selections of blocks; final selec-
tion is to be decided by the State
Governments;

(1) It might be logical to allot
blocks more or less on a pro rata
bazis to each district presently co-
vered under SFDA, DPAP and
CAD.

(il) Blocks with more than 20
per cent scheduled caste population
should be covered first.

(ili) Higher incidence of unem-
ployment and under-employment
might be kept in view if guch figures
are available,

(iv) Potentiality for development
and organisational framework that
has been built up.

(v) Low consumption level and
preponderance of people below the
poverty line

(vi) Low agricultural producti-
vity. In addition to 2000 blocks it
ig also proposed to take up another
300 blocks for intensive block level

1akhs per block will be provided for
these 300 blocks for the year 1978-
79. The criteria for selecting thess
blocks shall be:

(i) Every district in the coun-
try which does not have any of
the Special Programmes will be
allocated one Block per year dur-
ing the Sixth Plan,

(iii) Further allocations will be
made every year specifically to
ensure that all blocks in the
country with more than 20 per
cent scheduled castes population
are covered in the programme
during this Plan period and pre-
ferably at the earliest,

(iv) The balance will be distri-
buted among the States on the
basis of their rural population etc.

(v) As regards consultation
with State Governments, the pro-
gramme and its strategy have
evolved after contlnucus dialogue
with State Governments and with
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Btaterent
SoefOnn Teriery  ou, Nmprfieds  plgicteten (RS
CAD DPAP SFDA eﬂlﬁamm
CAD DPAP SFDA
1 2 3 4 5 6 7 8
Andhra Pradesh . . 334 * 7 134 45 43 8o 168
Amam .. 134 7 . 58 4 . 35 39
Bihar . . . . 58y 213 37 236 128 34 142 304
Gujarat . . . 218 32 4 86 19 a5 52 o6
Haryana - 87 22 12 32 13 7 19
Himachal Pradesh . 69 . - 18 1 1
Jammu & Kashmir 75 4 12 46 3 7 28 98
Kamataka . . . 175 34 42 66 20 25 40 85
Kerala. . . . 144 17 - 58 10 e 35 )
Madhya Pradesh . . 458 36 2 W 22 25 b} 126
Maharashtra . . . 296 42 33 18 25 20 7 116
Manipur . . ' 26 1 . 7 1 e 4 5
Meghalaya . . " 24 e s 12 . . ] 9
Nagaland . . . a1 . P a1 & 13 13
Orisa s e s si4 50 25 1y 30 15 69 14
Punjab . . e . 17 - . % 46 46
Rajmthan . . 232 17 il 76 10 47 46 103
Sikkim . L 2 2
Tamil Nadu . . 374 v 48 167 . 30 100 130
Tripura : . . 17 12 ” 7
Uttar Pradesh . . 876 320 39 191 193 23 11y agt
West Bengal . 335 103 3¢ 133 6a 21 8o 163
Union Territorses
A&NDlsnds . . 5 . . . i
Arunachal Pradesh . 48 . . . - - - -

Chandigarh v 1 . . . -

.. e
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! 2 3 5 6 7 8 0
Mi . . 5 5 9 ?
Goa Daman & Diu 12 12 .. . 7 .
Lakshadweep 5
Mizoram 20 )
Pondicherry 4 " a 2
5004 972 1818 585 gez 1093 2000

Per Capita Consumption of Food-
grains, Sugar etc.

*757. SHRI KANWAR LAL GUPTA:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to lay
a statement showing:

(a) what was the per capita consump-
tion of foodgrain, sugar, dal, ghee, oil,
milk and vegetables during 1953_-54
and what is the per capita consumplion
of these articles now in the country;
and

(b) what specific steps Govemmthe ent
propose to take to increase per
capita consumption of the aforesaid
articles in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) and (b). It is not
feasible to work out the per capita
consumption of foodgrains etc. as con-
sumption of these commodities is elas-
tic to a considersble extent depend-
ent on a number of factors such as
comparative price of various {ood
articles, Jevel of incomes, availability
of substitutable foodstuff, food habits,
extent of urbanisation etc. However,
the estimated per capita availability
of different food items during the
years 1953-54 and 1976-76 were as

follows:—

Food item Fatimated capita per
8. No. y da,: availability in grams
195954 1975 76
R — 364°6 4049
2, Pubes 59°8 58
Vegetables Not 360
§. Vegets available,

3. Roots & Tubers 346 Goo
5 Mik & Milk Products 120°§ 1nis
6 Pats & Oih '3 53'9
082 55'6

7. Sugar & Jaggery . .
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High priority is being accorded to
the development of Agriculture and
other allied flelds The measures
taken include provision for adequate
inputs and mcentive for higher pro-
duction, dissemination of technical
know-how, price support at remune-
rative level, regulation of imports
and exports, building up of buffer
stock etc The overall avallability of
& number of these commodities 1
quite satisfactory at present

Interest subsidy for Agro-service
Centre

*758 SHRI A ASOKARAJ Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state

(a) whether any clarification was
1ssued by the Government of India to
Agro Entrepreneurs under the Self
Employment Scheme that the .nterest
subsidy for Agro-Service Centre will
be available only for three years from
the date of availing first loan and it is
not for 3 yearg for each loan

(b) 1f so wrether any representa-
tion was received by Government
from tYe entrepreneurg on the diffi-
culties of the above gaid clarification,
and

(c) whether the Government of
India propose to reconsider the diffi-
culties and issue fresh orders?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA) (a) to
(c) The interest subsidy on loans
taken by agro service entrepreneurs
under the scheme is allowed for 3
years from the date of the first loan
Accordingly, a representation from an
agro-entrepreneur requesting that the
period of 3 years should be counted
from the date of last loan was not ac-
cepted and the entreprensur was suit-
ably advised However, as in & re-
cent meeting of agro-entrepreneurs
this matter was brought wup again,
Government are examinig whether
the subsidy should be allowed for a
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period of 3 years on each instalment
of the loan

Arrearg of Reat in Vitha] Bhai Patel
House

*750 SHRI KIRIT BIKRAM DEB
BURMAN Will the Mnuster vof
WORKS AND HOUSING AND SUP-
PLY AND REHABILITATION be
pleased to state

(8) the detals of the Vithalbhay
Patel House Swites and other residen-
tia] units allotted to different parties
for their offices or their workers,

(b) whether huge arrears of rent
bave accumulated aganst the parties
including those which have gince mer.
ged in the Janata Party,

(¢) the cniteria or rules governing
these allotments, and

(d) the steps taken to recover the
arrears of rent and eviction of the
occupants of the umts which stand in
the name of the extinct parties?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT) (a) and (b) A statement
15 .‘ttached

(¢) Generally, Government resi-
dentia] accommodation 15 made avail-
able to the staff of the recogmsed
Political Parties 1n Parliament to the
extent of 33-1/3 per cent of the total
number of their staff However, Poli.
tica] Parties in Parliament having a
strength of less than 50 members but
recognised by the Speaker are allotteq
one get of rooms m the Vithal Bhai
Patel House Garrages and servant
quarterg are also allotted on demand,
subject to availability Regquests for
allotment of office accommodation are
considered on merits

(d) Steps are being taken both for
eviction of unauthorised occupants and
for the recovery of arrearg of rent/
damages under the provisions of Pub-
lic Premises (Eviction of Unauthoris-
ed Occupants) Act, 1971
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Statemient
Vithalbhai Patel House Sites and sther Residential Units in occupation of differsnt Parties for their offies
or for their Stff:
Sl Suite No. Locality where allotted Name of Arrcars ll
No.  Quarter No. the Party 31-3-1978
' 3 4 5
T gF"Q}"I;?' H Vithalbhai Pll):d House %i% } uﬂggmﬂq.
. No. 20 . X 1 .
Suite No. 2 Do. B.K.D.
5/Qr. No. 65 Do. B.K.D.
2 ﬂn ﬁ:. 16 Do. Socialist
te Do. d
Suite No. m? Do, MDD. e
5/Qr. No. g0 Do. Do.
g Suite No g10 Do. Do. }
(Lohiawadi) 1995° 09
4 Suite No, 203 Do. Swatantra 587894
Paty )
Suite No. Do. Bhartiya
wE g g =g} oww
‘6 Suite No. Do, Congren
Suite No. ;?g Do, l{g} } 2086 13
5/Qy. No. P71 Do. "
% Suite No. 13 Do. DM.K. a513°'96
8 Suite No. 1n Do, C.PIL .
Suite No.  201-A Do, Do. :1”4.6'?2:
Suite No. 309 Do, Do. 170* 39
9 Suite No, 14 Do. C.P.L(M) 22B1°24
10 Suite No. 507 Do, Janta Party 1888 6a
11 s-Rahina Road Type ~VIII AL.CC. 9468 0o
12 Work-charged Prithvi Road Da. 130" 30
Qr. 104 , Cemetry ﬂh‘w‘—{)
ag SII . . . REK. Puram n
3 /598 (T- Congress Party -
S-TV/181 : Do. (T-I) Do. Nil
8.IVjaze . De. Nil
S-lvhiﬂgn . :E? Do. Nil
El-e ¢ B 4 kvjﬂ h (T Do. *90
faog . . . R, K. Puram (T Do,
14 D . . . . Fire Brigade Delhi Pradesh 216* 4o
Lare (T-V) .
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Delhi Pradesh Rs.

15 11-D, . . . Fire Brigade Lane (T-V) Congress Committe 551-00

6 1-B . . . Maulana Azad Road (T- Indian National .
16 1 (T-VIII) o 'U::m 2213° 00

Congress.
TorAL : 6256769
Arrears due in respect of accommodation already vacated by :
(2) Undivided Congress Party 26052* 50
(b) Socialist Party . % . 2421°37
Granp TOTAL :

. . . giog1'56

Expausion of Capacity of Sugar Mills
in Amihra Pradesh

6931. SHRI P, RAJAGOPAL NAI-
DU: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state;

(a) whether the ‘Government are
considering to expand the capacity of
existing sugar mills in Andhra Pradesh;
and

(b) if so, the mills to be expanded?

THE MNISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) Yes, Sir.

(b) A statement showing the licen-

ceg granted, for expansion, to sugar
factories in Andhra Pradesh is en-

closed
Statement

Staterent showing the Licences

granted, for expansion, to sugar
factories in Andhra Pradesh.

1. The Deccan Sugar & Abkhari
Co, Ltd, Spmalkot, Distt. East
Godavari,

2. The Thanadave Cooperative
Sugar Ltd., Payakaraopeta, Diatt.
‘Vasakhapatnam. '

3, The Andhra Sugar Ltd,
Tanuku, Distt. Godavari.

4, The Kirlampudi Sugar Mills
Ltd, Pithapuram, Distt. East
Godavari.

5. V. V. Sugar (The Jeypore
Sugar Co. Ltd,) P. 0. Chagallu,
Distt. West Godavari.

6. The K.C.P. Vuyyuru Distt.
Krishna, Andhra Pradesh.

7. The Cheda Varam Cooperative-
Sugars Ltd, Chodavaram, Distt,
Visakhapatnam.

8. The Palakot Cooperative Agri-
cultural and Industrial Society Ltd.,
Palakot, Distt. West Godavari.

9. The Etikoppaka Cooperative
Agricultural gnd Industrial Society
Ltd, Etikoppaka Distt. Visakha-
patnam. -

Fair Price Shops in Dadra and Nagar-

Havell

6832, BHRI R. R. PATEL: Wil the
Minister of AGRICULTURE AND
IRIGATION be pleased to gtate:

(a) the details of foodgrains supplied
through fair price shops;

(b) whether Government will copsi-
der to include essential items lLe. oil,
dals etc. to be distributed through these-
shops; and .
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(c) if so, when the action will be
taken?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) Dadra ang Nagar
Haveli Administration bas reported
that at present rice and wheat are be-
ing distributeq through the fair price

shops.

(b) and (e). A scheme for increased
production and distribution of essen-
tial commodities, which will include
oil, pulses etc. emphasising the need
to widen the scope of the present sys-
-tem of distribution has been circulated
to all State Governments for their
considered views and recommenda-
tions before a final decision is taken
by the Government.

Defective D.D.A. MLG. Flats in Maya-
purl, Rajauri Garden, Delhi

6933. SHRI MAHI LAL: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether defects in MIG Flats in
Mayapuri (Rajaurl Garden 'G-8 Area),
Delhi have not been rectified by the
DDA authorities even after 8 months
of their possession by the allottees and
most of these flats are shabbily cons-
tructed having inherent defects like
seepage, falling of plaster, poor drain.
age system, use of poor and inferior
material;

(by whether {hese flats have been
and are being handed over to the
helpless  allottees without proper
snowcemming with the result that
these new flatg bear an old dilapidated
unpleasant look;

(e) whether a memorandum enume-
rating scores of the common defects
*was handed over by the Residents’
Association to the Executive Engineer
concerned; and
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(d) if the position at (a), (b) and ¢)
is correct, the action proposed to re-
move the defects?

THE MINISTER OF WORKS AND
HOUSBING AND SUPPLY AND RE-
HABILITANON (SHRI SIKANDAR
BAKHT): (a) to (d). DDA have
reported that, by and large, material
used meet the requirements of qua-
lity and are as per the specifications
prescribed by the DDA. A portion
of the work has been duly inspected
by the Executive Engineer (Quality
Control).

Before a house is occupied by any
allottee he is given sufficient time to
inspect the house and furnish g list of
defects. All gsuch defects are attended
to before actual possession/occupa-
tion.

Memoranda have been properly
acknowledged and compliance re-
ports communicated, Regular meet-
ings are arranged with the Residents
Welfare Associations and grievances
are atlended to promptly.

Strength of Siaff in Physics and Che.
mistry Departments of Delhi Univeryity

6934. SHRI DURGA CHAND: Wil
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether it is a fact that the
sirength of Professors/Readers/Lecs
turers in the Departments of Physics
and Chemistry in Delhi University is
disproportionate to the strength of
students;

(b) if s0, what is the number of
Professors/Readers/Lecturers and stu.
dents in these Departments separately;
and

(c) what is the teacher and student
ratio fixed by the U.G.C. in such De-
pariments?
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (¢). According to
information furnished by the Univer-
sity of Delhi, the strength of teach~
ing staf? in its Departments of Physics
and Chemistry, which are largely re-
search oriented and have been re-
cognised by the University Grants
Commission as Centres of Advanced
Study, is not disproportionate to the
atrength of students

No teacher-pupil ratio has so far
been fixed by the Umiversity Grants
Commuission for the Departments in
question.

TUnauthorised Encroachments on Publle
Lang

6935, SHRI SURAJ BHAN: Will
the Minster of WORKS AND HOUS-
ING AND SUPPLY AND REHABI-
LITATION be pleased to state:

(a) whether 1t is a fact that if the
present pace of unauthorised construc.-
tion continues the Capital area will
develop into a vast slum, and

(b) 1f so, whai Government are
<doing to prevent this undesirable deve-
lopment which erodes the confidence
of the public in the Government?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). Every effort
is being made to contain the pro-
blem of unauthorised constructions/
encroachments in the Cupital In-
structions have been issued to the
local authorities to exercise constant
vigil. The Delhi Administration have
set up a Committee to review the
Position of reported unauthorised con-
structions/encroachments of Govern-
ment land. The Committee issues
directives to the local bodies for tak-
ing up demolition operations in such
cases with the wussistance of local
Police and magistracy. Another Com-
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mittee has beem set up to approve
the day-to-dsy programme of demo-
litions of unauthorised constructions
to be carried out in Delhi.

Projects by National Building Construc-
tion Corporation Limited executed in
Kamnataka State

6936. SHRI G. Y. KRISHNAN:
Will the Munister of WORKS AND
HOUBING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) the number of projects that are
being executed by the National build-
ing Construction Corporation Lamu‘ed
in Karnataka Stiate; and

(b) what are the details regarding
the performance of this work?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT) (a) Two.

(b) 1 Construction of Rotating
Machinery Division expansion n
Bays for New Government Electric
Factory at Bangalore valuing about
Rs. 748 lakhs —

The work 15 in advanced stage of
completion.

3 Construction of Civil Engineer-
ing works for Equipment foundation
of Forge Shop for Visveswaraya Iron
and Steel Limited at Bhadravatl,
valuing about Rs. 78 lakhs:—

This work has almost been comple-
ted

wve firwrer ¥ art ¥ firere nt
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Funds for Agriculiure and Irrigation
purposes in Gujarsé

6938, SHRI PRASANNBHAI MEH-
TA: Will the Minister of AGRICUL-~
TURE AND IRRIGATION be pleased
to state:

(a) whether the Gujarat Government
have asked for allotment of more funds
for the agriculture and Irrigation pur-
poseg thig year;

(b) if so, whether the Central Gov-
ernment have not agreed for allotment
of more funds for the agriculture and
irrigation purposes;

{c) if yo, whether in view of the poor
response from the Centre the Govern-
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ment of Gujarat had to curtaf]l the
scheme prepared by tham due to the
non-availabllity of funds;

.(d)lhmmu!orthlm;md

(¢) whether, groundnut production in
the State has greatly been affected this
year also?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) to
(d). State Plan es under
different heads of development, in-
cluding agriculture and trrigation,
are jmplemented by the State Gov-
ernments with their own resources
supplemented by Central assistance.
Under the existing procedure, Central
assistance is given to the States in the
form of block loans and grants and
is not related to any individual head
of development of scheme. However,
with a view to accelerating the pace
of execution of certain selected pro-
jects, the Government of Indla have
been providing advance plan assis-
tance. An advance plan assistance
was given to the Government of
Gujarat for selected major and
medium irrigation projects during
1977-78. No proposal is at present
under consideration for giving ad-
vance plan assistance for major and
medium {rrigetion projects during
1978-79.

(e) Ag in 1976-77, in the crop year
1877-178, too, the production of ground-
nut js reported to be lower than the
record output of 1875-76.

Setting up of University in Andamam
and Nicobar Isiands

6939, SHRIMAT1 BIBHA GHOSH
GOSWAMI: Will the Minister of
EDUCATION, BOCIAL WELFARE
AND CULTURE be pleased to state:

(a) whether there iz any proposal
under Government’s consideration to
set up a University in the Andaman
and Nicobar Islands;
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(b) {f so, whed; and
4¢) If not, the reasong thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SO0CIAL WELFARE AND CULTURE

(SHRIMATI RENUKA DEVI BARA-
KATAKI): (a) No, Sir.

(b) Does not arise.

(¢) The need for a secparate Uni-
versity for the Andaman and Nico-
bar Islands has not g0 far been
established.

Irrigation Frojects in Ratuagiri and
Colaba in Maharashira

6940, SHRI BAPUSAHEEB PARULE-
KAR: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
{o state:

(a) whether there are any schemes
under consideration of Governmeni
regarding (i) major projects (ii) me-
dium scale and (iil) small scale pro-
jects for irrigafing the areas in the
districts of Ratnagiri and Colaba In
Maharashtra;

(b) whether Government are aware
that many of the lands in these two
districts have remained uncultivated
as there are no facilities of irrigation
and whether Central Government have
conducted survey to find out poten-
tials for minor irrigation; and

(c) whether Government propose to
bring the uncultivated landg in these
two districts by prowiding adequats
irrigation facilities?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION
SURJIT SINGH BARNALA): (a) to
(cl., The Government of Maharash-

dium and 33 minor irrigation schemes
002 LS—3,
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in Ratragie] distritt ive, at prédent,
under construction, They have also
reported that two major and 14 me-
dium irrigation schemes in Colaba
district and two major and 40 medium
irrigation schemes in Ratnagiri dis-
trict are under investigation. The
Government of Maharashtira have also
stated that five medium  irrigation
schemes in Ratnagiri district are pro-
posed fo be taken up during 1978-79.

The State Government have indie
cated that investigations and surveys
are being carried out for identifying
feasible irrigation schemes to provide
further irrigation facilities in these

districts.

The Central Ground Water Board
has undertaken reconnaisance surveys
north of Ratnagiri and coastal Colaba
districts and have estimated that
ground water resources available for
further development in Ratnagiri dis-
trict are 1502 million cubic meters
and in Colaba district 544 million
cubic meters after allowing for the
ground water already being tapped in
these districta

Incentive Scheme for setiing up New

Sugar Factories and expanding existing
ATcas

8841. SHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether Government are exa-
mining the question of expanding the
incentive Scheme for setting up new
Sugar factories and Zfor expanding
existing area; and

(b) it so, what are the incentives
being allowed to them and other de-
tails in this yegard?.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) No such proposal
is under consideration at present.

(b) Question does not arise.
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Memorandum by the Central Govern-

ment Empioyees, Mukundnagar, Pune

rogarding sale of ifenemenig t0 the
occupants

6844. SHRI R. K. MHALGI: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether he has paid a visit to
the Flood affected Central Government
Servants’ colony at Mukundnagar, at
Pune (Maharashtra) in the first week
wof December, 1977 and the Chairman
of the said colony had submitted a
memorandum with regard to their de-
mands of sale of Tenements to occu=
pants;

(b) what action have Government
taken in respect of the said memo-
randum; and

(c) if no action has go far been
taken thereon, the reasons thereof?

THE MINISTER OF WORKS AND
HOUSBING AND SUPFLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (c). A letter dated
4th December, 1977 was recelved from
the Association of Flood Affected Cen~
tral Government Employees request-
ing for the relaxation in the terms
of sale of quarters. The decision to
‘sell ‘the quarters at Mukundnagar,
‘Pune to the original occupants was
taken as g special case and the terms
of sale of those quarters have already
‘been ‘ decided. It is not possible to
xelax the terms of sale.

70
Basic Amenities in new colonies in
Deli

€945. SHRI RAJ KESHAR SINGH:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whbether his attention has been
drawn towards news ilem entitled
‘Action threat by new colonies’ pub~
lished in the ‘National Herald’ dated
25th March, 1978;

(b) if 80, reaction of the Governe
ment thereto; and

(c) steps taken or being taken by
the DDA to provide civic amenities
and other services in the new colo-
nies?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (BHRI SIKANDAR
BAKHT): (a) to (e). Yes, Sir. Civic
amenities like street lighting, drink-
ing water, community latrines, roads
and streets have already been provi-
ded in all the Resettlement Colonies.
Tented schoolg are being replaced by
pucca buildings and in some of the
colonies bulldings have already come
up. Land has already been allotted
to the Delhi State Industrial Deve-
lopment Corporation in many Re-
settlement colonies for construction of
community indusirial sheds. The
existing J. J. Reseitlement colonies
have been transferred to the Munici-
pal Corporation of Delhi.
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Amoun ) Sanctioned for repairs of Gadt '
Surwaya District

6948. SHRE RAGHAVJI: Will the
Ministe: of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) how much amount has been sanc.
tioned for gpecial repairs to Garhi
8Surwayu, District Shuvpurl in 1978-77;

(b) hew much expenditure has been
incurred to date on this work;

(c) whether the rates of materials
and labour charges incurred are at par
with M.P.P.W.D. rates considering the
distances of actual sources of materials
procured and wages paid to masons
and men coolies respectively; and

(d) what is the rate of execution of

. C. R. Masonry and its difference if the

item is analysed from MP.P.W.D.
Schedule of Rates?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). During 197576 a
Special Repair FEstimale, amounting
to Rs, 1,36,540/-, was sanctioned for
Garhi Surwaya Distriet Shivpurl.
Apgainst this estimate, Rs. 1,01,714.33
was sp(nt during 1976-77 and Rs.
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18,726.80 during 107778 making &
total expenditure of Rs. 3,70,441.13 upto.
February, 1978,

(c) Materials were purchased at the-
lowest tender-rates after press publi-
city through Directorate of Advertis-
ing and Visual Publicity. The wages
paid to masons and men coolies are
based on Approved Collector's Labour
Rates.

(d) The rate of actual departmentak
execution of C.R. masonry works out
to Ra. 253.55 per cubic metre. The na-
ture of archaeological conservation,
being a highly specialised cne, the
work differs from that of the P.W.D.
Estimates on repairs of the ancient
monuments are prepared on the ana-
Iyils of rates based on actual execu-
tion. Acogordingly the rate cannot be
analysed from MP.P.W.D. Schedule
of Rates.

Meeting of Chief Ministers and Food
Ministers Ee. Procurement and prices
for 1978-79 Season

6940, SHRI C K CHANDRAPPAN:
SHRI RAM DHARI SHASTRI:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether a meeting of the Chief
Ministers and Food Ministers was beld
recently to discuss the procurement snd
prices of the 1978-79 season;

(b) i s0, whether some State Gov-
ernments have demanded a higher
wheat support price for the rabl season;
and

(c) what are the details and the con-
clusion arrived at?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE

AND TRRIGATION (SHRI BHANU
PRATAP BSINGH): (a) asnd (b).
Yes, Sir.



6950, SHRI M. A. HANNAN AL-
HAJ: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to

state:

(a) whether it is a fact that
H.U.DCO. has given aid to the Ghana-
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THE MINISTER OF WORKS AND
HOUSING AND SUFFLY AND RE-
HABILITATION (SHRI BIKANDAR

BAKHT): (a) Yes, Sir,

(b) HUDCO sanctioned the construc-
tion of 500 houses for ecomomically
weaker sections at Vijay Nagar, Gha-
ziabad, All the 500 houses were com-
pleted in March, 1976. The details of
the houses are as follows:

Particulars

Plot Area (5q M)
Phnth Area (Sq M) .

Total cost per dwelling
cost (Rs)

Sale price pe)r dwellng Umit on outright sie

bass (|

Fn{hn)]e on instalment basu: Ist Instalment

Subsequent Instalment (1f2 yearly) (Rs)
Period of recovery (Years) . .
Disposal pattern :
Outnght sale basis
Iostalments . .

Unit (including  land

EWS I EWS II
38 38
a1 a1
7118 gog0 '
6800 875
1360 1745 )
§ 3950 502°30
10 o
43 30
267 158
L 11 ] 188
(%) oo & fag gw o
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& weqw Wt &y fawrf @t foadr
aaTir-Rat §1 s e &, srronfy
grarET ¥ werte wrft § foredr fag

mafwr ¥ wweqr Sqw AWQ ¥
w=rie ¥ oreft &1 Stew ag ¢ Fs
axwrfy dat & fag fraifer ofr
SuarT wex e ¥ fag 7 fiear ard)

earfe, Ty qoere & g fier § e
aarfy Su<iroear & wRnte TR %
i Rt o qox Ao aft wreft
ot @R g B arelt & 3 3wk siie
s §
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Amendwment to Oopyright Ast

6032 SHRI SURENDRA BIKRAM:
Will the Minster of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to refer to the reply given
%o unstarred guestion No 1963 on 30th
August 1976 regarding Amendment to
Copynight Act and state

(a) the names of the Publishers In-
dustries, Libraries States and Indivle
duals to whom the proposals were
sent

(b) the present composition of the
<Copyright Board, its terms of refsrence,
and

(¢) when the draft amendmenis are
lkely to be finalised for introduction
in the Parllament®

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER) (a) and (b) Statements fur-
nishung the information are given at
Annexures I & II respectively [Placed
in Library See No LT-2111/78].

(c) Proposals for the amendments
are expected to be placed before the
‘Cabinet shortly After the Cabinet's
approval bas been obtained, the bill
will be drafted and introduced in Par-
liament

Constructional Activity in Pitampurs
Residential Scheme, New Delki

6958 SHRI KACHARULAL HEM-
RAJ JAIN Will the Minister of
WORKS AND HOUSING AND SUP-
PLY AND REHABILITATION be
pleased to state

(a) whether 1t is a fact that the plot
holders in Pitampura Residential
Scheme, Delhi have slarted construct-
ing houses on their plots,

(b) whether it iz a fact that there
is np proper of roads for
the trucks to reach the plots easily for
unloading building materiale, if so, the

Weiktes Answers 3

steps peoposed 0 be taken to improve
the roads as the earlier marking for
roads put two years back has vanshed;
and

(¢) whether it i3 also a fact that
there is no provision of electricity and
due to that persons building their
houses are facing crisis for finishing
floors etc, if so the provision being

made to provide at least temporary
light connections to them?

THE MINISTER OF WORKS AND
HOUSBING AND SUPPLY AND RE-

HABILITATION (SHRI SIKANDAR
BAKHT) (a) Yes Sir

(b) No, Bir The road work has
besn completed upto Phase I except
in Pockets K and T where only metall.
ing has been completed. b1 |

nections are allowed against specific
requests and on completion of usual
commercial formalities and subject to
technical feasibility

weal wT T

6954 WX WY qwW -
wr g oty fewrf mft o
T e fie -

(w) &w & ™ of wrodwr *t
STAWRET %Y YO AW TET ¥ e
% fieelt wh gt



(w) wr o et @ dwd g
W JuY WY & Stw ¥ fewml
¥ w@ dur T weE) W At ¥ § wie
e wd Y o ¥ e wd fireet wfefor
gt ¥ arcat #r aefr o ok § W e
wew & et qfy gt &, o

() WX ¥ YRR T W7 AT
STY T8 § WX WA §T T Y A%
wf fom & g7

¥iu wire fowrf it (st o
feg wrearen ) : () T 9 Wi 1976~77
walaw 15 62 wra Al e @ifear
G7EY T T P 9T 1 ¥ A @
¥ & e ¥ qgfy 77 W€ =
w1 dwrfre s o fr o 80
W WT AT WY ATAVEAUT §F gEAT A
Wt ¥ s & el w S
W W w0

(w) =& 1977-78 ¥ <raw
gifen war Wy #t qurd s
wpew dten o ofdfenfoa & o wf
Y1 S aaT TETeT ol W
gfr xf ¥ gma g ¥ I weiy

rren, 1978 ¥ it e S
gt | warfa, wrom B e o 197677
¥t g ¥ a§ 1977-78 ¥ faw
e T JRTET TAT A AT ERT

(w) vy wgeager ¥ ¥ Afar
T TR & W et & oy a & e
ot g & firmae sk § ) /T, 1978
¥ wa ¥ afrar war g6 €7 96 g7
gaw ¥ 253 To (T, FAYT A
335 %o (Reft) mar fessht & 200 %0
() sfir foarer 4 1 7 e T ¥

% o e oY gy wafir ¥ g Y gor
AWM 47 §o, 30 §o TAT IO Fo NfW

firzer &5 a1t QT o9 gAY &
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i

v qeif w1 gewty, o wd, 1977
Fow ¥ g1 9, A, 1978 B ww
farewe 189 5 §Y 7T | VT WETC (WY
10 2 wfrww #F frowe aré)

e -t oy Gt ¥ wawr
¥ fawre & frg Trvewr W ¥t
wgTm
6955 il Wit Wre qrw : ¥qT
wiw wix fowrk et oy o @ T
Wit fr

(%) war ToreaT doeT ¥ gfw
Feqrey i et ¥ gewr & fawr
¥ fag qug arar ) fenfafe 3g
ST ORI & SR 8T a0y
forr ¢,

(w) =fe gf, & wanad o
wr §, W

() ®Y ETHTT ¥ T T ¥
X ¥ Firoky forar § o ofe or, &Y, w0
o afe fY, oY vk s wror § 7

gfe wix fewf wwrem % e
Wit (@ we v fey)
(%) o ¥
(w) WX (). v mfy vET

dyw farkv % Fererr dren & forld weree

6956. St YW W : W
gie e fewrf &t ax wnd A
o w3 fr

(¥) =ea sgw TTATT & g fardr
¥ frarg arwamst & fag fed Seare
W
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() et et o
o §; '

(%) ' Fewrt st o e
wuw g ;i

(w) w1 ¥ goer & e
KX FTHTL AT A 7€ Ay P A
fawr€ gt &) 17 e ofipfr ¥
ay?

pir st forenf ot (ot gooitw
Teg worrwn) @ (v) & (7). Igo fordr
¥ forq 31 woaw oY H weg wdw acwTO
qtdt Q1 # wabr i s g€ ot
% AT W wyafaa A €@ 9T
g —

eHYT T AR | AT

) =T
(7ra qg)
1. fagwr afar . 244.20
2. gt aw ot
qrFaT . 65.48

ARy A of@vr w o
WA I G, 1977 HAYO A Sy

qor 116

o€ ot 1 Rregerr arfrar fcato wY oy
wiew w7 s i Yk &)

wi 1975-76 ¥ 1977-78 W& (W
™, JNT wkA, AET WXw wwr fagre
*Y smeifew vt mf

6957. sft TUIOM MO : 44T
wiw wite frert ot ag aar € por 30
fis &7 g AT AT 1975-76
1976=77 A47 1977—78 ¥ UwHgH,
IAT AXW, weq wew aq7 famv &
anftor et i Faaor & fadr et &7
fr-ferr wYer wiafen fan
mar ? .

iy oie feerf swem & o
whoft (ot vy st firg ) < T TG Y
wrfEs ovaT o) 'Y oW & fag
ey Y & arfas #2 orefes el
ary § 1+ vy Wi anite A % fag
wan & w12 wifea ) fed o &
W 7 1975-76, 1976-77 WIT
1977-78 (wiw, 1978 a%) ¥ 3rUA
TN, IAT N, e 2w o fagre
¥ g w1 grafea A F owmfew
w1E 1 THC§ —

arfas #12 ¥t AT
(wrdy 2 ¥)

TaIRw  waw  fage

Y wf
(nwzat-faasaT)
18975-78
THEqTA
1. WRye, 1975—f&qe, 1975 10,2189
2. WHe, 1976—FaRe, 1976 8,520
1976-77
3. wWye, 1976—~fme, 1977 8,520
1977-78
4. %70 WYX Ao, 1977 8,520

5. frasat, 1977—wlw, 1978 12,757

28,581 13,833 18,240
28,433 13,833 18,240

28,433 13,833 18,240

28,433 13,833 18,240
41,761 20,825 26,929
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2. AL, 1977 ¥ qgy, T
qeart eqrdra feqfdt, ot o ard
W wzil @ s & v wT wgdr WX
qrarr DAY q F Pz ey A &
P o Y mrar faaifor set of &fea
IIY T qrizdt g gz arfw
wfr a7 #1 sfw 7 1 feat 7 wliw
w14y ¥ farerft =rfeY wiw wers ofrare
wr afy wg 1 feeY & ® o A
fraft =fgd 1 fagmr, 1077
1-4-1978 %} @y Fgemr &
forz 425 wrw Ffr s7fer g7ETT ¥
AT 9T qerT w12 fixr  fraifer
& w7 § o g wowry & wgr v
'8 fr & 3y ol & P ooy ¥ Fae gy
T oot wrdear w g WA )
% T qUeTct fagiy wgly |/t &
A fareor ¥ wdwTT wifgs T X
<A AT XVST sy #1 §, Y aF wET T
war & fie & oy oz anfir s €Y
AT vy 3 & fog A dfie
WAEAT 6T |

«Offer of High Yielding varlety of
Wheat developed in U.S.5.R.

8958. DR, VASANT KUMAR PAN-
DIT: Will the Minster of AGRICUL~
TURE AND IRRIGATION be pleased
to state whether 1t is a fact that
U.SS.R. has developed high yielding
variety of wheat and offered the same
to India for its breeding experiments?

THE MINISTER OF AGRICUL~
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): USSR
hag not offered any high yielding
variety of wheat for breeding experi-
ments.

AFRIL 17, 1078
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Indianisstion of Higher Edneation

fY50. SHRI G. M. BANATWALLA:

SHRI MUKHTIAR SINGH
MALIK :

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government propose
to Indianise hugher education through
asgimilation of Indian wav of life
history, culture and needs;

(b) whether Government also pro-
pose to regulate admission to higher
education on basis of soclal needs

and employment opportunities; and

(c) broad outlines thereof and
benefit likely to be achieved ag a
result thereof?

THE MINISTER OF EDUCATION,
S0CIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (c). The policy for the
development of higher education during
the next plan period proposed by the
University Grants Commission visuali-
ses restructuring of undergraduate
courses 1o include a set of foundation
courses designed to create an aware-
ness of areas such as Indian history
and culture; history of freedom struggle
n India; concepts and processes of
development; the scientific method,
etc. The policy also suggests effective
vocationalisation at the higher secon-
dary stage to reduce pressures in Uni-
versities; selective admissions; greater
access to higher education for the
weaker sections, expansion of facilities
through non-formal channels, etc. The
detailed programmeg to be implement-
ed during the next plan period are
being worked out by the Commission.

Admission of studentis belonging to
Backward Classes

69680, SHRI K. PRADHANI: Wil
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether the Central Govern=
ment has lssued directions to States
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that the studants belonging 1o back-
ward classes whose family income
from all sources, iy Ra. 10,000 or less
per annum are eligible to special
treatment in the matter of admission
to educational institutions including
professional institutions and other
technical colleges and other institu-
tions which received aid from the
State Governments; and

(b) it so, the details regarding the
fixation of ceiling In  various States
for this special treatment?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAF CHANDRA CHUN-
DER): (a) and (b). No Sir.

Eviction procsedings against Ex-M.Pas

861, SHRI HARI VISHNU KA-
MATH: Wil the Minister of WORKS
AND HOUSBING AND SUPPLY AND
REHABILITATION be pleased to refer
to his answer to Unstarred Question
No. 819 asked on 27th February, 1978

Written Answers. . g,

mmummpmmm
Ex-M.Ps. and state:

(a) whether further progress has
been made in the eviction proceedings
initiated against the six Ex-M.Ps.

(b) if so, the details theresf, to-
gether with the figures for rent paid
by each of them during their un-
authorised occupation; and

(c) if not, the reasons therefor?

THE MINISTER OF WORKS AND-
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI BSIKANDAR
BAKHT): (a) Yes, Sir.

(b) Out of the six Ex-M.Ps., accom-
modation from one has been got vacat- -
ed. One of them has filad a petition
in the Supreme Court and has been
grantéd stay orders, Efforts to get the
Government  accommodation vacated
from the remaining four Ex-M.Ps. are
continuing. A statement of rent paid
by each of the six Ex-M.Ps is en-
closed.

(c) Question does not arise,

Statement
Statement showing the ditails of Branshes wcoversbls from Six-Ex. M. Ps.

8L Name of Ex-M. P.
No.

1 Sbri 8. S. Mohapatrs . .
2. Shri 8. M. Banerjec .
Shri Shankar V. Giri . .
Shri Jambuwant Dhote

Shri Kartik Oraon . . 5

o ¢ ¢ ¥

Shri Tul Mohan Ram . .

Amount due  Amount paid Balance
Rs. Rs. Rs.
15990" 59 10,191° 99 5,798 60 -
16,904* 05 7,612 17 3,181-88:
13,495° 39 521288 8,a82-5
16,882 a1 Nil 16,882 21
13,048° 47 Nil 13,948 47
22,396 g2 Nil 22,3368 92
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qhvgfow agw & e, ot e
Qe ot wrme ¥ fold wpem

6962 st fmrr ot : wmr
forerr, e wewrrw st wepfir ot og
AT v A6 e

(%) war ®Ya weere Gfagrfas
Az & afad, AT 9 el aqr
W TaAy AT w7 T Y ¥ @\
& fAT IR e FTT §7 T90 AR
w O wiTw &N g,

(=) afx gt aY wa 2y ast & raw
fagre Arare w  foaar wynA frar
L F 184

() agr v T oW A S
AT i wvE vy faar & o afeat,
Y ey T AAT 7

foan, W wemr war  wepfi
Wt (wro WA waxr ww) : (F) o
LAl

() e g T w57

(1) o, afr 1 Agfy A7T AT
& qd=z7 farer 7 Tr3g ®ORTT WY AW
war wfrr Fqraara ¥ 21, S56UNY
wf afx1 wr1 & far 19 54 7w
w17 F gaafw arfra fr

famain safwndi & fg onf wr wToewm

6963. &t TN wATX avea? :
war foen, wanr wea st desfe
oAt ag TR A w41 w4 fE

(%) *1r ¥r weere ¥ Wy
Rarat # fagars safecat & fag s
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(7) wr %3y gowrc w fewre
fawerie saferdy & fog srawr ot i
it & 3 whrre g o wrefae W
Frdt frolg 3w § Wi afe o, @Y
v 1T afz afY, Ot TERk W owror
LHR

() wr W= s TE TET
¥ W §g T g w7 Wi
ot W afi gf, 7t o 57 a% w7 feay
s 7

fowmr, woTer e e Wepfr
wWt (¥o s wr W) ¢ (%) avEIT
7 fawertw sufei & fag “v” Wit ‘9"
v&t i 3qfrerT 07 wrcfea v w1 i
foar g

(@) s W ww T ¥
at wfaar s bl gt v w Yy
i & 3 sfawa w1 Frtaas d@ar me)
4

(7) ow AR & fawer
srfegi & fa fraa o sefoa v w1
w3 fear oI5 @1 xm WA o3
FTHAET AT HYT AT THY § TR TH wrIRr
frm arltar o+ g, 78 tow g
ot fiT &vam g1

R.S.S. belp in Adult Literacy Pro-
gramme

6884. SHRI K. LAKKAPPA: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether it is a fact that the
Union Ministry of Education have ex-
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(%) a7 SR ¥ 7% faeell @0
Faa TFART AT FIA FT LT T
# faarudi= 251

(@) v ag &= § f 50 ALY A
AT @ F foar T g W

() afe A&, @Y ST g AGHTT
et v & oy e o @ 7

Ia Haraa § v vt (s fae-
awcw) : (F) ¥ (). 149/150
goRa Frerad-aT el a3

uFEdE T @idy, FEATAY, AR,
FIAT AL FAT & T FFAgL 6
faeqT< & gag ¥ oA I €1 9%,
1978 %Y faet ardra ¥ g MY J=-
q= aF agr &7 A |

Modernisation of Railway Workshops

7183. SHRI M, RAM GOPAL RED-
DY: Will the Minister of RAIL~
WAYS be pleased to state:

(a) whether there is a proposal with
the Government to modernise railway
workshops; and

-

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI SHEO NARAIN): (a) Yes.

(b) The objective of Workshop
Modernisation Project is to improve
performance and availability of roil-
ing stock and reduce cost of its ma-
nufacture and maintenance. In the
past it has not been bpossible to
undertake timely replacement of Ma-
chinery and Plant within the limited
resources at the disposal of Railways.
This has resulted in 70 per cent of
Machinery & Plant in Workshops
and repair depots becoming overaged
and rundown thus impairing manu-
facturing and maintenance ability of

the workshop complex. Modernisa-
tion Project will extend over a period .
of 10 years and involve provision
O'f—
(i) Modern- Machinery & Plant
to replace old and antigquat~
ed machinery;

(ii) Unit Exchange Assemblies
for minimising maintenance
downtime;

(iii) Better  material  handling
material;

(iv) Metrological and testing

equipments for better quality
control; and

(v) Improved layouts and Ta-
tionalisation of workload.

e ¥ ‘awia’ @ ger

7184, *t AT UAEH ¢ T IA
zr‘a"rzraam?rfrwﬁﬁfq::

(%) wea x@a & wF F A€«
% oo wrgaTx ¥ faet arefer €1

(@) 37 Gt ¥ vy Far § oy

qrede ‘aratet ¥ A

() @ fEr T A A
arsfer o e AT o § A7 af
gharFa A ?

Yo darem § wen war (s fw
AT ) ¢

(7) dtv, fomd ¢F TR
grafew ot @i § )

(g) 5@ @wq TC FE TEIE
arefe 7@ &, A wad g s &
firw =@ T FY T AR S Ao
3 qud g T ATEH FOT fates
¥ fo off TF TwaTdl arafe’ €1

(1) < 7@
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aidered by the Working Group on the
Residual Problem of Rehabilitation in
Weat Bengal set up by Government of
India in July, 1875. The Group en-
dorsed the view taken earlier in this
regard and observed that at this stage,
the schemes recommended by the Com-
mittee of Review to achieve rehabili-
tation through polltry, fisheries, in-
dustrial estates, sericulture etc. need
not be taken into consideration exclu-
sively for the benefit of displaced per-
sons for they have, by and large,
merged with the mainstream of the
general population of the State.

(¢) No further action on these re.
ports liey with the present Govern-
ment.

wriw wr geamyer st frafer

6966. st Trivy gmTC et : Wy
wie ot fawrk s og T & eur
it fs

(%) mx = 73t ¥ Toawre, Wt
Tammrwso A

(w) =it § e @ gfg v
¥ far goecwA-slw @ Qg
wra; W

(v) t& www ferfesr owl &
w® #t Faw wfgw & o 9% fagfe
¥ forg war Aifer Fraffer ok § 2

vie die ferwrt Wit (ot gooite
fog woorw) @ (%) ¥ X ot &
TIAIT IWTT ¥ FErw ¥ 9§ g-
afeqs wdmor aft feay war § ) o
wa 37 a5t ¥ fag wiwd Iooew off §)
aarfy wrefrr wfy wyeaT afceg grer
§7 1975 ¥ dwfere sl af aad woparr

Written Anstwers o6
e § —
A T’
(zorT)

et = ¥)

Wi gdw . 1694. 3
weq . . 25.2
fagre . . 1153. 6
s X . 220.1
Liic . 33.6
woizs . n 243.6
W . . . 486.7
o7 AW . . 201, 4
oy, i 130.5.
T . . 580 B
A . . 25.1
afiweme . . 371. 2
IuT TR, . 2987.0
gfvaq e . . 675.7
wT p . 117. 8
anr . 8925.3

(w) viwft dwwdfa e &
o wgrag, quwan, saizw, SR
Taw, FaT 13w, W12 ofeww Fmw gl
¥ 35,02 wrw %o ¥ ofsqw & W
Tt dhw www off o Wahg
srifae qoer sTow T Te
gvrar ¥ e wer Sfww qow fuwrr
et wrdwonfoayt o wweafie woer
Fargt ¥ Wt ¥ sedwt & fog srweer
ftak

() vux ww, wrw wiw, fagre
ot afres e, f arr g & daw
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far wrer & v e & wqeTT s
ot firafw w7 ¥ frafe wor o wmar &
W @ 7¢ AT wswAh st fraae
i & 1 ol WA ST wETH T AT
avft fear o gt § ww fr

(%) fozr &l zrr sfaa
Traer 9@ g s
wifer 2T 100 Sfawa & fag
wifrddr =7 @ &
fegr mar g1 ar

() sfrw s &7 faan v Y
i fx

(1) whm §qmmr feit
fadiq fraty aewr & famg
ST g Er T S e
®! a1 qder fr qow qe
¥ 100 sfrwr & forg 4,
Wt

(2) wfew wmar fa2eft amy
¥ fag oifyra s &
AT7T ST AT Y |

wTeTR! & et # wwey quft

6967 WMo e fay :
oft qere SN

war i site fowrf ot ag o
o g1 w4 fiv :

(%) w1 W™ 2,000 ¥OT Fo
o ¥ weeTd qofy wreTwY & e
wa §;

(w) wr wrmft at ¥
¥ siwre ¥ ffy @ @ @ g ?
€02 LS—4.

gfe st fewrk sl ¥ o
whit (st wiq s Feg) : (¥) o
(w) wroftr wre frm ¥ arw 31w,
1978 W) T wruTAY W1fY & ww qx
qTNT 1930 FOT w9w  (wewrdy)
t qoft ok wf § 1w 3 fafow
ardmY # 35 & 88 Ar@w ARG T &
i ofeee? &™F @Y & wwmn,
120 arar ST T ¥ TR ETE W
& firofey & wreparer & TR & wR O
goit ot o€ & | e ¥ = @
Iz o &t oy T wt ¥
JogrrT WX &g WY gt
mfer ox finke ®o 0 f& e
g ¥ ofcrdaiter et o< finiz 31
uz qgw & ag Far qivew § fe oy
aty awt ¥ €T ¥ qfa a1 W gnir

et Wit & @ Wt W woerd & wrow
it & awh ¥ wfg

6968. ¥lo Wl wrTww gl :
w1 wiy die Frerf el ag o o
¥ w4t fie

(%) =ur oy o wdeT,  qer
wiw ute 7€, 1978 & o Wl
g ¥ AT Y F w12 Y wy woarg
w3 & gorTe & fu g & afomersy
Wt wr yEr afe feew 60 WA ¥
70T9Y A% a7 Tt 3 W IowhRmdY W
w §T g T e frw @
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worely qT gafawre o sear gwit
gure wor wr § onfw wrome ¥ oinfy
& e e 7 o o Fovimet WY
wfew & s A q§ ?

i

v Wite fewrl qwrwe #
Wt (ot Wiy s Fg): (%) & (7).
oy gORT W wREt FW & feg
Wy W B wifes fnffer  feame,
1877% 2. 05 W HiT 27 ¥ WyT HT
2, 71 wre Welr =7 w7 § i
£ ¥ ¢ IR WL G AL @ g |
wa wiw, 1978wk fay 2 71 9@
AT v afr At fofe o ar
T § W e wg wai W ¥ fag
ot f W fofwr v F A @
12-4~1978 %! WwUT ¥ AT YA

*t srrfer wnfe & afeada P waT &)
*r wq@ wfe@y & ffr ¥ 96 g,
oY fr fagmat, 1977 ¥ WA A 376
w7 ¥ 395 &7 ofa fefeer H iy o=
AW N fr wad, 1078 ¥
o ¥ A fread & Wi 305 T
¥ 348 §q0 Wiy fefew & frw ¥, &
frrafs v arafz gf 2 s &
7-4-1978 ® 330%9% ¥ 360%¥7Y NfA
frizaddwas @ &1 ¥ 77 fredy
o 3o arlre ) wa @ = &7 gEA
¥ w65 Ty ¥ 70 w9 wiw fefeer
eEwn

°3. = syfer aT Wy
forerett oo off § Wi o aore #
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TGN WIT T T Y T o ¥

R ¥ el il @ il oF firsfee
Wwogr@ni ) wo i wd 1977=

78 woiy wwqe, 1977 ¥ 7k, 1978
oF ¥ o wis AT & fag fnlvr
ot fielt o el & ¥R o TR
8.90 o frelt e § wa fr 1976~
77 ¥ drom e wafy % fag
7.905 wrw Hiedt e ¥t fnffer g
Ll

Prawn Cuilture Farm in Balasore,
Orissa

6960 SHRI BAIRAGI JENA* Wwill
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether the Government of
Orissa has sent any scheme to estab-
lIish a prawn culture farm at Irchudi
in the district of Balasore;

(b) what 1s the estimated cost of
that scheme; and

(c) what steps have been taken by
Central Government to establish it
so far?

THE MINISTER OF AGRICUL-

TURE AND IRRICATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes Sir

(b) The estimated cost of the sche-
me is Rs 12,33,280.

(c) The Government of India has
approved the scheme and issued sane-
tion to Government of Orissa for set-
ting up the Prawn Culture Far m at
Oriaee, ™ (e dlteict of  Balasors,
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Ry oic wrww & wgelt v vy wfew
are gwwit & wgw fslr Wkt wriv g

6970. Wt spechwa srerrx : war ph
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L

() @z sz wraT g7 FTAIAY
& g7 741 3§ Ifa 7T w gwA IO
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FET afr

(9) ¥« qexa & frqar gz A
an gfv gt , Wk

(¥) afx grfr g€ & oY so% war
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e vt faerf swme % o
wot (st Wiy woe feg) (%) Feed
A awl ¥ g g Wi e @

et qE R AR 1 F w7y e
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st ax frkw e % oA £ freir

Written Anotogrs 20

drr aet w0 ¥ ot ok g 125 W
wfy fistzwr § ofix w1 x@ qww
L —

Ty ey Pefzer

L . 138
L 150
afgar . 163
e afg 172

T FTRT T IIRTHRTH 67 WTATH
TATE § § 92y W &
fear oz fadw ge & wod gefan aqv
qfeagy  I9TQ, =WET F, FEEA
sqrfea) & qATh wrie w ¢ oy At §
¥ T JT UG § AR EY AT F
ag a% fe F wer & W W fm-
fam g1 & 1 57 faamr & qre SIqEey
gt & qTATY, Sfew ITE gEm d
FEAETO AT A JrRrRT qe fad
WALFAE FAMA T 120 WA A
155 ¥97 yfy ferer as qix qaw &
T § 139 §97 ¥ 185 w99 gf
frgze o T

(=) woraa 9T 9 gATie o«F
#r 7€ 3qR frefafay wieg § —

(1) wgeT oafedy vy fd o
sorafs W,
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¥ XX ¥ wre Tro wowrd
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fawes
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(d) the steps Government propose to
take in this regard?

THE MINISTER OF LAW JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN). (a)
and (b). As was stated in reply to
Lok Sabha Unstarred Question No.
3791 answered on 13th December,
1977, under scheme
sanclioned by the Delhi High Court,
which was effective from 22nd Feb-
ruary 1970, M/s. Globe Motors Limi-
ted was required to repay its credi-
fors (including depositors) in six ins«
talments. the last instalment being
due by 22nd March, 1974, Payments
were made up to fourth instalment
and, as was stated in reply to Liok
Sabha Unstarred Question No. 7909
answered on 29th, Aprii,, 1975 the
Court had granted extension up to

31st July, 1975 for payment of theg,

fifth instalment and the sixth instal-
ment was payable up to a period of
two years from the completion® of
payment of the fifth instalment.

As was indicated in reply to Lok
Sabha Unstarred Quesiion No., 3791
answerd on 13th December, 1977, the
company has not filed with the Re-
gistrar of Companies, Delhi any re-
turn of deposits for the periods ended
on 31st March, 1975, 313t March 1976
and 31st March, 1977. The winding
up of the company was ordered bLy
the Delhi High Court on 15th April
1977, 'The company did not file with
the Official Liquidator, Delhi the
statement of affairs, The Government
is, therefore, not aware of the latest
position regarding payment of depo-
sits by the company. A criminal case
has been filed by the Official Liqui-
dator, Delhi against the ex-directors
for non-filing of statement of affairs.

(c) and (d), Winding up proceed-
ings of the company are conducted
under the diree:cions of the High
Court and hence further action will
be taken by the Official Liquidator in
this regard in accordance with the
directions issued by the High Court.

APRIL 18, 1978
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Concentration of Economiec Power

7200. SHRI CHITTA BASU: Wil
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
refer to the reply given to Starred
Question No. 388 on 21st March, 1978
regarding turn over and profits of In-
dustrial Fouses and state-

(a) whether there has been further
concentration of economic power in the
har_ldg of few during these years: and

(b) if so, the particular steps taken
to assess and reverse this trend?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): ‘(a)
The reply to Starred Question No,
388 of 21st March, 1978 gives infor-
mation about the turn-over and pro-
fits of 45 Industriai Houses. The data
reveals that there has been an in-
crease in furn-over and profits in
most of these caseg and to that ex-
tent there has been an increase in
the economic power of these Houses.

(b) Paragraphs 18 and 19 of Gov-
ernment’s Statement on Industrial
Policy of 23rd December, 1977 detail
the new restrictions to be placed in
the future expansion of Large Houses
Relevant extracts [Placed in Library.
See No. LT-2131/78].

Fees paid by Porter

7201. SHRI B. C. KAMBLE: Will
the Minister of RAILWAYS be pleas-

ed to state:

(a) the different fees including
licence fee, each railway porter, and
head of the porters (Mukadam) is
required to pay to the (i) railway
authority, (ii) railway union either
monthly or annually in Central,
Western, Southern and Eastern Rail-
ways; and

(b) whether in view of the condi-
tions under which the railway porters
labour, Government propose to reduce
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the fees; and grant the facility of
providing more pieces of red-uniforms
to the railway porters?

THE MINISTER OF STATE
.IN THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN): (a)
The licence fee paid by the licemsed
perters fo the Railway Administra-
tion ranges from Re. 1 to Rs. 5 per
porter per month depending upon the
importance and the traffic dealt with
at each station. The Mukadams do
not pay any additional licence fee.

The Railway has mo  information
about the subscription/fee paid by
poxters to their Unions which are
not recognised by the Railway Admi-
nistration.

(b) There is no such proposal.
A W ¥ ‘mm @’

7202. S HE W Ao WTA ¢
T I /A 7% TATN BT FA H@ F

(%) a1 wora fedie ¥ qramge
TEETH FTEA 9X ST WX ST
AT & AT WAMER ¥ G @I
Y | FTOAG T

(=) 7 ag 79 f5 & 9@
Far ST T F1Er g8 2 AR af
gi, T 3T T H AT § @A gY AN
F¥ gfaur 3y 78 LI FAAT S
AT afz g, a1 79 ; AT

(1) Far FiaTeT @iy & FH=TIE
A Ao a0 & Fiw fovafagaran
Fordl 1 gfaud 3 7 gfez & wer
FY 78 wuw Tarfag fear s ? ‘

M A § wow A (o fim
aroan) ¢ (F) ¥ (). ShET AR
FrTETET F AT AT AL A «F
giee w@ad @Ay & faw ad 1961,
1969, 1972 HIT 1976 HAWAT
Y oY | T@ SEq T ST @ TAT A
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wfe gasT faeii gfee & wifacr @Y
qUAT AT AT | SEET I AT T@mAy
F T FT g 14,20 Fo Fo g 1 TT
&a as% afeagy g welt wify afaq
2 1 I 91T ¥ AT OF ST F
qeF AT § A ST qor qifoarst
aty 1 3 fawafagaren & sd=fot
F1 gfaer ¥ fag Towa o agF f<-
ag o T Tt &&0T § a6 a@n
ST <&t 81 f6r o, g% gTama FY gF 1%
g W9 FT AT |

Cinder Picking and Ash Handling
contracts

7203. SHRI GYANESHWAR PRA-
SAD YADAV: Will the Minister of
RAILWAYS be pleased to state:

(a) whether lumpsum payments
are being made to the contractors/
labour Co-operative Societies holding
Cinder picking and ash handling con-
tracts for “cleaning and sweeping of
shed including open area” on Allaha-
bad and Lucknow Divisions;

(b) the details of lumpsum amount
paid “o Contractors/Labour Co-
operative Societies at Tundla, Shikoha-
bad, Aligarh, Etah, Allahabad, Kanpur,
Juhi, Chunar etc, including other loco
sheds on Lucknow Division separately;

(c) whether coal handling, cinder
picking and ash handling confracts are
awarded by the Divisional Superin-
tendent concerned on Allahabad and
Lucknow Divisions of Northern Rail-
way or the same are awarded by the
respéctive Senior Divisional Mechani-
cal Engineers; and

(d) who is the competent authority

"to review the appeal made against the

decision of Senior Divisional Mechani-
cal Engineer in respect of award of
contracts to Labour Co-operative
Societies?

THE MINISTER OF STATE
IN THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN): (a)
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For ash handling lumpsum payments
are being made on Lucknow Division
while in Allahabad Division, lump-
‘sum payments are being made in some
sheds and in otherg payments are be-
ing made on the basis of actual quan-
tity of ash handled. For cinder pick-

Allahabad Division

APRIL 18, 1978
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ing, payments are being made for the
quantity picked and delivered.

(b) The lumpsum “payments being
made monthly for handling of ashesin
the sheds of Allahabag and Lucknow
Divisions are as follows'—

Lucknow Division

BPToA SO Raae i~ T e - e
Shed Anount Shed Amount
Rs. Rs.
Allahabad . ; »  Departmental Lucknow 59%75° 00
Tundla .. 7001" 00 Faizabad 1825'00
Shikohabad . 1871° 00 Pratapgarh_ : 1000* 00
Aligarh Jn. . 1100 00 Varanasi . . 95000
Etawah : : , NIL Rai Baveily -, = - . 6eo0n
Kanpur 2191’ 00 - Sultanpur 1130°00
Kanpur 2 a ! NIL Jaunpur . 85000
{GMG{Juhi) + Prayag . . 600" 00
Ghunar 701" 00 '

(c) The Semor Dwmmnal Mechani-
cal Engineer is empowered to award
contracts on the recommendation of
the Tender Committee.

(d) The Divisional Superintendent
is the competent authority to review
the appeals in this respect.

Gauhati-Teensukia Line

7204. SHRI AHMED HUSSAIN:
‘Will the Minister of RAILWAYS be
pleased to state:

(a) the Government’s plang on
providing/extending Broad Gauge
line from Gauhati to Teensukia in the
near future; and

(b) what is the financial aspect in-
volired, and whether any survey etc.
have been ﬁnahsed/reqmred to be
finalised; and

(c) if so, the details thereof?

THE MINISTER OF STATE
IN THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN): (a)
to (c¢). The question of extending the

broad gauge line beyond Gauhati
upto Tinsukia can be considered -alter
the broad -gauge link is establishd up-..
to Gauhati. The approximate cost
of the proposed gauge conversion of
this 513 Km. long line would be about
Rs. 55 crores.

Licence for Caustic Soda factory at
Madras

S

7205. SHRI G. BHUVARAHAN: Witk
the Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it is g fact that Gov-
ernment -of Indig have given licénce
to start caustic soda factory at Madras;

(b) when was the Ilicence given;
and

(c) the reasons for not starting the
factory so far?

THE MINISTER OF STATE IN.
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND FERTILIZ-
ERS (SHRI JANESHWAR  MISH-.
RA): (a) and (b). Yes, Sir. An
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Medium of Instruction in  Regional
Engineering Colleges

6978. SHRI HITENDRA DESAIL
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) what is the medium of instrue.
tion in Regional Engineering Colleges
and in other Engineering Colleges of
each of the States and Union Terri-
tories of India; and

(b) what is the policy of Govern-
ment in the matter of medium of in-
struction in Engineering colleges?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) Medium of instruction in
all Engineering Colleges/including
Regional Engineering Colleges is Eng-
Hsh,

(b) The policy of the Central Gov-
ernment is to introduce regional lan-
guages as media of instruction pro-
gressively, at all levels. However, be-
fore switching over to the new media
it is considered desirable to make ade-
quate preparation by way of text
books and other instructional mate-
rail, The question of mobility of tech-
nical personnel and the availability of
good employment etc. have also to
be taken into account.

Cost benefit ratio in Drought Prone
Aren

69790. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of AGRI-
CULTURE AND IRRIGATION be

pleaseg to state:

Written Answers 1né

(a) whether there is any propossi
before the Government to give specisd
relaxation in cost benefit ratio in the
Drought Prone Area for the construe-
tion of irrigation project;

(b) if g0, the broad outlines; and
(c) if not, what are the reasons?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
and (b). Normally, major and me-
dium irrigation projects are approved
with benefit cost ratig of 1.5:1 or more.
In the drought prome areas, projects
with ratio between 15:1 and 1:1 are
alsp approved.

(¢) Does not arise.

WTe wrErer e Ay o, feedt
¥ s

6v80. st wrq fag : W
fien, wwm  wenw Wit Gepfr
et ag TR FY T w4 7

(%) X WGTHT AT ATRHAT
orw, feedt & 93w avawdT fruw w0

[ §

(@) oz aadfamea &
Foe 9 g a7 gew wfgwifyar &
qEET W1 wefRaT &1 Y A fawan
g o

() TaatwagtHrA Ty frrk
yfawa ol &1 94w faqr ar ¢ fomk
fgar /) Wfe% w17 1000 U w7
y?

fererr, weTor weror e wewfi Wit
(wte ST wx W) : (%) wEEE
aur aregre egw, wf faeft ¥ fafow
qreTwdi waw ¥ faw qwiw @
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Librarkeg Functioning in the Ministry

6981 SHRI RAM NARESH KUSH-
WAHA Wil the Mumster of AGRI
CULTURE AND IRRIGATION be
pleased to state

(a) the number of libraries function.
ing in various departments, offices and
Commussions under his Ministry,

(b) the details of the selection Com-
mittees appointed for the purchase of
books in these libraries and the sub-
Ject.wise details of the Hindi and
English books purchased by those
selection Committees during the last
year,

(c¢) whether Hindj books and perio-
dicals are not purchased in adeguate
number and indifference 18 being
mwn to Hindi in these lbraries,

(d) the steps being taken to stop
this indifference towards the provi-
sons of the Official Languages Act
and to associate the Hindi Officers
with the gaid selection Commitieas?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA) (a) to (d) The
information is being collected and
will be placed on the table of the
House
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Category of Pesty of 8.C/8T. in
Ministry and its Undertakings

6982. BHR] R N RAKESH: Will the
Minister of EDUCATION BSOCIAL
WELFARE AND CULTURE be pleased
to state

(a) total number of posts in the
Mimstry and 1ts attached and gubordi
nate offices and the public undertak
ings filled in each category of posts
with specific shares of SC and ST
1n such employment and also the num-
ber of posis de.reserved in each cate-
gory dunng the entire period of
Janata i1egime angd reasons thecieof,
and

(b) total number of departmental
promotions/upgradation  of posts n
each category of posts and how many
posts went to Scheduled Castes and
Scheduled Tribes?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR PRATAP CHANDRA CHUN-
DER) (a) and (b) The information
18 being collected ang will be laxd o
the table of the Lok Sabha

Preservation and Protection of Herl-
tage of India

6983 PROF P G MAVALANKAR.
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state

(a) whether Government have any
strategy and plan for the overall and
proper preservation and protection of
the Hemtage of India,

(b) if so broad details thereof

(c) concrete steps taken in this re-
gard 1n the years 1876 and 1977 and

(d) the total cost thereof and the
percentage of the said cost to the
total budget and expenses of the Edu-
cation Minstry for the said two years?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR PRATAP CHANDRA CHUN-
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DER): () and (b) For the protection
and preservation of the Cultural herit-
-age of India the Central Government
-has enacted an Act, entitled the An-
cient Monuments and Archaeclogical
.Sites and Remaing Act, 1858, under
which monuments declared as of
national importance are being main-
tained by the Archaeological Survey
of India. The maintenance includes
repairs, both structural ang chemicals,
as also security and watch-and-ward
arrangements. Besides, under the
Fifth TFive-Year Plan two separate
schemes for the Preservation of the
Cultural Heritage of India ang Deve-
lopment of monuments were also taken
up to cover a large number of monu-
ments for repairs and development,

(c) Apart from annual maintenance
and upkeep, special repairs were
undertaken at 614 monuments (in 1978)
and 683 monuments (in 1977).

(d) The total expenditure incurred
on the annual maintenance and specia]
repairs in 1976-77 is Rs. 3,21,99,576
against a total budget allotment of
Rs. 6,05,09,000 for the entire Archaeo-
logical Survey of India thus showing
a percentage of 38.69. The budget al-
lotment for the Archacological Survey
for the year 1977-28 was Rs. 6,79,99,000
out of which an allotment of
Rs. 2,12,33,000 was made available for
annual maintenance and upkeep of
monuments and for their speclal re-
pairs, thus showing a percentage of
31.238.

Banction for Cattle, Poultry and Piz-
gery Unit in Orissa

6084. SHR] GANANATH PRA-
DHAN: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether the Government had
sanctioned any special grant to the
State of Orissa to up-grade the load
cattle, poultry and piggery units
Tun through the State Government;
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(b) if so, the total amount sane-
tioned by the Centre therefor; and

(c) is there any proposal to organise
8 Central Cattle fair by the Extension
Directorate for the Year 1978.7Y in
Orissa?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHR] BURJIT
SINGH BARNALA): (a) and (b).
The Central Government has ganction-
ed no specia] grant to the Orissa State
for up-grading the poultry and Pig-
Eery units run by the State Govern
ment, However, the Central Govern-
ments has sanctioneg a grant to the
Orissa State for establishment of Exo-
tic Cattls Breeding Farm at Chiplima,
district Sambalpur. The objective of
of the farm {s to produce high quality
exotic bully for crosg breeding/grading
up local cattle in the area. Total
amount ganctioned for this project is
Rs 32 lakhs (Rs. 29 lakh as Grant-in-
Aid and Rs, 3 lakh ag loan).

(c) No, Bir; no central cattle fair is
proposed to be organised in Orissa
State during 1978-79 by the Extension
Directorate of Ministry of Agriculture
and Irrigafion,

Division of Leased Plots by the Lesees
themselves in Bhogal, Jangpura, Delhi

6085 CHOUDHURY BALBIR
SINGH: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) when the plots were leased out
at Jangpura-Bhogal and the area of
plots;

(b) whether the construction maps
etc, are sanctioned by the Municipal
Corporation Delhi and not by DDA
there;

(¢) the number of cases where the
division/partition has been allowed
by DDA im that area and the cases
where courts division orders have
been complied with by DDA;
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(d) in how many division has
been Minm’k;.unklpll re-

(e) whether atleast 50 per cent plots
have been divided by the owners
themselves;

(f) whether DDA has any objection
to it, if so, action taken against those,
and

(g) how many division/partition
cases are pending in the Courts of
Law against DDA when 50 per cent
plots already stand partitioned?

THE MINISTER OF WORKS AND
HOUSING AND SUFPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT) (a) The plots were leased
out jn the 1922-23 The areas of
the plots range from 108 to 422 sq
yards, gccording tp the DDA

(b) Yes, Sur
(c) 30 cases

(d) The division has been effected in
105 plotg in records of the Assessment
ang Collection Department of the Muni-
cipal Corporation of Dell for proper-
ty tax purposes

(e) No survey of such plots has
been conducted However it 18 a fact
that a number of lessers have divided

their plots

(f) Such Sub-divisions are not re-
cognized 1n the revenue records main-
tained by the Authority except in
caseg of saleg made by the Custodian

(g) The DDA hag reported that no
such case is pending mn the court of
law

Setting up of University in Tripura

gpss SHRI SOMNATH CHATTER-
JEE. Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL-
TURE be pleased to state

(a) whether Governrdent have re.

ceived any propossl from the Governe
ment of Tripura regarding setting up
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:d. University in the same State;

(b) if so, the reaction of the Gov
ernment thereto”

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR PRATAP CHANDRA CHUN-

DER) (a) No, Sir
(b} Doeg not arise

Provision of Basic Amenities by DD A.
in Peetampura, Delhi

6987 SHRI SAMAR MUKHERJEE
Will the Mimster of WORKS AND
HOUSING AND SUFPLY AND REHA
BILITATION be pleased to state

(a) whether the posses;ion of un-
developed plots was handed over to
the allottees 1n the new colony of
Peetampura by DDA 1n May, 1976
as the full cost of the land was al-
ready recovered from the allotteeg 1n
January/February, 1976,

(b) whether DDA 18 charging
ground rent from the date of handing
over possession of undeveloped plots
from the allottees,

(c) will the DDA conwuider charging
ground rent from the date plots are
fully developed 1e basic civic ameni-
ties Lhke water sewerage electricity
roads parks etc are provided if not,
reasons therefor,

(d) the specific date by which the
above civic amenities will be provided
in that colony, and

(e) will the DDA pay interest on
bank rate on the amount paid by the
allottees for undeveloped plots from
the date of making payment to the
date when the development in the colo-
ny is completed, 1if not, the reasons
therefor?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION (SHRI BIKANDAR
BAKHT), (a) Full payment was not
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recovered from the allottees in Jan-
uary/February 1976. However, plots
were handed over without full develop-
ment,

(b). Yes, Sir.

(¢). No, Bir. The Delhi Develop-
ment Authority hag not agreed to do
. 80,

(d). No gpecific date can be given.
The work to provide necessary ameni-
ties is however being expedited.

(e). No Sir. The Delhi Develop-
ment Authority has not agreed to do
80.

Natlonal Housing Policy

6988. SHRI K. A, RAJAN: Will the
“Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether a proposal for evolv-
ing a National Housing Policy is under
»Government's consideration for a long
time; and

(b) if so, the details thereof and
what steps are being taken in this re-
gard?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITAION (SHRI SIKANDAR
BAKHT): (a) and (b), A proposal for
the setting up of National Housing
Commission for evolving a National
Housing Policy was considered in the
Ministry It hag been decided not to
pursue the proposal.

The main highlights of the proposed
.future programmeg in the fleld of hous-
JAng are:—

(i) Adoption of a housing pre
gramme aimed at clearing the back-
log and meeting the additional
demand due to population growth
and replacement of unusable houses
‘over a period of 20 years.
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(i) Restricting utilisation of pub-
lic funds for low income households
s0 that larger number of dwelling
unitg are constructed with the re~
sources allocated to this sector,

(iii) Provision of incentiveg to the

private sector for taking up housing
on a larg scale.

Dr. Borlaug’s views on Floor Prices
for Agricultural Producis

6089. SHRI P, K. KODIYAN: wWill
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Dr. Narman Borlaug,
Nobel laureate and noted agriculturist
had been her~ on a two.month long
tour;

(b) if so, whether it is a fact that
he has pleaded for floor prices for all
major agricultural products; and

(e) if so, the details
ment's reaction thereto?

and Govern-

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) DR.
Norman Borlaug came to India in the
third week of February, 1978 to atlend
the Fifth International Wheat Gene-
tics Symposium. He gpent gbout one
mouth in India visiting some of the
Agricultural Universities and Research
Institutes,

(by) Dr. Borlaug in his inaugural
address delivereq at the Fifth Interna-
tional Wheat Genetics Symposium
pleaded inter-alia for reasonable pri-
ceg to farmers ag g measure for in-
creasing agricultural production

(c) Assurance of remunerative priceg
to the farmers is a major objective of
the Government's price policy for
agricultural commodities. Priceg for
Agricultural producty are normally
fixed by the Government on the basis
of the recommendations of the Agri-
cultural Price Commission who while
fixing the procurement/support price
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keep in view the need to provide
incentive to the producer for adopting
improved technology ang far maxi-
mising production. ‘Government aloo
takes inte account the views of the
Staty Governments before fixing price®
-of different commodities.

Underground Shopping Complex in
Connsught Place

6090. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
n::nammnon be pleased to
atate:

(a) whether underground Shopping
Complex in Cannaught Place, under
N.DMC. control, 1s complete and
ready for allotment;

(b) 1t so, whether it 15 also a fact
that shopkeepers of Janpath aud
Panchkuin Road agre lkely to be
shifted there,

(c) if so, whether the rent fixed for
underground complex 18 gop high that
the shopkeepers of Janpath and Panch-
kuin Road are reluctant to shuft there;
and

(d) if so, Government's reaction in
this regard and what steps are propos-
ed for allotment of these shops to per-
song other than the shopkeepers at
Janpath and Panchkuin Road”

THE MINISTEHR OF WORKS AND
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir, except stalls
being constructed for vendors and
Tibetans

(b) to (d) The latest policy of the
Government is that those shopkeepers
(from out of the undermentioned cate-
gories) who wish to leave their present
shops and desire to obtain shops ip
the Connaught Place underground
shopping centre, may be allowed to
come,

(i) Punchkuln Road—08 (all
those who fally within the NND.M.C.
wrea).

(if) Janpath Stalls—T71 Nos.
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(lii) Tibetan Stalls—24 Nos.

(lv) Connaught Circuy (Yusufesd
Market)—117 Nos.

Others who do not wish to take these
shopg may not be forced to come; the
remaining shops be let out on tender.
The rent has been calculated on “No
profit no loss basms" taking into ac-
count the capital investment and the
maintenance cost.
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Food for Work Programme for Road
Development

6992 SHRI YADVENDRA DUTT
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state.

(a) whother the programmes of
‘food for work’ which wag for one
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yeur only has been extended for ome
year, and

{b) will the Government earmark
thus programme for Rosd Development
80 as to join al]l the villages to the
main Roads in the Districts®

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP
SINGH) (a) Yes, Sir

(b) It 18 not proposed to earmark
the scheme only for Road development
In addition to road comstruction pro-
grammes any kind of developmental
work resulting in the creation of dura-
ble assetts are eligible for considera
tion under the scheme

Government Employees Allotted Gov-
ernment quarters out of turn/On re-
tirement of their parents

6993 SHRI MOHAN LAL PIPIL
Will the Minster of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state

(a) the total number of employees
who were allotted Government Quar-
ters out of turn in Delhi during the
last 5 calender years due to retirement
of their parenty from Government
service, and

(b) the total number of applications
pending for such allotment as on 1st
January, 1978?

THE MINISTER OFP WORKS AND
HOUSING AND SUFPLY AND
HABILITATION (SHRI SIKANDA
BAKHAT) (a) 1142

(b) 100

fmh fewre mfuwewr & ot o

wt gk e
6994, ot vt warw fay : war
fivmwy wite srrwrer ey ffie et g



129 Wniten Answers CHAITRA 27, 1500 "(SAKA)

AT TF XATA FY FI7 w40 fE ww g
¥ gw vy 7w Fager frar § off mr 7w
wat & fraforams & gl afz &
wifwes & A & frea o 3 Wi
afr gr a1 aert St T @ ?

frttr st wmre wer gqf site
qrafer st (st ferae wew) @ avETR
F w5 v g frger Y fear &0
warfy Faesfr fagrsr srfaseor & odan
¥ ATTT FF FIA T TEHTAAT WIAT F
fag mr afaia fages & T

Committee uvn Master Plan, Delhl

6995 SHRI AGHAN SINGH THA-
KUR Wil] the Miruster of WGRKS
AND HOUS'NG AND SUPPLY AND
RHABILITATION be pleased to
state

(a) whether the representatives of
his Ministry and DDA have decided to
set up a high level commuttee to dis-
cuss the policy frame of the next
master plan for the development of
Del', and

(b) if so whether the Commuttee
his leen set up and if so the mem.-
bers of the Committee and if not the
tfime by which the Committee would
be set up?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITAT.ON (SHR] SIKANDAR
HBAKHT) (a) No such high level
committee has been set up The Delh
Development Authonty 1s to prepare
the Master Plan

(b) Does not aiise

Libraries in Rural Areas

6996 SHRI MANORANJAN BHAK-
TA Will the Mimster of EDUCA-

602 LS5
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TION, SOCIAL WELFARE AND
be pleased to state

(a) whether 1t 18 a fact that there
are no lLbrary facilities in the rural
areas at present,

(b) whether Government propose
to establish a net work of mobile and
stationary libraries in the rural areas
to cater to the masses there, and

(c) if s0 details Thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR PRATAP CHANDRA CHUN-
DER) (a) to (¢) Under the Con=-
stitution the gubject “Labraries”, to
the exclusion of central lLibraries or
libraries declaied by the Parliament
to be of national importance 15 a
State subject However with the
voluntary co operated of the State
Governments steps have been taken
for the co-ordinated development of
libraries 1n rural as well as urban
arcas These form part of the Cen-
tral and State Five Year Plans Apart
from maintaining and desveloping the
libraries of nationda] importance the
Central Government iz giving finan-
cia] assistance to lhibraries in various
parts of the country In addition, the
Raja Ram Mohan Roy Library Foun-
dation an autonomous prganisation
of the Goveinment of India supplies
books and reading material to them
and helps State Governments in 1n-
troducing mobile lLibrary services as
an extension to different district cen-
tral and areas lbraries established
already

Pitampura and Shalimar Bagh Resi-
dential Schemes, Delhi

6897 CHAUDHURY BRAHM PER-
KASH Will the Ministes of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
stater

(a) when the
gold to the low and

plots of land were
middle income



131 Written Answers APRIL 17, 1978

group people in Pitampura and Shali-
mar Bagh Residential Schemes Delhi;

(b) the rates at which plots of
different sizes were sold there;

(c) whether the possession of plots
has gince been  handed over to the
allottees and the lease has been regis-
tered; if so when; and

(d) whether all the necessary facili-
ties, like water, sewerage, electricity,
street lighting, parks etc. have been
provided there so that the allottees
of land could start construction of
their residential houses; if so, when
and if not, when these basic facilities
are likely to be provided there?

THE MINISTER OF WORKS AND
HOUSING AND SUPPFLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Between December 75
to January 78 and on 22nd March
1976.

(b) The rates are as under:—

Plots Rates

38 sq. mirs. Rs. 72/- per sq. mtr,
70 sq. mtrs. Rs. 84/- per sq. mtr.
84 sq. mtrs. Rs 86/- per sq. mtr.
126 sq mtrs Rs. 120/- per sg. mtr.
167 sq mtrs. Rs. 150/- per sq. mtr.

(c) 3200 plots in Shalimar Bagh
Residentia] Scheme and 1980 plots in
Pitampura Residential Scheme were
allotted. Exccpt in 60 cases jn Shal-
mar Bagh uand 55 caseg in Pitampura
possession has been handed over in
all cases. Leage deeds in respect of
2925 plots in Shalimar Bagh and 1800
plots in Pitampura were registered
during the period December 76 to
February 78.

(d) A statement showing the stage
of development in Shalimar Bagh and
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Pitampura Residential Schemes is
enclosed.

Statement

Position of Development Works
of Shalimar Bagh

1. Roads: Phase 1 treatment of
road has been completed in Block A
and B except roads in Pocket H, F, J,
K N and S (Paschimi), J and N
(Poorvi) in Block B. The works in
these pockets could not be taken up
along with other pockets as originally
these pockets were earmarked for
group housing but later on converted
into plotted development. However
road work in al] these pockets have
been awarded recently and will be
completed by June, 1978 subject to
availability of funds. The phase-II
work is to be taken up only after 50
per cent of the plots are built upon.

2, Water Supply: The work of jay-
ing water supply lines in Block A
and B 1s complete except in pockets
H, F, J and K (Paschimi) and J. H
(Poorvi). These pockets were origi-
nally earmarked for group housing
but later on converted into plotted
development. The work of laying
water supply in pockets H, F, J, K
has been awarded recently while the
tenders for pocket H (Poorvi) J
(Paschimi) are being called. The
work is likely to be completed by
June, 1978. The water from M.C.D.
may not be available for quite some-
time as such two tube wells have
been installed in Block A and 4 tube
wells in Block B to meet the imme-
diate requirement of allotters. The
water from these tuhe wells will be
available in about two months time
for Shalimar Bagh area. MCD laid
the water maing upto DDA under-
ground tank. The water supply
scheme has since been approved by
the MCD, DDA has also constructed
underground as well a8 gverhead
tank and connection will be made
with the municipa]l mains as and
when MCD will complete the water
mains.
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3 Sewer Work The work of -
ternal sewer in Block A 18 complete
except two connection with the
deeper sewer hine In Block B, the
work 15 complete except 1n pockets
H,F, A, J, E agnd C (Paschimi) These
pockets also were originally meant
for group housing and converted into
plotted development The tenders for
the pockets have been received and
are under scrutiny The work 18
likely to be completed in about six
months The work of deeper sewer-
hines 15 also 1n progress and thi, also
will be completed 1n about 6 to 8
months time Final disposal of this
area will be done ;n Rithala treat-
ment plant This work 15 to be done
by MCD DDA has made own
arrangements for digposal of sewe
rage by constructing sumpwel] pump
house and exidation pond

4 Electrictty This work 15 to be
done by DESU Necessary funds
have been deposited with them and
the work has been commenced re-
cently DESU has assured to com-
plete this work within 6 months

5 Parke 'Those haie already been
developed 1n Block A and further
grassing and plantation 1s being done
my Hoiticulture Department DDA
As regards the parks ;n Block B the
grill fencing has been done in three
parhs and further work could not be
taken up in view of the conversion of
<ome group housing pockets in plotted
development However these would
be completed 1n gabout 12 months
when some houses will come up 1n
the area

Positwon of Development Works m
Pitampura Resudential Scheme

1 Parks ‘These have been demar-
cated and provided with gnll fencing
in all the pockets except yn pocket B
Dakshini and ‘S' Uttari Tenders for
pocket B (Dakshni) have been re-
ceived and are under scrutiny Ten-
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dmtor“s’lmanﬂrahungmm
The expected date of completion s
June 1978

2 Roads The road work has been
completed upto phase I except in poc-
kets K and T where only mealling
bas been completed The phase-II
work is to be taken only after 50 per
cent of the plots are built upon

3 Water Supply 80 per cent of
water supply lines have been com-
pleted In pockets DHK (Poorvi),
UT (Uttarn and C D (Dakshm)
which were originally carmarked for
group houming and later converted
into plotted area the work ;s at vary-
ing stages of design estimating ten-
dering and allotment and 1s expected
to be completed by September, 1978

MCD =upply ;s not yet available 1n
this area Interim arrangements will
be made through tube wells, some of
which have already been installed
An O N tank 15 also to be
constructed

4 Severage 70 per cent work on
the main scheme has been completed
except for pockets originally ear-
marked for group housing but later
converted into plotted area where the
wotk 18 at various stages of designing,
estimating tendering and allotment
The severage work 15 expected to be
completed by June 1879

The final disposal of gsewer from
thi, area 1s to be done through Rat-
ha'a treatment plant which ;5 yet to
be taken up by MCD For interim
disposal of sewerage sumpwell and
exidation ponds etc have been pro-
posed for which designs are being
finalised

5 Street Lyghting This work hes
to be executed by the DESU Neces-
sary funds have been deposited with
them DESU has assured to complete
this work within one year
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USSR Experts for Adulé Literacy

6998, SHRI SARAT KAR: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether the USS.R. has offered
India its “entire expertise” to help it
root out adult illiteracy and to send
U.5.5.R. Experts to India for trailning
Indians for the purpose; and

(b) if so, the reaction of Govern-
ment thereon?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). During the
course of discussion held with the
Minister for Higher and Specialised
Secondary Education, U.S.S.R. on his
recent visit to India, it wag inter ala
mentioned that India wes proposing
to Jaunch adult education programme
in a big way. The Russian Minister
expressed hig willingness to share
their experience with India jn this
field, which the Government wel-
comed.

News Item catitled “Racker atleged
in F.CI. Wheat Despatches”

G999. SHRI M. RAM GOPAL
REDDY: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether Government's atten-
tion hag been drawn to the news item
published in Financial Express dated
3rd January, 1978 under Racket al-
leged in FCI Wheat despatches; and

(b) if so, the persong who are in-
volved in the racket?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) Yes, Sir.

(b) Consequent upon the staff of
the Food Corporation of India in
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Delhi Depots resorting to ‘work to
rule’ and causing dislogation by go-
ing slow in the supply of wheat to
the fair price shopg and the roller
flour mills in Delhi, movement of
wheat was wundertaken by the FCI,
by road, after inviting tenders and
entering into a contract in gecordance
with the prescribed procedure, with
the Transport Union, whose rates
were the lowest. These rates varied
between Rs. 280 and Rs. 3.40 per
quintal, depending on the place of
delivery in Delhi. Since awarding of
the contract took about 8 days' time,
the roller flour mills in Delhi, during
this intervening period, were per-
suaded to make their own arrange-
ments with the local Transport Union
for lifting wheat from adjoining
States to maintain the supply of
wheat products in Delhi subject to
the condition that the additional road
freight incurred would be reimbursed
to them. The bills received by the
FCI gare under examination. The
actual reimbursement by the FCI is
not likely to exceed the rates payable
to the Truck Unions, directly. In
the aforesaid circumstances, the alle-
gation that there was g racket in FCI
Wheat despatches was not based on
facts.

Enhancement of Housing Loans Limit

7000. DR. BAPU KALDATE: Will
the Minster of WORKS AND HOUS-
ING AND SUPPLY AND REHABI-
LITATION be pleased to state:

(a) whether Government have re-
ceived any  representation from the
Government employees, Semi-Govern-
ment employees, Teachers of the aided
schools requesting to increase the
limit of housing loans to middle in.
come groups from Rs. 10,000 to
Rs. 50,000, and

(b) if so, whether Government have
taken any decision in this regard?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
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HABILITATION (SHRI SIKANDAR
BAKHT) (8) The lmit of loan
under the plan scheme for middle in-
come group houmng 1s Rs 27,500 and
not Rs 10,000 A representation was
received by the Delhi Administration
from the Delln Umversity Teachers
Association for raising the hmut of
loan to Rs 50,000

(b) It has been decided not to in-
crease the limit of housing loan under
the Middle Income Group Housing
Scheme The Government jntend to
ensure utilisation of public funds m
such 8 way that larger number of
dwelling units are constructed for
lower income households with re-
sources allocateq to thig sector

Counsultancy Service of FCI

7001 SHRI MOHINDER SINGH
SAYIANIWALA Will the Mmster
of AGRICULTURE AND IRRIGA-
TION be pleased to state

{a) whether the newly started con-
sultancy service of Food Corporation
of Inda in food storage and process.
ing has found encouraging response at
home and as Wel] as from abroad,

(b) if so the names of the countries
showing interest in our consultancy,

(c) whether to cope up with in-
creasing responsibility the FCI intendg
to train a large number of its em-
ployees to suit the requirements, and

(d) if so, steps being taken in this
direction to make this service inter-
alia employment intensive also?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH) (a) and (b) The
Consultancy Service 18 with
1 India and has received encourag-
ing rerponse

(c) Assignments so far recerved
:;lnot warrent training on & large
]
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(d) Does not grise

arnfae  wiepfre oo wia Aewny
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Bal-Kunj Institute, Delhi

7003 DR. RAMJI SINGH Wil
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state

(a) whether Government are aware
of the activihes of the Institution
named Bal-Kunj in Delhn

(b)u.o.whcthar the ssad Institu-
tion is really doing public service,

(¢) ¥ so, whether Government ever
gave any ad to that Institution, and

(d) if not, whether Government
propose to do 8o new?
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-

DER): (a) Yes, Sir.

(b) The Institution is engaged in
Chilg Welfare activities like organis-
ing Holiday Camps, Library and other
recreational activities.

(¢) No direct Central Government
assistance has been given, but small
grants ranging from Rs. 2,000/- to
6,000/- per annum were given to this
institution by the Delhi State Social
Welfare Advisory Board during the
year 1974-75 and 1975-76. In addi-
tion the Directorate of Social Welfare,
Delhi Administration has given them
a smal] amount, Rs, 200, in 1976-77
for celebration of children day. No
grant during the year 1877-78 wab
given because the working of the
Institution was not found satisfactory.

(d) As has been stated above, the
Central Government have npot given
any direct assistance to this organisa-
tion. The Delhi State Social Welfare
Advisory Board have a proposal to
give this institution a grant of
Rs. 5000/- in 1978-79 for holiday
camps on a written assurance from
the Institution that they will abide
by the terms of the grant.

Assistance to State for openimg
Schools in Rural and Backward Areas

7004, SHRT AMARSINH V. RAT-
HAWA: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND

CULTURE be pleased to state:

(a) whether the Central Govera-
ment provide some assistance to the
State Governments for opening schools
in the rural and backward areas of

thelr respective States;

(b if so, the assistance given to
Gujarat State by the Central Govern-

ment for the purpose:
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(c) the number of high schools and'
other schools opened in Gujarat dur-
ing the last 3 years with the assistance
given;

(d) the amount of assistance and
contribution given by the State Gov-
ernment for the purpose gnd the per-
centage of amount which should be
borne by it as per the scheme of
Gujarat State and the Central Govern.
ment;

(e) whether grants given to Gujarat
State, for the purpose have lapsed be-
cause of their non-utilisation by it:
and

(f) if so, the amount so lapsed and
the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY QF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATT RENUKA DEVI BARA-
KATAKI): (a) Centrmal Government
do not give separate grants and aid
to States for the opeming of schools
in the rural and backward areas. The
Central assistance js given as block
grunts for the State plans as a whole.

(b) to (f). Do not arise.

Encroachment on Sites of Monuments
of Archaeological Depits.

7005. SHRI R. K: MHALGI: Wil
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether a number of sites of
the monuments of Archaeological De-
partment of Government of Indla
have been encroached upon by vari-
ous State Governments; if so. how
many of what nature and for what
period and by which States Govern-
ments;

(b) whether the Central Govern-
ment or the Directorate of Archaeo-
logy have brought to the notice the
said fact to the respective State Gov-
ernments and i so, when; what is the
response to it; and



141 Written Answers CHAITRA 27, 1000 (SAKA)

(e) what action Government of
Indla propose to take in respect of
the said existing encroachments in
near future?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR PRATAP CHANDRA CHUN-
DER). (a) Yes Sir There are 28
cases 50 far listed of encroachments
coveilng varying periods in respect
of sites and monuments by State
Governments of Delhi, Himacha] Pra-
desh, Punjab, Haiyana, Uttar Pradesh,
Tamil Nadu and Xarnataka They
comprise construction, lease or allot-
ment of lands to private parties in-
side protected Iumit®, occupation of
the monuments or pait. thereof for
schools, offices, ete,

(b) and (c). Invariably the mat-
ter has heen taken up with the State
Governments Each case of encroach=
ment ;5 bemng carefully examined
and efforts are being made to have
the encroachments pemoved

wrarre % Pt W garad w1 qeam
# fiwmr o

7006. Wt &rCCR W ;T
faaier st wrere aar g site grata
st a9 qAry A O w4 fF

(%) 1971 ¥ wrg-o% q7 ¥
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(Troeqrr) & 10 e R Tt
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1971 ¥ WIa-a% 43 ¥ A7w fr wiedw ofesl &t oaw 7= o
wE ff A% quTeR W Wt ¥ waw § ga@w ag@m Fwfien o Al

Y gl —
L L] agdra T oae <t o areft e ofir
=T
fwara «t Trfr
LE L
1. AT agdTs . 741 10,10,490 YT
2. FUTMTagEE . . 88 59,070 ¥4
3. TrafAg AT apwHIe . . 21 11,050 &9&
4. WTTR agie . . 19 15,030 &9
Lils 869 10,95 640 ¥9%
Congumption Loan to Weaker Sectlons Cooperative Bankg for information

7007. SHRI JANARDHANA POOJ-
ARY: Will the Minster of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether it is a fact that Reserve
Bank of India had issued guidelines
to the cooperatives to issue consump-
tion loans to the weaker sections;

(b) if so, whether it is glso a fact
that some States have mnot imple-
mented these guidelines so far; and

(c) if so, the names of such States
angd reasons

THE MINISTER OF STATE N
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) to (c). The
Reserve Bank of Indie has issued
guidelines regarding issue of con-
sumption loans to the weaker sec-
tions, 1hese guidelines have been
addressed to the State Governments
with copies to the concerned State

and necessary action. The guidelines
presuppuse that consumption credit
will be disburseq through the re-
organised primary agricultural credit
societies having full-time paid secre-
taries/Furmers’ Service Societies/
Large-sized Multi-purposes societies
organised in tribal areas.

The programme of reorganisation
hag been more or less completed in
the State of Andhra Pradesh, Assam,
Haryana, Kerala, Orissa, Rajasthan,
Tamil Nadu, Uttar Pradesh, and West
Bengal. The programme has made
substantial progress in the Stateg of
Karnatake and Madhya Pradesh.
Out of ubove States, Andhra Pradesh,
Assam, Haryans, Karnataka, Kerala,
Madhya Pradesh, Orissa, Tamil Nadu
and Uttar Pradesh have issued neces-
sary instructions/guideliney to the
cooperatives also. Government of
Rajasthan have appointeq a Com-
mittee to make recommendations
about the measures to be taken for
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implementing the recommendations
regarding issue of consumption loans.

Production and Export of Gum

7008. SHR] UGRASEN: Will the
Muuster of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) the quantity of gumarabic (gum)
produced in the country, State-wise,
during the last two years,

(b) how much gum js consumed in-
dlsdenously and how much is exported;
an
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(¢) whether Government propose to
organise the production of gum go as
to benefit the economic life of the
adivasi inhabitants; if g0, the details
thereof?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
The acacia gums, largely known as
gumarabic, are derived from geveral
spectes of genug acacia. Statewise
production of gums in the country
during 1876-76 and 1876-77 15 as
under: —

(Production in tonnes)

Producting States 197576 1976-77
1 Gujarat 14 28
2. Punjab Nreg. Neg.
3. Haryana 160* 16+ 0%
4 Rajasthan . . . . 483'3 502 7%*
5. Madhya Pradesh 64070 857'0
6. Humachal Pradesh Neg. Neg.
7. Uttar Pradesh 278 9@ 323' 4@ @
ToraL 1419°6 1201°9
Neg. . . Neghgible
— : A:Elr'asge Annual Production.

.
(1]
a@

Relates to the year 1974-75-
Relates to the year rgro-7i.
Relates to the year 1972-73.

(b) The bulk of the gum from in-
digenous sources is consumed locally.
Exports of gumarabic during 1975-76
and 1976-77 are reported to be 6.1
and 109 tonnes valued approximate-
ly at Rs. 33700 and Rs. 143,000
respectively.

Y{c) Yes Sir, The following mes-
sures have been taken by certain
Stetes to organise the collection of

gum so a8 to benefit the economic life
of the adivasi inhabitants:

Gujarat: The Gujarat State Forest
Development Corporation Ltd., took
up the work of collection of gums
from Rajpipla East and Bulsar
Foresty Divisiong during 1877-78.

Madhya Pradesh: The introduction
of gtete Trading of gums in Madhya
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Pradesh State since 1989 has insured
proper wages to advasis collectors
for their benefit year after year.

Rajasthan: Gums are being col-
lected regularly from 1977-78 in
triba] areas through Trbal Areas
Development Corporation Lmited.

AR WEAT W WA SN

7009. St g¥R WY WOAW @ T
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Sugar and Khandsari Factories in U.P,

7010. SHRI P. RAJAGOPAL NAIl.
DU: Will the Minister of AGRICUL~
TURE AND IRRIGATION be pleased
to state:

(a) the number of sugar factories
ang Khendsari factories in U.P.; and
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(b) the number of sugar and Khand-
sari factories which have given agreed
price to the sugar cane growers in
that State?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRR'GATION (SHRI BHANU
PRATAP SINGH): (a) 85 sugar
factories worked jn Uttar Pradesh
during the current season 1977-78.
According tg information furnished
by the Government of U.P., 3600
khandsai; unils worked in the Stute
during 1976-T7.

(b) All the 85 sugar factories are
paying the agreed price of cane to
cane growers. There 15 no agreed
price 1n the case of khandsari units.
Complaints have been recetved against
some khandsari units paying prices
less than the minimum prices noti-
fied under jJaw, The Government of
U.P. have reported that action is be-
ing taken against the defaulters.

Strength of Staff in Mithematics De-
partment of Delhi Univenity

7011. SHRI DURGA CHAND: Wil
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE he pleas-
ed to state:

(a) whether it is a fact that the
number of students in Delhi Univer-
sity Colleges in Mathematicy ia very
Jow as compared to the numher of
teachers;

(b) if so, what ig th» umber ot
studentg in each year of B.A. (Hons)
in Maths, in each college as compared
to the number of teachers; and

(c) whether it i proposed to intro.
duce pooling system in respect of
teaching in Maths.®

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (¢). The information
is being collected and will be laid on
the Table of the Sabha in due course.
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Forelgn Assistance for Dairy
Development

7014 SHR] AHMED M PATEL
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state-

(a) the details of the foreiga assist.
ance given for dairy development in
the country during the last two years;

(b) the manner in which 1t was dis=
bursed, State-wise; and

(e) if so, the details thereof and the
action taken?

THE MINISTER , OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA), (a)
The details of foreign assistance given
for dairy development during the
years 1875-76 and 1976-77 are shown
in the statement attached.

(b) and (e) Skimmed mlk pow-
der (SMP) and butter ojl (BO) re-
ceived under World Food Programme
assistance was sold to the dairies in
the States of Maharashtra (3,543
tonnes SM.P and 510 tonneg (B.O),
West Bengal (6,564 tonnes SMP and
578 .tonnes BO ), Tamul Nudu (5.697
tonnes S.M.P. and 1087 tonneg BO ),
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Gujarat (1,752 tonnes S.M.P. and 806
tonneg B.0.) and Delhi (10,148 ton-
neg SMP. and 2,219 tonneg B.0.) for
generation of counterpart funds for
implementation of the Operation
Flood Poject. The gift supplies of
S8.MP. from Austraiia and European
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Economic Community were pooled
with indigencus BMP. and sold to
various dairy plants/fectories under
commercial quota. The funds gene-
rateq through sale of gift SMP. will
be utilised for deiry development
programme in the country.

Statement

Statement shownng details of foreign assistance mﬁrqudwﬂcpww&mgﬂc year 1975-76

d 1976-77-

51. No, Year

Type of amistance

Source

1 197576 (a)

(b)
(<)
(d)

(e}
‘Inpura

n 7 experts

(a)

(b)
()

(e) 7 rxprrty

7,165 tonnes of Butter Oul

Cash assistance of US 8 1,35,000

Traming of 6 officers from Madhya Pradesh,
Rajasthan, Himachal Prndrlh, Mt-ghllwn md

17,634 Sonnecs of Skummed Milk Powder World tood

§:.762 tonnes of Butter Oil .

2,000 tonnes of Skimmed Milk Powder E.E.C.
d) Training of 3 officers from Tripura, West Bengal
@) e Deig "3 i el

26,861 tonnes of Skimmed Milk Powder .. World Food Pro-

gramme
Nationy)

Do.”

(United

'

965 tonnes of Skimmed Milk Powder Australia.

Ford Foundation

F.A.O.
U.N.D.P.

Pro-

gramme  (Uinted

Nations)

Doj

. FAO.

UND.P.

. . . . -

In addition to the above, asistance has been given by

the International

t Amociation of the

Dcvelopwm
W HBu:I:l‘ 1trsnnd
or! or in dmydwchpmutpo—

Jects in the [
(i) Kamataka

(ity Rajasthan

(ii) Madhya Pradesh . . . .

. Rs 3.p8¢ million
. R 22° 83 million

. Ru 1°6ag million
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Decp Sea Fishing on Coast of Ratna-
girl, Maharashtra

70168. SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
Pleased to state: '
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(a) whether it is a fact that fish
worth- crores of rupees is exported
from areas in Ratnagiri distriet in
Mgaharashtra every year;

(b) whether it is a fact that no
deep sea fishing vessels are opersting
on the coasta] line of Ratnagiri dis-
trict;

(c) whether Government propose to
introduce deep-sea fishing vesselg by
the end of next year for the develop.
ment of deep-sea fishing in Ratnagiri
district through fishermen's Coopera.
tive Societies; and

(d) it so, the details thereof?

THE MINISTER OF AGRI-
CULTURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
to (d). The information is being col-
lcted and will be placed on the Table
of the Sabha.

Mango Plantation in Ratinagiri, Maba-
rashtra

7017. SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of AG-
RICULTURE AND IRRIGATION be
pleased to state:

(a) whether in order to remove
economic backwardness of the people
in Konkan in Maharashira, Govern-
ment propose to frame a scheme for
extensive mango plantation in Ratna-
giri district of Maharashtra;

(b) whether any survey has been
made in this connection; and if not,
whether Government propose to make
the survey; and if so, when; and

{c) details of the scheme; if any?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)

The State Government of Maharash-
tra is considering to formulate an
Integrated Tree Crop Development
Project for Kookao region with ma-
jor emphmsis on mango plantation,
(b) No survey hag been made so

far. Survey will precede preject
preparation and the State Government
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of Maharashtra has sanctioned an
amount of Rs. 20,000 on 28-8-78 as
State Government share for payment
as Consultancy charges to the Deve-
lopment Corporation of Konkan Ltd.
for preparation of the project re-
port,

(c) Details of the scheme has not
been worked out as  yet. .

Grants to Indian Councll of Bocial
Science Research

7018, SHRI DURGA CHAND : Will
the Minister of EDUCATION, S0O-
CIAL WELFARE AND CULTURE be
pleased to state;

(a) what is the amount of grant
sanctioned to the Indian Council of
Social Science Research during the
last three years-wise;

(b( what to the amount of grant
sanctioned by the Council to the Rural
Educational Institutions in each State
during the above period year-wise;
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(c) what is the amount of grants
sanctioned to esch Educational Insti-
tutions in Himachal Pradesh during
the last three years year-wise and..

(d) what steps the Council have
taken to popularise its project in the
rural areas of the country?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) The amounts of Grants
sanctioned by the Government of
India to the Indian Council of Social
Sciences  Research during the last
three years are as under:—

Year Amount

Rs.
1975-76 91,96.000
1976-77 93,75,000
1977-78 99,48,000

(b) Amount of grant sanctioned f~r
Research Projects to the Rural Edu-
cation Institutions in each State dur-
ing the last three years is ag follows:

S. No Name of the State 1975-76  1976-77 1977-78
1. Rerajasthan N : N 49,878 . 5,000
2 Tauul Noda 51,H30
g Udltar Pradesh . ‘e 76,590
4 West Bengal . - 15,461 ‘e

(¢) Amount of grant sanctioned to
the Education Institutions in Hima-
chal Pradesh during the last three
Years is as under:—

1975-1976 1976-77
Himachal Pradesh 20,000
University, Simla

{(d) The Council has financed a
number of research projects relating
to the problems of rural poverty,
development and planning.

1877-78
20,000

Review of cases against Students
Teachers and Employees of Central
Universitieg

7019. SHR1 KIRIT BIKRAM DEB
BURMAN: Will the Minister of
EDUCATION. SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) whether there is any proposal to
review and withdraw the cases ageinst
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the students, teachers and employees
of the Jawaharlal Nehru University,
Dellu and other Central Umivermties
mnstituted during the past two years
in connection with the different stu-
dents, teachers and employees agita-
tions, and

(b) if so, what decision has been
taken 1mn thigs regard and the steps so
far taken to review/withdraw these
cases?

THE MINISTER OF EDUCA1ION,
SOCIAL WELFARE AND CULTURE
. (DR PRATAP CHANDRA CHUN-

DER) (a) and (b) The information
18 bemg collected and will be laid on
the Table of the Sabha in due course

Overdues in Land Development Bank,
Maharashtra

7020 SHR1I BAPUSAHEB PARU-
I EKAR Will the Mimister of AG
RICULTURE AND IRRIGATION be
p'~osed to state

(a) whether 1t 1s a fact that the
main 1ssue which s faced today by the
Land Development Bank of (Maha-
rashira 13 about its mounting over-
dues,

(b) 19 it a fact that as against a
demand of Rs 61 crores during the
year 1978-77 thte Bank could recover
an account of Rs 21 crores only as
on 30th June, 197T;

(c) whether the President of the
Bank has submitted a memorandum
in thig connection to Prime Miruster
on 28th September, 1977, and

(d) what action the Government
propose to take on the suggestions
made 1n the memorandum?

THE MINISTER OF STATE IN THE
MINISTRY OP AGRICULTURE AND
IRRIGATION (SHRI BHANU PFRA-
TAP SINGH) (a) and (b) Yes, the
percentage of evidence of the Ma-
harashtra State Land Development
Bank has risen from 5853 in 1974-75
to 6050 n 1975-T6 gng further gone
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upto 63 per cent in 1876-77 As on
30th June 1877 gecording to the infor-
mation recewved from the bank, ggain-
st the demand of Rs 5947, lakhs the
recovery wag of the order of Rs
2210 lakhs

(e) and (d) Yes, the points rased
in the memorandum are being exa-
mined
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12} # acg gAr Wik ard wR2w ¥ qw-
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APRIL 17, 1978

Written Answers 160

o forr wer s ot &Y T
o i § g e & g g o W
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Non-Forma! Part Time Education to
Drop-outs

7023 SHRI C K CHANDRAP-
PAN; Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state

(a) whether Government have pre-
pared a scheme for providing non-for-
mal part-time education to the drop-
outs; and

(b) 1f so, what are the details of the
scheme and what steps aie being
taken for its implementation?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). On the basis
of the recommendations made in the
interim report of Working Group on
Universalisation of Elementary Edu-
cation, models for mnon-formal part-
time education for children of the
age group 9-14 ang the programme of
non-formal education for implemen-
tatlon during the next Plan period
are being prepared in consultation
with the State Governments and
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experts. The problem of drop-outs
mostly relates to the stage of Elemen-
tary Education (clesses I—VIII)

Times Bound Programme for Elemen
tary Edueation to Children

7024 SHRIMATI PARVATHI KRI-
SHNAN Wil the Mister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state

(a) whethetr Governmen{ have
diawn up a time.bound programme
for providing elementary education to
thildren upto the age of 14, and

(b) 1f so, tne details of the scheme
and the steps bemng taken in this re-
gard?

THE MINISTER OF EDUCATION
SOCIAL WELFARE AND CULTURE
(DR, PRATAP CHANDRA CHUN
DER) (a) and (b) The Govern-
ment have decided to umversalise
Elementary Education for children
of the age-group 6—14 in another 5—
7 years’ time For this purpose
State Master Plans of Umversalisa-
tion are being prepared by the State
Governments The State Plans wnlil
indicate the year-wise targets of en
10lment in formal schools and non-
formal part time education centre-
the number of location of schools and
centres and other inputs required for
this programme

The State plang will be on the basis
of the framework suggested by the
Working Group on  Universalisation
of Elementary Education The Work-
ing Group has estimated that 453
lakhs of additional non-enrolled chil-
lt!l:mwiu have to be brought under

e school system by 1088/1985, to
achieve the goal of universalisation.
The National target for the next.-plan
period is 320 lakhs of additional non-
enrolled  children—comprising 220
lakhs in classes I—V and 100 lakhs
in classes VI—VIIL, 160 lakhs children
will be covered by non-formal part-
602 Lg—6
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time education while the remaming
160 lakhs will be enrolled in  the
formal gchools

The hard core of non-enrolled chil-
dren conmsts of children from the
weaker sctions of the commumty
Iike scheduled castes, scheduleq tribes
angd landless agricultura] labourers 74
per cent of the non enrolled chindren
are 1n the eight educationally back-
ward States (mz, Andhra Pradesh,
Bihar Jammu and Kashmir Madhya
Pradesh, Orissa Rajasthan Uttar Pra-
desh and West Bengal) Special non-
formal programme swting differ-
ent target groups in varymng condi-
tions arc bemg prepared

As an ewvidence of Centre’s euncern
foi these backward States, the Work-
ing Group has recommended a Cen-
tral sector scheme durmng VI Plan
with a provision of Rs 50 crores
which will essentially take care of
non-formal part-time educational pro-
grammes 1n the eight backward States
The details are bemng worked out The
budget provision for this scheme dur-
ing 1978-79 1z Rs 4 crores

Drinking Water Armangements In
Pitampura Residentiyy Scheme, Delhi

7025 SHRI KACHARULAL HEM-
RAJ JAIN Will the Mimster of
WORKS AND HOUSING AND SUP-
PLY AND REHABILITATION be
pleased to state,

(a) whether 1t 1s a fact that dnnk-
ing water lines have been lmd in
Pitampura residential scheme; Delhi

(b) if so, the particulars of the
blocks where this work has since been
completed, and

(c) when the water connection is
proposed to be provided to the persons
who have already started constructing
houses on the plots there?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT) (a) to (c). 80 per cent of
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water supply lines have been complet-
ed. In pockets DHK. (Poorvi), UT
{Uttari) and C&D (Dakshni) which
were originally earmarked for group
housing and later converteq into plot-
ted area, the work is at varying stages
of design, estimating, tendering and
allotment, and is expected to be com-
pleted by September, 1978 MCD sup-~
ply is not yet available in this area,
Interim arrangements will be made
though tube wells, some of which
have already been installed. An O. H.
tank is also to be constructed.

Group Housing Co-operative Socleties
in Pitampura Residential Housing
Scheme, Delhi

7026. SHRI KACHARULAL HEM-
RAJ JAIN: Will the Minister of
WORKS ANp HOUSING AND SUP-
PLY AND REHABILITATION be
pleased to state:

(a) the total number of members in
each of the Group Housing Coopera-
tive Societies who have been allotted
land in the Pitampura Residential
Scheme, Delhi;
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(b) whether any of the above so-
cieties has since started construction
work there; and

(c) when the other societies are
likely to start construction work and
whether no time limit has been fixed
by the Government so that these so.
cieties could start construction work
early and thus ease the housing pro-
bhlem?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Details are furnished in
the Statement attached.

(b) No Sir. as reported by the
DD.A.

(e} It is for the societies to decide
on starting comstruction work. No
time limit has been laid down by the
Government. However. according to
the terms of the lease deed executed
with them, they are required to com-
plete construction of flats within four
years from the date of execution of
the perpetual lease deed.

Seatement
Cosp Group Housing Socirties which have been allotted land in Pitampura area

8. No. Name of Society No. of members.
1 S. P. L. Employess CGHS fi5
2 Jhulclal Sindhu Nagar C.G.H.S. 50%
3 Eminabad C.G.H.S. 102
4 1D.PJ, Employers (.G HLS. 70
5 Garhwal C.G.HS. 0]
6 EK. Jot C.G.HS. . 120
7 D.T.C. Employecs C.GuILS. 0
8 Ajay C.G.HS. 57
9 Apna Ghar C.GH.S. .o o7
10 State Bank of India Employees C.(;.H.5. 108,
11 Rajssthani Bhawan Nirman Bamiti C.G.H.S, 375

Note.—The figures of incmbership are based on the allotment of land by D.D.A.
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Applications for Gobar Gas Planis

7029. SHRI D. B. CHANDRE GOW-
DA: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) the number of applications re-
ceived so far from the farmers for the
installation of gobar gas plants;

Ib)_thnwmmmﬂmhn

t;
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(c) whether Government propose {0
give any subsidy for the installation of
snch plants?

THE MINISTER OF AGRI-
CULTURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
The information is being collected
from the programme implementing
agencies ang will be placed on the
Table of the Lok Sabha as early as
possible,

(b) Estimated cost of a gobar gas
plant varies from Rs. 2,332 for 2 cu.
m, size to Rs. 58,000 for a 140 cu. m.
size,

(¢) Central subsidy for installation
of gobar gas plants is 25 per cent of
the capital cost to small and marginal
farmers for small plants (2 and 3 cu.
m.), 20 per cent to other farmers for
all sizes, 33 per cent for community
plants and 50 per cent for plants set
up in hilly and tribal areas.

Financial Assistance for Development
of Cities from Metropolitan Develop-
ment Funds

7030. SHRI C. K. JAFFER SHA-
RIEF; Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state;

(a) whether Government provide
financial assistance from the metropo.
litan development fundg for the deve-
lopment of cities;

(b) if so, the assistance disbursed
during the last three yearg and to
which cities;

(c) whether any case for further re-
quest of financial assistance are pend-
ing with Government in this regard;
and

(d) it so, what are the details there-
of and what action Government pro-
pose to take in the matter?
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THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND BE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Financial assistance by
way of loan is provided under the
Scheme for Integrated Urban Deve-
lopment.
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(b) A statement is attached.

(c) and (d). Assistance iz sanction-
ed and released on the basis of assess-
ment of the progress of the on-going
project from year to year and apprai-
sa] of the new projects.

Statement

Statement indicating the. Contral assistance sanctioned under the Scheme for Integrated Urban Derelofment
»» ke of Mcropolitan Cities and avces of National importonce . | K

Name of City/Town LU.D.P.

Amount san¢ tioned - Rs. in lakh?

1975-76  1976-77  1977-78
i. Bhopal % 10
z. Indore 7% 110
3. Ludhiana 75 150 104
4. Cochin o 6u 8o
5. Kanpur (IUDP) Gr 107
Kanpur ({DA Water Supply) . 50
6. Allahabad (IDA Water sfpﬁ';; 50
7. Hyderahad (IUDP) 43 40 13
Hyderabad (Six Point Formula) 6o 151 35838
8. Visakhapatnam 75
g. Haldia 50 8o
10. Ahmedabad . 1
. T e
12. Lucknow 20 5
13. Asanso] 10
14. Raipur w 39
15, Jullundsr . 10 5
16. Baroda 10
t7. Caleutta . . . . - 6oo 750 1050
18, Bombay . N " - 315 1100 484
19. Madras . . . . 265 112 a8y
20. Ujjain . . . 98
at. Gwalior
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1 R 2 3 4 5
gz Jabalpur 75
23 Korba 20
24 Amntiar 100
a5 Pune 20
26 Nagpur 20
27 Kolhapur 0
28 Sholapur 4}
1g Coimbatore 16
30 Mad ra 3a

Loras Tl soms 6 B

Implementation of Community
Development programme in

7031 SHRI DURGA CHAND Will
tne Miumister of AGRICULTURE AND
IRRIGATION be pleased to state

(a) the total smount sanctioned to
various States for the implementation
of Commumty  Development Pro-
gramme for the last three years the
amount gpent by variouy State Gov-
ernments during that pernd

{b) whether the Planning Commis-
sion haye set up any machinery at
Centre's Jevel for ensurmg implemen
tation of the Programme by the va-
rious State Governments with the
money sanctioned to them ang if so,
what are the details thereof,

(c) what ig the amount for the pro-
gramme sanctioned to each State dur-
ing the last three years, year-wise and
the amount spent by each state dur-
irg the above period and what 18 the
amount lapsed each year, and

(d) what 1s Government's present
nolicy in respect of Community De-
velopment Programme?

THE MINISTER OF STATE IN 1HE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH) (a), (c) angd (d) Com-=-
munity Development Programme has
been transferred to the State Sector
from the beginming of the Fourth Fire
Year Plan In view of this no sanction
have been accorded by the Gouvern
ment of India to the States for imple-
mentation of Community Development
Programme during the last three
years Information regarding ihe
amount spent by various State Gou
ernments n this behalf during thit
period 13 not available

(b) Does not arise

Procurement of Rice from Dadra and

Nagar Haveli
7032 SHRI R R PATEL Will the
Minster of AGRICULTURE AND

IRRIGATION be pleased to state

(a) whether 1t 18 g fact that Food
Corporation of India 1s purchasing
paddy/rice from Duadra and Nagar
Haveli Union Termtory

(b) if so, the quality purchased
during the last three years, year-wise,



171 Written Answers AFPRIL 17,
(¢) whether Government ig aware
that the officer of F.C.L. and the mil-
lions are engaged in foul play and are
mixing the inferior quality of rice

with superior quality; and

(d) in view of the fact whether
Government will make ap enquiry in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) Food Corporation
of India does not handle procurement
of paddy/rice in the Union Territory
of Dadra and Nagar Haveli.

(b) to (d). Do not arise,

staff Position at State Agricnltural
Farms

7033. SHRI S. R. DAMANI: Will the
Minister of AGRICULTURE AND IR-
RIGATION be pleased to state:

(a) whether it is a fact that gtate
Farms are over staffed;

(b) if so, the details of staff posi-
tion gt each farm as on 31-12-77 and
those considered in excess of the re-
quirements; and

(¢) the steps taken to rationalise
the staff without recourse to retrench.
ment?

Name and particulars Pesition

No.

i Smt. Anna R. Malhotra, Depart- Chairman

ment of Agriculture.

2 Dr. G. S. Kalkat, Department of Member
Agriculture.

3 Shri R. K. Rath, Deptt. of Agri- Member
culture.

4 Shri A. N. Mukhopadayay, Deptt.  Member
of Agriculture.
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THE MINISTER OF AGRI-
CULTURE AND IRRIGATION (SHRL
SURJIT SINGH BARNALA): (a)
No, Sir, the farms of the State Farms
Carporation of India are not over staf-
fed.

(b) and (c¢). Do not arise.

State Farms Corporation of India

703¢. SHRI S. R. DAMANL:  Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) the names of the Chairman and
the Directors of the Board of Direc-
tors of the State Farmg Corporation of
India Ltd.; and their qualifications;

(b) since how long each ohe of
them has been on the Board;

(¢) whether in view of the Jow pro-
file of the performance of the State
Farms, Government is thinking of
changeg in the Board and other ma-
nagement personnel; and

(d) if so, the details thereof?

THE MINISTER OF AGRI-
CULTURE AND TRRIGATION (SHRI

SURJIT SINGH BARNALA): (a)
and (b).
Qualifications From
M.A. (English Literature),  268-3-78
LA.S.
M.Sc, Ph.D. 15477
MA.TAS 21-3-78
B. Com.,S.AS. & IA& AS  21-3-78
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] 2 3 L
4% Shri P J Zachaah Deptt of Member t BSc mAgn LEngmear  31-3 78

Agriculture ﬁ
1 MS mA&n Engg West
Virgmia (USA)

6 Dr DR Bhumbla ICAR Member M Sc Ph D (Agronomy) 21-3-78
Shit 5 Bal, M Director, Membe MS ( -3 78
8 Dr A S Sandhu, Genrral Mana- Member Ph D (Agronemy) 21-3 78

ga ST CI, New Delln

f¢) No Sir The Board hag been
réchnstituteg only recently

(d) Does not arise

Area of Land attached to each Farm
of Staty Farms Corporation

7035 SHRI S R DAMANI Wil
the Minister of AGRICULTURE AND
GATION be pleased to state

(a) the extent of land held by each
of the farms managed by the State
Farma Corporation of India Ltd ;

(b) how much of land in each case
has been provideq go far with yrri-
gation facility and

{c) the steps taken to cover the
entire grea with irrgation and by
what time this will be completed?

THE MINISTER OF AGRI-
CULTURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA) (a)
and (b)

S “ame of the Farm
No

Area . hectares  av on 3o 6 1977

Area under Area urngated
posscssion
1 Suratgath including Sardargarh (Rajasthan) 131 9644
2 Jetsu (Rajasthan) 5391 2911
4 Hissai (Haryana) 2708 1215
4 Ladhowal (Punjab) 1168 924
3 Raichur (Karnataka) 2960 1490
6 Chengam (Tamil Nadu) 3096 445
v Cannanore (Kerala) 3060 s
¢ Koklabari (Assam) 1986 200
9 Bahrawch (U P 2907 1082
16 Rachareh (UP) 190 120
1 Miroram (two umts) 529 16

|
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{c) An Expert Committee was ap-
pointed by the Government of India
to look into the irrigation problems
at the various Central State Farms,
The Committee in their report sub-
mitted in May, 1976 have recommend-
ed various meusures to increase the
guantum of water supplies to meet
the requirements of the farms. Follow
up action is being taken by the SFCI.
The Government of India is also in
touch with the State Governments
of the work involved. it is likely to
and other agencieg concerned. In view
take appreciable time to bring the
whole irrigable area under irrigation.

Teachey victimised in various Univer.
sities during Emergency

7036. SHRI JYOTIRMOY BOSU:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) nameg of UGC gided Universi-
ties where teachers were victimised
in various formg during the period of
Emergency;

{(b) number of teacher in each Uni-
versity (1) dismisseq (2) suspended
and (3) transferred during the period
of Emergency:

(¢) how many teachers’ salary, Uni-
versity-wise, was withhelg for not
getting sterilised; gnd

(d) University-wise number of
teachers reinstated todate without any
disciplinary gction?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (d). Although the
University Grants Commission pro-
vides grants to all Central Universities
and those established under the Acts
of the State legislatures neither the
Commission nor the Central Govern-
ment has any say in the administration
and mangement of these universities.
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In early June. 1077, all the Vice-
Chancellors of Central universities
and the Stale Governments were re-
quested to look into the legitimate
grievances of teachers, karamcharis
and students and to take immediate
steps to redress them. However, no
information is available with the
Government about the number of
teachers who were victimised during
the period of emergency, the nature
of wvictimisation and the reason in
each case.

According to information furnished
by the Central universities, one tea-
cher of Delhi University was deemed
to have been placed under suspen-
sion for the period for which he was
detained under the Defence of India
Rules. and he resumed duties on re-
lease. In the Banaras Hindu Uni-
versily, one teacher was suspended,
but reinstated with full pay for the
period of suspension after an enquiry.
There have been no cases of any dis-
ciplinary action on political grounds
during the period of emergency in
any other Central University. There
were also no instances of sloppage of
salary of any teacher in any Central
University for not getting sterilised.

House Sites for the Rural Pesr

7037. SHR1 JYOTIROY BOSU: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABI-
LITATION be pleased to statc:

(a) what jg the latest figure of the
number of rural families without
house site, State.wise;

(b) total number ,f families, State-
wise, provided with house site todate;

(¢) how many families State-wise,
have availed of house sites and built
houses with Government financial
assistance;

(d) average financial assistance
given to each family, State-wise, for
building houses; and
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(e) whether 1t 15 a fact that in the
absence of adequate Government assls-
tance the families provided with house

sites have pot been able to build their
own houses?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT) (a) and (b) A statement
15 appended at Annexure—] [Placed
m Library. See No LT-2113/78)

(c) to (e) The Scheme provides
for allotment of house-siteg free of
cost, to landless workers in rural
areas and the allottees are expected to
comstruct houses with their own re-
sources or with such assistance as can
be provided by the State Government
or voluntary orgamsations Some
State Governments and Union Tern-
tories Administration are rendering
assistance to the  allotteeq to build
their own houses on the house sites
allotteg under the scheme A note
15 appénded at Annexure—I [Placed
. Labrary. See No LT-2113/78[

Realisatio, of Sugarcane Arrears
7038 SHRI JYOTIRMOY BOSU

SHRI SAMAR MUKHER-
JEE

Will the Mimster of AGRICUL-
TURE AND TRRIGATION be pleased
to refer to the reply given to Unsta:-
red Question No 2572 on 13th March
1978 regarding sugarcane arrears and
state

(a) what steps, if anv, have been
or are beng taken to realise the
' arrears; and

(b) the reasong why no penal action
1s being taken agsinst the defaulting
rmills?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH) (a) Cane arrears out-
standing as on 15-2-78 against vari-
ous sugar factories m the country
amounted to 242 per cent of the dues
for the cane purchased in this geason
Az a 1esult of various measules taken
by the Government, the arrears are
coming down gradually and were 212
per cent on 28-2-78 and 201 per cent
on 15-3-78

A statement listmg steps taken by
Government for lLiquidation of cane
artears 1s attached As some of tne
steps have been taken only recently
their effect will be perceptible after
some time

(b) Action against defaulting fac-
tories wherever necessary 1s taken by
the State Governments under the
Essential Commodities Act 1955

Statement

Step, taken by Government {o te-
duce arrears of cane price—

(1) A continuous gialogue 1g main=
tamed with the State Goveinmenrts
to reduce the arrears

{11) The Sugarcane (Control) O~
der has been amended wef, 2-2-78
to provide for a 15 per cent nter-
est on delayed payment of cane
price

(m) Provision has also been made
in the Sugarcene (Control) Order
for the transfer of cane price ai-
1earg for which there are mot bona-
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fide clamant sfrom mnmmﬂ::
funds witht the stipulation that the
same will be utilised by the State
Government a8 far as possible, for
the development of sugarcane.

Besideg the above steps. the follow-
ing decisions since taken by the Gov-
ernment will also be helpful in li-
quidating the cane price arrears:

1. The weighted average ex-tliﬁ-
tory price for levy sugar on all-
India besis shal] be fixed at Rs.
187.50 per qtl. The prices applicable
for the different zones have also

been notified. These prices have
taken effect from 1st March, 1978,

II. Excise duty rebate will be
given to encourage the factories to
continue late crushing beyona 30th
April, 1078 to absorb as much of
the additional cane production as
possible this year. Details of the
scheme are being worked and will
be announced shortly.

III. Export of 6.5 lakh tonnes of
sugar (which is the quota in effect
for 1971-78 under the International
Sugar Agreement) has been per-
mitted. This will help the sugar
factories by reducing the stocks
which they will otherwise have had

to carry.

IV. Since, with the additional pro-
duction the factories will have to
carry larger stocks than last year,
arrangements are being made to
suitably increase the credit limit of
the factories to cover the additional
credit needs.
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Out of turn Allotment of Gevernmeut
Accommodation to th, Physieally

Handlcapped Employees
7088, SHRI C. K, JAFFER SHA-
RIEF: Wil the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether ut-of-turn allotment
of Government quartery is being sanc-
tioned in the case of physically handi-
capped Central Government Em.-
ployees in Delhi;

(b) if so, what is the number of
out-of-turn gllotments made to these
employees during the last one year;

(c) whether it ig a fact that a long
period intervenes between the issue
of a sanction order and the actual
allotment to these employees; and

(d) whether Government propose to
allot quarters to these employees on
an over-riding priority basis; and

(e) if so, the detaily in this regard?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir, on fulfilment
of certain conditions.

(b) 26.

(c) There is a time lag between the
sanction and actual allotment, as only
5 per cent of the vacancies are for
allotment to persons who are sanction-

ed ad hoe allotment on medical
grounds.

(d) No, Sir,
«e) Does not arise,
Sale of Periodicals by Sapru House
Library

7040. SHRI D. B. CHANDRE
GOWDA:
SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:
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(a) whether it is a fact that a spe-
clal Committee appointed to look into
disposal of old periodicals by the Sapru
House Library has come across huge
stocks of valuable books some of them
rare books; ang

(b) if so, the details thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER); (a) and (b). The Indian Coun-
cil of World Affairs hag appointed »a
sub-commitiee {o look into the matter.
However, its report is awaited by the
Council.

Accommodation for Retired Govern-
ment Employees

7041. SHRI D, B. CHANDRE'
GOWDA:

SHRI MOHINDER SINGH
SAYIAN WALA:

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether Government propose to
allot alternative accommodation to re.
tired Government servants before
their eviction from the present accom-
modations, particularly the Central
Government employees who have spent
major part of their lives for the ser-
vice of the country; and

(b) whether any committee was ap-
pointed by Government to look into
this matter and if so, the details re.
garding its recommendations and the
reaction of Government thereon?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDER
BAKHT): (a) No, Sir.

(b) No, Sir.

Ancient Places of Historical Impor-
tance in Almora

7042. DR. MURLI MANOHAR
JOSHI: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

CHATITRA 27, 1000 (SAKA)
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(a) whether it is a fact that there
are many ancient places of historical
importance in the district of Almaora;.

(b) whether any effort has been
made to locate those historical sites
with a view to excavate things and
Irgcles of archaeological importance;
an

() if so, the details thereof and if
not, the reasons for not doing so?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to c). Yes, Sir. Remains
of old temples have so far been locat-
ed at Devidhura, Pinath, Someshwar,
Meeng, Binteshwar, Gwaldam and
Bageshwar, besides a painted rock
shelter at Lakhiodyar. So far no
potential mound deserving excavation
has come to light. However, village
to village survey of the area is being
undertaken.

frét {etegz wre Ivewi i,
wens; o pf fawre Tv  gmatfe
farwre vt & fog fawn o ww

7043, st goitfex wf : w0
frmt, W weawr oty wewfr Wi
7z T € g w47 5.

(%) wn ffc ehiege wre 3aw-.
¥z wifte, wu7s ¥ gy fafa &
roa e fawrw 9T wmaifae fasrs
TSt & fog g fawr T a7 ;A%

(&) afz g, o feaar s ag faearz
et s wravtor & 7€ ff W7 IW R
for =t gy ot ;

fon, W™ werw eqr depfie
Wit (wro wmw wr ww) (%)
ot (w). At TR i IER
wratags & gonfary  faenY g war-
i wrpEraT ST NN $TX & T
® 0% A % € # ey s,
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wagdt, 1976 ¥ fufc fawra wewaw
deqr, wwAs %, oY fvre ¥ fog
fara wrdEr # Dy @7 A &
gafay IaH wyewe gfare §
far 45,759.00 T %7 UF TLAF
e 3 & fag wewa gwr 9T
TEA WEU FOAT JATTHFAT 40
ox Afware &, 91 fv 5 ot 6 wrem,
1977 ®t g9 91, I7 9T faart &
wifaw q1) Feqa 7 foe T ¢ f
TH 97 40,543° 30 TqT &;F g}

Studenis problem in University
Campus

7044. SHRI SAMAR GUHA:
SHRI OM PRAKASH TYAGIL:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether students’ agitations in-
side wvarious TUniversity Campus,
particularly of the University under
Central control, have increased;

(b) if so, facts about such agita-
tiong and disturbances during last
three months; and

(c) the steps taken or proposed by
the Government for dealing with such
students’ problems?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). With the lifting of
Emergency, students are able 1o venti-
late their grievances on issues like
postponement of exgminationg, recog-
nition of Student Unions, reservation
of seats, removal or appointment of
Vice-Chancellor, etc, basides issues
like provision of petter transport faci-
litles, disputes in buses, restaurants,
cinemas, ete.

AFRIL 17, 1878
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So far as Central Universities are
concerned, there have been distur-
bances in the Aligarh Muslim Univer-
sity, Banaras Hindu University and
Delhi University during the last three
months, as per details given below:—

Aligarh Muslim University: There
were some incidents on January 23-24,
1978, when {following the announce-
ment of appointment of some students
to managerial posts in a Hostel, one
group of students altacked another
group with lathis and knives etc., 12
students were severely beaten yp and
admitted to the Hospital and the mat-
ter was reporied to the Police. The
names of 28 students involved in the
incidents were removed from the rolls
of the University and the Campus
was declared out of bound for them.
The Vice-Chancellor also set up an
Engquiry Commitlee to examine the
causes of the incidents and suggest
suitable action.

Banaras Hindu University: There
was sludent agitation in February,
L1878 in suppor! of their demand for
giving weightage of marks in the Pre.
medical Test and also for reservation
ol seats in M.B.B.S. Course. There
were violent incidents, on account of
which the Police had to intervene,
Tearhing in the University was sus-
pended for one day. Subsequently,
the Rector of the University issued an
Office Order closing the University
sine die with eifect from 11th March,
1978. The University started re-open.
ing in phases from March 31. 1978
According to telegraphic intimation
received from the University on 1lth
April 1978, students have started
agitation once again and have indulg-
ed in violence.

Delhil University: In March 1978, a
section of the students led by the
president and secretary of the Delhi
University Students' Union started
agitation for postponement of exami-
nations. The students indulged in
violence and manhandled the Vice-
Chancellor and certain other officers
and employees of the University. The
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Umiversity lodged a report with the
Police and also suspended three stu
dents involveq in the disturbances
The Umiversity has also appointied
Commitieegs to enquire into the inc
dents as well ag the charges agamnst
the three students Some ot the
examinationg for Post-graduate Cou:-
ses and for Under-graduate Courses
other than those in Science, which
were o commence between Apnl
10-15 were postponed to Aprl 17
1078 .

(¢) It was suggested 1o the State
Goveinments and the Central Unmi-
versities to sel up forums for dealing
with genuine grievances of students
and to take ymmediate steps to re-
dress hem The State Goverments
have also been advised recently to
set up State Icvel ang District level
Commutiees to watch the functioming
of such forums ang to give them
advice and guidance, tp anticipate
problem, and to ensure timely
action to prgvent munor problems
becoming major 1ssues It s
alsp proposed tp intiate giscussions
with the leaders of political parties
at the Nationa] level to seek their co-
operation in keeping University Com-
puses free from pohtical interference
The State Chief Minusters have also
been requested to take similar steps
at the State jevel

Cateqor
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Houses constructed by Oemiral Gov-
ernment through HUD CO, in the
Country

7045 SHRI SAMAR GUULA Wil
the Mimster of WORKS AND HOUS
ING AND SUPPLY AND REHABILI
TATION be pleased to state

(a) facts and the expenditure about
the development of Housing by the
Central Government by HUDCO
during 3 years from 1975 to 1977, and

(b) break-up of the figureg of such
development for different years and
the placeg where such housthg deve
lopments have been made?

T'HE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR
BAKHT) (a) HUDCO does not cons-
truct houses but finances housing
schemes of various housing Agencies
throughout the country The only
direct construction work done by
HUDCO has been at Calcutta where
252 houses for Low Income and
Middle Income Group house-holds
were constructed

Break up of HUDCOs loan sanc-
tions for various categories of Houses
for various State Governments and
Umon Terntories during the years
1975-76 to 1977-78 18 as under —

%};zﬁt ;\!:117211?:3( K‘El?oaﬁl
(Rs n c1o1es)

Econonuc dly Weaker Sections 27 412 18 543 tn ey
Low Income Group an 429 22 GBS 15 700
Muddlc Income Group 19 gg5 17 541 17 384
Higher Iniome Gioup 6 o5z 2 gig 5 202
Rental Scheme 2 562 g 880 o obg
Otheis 1o 690 6 292 2 126

{Commercial buldings building material industries, ete )

ToraL

—_—— —

88 054 71 858 51 798

— o ——
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(b) State/Unlon
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Territory-wisedetails of loans sanctloned during the

years 1075-76, 1976-77 and 1877-78 are glven below:—
Stateen se loans sacntiond by HUDCO during 197576 to 1977-78 (As on 31-3-78)

State/ Union Territory

loan sanctioned

1975-76  1976-77  1977-78

Andhra Pradesh
Asam .

Bihar . "
Gujarat . . .
Haryana . .
Himachal Pradesh
Jammu & Kashmir
Karnaiaka . .
Kerala . B
Madhya Pradesh

Maharashtra
Orissa

Punjab
Rajasthan .
Tamil Nadu f
Uttar Pradesh

‘West Bengal

UNION TERRITORIES
Chandigarh f .
Dethi

Goa, Daman & Diu

Pondicherry .

TotAL :

(Ru. in lakhs)
71 QU5 [0t 500
‘e .- 50470
466 ogo  591- 100
466-53  H48-957  G23-061
17725 afiyrhpe 86 Hio
B : 79 40 17 40 14 150
227 00 945 280
122 35 o a50 Bugeggo
. . ‘e 44740 111566
585° 72 g1y 320 207 66o
. . 22556 227-B23 1iub-440
. " 1503 181-Gog 146 gno
= 374*22 371 666 154 t70
B . 621-63 gBo-Bio iy 5ro
. . 66452 1367 200 |j0° o
. . 4365 04720 G175 750

453°39 340 45 N1 G0

. . o 217 36 125 (,.lm
150" 010 .e 157" 110

8- 57

. o 17" 37

5179265 7185826 BBon-q41
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Survey of Unauthoriseg Colomles in
Delhl

7046 SHRI KANWAR LAL GUPTA
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RL-
ITABILITATION be pleased to stale

(a) whether physical survey of
Shastr1 Nagar gnd other unauthorized
colonies in Delh; Sadar Parliamen-
tary Constituency hag been com-
pleted,

(b) the details of progresg in each
unauthorized colony in Delln Sadar
Parhiamentaiy Constituency and

(c) how much gmount wil] be spent
mn each colony for providing civic
amemtieg during 1978-797

THE MINISTER OF WORKS AND
HOUSING AND SUPPIY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT) (a) and (b) The Munu'pal
Corporation of Delhr have reported
that physical survey of Shasiri Nagar
13 being done and 1s Likely to be com
pleted 1n the near future No lst of
unauthorised colonmies constituency-
wise has been prepared

(c) A sum of Rs 50 lakhs has hecn
provided by the Mumecipal Corpora-
tion of Delhi for providing civic
amenities 1m unauthorised colonies in
their area The budget provision
hag not been allocated to the various
unauthorised colomes

Hostels in Delhi University and
Colleges

7047 SHRI KANWAR LAL (.JPTA
Will the Minister of EDUCATION
SOCIAL WELFARE AND CULTURE

be pleaseq to state

(a) total number of seats in hos-
tels in colleges of Delhi Umiversity

(b) what is the total requirement of
seaty in hostels for girls and boys,

CHAITRA 27, 1900 (SAKA)
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(c) what 18 the proposal to add seats
m hostels 1n 1078-79, 1879-80 and
1880-81,

(d) has Government or UGC re-
celved any representation from the
Delhi University about at.

(e) 1if so, the details thereof and the
action taken by Government thereon,
dand

(f) what specific step; Government
propose to take to remove this ghort-
age temporarly”

THE MINISTER OF EDUCATION
SOCIAL WELFARE AND CULTURE
(DR PRATAP C(HANDRA CHUN
DER) (a) The number of seats avail-
able 1in the College hostels 15 3922
while that in the Umversily hostels 1
697

M) to (f) In order to mest the
growing demand for hostel accommo
dation Loth in the Umversity and its
iMhiated colleges the Umversity ha
taken the following steps —

(1) Proposals for construction of a
new hostel for bovs consisiing of 20(
rooms and a hostel for the Faculty of
Music consisting of 50 rooms and
addition of 100 rooms to the existing
Post-graduate women’s hostel n the
maln tampus have already been sub
mitted to UG C and are under their
consideration

(1) Proposals for construction of a
new hostel for girls comsisting of 200
rooms and addibion of 100 rooms to
the existing International Students
Hostel both 1n the University Campus
are being sent to the University
Grantg Commission shortly

(in1) The University has approached
the Mirustry of Health and the Lady
Hardinge Medical College, for permis-
slon to use 75 rooms, which are cur-
rently available for use as hostel ac-
commodation
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(ly) The University has recommend-
ed to the University Grants Commis-
sion a proposal of Shri Venkateswara
College for construction of a hostel
and that of I.P, College lor addition of
rooms to its existing hostel.

(v) A proposal of S.G.T.B. %halsa
Cillege regarding construction of a
hestel is under consideration of the
University.

arants for consiruction of hostels
are given by the University Grants
Commission and noi by Government.

Development of Ghonda Residential
Scheme to LLG. Employees

7048. SHRI MAHI LAL: will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to refer to the reply
given to Unstarred Question No. 4391
dated the 19th December, 1977 regar-
ding Development of Ghonda Residen-
tial Scheme for persons under LIG
and state

{a) the progress made in the cons-
truction of roads, laying of sewage
and water supply and completion of
electric lineg and wires;

(b) whether tenders in respect of

said jtems have already been

called for, accepted and the work
awarded to the contractors;

(c) whether a good number of
houses have already been constructed
and/or are under construction in
Block ‘C';

(d) whether the development work
ap those resdentija) schemes €g.
Pitampura which were announced
much later is far ahead than that of
the Ghondy Residential Scheme, and
it so, the reasons thereof; and

(e) the time by which all these
facilities will be completed?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-

APRIL 17, 1878
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HABILITATION (SHRI SIKANDAR

BAKHT): (a) and (b). A statement
is enclosed,

(c) About 100 houses have come up
in Block C.

(d) The Pitampura Residential
Scheme was started in 1973-74 and ihe
Ghonda Scheme was started in 1975.

(¢) Subject to the availability of
malerial and funds, the development
works arc expected to be completed
by March 1980,

Statement
The progress in the developmeni of
Ghonda Residential Scheme is os
under:—

(1) Roads: In Block C-1 to C-4 all
rouds are complete. In Block (-5 to
C-9. 9 meter and 13.5 meter roads are
complete and 5 meter roads are in th*
process of award. In Block C-10 to
C-12 gll the road work is under process
of award. In Block B-1, B-2 gnd B-5,
9 meter and 13.5 meter roads are com-
plete and 5 meter roads are under tl'c
process of award. All 18 meter and
24 meter roads are under execution.

(11) Sewerage: The shallow sewer
lines have been laid in Block C-1 to
C-6 For the remaining area the des-
1gns are under consideration of the
Municipal Corporation of Delhi,

(iii) Water Supply: 6 tube-wells
have been sunk, In Block C-2 to
C-4 distribution lines have been laid.
In Block C-1 the laying of distribution
lines is under progress, Two sub-~
merssible pumps have already been
installed and another two pumps are
soing to be installed ghortly.

(1v) Electrification: The estimate for
Block ‘C’' is awaited from the Delhl
Electric Supply Undertaking. Due to
unauthorised occupation of sub-station
sites in Block B the estimates could
not be prepared. Out of § sub-station
sites planned for this area, 3 sub-sta-
tion sites have been handed over to
the Delhj Electric Supply Undertaking.
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Pastus gt siwted for Tralalag in fieeelt frwrer sefirreor grer oreaferes
o q¢ g vt fieslt
m‘me.sﬂm MAHI LAL: Will the 7051, st TWTOW o ;. W@T
nister of AGRICULTURE AND IR’
RIGATION be pleased fo state Frior wire s ever g wite gvetee
q=T 9F 99 B T w47 5

(a) the humber of persong sent
abroad for tramning in agriculture
during the last three years indicating
the names of those countries;

(b) the experience possessed by the
persong 1n the fleld of agronomy sent
for training and th, criterig for their
selection as also the expenditure in-
curred op them, and

(%) war feest s mifasoor
& gate I § 5 99y i w7
T & W% &t A A w9 ag g v
w1 fasrw fsd waC fr 200 w9y gfa
ATy W G,

(=) sa1 o2 == & fw fasely
o wifaweor g fafe feg
HAAT GHE FT FAGH 25 qOTH ¥
formd ow & wwwr g, Fawy =@
6360 ¥4y § waiA 25 o qfy
®I AN 5000 §IT WIT FHE HT AT
1360 &0 ¥ Fq0F a7 draT, ow
wraTaT AT Faaet &1 sraear a8 97
e,

() afz #r, a1 ;1 FORIT T
QATEIGT FT T2 F7 o747 F1 AT
qMA 9T AFE W & fow wEw
IsTIAT ?

fawfor ot wraw oo g sk
quata Wt (st fawmre ww) @ (%)
o, /gy | gate wefadt #r w5
Fegravit wYT arforfoas crél § fasfaa
far wrar & Frgmdt @ anEw

(¢) country-wise number of foreign
agronomists who came to India for 1m.
parting tramning i agronemy during
the said period and the names of the
places where thewr tramming pro-
gramme wag conducted?

THE MINISTFR OF AGRICUL-
TURE AND [IRRIGATION (SHRI
SURJIT SINGH BARNALA) (a) to (c)
The information is being collected and
will be laid on the Table of the
House

S2-512 whinerfeat a et o Ferat
¥ wfaffiree

7950. ®t W W : W pfy

it fea w= a3 Tary & Fr
w2 f 7 q<FT 47 fasre S EwT &,
WET WA w1 AT 7 qfw w7 gE-
oy ot ¥ v afrds2ar i goo
gt &, feart & sfafrfanves wax
wmE?

vy e fawrf st (st gooie
fag wonierr) : ot adh)
6oz LS—7

waw % AT 97 wrafea fe ond g,
AT 25 TS ¥ e ¥ fag wfaw 7
wfa® 8 gIq Afawre 8, T9F oF 94T
gHrE T4 1 WiwA 1 ¥ ¥
arforfers et &7 A T a@n
(4

(&) == %Y qrwer K4 18 60/-
€97 § W1 OF AT AT SATHE &Y
wE 4500/-59F § 1| W qEATH
FEfE & o N QAwAr TF,
Aqaw siv wwregrsfs & 7 R/
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arfus gfwnd sowes saf o
™Y

(w) e ®) @@ FET I
wafex fiear war § wix @ ww
T faar v 30

fieeelt % qoafer afedf ¥ yw Wt wok
! saEeq

7052. s wWTM Mm@ W0
e wire ek waft 7 Far * g
w4 fw .

(%) wt foelt ga droen &
wearrgdY, Al af dwrgd wifx
&Y ToaT #1 graty A § e
wfawax 709 W ¥ T §, 3@ W
aeart ¥ #YE T8 T fea g Wk

(=) %a1 7vATT &1 fqAR =
afd § A7 79 THA A wOWT
YA TTET & ATHTC 97 J7 AoATE TN
&1 & &t afy A, a1 3% w7 T
g7

vfr vy faark st (st goim
fag woaren) : (%) feesft g g
d 15-4-77 & T Td wlega 18
qats s & 2re g #r geard
¥ fag gy fear @1 gy Reefr
vt & Feqrorgdr o € ArArgd
qrata srofady ¥ 3@ 1 g€ &
fag 1€ g7 7 T &)

(=) o 7y, feelt gia a7
sfafer serqm 3 75 arw faze 3w
&7 faaeo FTAT 98F A & WOV 7
faar §, o7 To®T wEwaw @waT §
aqr €% FAq WX wfus sgyear w37
) Fr arrgw T ¥

9, Wt ¥ e @ aAae
¥ gt fawdrgy, freiegd, Ay
s pgwght grate wEnf@ § ge-
AR uc R acid
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wrrey gt e w aficener

7053. ST WETCW v : Wy
wfr st fawrf w=ft 2g w7 ' gor
wa fe:

(%) w1 FoRT 1 fowT Wiy
Y T K §EA & qwqW & foqq af
ggfa woamw &7 § foray gfo of agf
T AR | 5w IO g @S WOy
AT £ grfa w qF7 a7 AE , Wi

(&) w1 g7HIx o7 fa=e 0¥
s4g w4 W & fary o¥ feeml
TNIR Ty A a% AR A I &
W ¥ WOH WY ¥ G wRT
=o' § 9AT £ 7% {9ad 98 afar
oy g1 A% ?

vl sitr fawrf swwr § T
Wit (W W v feg) ;o (F)
fomgrar wreps1 & afcrarer & fag wir
WOET<Y &1 7T far smar &1 A
® sfta weerst # vgA ¥ waaw,
IAT AWM AHR F qrEEr fawnr
TOT agTdt G R WIS F G-
qoery F ad & fAq qdveyor fe o
W W O AT AT AN T &
faq amvT W WA ¥, TeEE
grer o ooy feg ar 3 & fae
W), 9T A qEIITeRE wEeaT 7 &)

(@) &= wrfapy o oo &
v§ @F ¥ qeey 7 fean 5 qo
WY o # gfeaTg gEa wT wwar {1
FTEr A wfas o worr<y ¥ ;g
Ny
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o wiw # wrafirw fearwst # woar-
quf ot fagfienat

7054. sl wAMCIA MWW @ T
finarr, warw wmnw Wit wewf war
JE AT HY FIT LA 6

(*) war ¥y wowred SO gAW
¥ 1971 1977 wmfw & wow
¥ sfwfra gordr sefes faarem
WEIIIRY ®Y qft aw fagrw A WK ¥
FroN £ quTw A § Frqa 39 Twd
g1 weemg 1 O ar AR W

(@) %11 a7 9qr & fawrey wY
STAH @A g1, ¥ TTET IF Ty
¥ at I & ag wafas frawg
AT & fag woa grere w1 wfafor
gsaufo gz 74, g afz =6, O
ECER S Te O

fvatr, s weaer war depfy
[N (T FAT WK W) : (%) FAY
W3 FTHT { FI 1 (BATS ¥ FAeTwy
arR g & fr anafas faamet &
frafer & faq o wfefas &<
IS T ET HAT TF qNT AT
53,0008 1 1977-78 & g\, Uy
TFR I 1 40 ¥ HeqOF oF
I & WA 9T 10,900 TAfTH
WEITTH! q9T 40 § wiws orat & forg
oF wfaferr weares ¥ wdf & fag
TR, o wfafor 1077~
T8RN AN Y 3162 0w forers
srafas faasar o 612 gfmx
ooy (gré) fearmq & afcorrersy
5122 wfafoer Srafas swrrowy wy
oA frmr 1 1978-79 & Tm
T ETRILRTIETT 317 Qe fners
wrafie fewmwe Wi 1020 gfwER
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¥ (grk) frarey @red w7 § forads
saerey 7270 wiaforr smufas
frerY & Trorre Fordr ) g wiafons
faqur weawt o Jurfrgfer mar
TTTaE & ST Ty F1A Areit Pty
& farey w600 0 wfirFawr sreamawy
w1 O frad wr gevmeat § 1 feafr
¥y fared & fag T woeTe
ara freafafeas g sow feg g
4]

(1) wf 1977-78% warreY ¥
wreft e ot e Sy T AY 1974~
75 1976~77 &% WL 9T |

(ii) woft sredz sefireror arwanelt
! T v@ WK gfowe qzaww €
3T FATHT 97 Tlweror €7 wafw w0
AT Tk M oNoito sfurfina furerer
! AeF 9T Y FW FAT

(&) wewTe ¥ wawy @ ANt W
wafe & 6-14 g ud & gy a1 ¥
frg srefows fvar &1 @8 smdt a7
w1 frva frqrmar ¢ gacadn &,
ST 1 qeq AeT 77 & 6
67 arg arfas 7 gu wfafea asa w1
faarea agfe & wwwier sraT g
ag FTieR Wi e o a
& wAlw=rfer o farerr @
i fear wmgar | gw q=d §,
IETHAN FHTIAY, wfafews wemesy
wfgg wdeardiwr & fafos srisa
& fom gvorT & wemia T AR e,
&A1 @AY § wafe i e G40

Power Given to Director of Education,
Delhi

7055 DR VASANT KUMAR PAN-
DIT Will the Minister of EDUCATION
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S0CIAL WELFARE AND CULTURE
be pleased to state:

{a) whether any rule of Delhi
School Education Act or Rule 1878
give power to the Director of Educa-
tion, Delhi who is a respondent in an
appeal flleg by an employee, to allow
the management of any school who is
also a respondent to start de movo
enquiry after setting aside the ter-
mination orders by the Delhi School
Tribunal;

(b) if not, whether it is correct
that the Director of Education Delhi
issued any instruction to the Mana-
ger of an aided school of Delhi to
this effect; and

(c) if so, reasons why?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE. (SHRI-
MATI RENUKA DEVI BARAKA-
TAKI): (a) No, Sir,

(b) and (c). The position is being
ascertained from the Dellu Adminis-
tration and facts will be laid on the
Table of the House.

Meney Involved in Foodgrain Storage

7056. SHRI G. M. BANATWALLA:
SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of AGRICUL-
TURE AND IRRIGATION .e pleased
to state:

(a) the quantity of foodgraing with
the Food Corporation of India as on
31st March, 1978;

(b) what is the money involved
therein for foodgrains storage in the
country during the last three years,
year-wise;

{¢) the agencies, banks etc. from
whom F.C.I. has obtained loang for
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the storage of foodgraing as on 3lst
March, 1078; and

(d) whether F.CI. propose to
obtain fresh loans for the coming
rabi wheat crop expected in the next
three months and if so, the details
thereof?

THE MINISTER OF STATE IN [HE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) The quantity of the
foodgrains with F.CI. as on 31st
March, 1978 was 137.24 lakh tonnes
(provisional).

(b) The value of foodgrains held by
the FC.I. at the end of the last three
years was as under:—

Rs /Crores
31-3-76 139C.68
31-3-77 2184.69
31-3-78 (Provisional) 18B8.95

(c) The funds required by the Cor-
poration for financing the stocks of
foodgrains are obtained by 1t primarily
from the banking sector. The Corpo-
ration hus also obtained loans and
equity from the Government of India
for its buffer stock operations. The
bank over-draft is provided by a con-
sortium of banks with State Bank of
India as the leader.

(d) No, Sir,

Development of Sanskrit
7057. SHRI G, M. BANATWALLA:

SHRI MUKHTIAR SINGH
MALIK:

Will the Mimster of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government have since
approved Bixth Plan for the develop-
ment of Sanskrit in the country;

(b) if so, the emount allocated fur
the purpose during the 6th Plan; and
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(c) main features of the plan re-
lating to strengthening of correspon=-
dence courses, institution of compo-
site course for teaching Sanskrit
alongwith the mother tongue and
research development?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SO-
CIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATAKI) (a) No, Sir

(b) Does not anse.

(¢) Main features of the Plan are
being worked out.

Procurement Plan for Rabi
7058. SHRI G. M, BANATWALLA:

SHRI R. V., SWAMINA-
THAN:

SHRI MUKHTIAR SINGH
MALIK:

SHRI RAMANAND TIWARY:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether Government have
since finalised the procurement plan
of rabj harvest from the farmers of
Wheat Growing State of the country
during the next six months; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) and (b). Atten-
tion of the Honourable Member (s
invited to the statement made by the
Minigter of Agriculture and Irrigaticn
on the floor of the Sabha on 12th
April 1078, giving details of procure-
ment plan in respect of wheat for the
1978-79 Rabl Marketing Season.
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Coarsy Graing for Orises

70568 BHRI K. PRADHANI Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to slate

(a) whether the Central Govern-
ment are aware of the inadequate
supply of coarse varieties of food-
grains for meeting the basic require-
ment of such foodgrains of the tribal
and other backward population in
the State of Orissa;

(b) whether Central Government
are also aware of the discontent pre-
vailing among the tribal population
in the State over the 1nadequate
stock of milo available for them; and

(c) 1f so, what steps the Central
Government are taking to increase
the supply of coarse grains to the
State for these people?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) and (b). Ac-
cording to the information received
from the Ornssa Government, avail-
ability of coarse-grains in Onssa is
adequate. The Orissa Governmnent
have also reported that tribals in
Orissa do not consume milo

(c) Does not anse.

Master Plan for National Capital
Region

7060, SHRI K PRADHANI: WwWill
the Minister of WORKS AND HOUS-
ING AND SUPFLY AND REHABILI-
TATION be pleased to state:

(a) whether it is a fact that Gov-
ernment have prepared a new Magter
Plan for the National Capital Region;
and

(b) it s0, what are the details

THE MINISTER OF WORKS AND
HOUSING AND BUPPLY AND RE.
HABILITATION (SHRI SIKANDAR
BAKHT): (a) No, Sir.

(b) Does not arise.
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fugre ¥ wree wét a¢ wiw

7061, st frwer whlt @ wT
wiy wirc fewrf et 72 wd Y wor
w4 i :

(%) w=m axETe wY waw & R
fag1t & Fre Y afeat § gu Iy
¢

(=) afeg,ar wargq o aw
& faain &0 #7 dYeAT g &
fasrondtw § foed 12 7R o fawr
T4, W

(1) afc g, @ e ST
g ?

witr st feanf 5ot (it oo Feg
wonwr) (%) e T §7 FEE
IO qgai A ey wgr amar )
ag gordaTr fad & ogrdr Aui ¥
Frerclt & W12 % O Aui-Dfer T g 1
it it & T F Frogar g At & 1

(w) st (). famre oo 7
¥y 9@ W A aEE Jiw
for ‘e weTe @R SRR
7 § foredt frgdt & < aiaf w7 Fmifer
qfcrfera & forr & o wiw o
wft & Fx famqurdy i ¥ faee Wik
Fau fagre & gardaw fod §F
i & forre oy vy 91 T T @1
T afchtor aT 19, 85 FUT 597 5
AR wTR ST e § wiT e
A gerrdamy forelY & afir oW 36,915
% %37 @ ¥t fiewr @ity
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e wepn deeer & wiaefat ¥
faws wfmr wrw

7062, Wt wuyw Ty wgw : w
ferem, werw wwnw witt depfir st
g TATT FY FA FOT 6

(%) wur frar Ao w1 v
goga e & wiwwfat & fasms
firerad s gf ff; W

(w) afz g, a1 g7 foremaai o1
T ¥ E AT I T #T FHEAEY
g E?

frorr, o wwrTor war eept
dwrem § e Wt (st e
it wyww) o (F) A, g

(o) gy w & forergat &
whaa swrafas aur faeir wimafo-
a1 ST AT wAr afwn 3 1
e frar T 1 9w Frrar
qY Y §, 4T TS ¢F F I9LRT A1
wifcll ara i £ 9T o & | e
wiafor, amaror swrafms sefa €
farerat oX fawrira s T @
Ll G

oy wfafem, 1963 ¥ ety
R  fre Wt avemy

17063. st werw fey wige :
=t fir, wnw wwer oite depfi

Tft g *AE A v w6 fF

(%) wav ararerey wiafaw, 1963
¥ ey aemdr o Forrs oY W 3 (3)
¥ Jrwt W oE waem § g0 T
e ot fier ar g &
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(o) afx &, a7 & 1977 @
Wi e wfr & e fey qear &
gy waw, ofcs, qeaw, 2%
iz ard fedr o 17 34T & fead
it & agarg el 7 o ard
frr or wiw

(m) afe e s g &
foarrg adt frar o @ A @l
woT &y & Aar gaFr fwwfafa &
fay w1 v g WM

tew, ®wTw weTr maT epfer
o (o wAM ww wX) () & (M)
I oTA &7 /7 7Y § Y A A
qEer qv v A7 Oy o

saram grar swifoa swaT KT
ox vt qfiperd

7064, st wavw fag wgw : wqr
fmn, = wmwr W werf
&t a7 AT w7 v w3 fF

(%) 37 wimm/faarr gra
1977 & SFI0F SFVAT  GATITOMAT
otv qfewT 3 A ow R

(@) =% & fend w¥Twar aar-
Tt Wt afewmr By R & o
wxtfw fFar mr aur R SwreET S
ey 4 stwfors A wet & W FIOT R

(7) w1 mvTe W fr 9 Y
TETIAT, FaTaTToEy S ofasrer
firft R} swifirr 7 1 § oY ¥ wAw
afat & swwriwe £ ot ¥, o

(w) afz &7, ot @ T R 9@
aw war gt oy ok § 7
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for, sww wenw Wy e
Wit (wro s ww ) ¢ (%) ¥
(7) gwr www o o v § war
T Sew 9 va &Y wriet )

TOT WM O ATAT WETEN

7065. St CWE §ATC OR{ ¢ T
Forior et wre aan giw st g
Td g7 TMT € ¥ TG f§

() JerT qw £ sy T 3
fom 197576, 1976-7791T 1977
78 a fag waw = feadr wfw *
wTaes fegr mar,

(&) %41 Ty A7 o arsor
d@ar & fag war-wam wiaeT fr
mr g w

(m) afz a1, @ w7 A F g
s war ¢ ?

frwfor vt e war gfe et
gt vt (ot fawere ww)- (%) &
() T FETQ R oA T &
srawaT & fow awhw faeflo =gmar
‘Fafeg Bm’ W ‘Aufea A’ %
w9 amET & A faet g iy
a7 farw g & qA@ A A | T
woert fafaw o0 S wTw &
fore oot wravasRrd T ST ST frsaat
 waee fafiar freffe sor 7w
¢ fred® fiv a5t wufqg 1975-76,
1976-77 ®IT 1977-78 ¥ ==
JOR FANY ORI FT NATH T ToAT



207 Written Answers

qfcsgq forad araftor wrere Wit &,
KAN- 654 wW, 1372 WIW WK
1419 A& 1A 9T

wrarg aqr A faera o A
7§ 1975-76, 1976-77 WX 1977~
78 ¥ IO N2 FLHTL  fafaw wrarw
wfaso &) ®aw 8 44 FOT T,
7.04 FAT TIX WX 9 16 FAT 477
& =t #r =frefa < 9

aFwe w1 TN

7066. oY T QATC WAT . W4T
e vt Tewrf wat ag aar o g
w4 e

(¥) TnH 1976-778X 1977-
78 % R fafas wssy § fafaw

fren & qeqrg w0 fpaar e g,
ar
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(@) T fet Ao & weamg w1
frrafe fisar mar Wt S finaT falvft
axr wiwa =r 1§ ?

wfr e frerf st (st geoite
fag weamen) « (&) nw faecor rwe B,
forsi ey Gar w73 @iy wyw oAt
% 7§ 1976-77 ¥ Xvra avars, w1
femar g frarmn ¥« s
TrErd ¥ wd 1977-78 ¥ fay A
& g7 ¥y 77 7arw g7 waRq
gar-wrer, 19787 fnd) awg guwey
g |t |

(=) ad1976-77 %A 96 6
TAERIT F HAFY 8 0 | FAIT HE
T aq1T 99 1977-78 & YW WIE
7N F AT 105 4 FTUT T &
qFq & 71 2 AT Hred T qEaTH
w1 fagta farar mar

faxTw
_ (gae wedr o)
U fasrfeam fasYfesar ary
Tfezgr Ziwg
LEiie w

1 2 3 4 5
OTH W3W _— 91 7 418 133 5
fagre 7.2 — 58 13 9
T — —_— 164.6 164.6
wAfe® 0.7 2 4 23 6 26 7
I — —_ 9.7 9.7
Lrinel - p . — 02 65 6 7
Ty —_— —_— 5.4 5.4
afrery . — — 19.8 19 8
TR 7.6 -_— 2.6 10.2
gfiraw ¥ 12. 4 01 2.5 15,4
wifew W . 28 .4 84.4 291.4 414.,
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iy fegriirs ey Wt et
¥ firg fedy wiwdrarmme

7067, «t TR FATC @A : W0
fnen, ware wearer st wepfn @At
g waTy A Far 7 5

(%) %ar avsm 7t feae g
dfrgrfas amdt ® grar & fay 3
fais giaxgum s «r ¢,

(=) =fz &1, &1 ag wgr 97 FATAT
I, {7

(7) =% famiw 9 3= feaar
=g firgr AT WY 97 T a% T I

dare gt smoar ?

femt, owTw wmwr mwar dewrfa
W (7o W W W) (%) A,
T T T & fpdY faae wivian-
T FY = qrfaT FTA w1 w78 TEAT Y
g

(=) wYf (7). 9@ 7 357971

fadai & fog wram=

7068. st Treer gwTC Tt :
=t wow e :

war fowior witC wrere e g
:Mwﬂnuﬁﬁw i

(%) wd 1976-77 &t 1977-
79 & Pretat & wrerat & Fysrfor & farg
fufow Todi 7 fisaelt grafe eraifea
N wf, Wk
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(W) w9qwr Frwar & vty 9oz

y2w § g% fead g w7 frofr
foar mar ?

fieatw wite wrverrer v g it gvaie
st (Wt feewmre ww) ¢ (%) wmare
#fgd XS q7 & a6 FTO F fAw
= frefia sgran, vog grert &1
‘wRfed ' AAr ‘ARfra gyeEr
& wy X € o1t B A foed) farr e
waar gy fale ¥ sy W
v AR w9A fafrw orow st
¥ fa woAT ATARTEAT AT yTafivEar
¥ waare fafudt &1 frgam o 7
v &1 frod 31 a9t (1976-77
a9 1977-78) W fafww w4t *r
AT WA of e 235 15
FUT L 97 |

% wfafom, o7 wafg & e
fafww v o w1 fafuw amfas
W FE ww & fag fdr
YT WTATH qATHE ¥ 3,925 W@ TAY
£ e 1 fomy o w1 firgaw
frar

o sy § 7T wrarE a€r e
faxre fomr & wedt § wmaw
wfwewen ®1 go frarex 8,908,63
AT 392 & W 79I fFg A TF afc-
a1 & fag w% T o wifas
WIT 600 %9T A RfEw T g

(w) fafaw s Fromm &
W IUC NAM F 58,549 WEWA
o g% § 1 Taw afafor oty &
¥ 12,12,014 vfrd W ot &ow
fag o g § 1 wud wfafom, @ wfi
¥ Sy ayerth wwrg gfafeay & W
wEw g §
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FOC AW ¥ Wi wewAdt AW b
e, ARwOrTT WY T ¥ e

7069, Wt wi fog wif w@w
w1 gy Wi fewrf w7t o7 qamy Y
wuT &7

(v) =ar 9oz 93w O3 ¥ ¥e-
ardt ad dtww, 7f 7, [ARRL-
T gAY WY OF W faar § Pt
THT IR Al § TR wifgs
qFE, AT W T IR0 FT K
g, mEEr $ad /17 T e &
T W WX fram §1 TR & S
FEat F quATT ¥ AT A 9 AR AeIT
#ré & afwgr, A7 v Fea-few T
TR

(¥) 37 9 AT & #7w &
FTFIT & 4T AT AT TR
TR IETH g, W

(7) =T IETEHT AYT WEATH
fratamer & fgat #Y o &3 & fag
T AR &7 7§ wear F1 57
frmiT & qqr wEMiET FEAE g
w1 e ?

sy st faurf swer & o
wot (s W v Tg) ¢ (%) o
g | RN &7 T A faercor-]
® frar mr &1 [weaTew & car wan
tfa a=r oAdt—2114/78)

(=) o (7)) 5% Fr wog e
g A ot Stefr At & qEn |
fircree st & wrvor dar g€ feafr Y
gfe & woere areT fse W umEy
w1 &Y gy feror—IT & farar myr
t 1 [ ¥ v v dfed
WWT Tud—2114/78] 1
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Drinking Water in Maharashtra

7070. SHRI R. K. MHALGT:

SHRI BAPU SAHEB
PARULEKAR:

‘Wil] the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to gtate:

(a) the number of villages (District.
wise) in Maharashtra where safe
drinking water 1s not available as in
March, 1978;

(b) the time by which arrangements
of safe drinking water in the said
village; will be made; and

(c) the plan of Centra] Government
in this regard?

THE MNISTER OF WORKS AND
HOQUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). The requi-
site information has been called for
from the Government of Maharashtra
and will be laid on the Table of the

Sabha on receipt

(¢) In order to accelerate the pace
of provision of drinking water in ru-
ral areas in various States (includ-
ing Maharashtra) the Government of
India have launched a Centrally
Sponsored Accelerated Rural Water
Supply Programme from 1877.78 to
give grant-in-aid to State Govern-
ments for providing drinking water
in problem villages, The programme
envisages the coverage of all problem
villages in the country in about 6-7
Yyears.

Grant-in-aid amounting t; Rs. 312.80
lakhs has so far been given to Maha-
rashtra during 1977-78 under the Cen-
trally Sponsored Programme.
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wroivr wre foer grer son vt ¥ afem
fiwewr & M Wt won

7071. ¥to wefiaroraw widw :
war g wie fearf o oy aory A
¥ w4 fw o

(%) w1 wor q2W AT AT
q Wiy &g frm 3T 39 Ay
a7 goard fear o vgT A 7 wger  wiear
forew ¥1 & &7 mEr gwr §,

(&) =1 7o 52w & wiwgrfan
¥ QAT g M F T wT Fear 9oy
facitadtag s geart fravon <@
g r

() ®ar T AT X @@ AR
7 ¥l o Wy o g fem g,
"

(w) afz &, ar o At F =
TwEr ¥ 7

wiie sire Ferarf shwrerr 3 croe st
(W e feg) : (%) ok
(@) st 7 | sraofe feacr &
faw wrere T7 Fraifer meeY &
wEY w&rE # Ifaw gEw W g
Afearomar ¥

(%) o =&
(%) sw & o goar o

WU T wwir foger e @ el
serry

7072. Wio wyiwromw oty
war v wire fewrf woft g wardr o
oI 67 fir :
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(%) war wowre w7 forar whired
™ &1 g fraifra €0 ¥ OF quw
=T qey W g s e g,

(=) wr ag &2 § fie = =g
Frrgrer wfrfr wtar s o1 gfeewior
TWT FeqTEw! ¥ feggw F af & TR
o 9T g@dr afqfr e wwEwr
frrg forr s o wrr Y o & o ey
& fgit w1 T W,

(7) = o @dw wfafom F
ITFT AW LA A ATAWFAT §
11

(%) afz &, a1 39 9T FTHIT FT
wqy gfafwr & °

v wix fenf  swew ¥
e WR (st Wy e feg)
(%) g o

(w) wfe qra srvr w1 @
ot e R yfeww @ | T
§t 7, 7% ¥ g Fraifcr &1 & fag
quw frrn gy 3 ®7 sqoeT w7
¥ forg o @ F ow sTede A faw
qur firaT T & 1

(7) ¥fg wTEIT ¥ ‘T oW
whafras” & am & 9§ wfefmam &
wrat § | aqrf, ey (Fromor) W
1966 ¥TT % %7 ey fraieor mfer
g § 1 ferergrar g wmRw F € ot -
o 9 g ferwrT Ay frar o g

(v) wwfw (v) ¥ gfee ¥ s
€« =
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Price of Agricultural Inputs

7073. SHR] G. Y. KRISHNAN: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) what were the prices of insecti-
cides, fertilizers and other agricultural
inputs during the period from April,
1976 to January, 1977 and from April,
1877 to January, 1978; and

(b) what facilities were provided to
the farmers during these period :n res-
pect of insecticides, fertilizers and
other agricultural inputs?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) A
statement showing the prices of the
more important insecticides, seeds and
fertilisers during the periods from
April, 1976 to January, 1977 and April,
1977 to January, 1978 is appended.

(b) The following facilties were
provided to the farmers in respect of
insecticides, seeds and fertilizers:—

I. Insecticides/Pestizides

1. Efforts were made to make avail-
able insecticides/pesticides to farmers
at as reasonable a cost as possible 1a
two ways; (i) Firstly, appropriate
subsidies were given wherever pos-
sible. For example, under the Cen-
trally Sponsored Endemic Areas
Scheme for Eradication of pests, Gov-
ernment has been providing subsidy
on operation cost @ Rs. 7.50 and
Rs. 17.50 per ha. for ground and aerial
Bpraying respectively. Besides, under
a sub.scheme of the main endemic
areas scheme, Government has been
providing central assistance @ 33 per
cent to 50 per cent towards the cost
of pesticides, and operational subsidy
@ Rs. 7.50 per ha. by ground operation
for the control of five pests of nation-
al importance. Further Government
hsboensivlngluhid!.!l per
cent towards the cost of weedicides
and ground operational subsidy @
Rs 750 per hactare. (il) Becondly,
8s & result of Government persuasion,
the Pesticides Industry agreed to pe-
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duce the prices for a nusnber of pesti-
cides ranging from 2 per cent to 12
per cent.

2, Efforts have been made to ensure
availability of pesticides to farmers
at the right price by introducing a
scheme of allocating 50 per cent of the
technical grade pesticides to the State
Governments for formulation and sale
through their formulating units in the
States with a view to breaking the
monopoly of distribution by a single
agency.

II. Seeds:

1. Government is giving subsidy to
farmers under Intensive Cotton Das-
trict Programme, Pulses Development
Programme and Oilseeds Develop-
ment Programme,

2. Prices of some vareties of seeds
have been reduce as shown in the
statement.

3. Government have launched the
National Seeds Programme which aims
at adequate and timely supply of
seeds to farmers at reasonable prices
through the net-work of sale coun-
ters and dealers at the village level.

III. Fertilisers:

1 Efforts were made to make avail-
able fertilisers to farmers at reason-
able a cost as possible by (a) reduc-
ing prices wherever possible; (b)
providing subsidy to farmers; and (c)
reduction of customs duty/excise levy
where possible,

2. Efforts were made to increase the
number of retail outlets and storage
points so that fertiliser became avail-
able to farmers nearer to the place of
consumption.
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Statemant showing the approximate
1976 to FJannuary, 1977 and from Apnl, 1977 to Janmuan), 1978
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prias of insectscades, Fertslrzers and Seeds during the govied fiem 2o,

Name of Products

Price from Apnl, 1976 Price frem Apnl, 19577

to Jannuary, 1977 to Jannuarv 1978
' (Rs) (Rs.)
INSECTICIDES
1 BH C s Techmcal f § 5,500/tonne 3,700/tonne
2 Malathion Technieal . 28,000(tonne 26 ccoftcr ne
g DDT Ichiucal 12,920/tonne 11,950[ic nne
4 DDVP Technual . go,000(tonne 85 ccoftenne
5 Goppet Oxychlonde Tech 24,000ftonne 20,000/1tnne
6 Alummmium Phosphide Tech 90,000/ tonne 92,000{tcnne
7 2 4-D Tochnical 24,000/tonnt 20 ¢ frerne
8 ladowlfin (35 ( 1C) 7oflitre Go/line
g BHC s0® WDP) A 4,B00[tonne g Coofter ne
10 DD (50 , WDP) . 10,000/tonne 9 50cficr ne
1t Mon wrotophos " 146(litre 146/litre
12 Carbofuran . " 13,600/1cnnc 13 Boo/tonne
13 Phenthoate (50% FC) 6o/litrc 6o/litre
14 Phorat (10% granules): . 63/kg 63/kg
15 Phosolcne (35° ) . . 86/litre 66/litre
MALZE SEEDS
(2) ¢« %2 Histarch & Decoan™ 4o0/quintal 400f/quintal
(b) G-4 G 5 & Him 123 . 425/quintal 4as/quintal
(1) Vijay Compusite . g80/quintal 300/quintal
SORGHUM.
(a) CSH:1 % 730/qQuintal 730/quintal
(b) CSSH-5s 8 CSH -6 955/quintal 885/quintal
BAJRA
All vauenes PR 955/quintal 650/qumtal
WHEAT
All varieties 240 o 255/qumtal 255 to 265/quintal
PADDY

{b) Fune & Modium Fine Varieties

(a) Coarse & Medium Coarse Varieties 180 to 200lquintal

200 to gao/quintal

168 to 18olquintal
190 to 216/quuntal
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Fertilizers

Rs. per tomne.

Name of Fertilizers

Price during April, 1976-January, Price during April 1977-Jaunary,
1977 1978

Imported Indigenous Imported Indigenous
Urea 46% N . . 1750 * 1750 ¢ *1650 (1550 #1650 (1550
fiom from
12-10-77) 12-10-77)
Ammonium | [Sulphate
100 kg. packing - 925 * oas * *g25 *9a5
Gi'=ten 4 nnrvium Nitrate .
5% N . . — 1015 . *1or8
26% N . . *1060 - *1060 .
Di-Ammonium Phosphate n'ﬁoor{:alo 2210 2210 2210
m
20-4-76) {
Muriate of Potash (roo
kg Packing) . 900 v 79% o
Amm. Nitro-Phosphate
20-20-0 1660 FACT 2150 1590 | 5 FAC
FCI 1950 FCI
24-24-0 . 9295 (2270
76}
aad IFFCO 2270 2045 2080 IFFCO
MFL 2330 1gsc MFL
N.P.K,
1515-15 .+ . 1645 (1570 1570 1520 1520
from
20-4-76)
17-17-1 . 2125 (19 1 18r0 1810
71717 5 (1970 970 X
20-4-76)
14-28-14 . . . 2020 2920 1855 2045
Single 8 osphate . .a to 686 to 662
S e zﬁml&loqﬁ) .

s 0 &0
from n.m-r,-)

*Prices fixed statutorily under the Fertilizer (Control) Order, 1957,
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Flood Control Scheme in Rajasthan

7074. BHRI 8. 5. BOMANI: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether it is a fact that the
Rajasthan Government has formulated
new perspective flood control schemes
of the order of Rs. 15.30 cror=s in the
State;

(b) whether Central Government s
aware that there are certaln parts in
the Btate where there are chronic
drought conditions and fac'ng worst
flood fury after every two years; and

(c) if so, the details regarding the
schemge sponsored by the State 3Jov-
ernment and the financial assistance
extended by the Central Government
to the Btate?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (8SHRI
SURJIT SINGH BARNALA): (a)
The State Government of Rajasthan
have reported that they have taken

1 Bhara'pur distrat
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up a phased programme of floog con-
tr?:linthesnte. at an estimated cost
of Rs. 2784 croreg against which an
expenditure of Rs. 933 crores had
been incurred upto March, 1078

(b) The Member probably has 1n
mind the areas lymng in the North-
Eastern parts of the State which are
subjected to both drought and ficed

conditions like Bharatpur district and
other scattered pockets.

(¢) Flood Control and irrigation
form part of the State Sector and,
therefore, the imitiation, planning and
execution of flood control and 1irri-
gation schemes including financing
thereof 1 tne responsibility of the
State Governments. However, during
1877.78, an Advance Plan assistance
of Re 707 crores was allocated to
the State by the Centre for meeting
the increase in expenditure necessi-
tated by floods Out of this, the
amount earmarked for flood control
schernes was Rs. 270 crores as detail-
ed below'—

(Rs 1n lakhs)

( 1) Providing increased capacity of regulators on inundation tanks of Banganga
river . . . . .

. . . . B . 30 00

() Providing increased capacities of regulators of inundation tanks of Lonparail 2000

(1) Renovating and remodelling Homes Canal, " R f . 10 00
(av) A catch-water storm drawn in the West of Bharatpur- district ite Ranjeet
Nﬂgnr lrading the ﬁwn into the outfall drain including the washed awav road
bridge . . . . . . . . . 25 oo
(v} Provimon for : ing up construction of outfall dramn. . . . . 50' 00
2. Providinglink dramn and mleu into Pahari Kaman drain. | . . 15 oo
3. Providing pump houses and umrlng sets for permanent ents of
pum;?n' flood waters from low ying arcas into the K the Kaman Pahari drain. 20°00
4. Restoring, raising and strengthening and providing embankments in vulncrn-
ble reaches on Bmwp!.:’wa . . .S . p . 10000
ToraL . - : " 270 00

In addition on an Advanced Plan amistance of Rs. 5 crores was allocated during 1977-78 for
accel erating various irrigation schemes in the States.
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pufer wfeedt i fofor % Firwen¥

7075. ot QW0 qWo WwTAY : ¥
friw it wmae e gfr site gmaim
HAT T FATX FY FI7 T 6

(%) war aoere w1 sgTT §W aew
wY T femmar mar & fr gt afet
& framr o7 are w1 faorg o s ot
® ¢ fr 7 faeit 7 o wrdfeq ot
TC qER HEAT 7 Frator wram waE
FIEH RATTAA FTETTAAFINF d%7
¥ mw A F gwg aww w1¥ fearan
wedr g,

(=) a1 71907 FTE TATY FEEAT
frawt & wqax ot safer €t o
¥ awT aT<r fvar omAT § wa I
Y AT g U R g affeafaad 7 4
#wT %1 gr famor farar st awar § w7
T #Y T ¥ AT & AEAT R W
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fmior vt wrare o g wie
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7@ g1 4T TEAT ATEar g1 K17 ag qrfv-
wifew GE F1¥ awanar Tz 1At g
¥ ¥ Fopt WA a7 AHATE | HEHTE
Fwe et Frdr fovar oAt § s wraET
QYA FAM YA IT IR AT g, W
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F1 39 A9 wEH ) wufy F fAam ard
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frgraely eqm A 811
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Ban on Henting of WIId Animals

7076. SHRI K MALLANNA: Ww:ll
the Minster of AGRICLTURE AND
IRRIAGATION be pleased to state:

(a) whether the Central Government
have issued orders to prohibit com-

pletely the hunting of wild asimals,

(b) if so, the names of the Stiatés
which heve complied with these orders;
and

I
(¢) whether Government propose to
frame rules restricting the trading m
the hide of panther also in order to
discourage the tendency of hunting?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
No, Sir

(b) Does not arise.

{c) Sale or offer for sale of panther
or any article made out of it, any
trophy, uncured trophy or meat de-
rived from 1t 1s strictly regulated
under Section 43 of the Wild Lafe
(Protection) Act, 1872. As the Leo-
pard or Panther is included in Sche-
dule I of this Act, its hunting is to-
tally banned

Scheme for Personal Promotion in
B.HU. and AMU.

7077 SHRI DURGA CHAND: Wil
the Minister of EDUCATION, 8O-
CIAL WELFARE AND CULTURE
be pleased io state:

(a) whether it is a fact that a scheme
for personal promotion for various
categories of teachers has been iniro-
duced in Banaras Hindu University
and Aligarh Muslim University;
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(b) it s0, what are the detalls there-
of and from when the scheme has been
introduced;

(c) what steps Government are
taking to introduce the scheme In
Delhj University and otner Centrul
Universities and by when the scheme
will be introduced, and

(d) it the answer to pan'(c) above
be in the negative, what are the reasons
therefor?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR PRATAP CHANDRA CHUN-
LER). (a) No, Sir. However, the
Executive Council of the Banaras
Hindu University, at its meeting held
on Oclober 27, 1977, decided that the
teachers already recommended for
piomotion by duly constituted Selec-
tion Committees under the Personal
Promotion Scheme, which was discon-
tinued from 1974 onwards, be given
the beneflt of personal promotion to
maik the celebration of the Diamond
Jubilee of the University with effect
thom January 24, 1877, under intima-
tion tp the University Grants Com-
mission

The Executive Council of the Al-
garh Mushm University also passed a
tesolution in February, 1978 t; the
cffe~t that all those members of the
leaching staff, who were considered
cligible by the Selection Committees
for personal promotions in 1973-74
and were not accommodated in higher
rosts in the first 5 per cent selections,
may be accommodated, after the ap-
proval of Executive Council in each
case in the next higher posts on sim.lar
lines as in the Banarag Hindy Uni-
versity.

According fo the information re-
ceived from the University Grants
Commission, the Persona]l Promotion
Scheme which was introduced in the
Central Universities, was allowed to
be implemented only for one year,
n 1072 and thereafter it was with-
drawn. The Baneras Hindu Univer-
sity, however, continued this during

602 L8—T7.
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1873 and this was objected to by the
University Grants Commisison, The
Commission have taken gerious ex-
ception to the decision of the Banaras
Hindu University and the Aligarh
Muslim University and the matter is
presently under consideration of the
Government.

(b) Does not arise,

(c) and (d). The Sen Committee
had in 1ts report recommended a
Scheme of Personal Promotion for
University and  College Teachers.
This recommendation has not been
accepted by Government s, far.

Coarse Grain Outiput guring VI Plan

7078. SHRI G S. REDDI: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Government have any
plan to increase course grain output
during the Sixth Plan; and

(b) if so0, details thereof?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Sir,

(b) In the current Plan, it is pro-
posed to increase the production of
coarse grain in the country through
(a) 1increased coverage under high
vielding varieties/hybrds of jowar,
bajra and maize by § million hectares;
(b) conservation of soil and moisture
and adoption of other dry farming
techniques on a large scale; and (c)
need based pest management parti-
cularly in the case of jowar where
high yielding varieties/hybrids of
similar maturity period need to be
cultivated in large compact areas
within the shortest possible time to
avoid pest build up,
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Groundnut BSeed Multiplication Pre.
gramme

7079. SHRI BALASAHEB VIKHE
PATIL:

SHRI D. D. DESAIL:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleas-

ed to state:

(a) whether attention of the Govern-
ment has been drawn to the news item
published in the Economic Time: dated
the 20th March, 1978 indicating that
groundnut seed multiplication pro-
gramme undertaken by the Indian Oil
and Produce Exporters Association is
likely to run in jeopardy for want of
funds; and

(b) if so, whether Government are
considering the need to give financial
assistance to the programme?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (8HRI
SURJIT SINGH BARNALA)- (a)
Yes, Sir.

(b) The matter is under considera-
tion of the Government.

Management of Sagar Mills

7080 SHRI BALASAHEB VIKHE
PATIL: Will the Minister of AGRI-
CUTURE AND IRRIGATION be
pleased t; state:

(a) whether the managament has
been taken over by the Government of
such of those Sugar Mills which did
not fulfil their obligations towards
cane growers for the current year and
which are those mills;

(b) if not, the reasons therefor: and

(c) the steps taken by the Govern-
ment to ensure fulfilment of the obli.
gationg of sugar mills towards the
chng growers?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE

APRIL 17, 1978
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AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) and (b). Te
protect the interests of sugarcane gro-
wers, who have not been peaid their
dues by sugar factories, the SBugsr-
cane (Control) Order, 1938 wag am-
ended recently on 2-2-1978 to provide
for interest at 15 per cent per annum
on payments delayed beyond the sta-
tutory period of 14 days and also to
provide for depositing all unpaid dues
of cane growers at the end of the
sugar year with the Collector of the
district who would arrange payment
to the growers. Proposals for taking
over of the management of sugar
mills, who are unable to fulfil their
obligations to cane growers and ‘or
other reasons are sent by ths State
Governments which are considered
on merit, In the current semson the
management of one unit in Andhra
Pradesh wag taken over as it was
Iying closed and arrears of cane dues
were also high.

(c) Recovery of cane growers’ dues
is generally covered by State Legis-
lation regarding purchase and supply
of sugarcane which provide for re-
covery of cane dues as arrears of
land revenue The need for ensur-
Ing prompt payment of such dues Is
Impressed upon the State Govern-
ments from time to time at a very
high level,

Recommendatiog of National
soa on on :N’:‘_ Commis.
Productien

7081 SHRI BALASAHEB VIKHE
PATIL: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether Government have ac-
cepted the recommendstions of the
National Commission on Agriculture
to augment the production of the Agri.
cultural Commodities; and

(b) if not, what are the reasons there.
for?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
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SURJIT SINGH BARNALA): (a)
QOut of about 2400 recommendations
made by the National Commission on
Agriculture for the improvement and
modernisation of agriculture and in-
creasing the level of agricultural pro-
duction, about 1200 recommendations
have already been accepted by the
Government. Only eight recommen-
dations not having a direct bearing
on augmentation of production of
agricultural Commodities have not
been eccepted The remaining recom-
mendations are still being processed

(b) Does not arise

Contracts ang Licences granted to
§.C./8.T. .

70862 S8HRI R N RAKESH Wil
the Minister of EDUCATION SOCIAL
WELFARE AND CULTURE be
pleased to state tolal number of
contracts/licences granted by his
Ministry, 1ts attached and subordinate
offices including the public sector
undertakings and the share there, 1t
any, to 8/C and S/T in each category
of such contracts/licences during the
entire period of Janata regime and if
not why?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR PRATAP CHANDRA CHUN-
DER) The information is being col-
lected and will be laid on the table
of the Lok Sabha

Loss to F.CL in Dadra and Nagar
Havell

7083 SHRI R R PATEL: Will the
Minuster of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether it is a fact that Food
Corposation of Indla's unit in Dadra
and Nagnr Havell is facing a great
financial loss for the last few years,

CHAITTRA 27, 1000 (SAKA)
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(b) it g0, the loss incurred during the
last two years;

(c) whether enquiry has been con-
ducted; and

(d)um.tbedewhtherzo!andthe
regsons for these losses?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH) (a) No, S
There 18 no umt of Food Cor-
poration of India at Dadra and Nagar
Havel

(b) to (d) Do not arise.

Stoppage of work by Graduate Junjor
Engineers In CP.WD.

7084 PROF P G MAVALANKAR:
Will the Mimster of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased fo state:

(a) whether the CPWD Graduate
Junior Engineers have stopped doing
design work of Government Buildings
and if so, whether such action has
resulted |n the paralysing of Govern-
ment construction works all over the
country; and

(b) if so, how are Government
tackling the said situation?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Graduate Jumor En-
gineers 1n the CPWD have stopped
doing demgn work. However, this
has not resulted in paralysing the
Government work all over the coun-

try

(b) Alternative arrangements have
been made to get the design work
done by senior officers
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Implementation of Afforestation Fre-
grammes and Projects

7085. PROF. P. G. MAVALANKAR:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether the afforesiation pro.
grammes and projects all over the
country including Andaman and Nico-
bar Islandg are implemented by the
coordinated and even joint machine-
ries of the Central and State Govern.
ments;

(b) if 80, broad indication thereof;

(c) concrete steps being taken in this
regard in the years 1975, 1976 and 1977;

and

(d) the expenses, thereof and the
net results achieved so far?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
The afforestation programmes and
projects all over the country includ-
ing Andaman and Nicobar Islands are
not implemented by the coordinated
or even joint machineries of the Cen-
tral and State Governments, Though
Central asgistance is being released
to States under the Central/Centrally
sponsored forestry schemes for affore-
station works, the execution/imple-
mentation of the schemes is being
done by the State Governments and
forest development corporations.

(b) to (d). Do not arise.

Journals

7086, PROF. P. G. MAVALAN-
EKAR: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether the Education Minis
try brings out one or more journals
in English, Hindi and other languages;

APRIL 17, 1078
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(b) if so, full facta thereof, includ-
ing the years of their starting,
periodicity annual subscription total
number of copies printed, ete.;

(¢) how many of such copies are
distributed gratis and to whom; and

(d) what is the actual net sales of
the said Journals during the last five
years?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (d). The information
is being collected and will be laid on
the Table of the House.

Pakistan Refugees in Banaskantha

7087. PROF. P. G. MAVALAN-
KAR: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether there are any refugees
from: Pakistan living in Banaskantha
and other districts of Gujarat;

(b) if so, full facts thereof;
-

(c) whether the said refugees are
rehabilitated on a proper and perma-
nent footing and if so, how; and

(d) if not, why not?

THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND
HOUSING AND SUFPPLY AND RE-
HABILITATION (SHRI RAM KIN-
KAR): (a) Yes, Sir.

(b) A statement is attached.

(e¢) No, Sir.

(d) Government have since decid-
ed to allow the benefit of permanent
rehabilitation to these persons. The
State Governments have been request-
eq to formulate schemey for the pur-
pose.
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lssue of Milk tokems by Delhi Milk
Scheme

7089. DR. VASANT KUMAR PAN-
DIT: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether it is 5 fact that Delhi
Milk Scheme have issued milk tokens
to the people even after the an-
nouncement made to the effect that
after 31st of December, 1977 no milk
tokens will be issued as no waiting
list is being maintained in Delhi Milk
Scheme;

(b) 1 s0, how many milk tokens
have been issued after 31st December,
1977 till date;

(c) how many persong from the
above (officerg and staff) belonging
to Delhi Administration, have been
sanctioned milk tokens; and
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(d) whether it is a fact that Delhi
Milk Scheme are not entertaining
applications for issue of milk tokens
even to the patients o¢ T.B, Cancer,
Ulcer, etc. on medical ground; if so,
why?

THE MINISTER OF AGRICUI-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Sir.

(b) During the period 1-1-1978,
to 6-4-78, D.M.S. issued milk tokens
tg 855 applicants on compassionate
grounds.

(c) Since D.M.S. issues milk tokens
after verifying the identity of the ap-
plicants with reference to the ration
cards, the D.M.S. maintains records
as per the residential address and not
official address. In view of this, it is
not possible to indicate the specific
number of the applicants bclonging
to the Delhi Administration, who
might have been issued milk tokens
during 1-1-1878 to 6-4-1978.

(d) It is not a fact that D.M.S. is
not entertaining applicantions for
milk tokens to the patients of T.B.,
Cancer, Ulcer, etc. on medical
grounds.

Stoppage of work at Modern Bakeries
Ltd., Madras

7080. DR. VABANT KUMAR PAN-
DIT: Will the Minister of AGRICUL.
TURE AND IRRIGATION be pleased
to state:

(a) whether it is a fact that the
Government-owned Modern Bakeries
Limited at Madrag has stopped work
due to continued labour unrest:

(b) if so, what are the demands of
the workers and what efforts have
the management made to peacefully
negotiate the same till today; and

(c) what efforts have been made
by the Government to bring peaceful
end of the strike and start function-
ing of the Bakery Unit?
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THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) Yes, Sir. The
Unit at Madras suspended its opera-
tions on 11-3-1978 afternoon and re-
sumed them on 18.3-1078.

(b) and (c¢). The demands were;—

1. Stoppage of engaging casuals
to cover absenteeism.

2 Grant of overtime to regular
employees to cover absenteei-
sm.

The matter was taken up with the
labour authorities for concilation. As
a result, settlement was reached
quickly and production was resumed
from 18-3-1078. The unit is now
functioning normally,

Objection to RS.S. or ABVP help
for Adult Literacy

7091 SHRI G M BANATWALLA
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the Education Minis-
try has invited, sought or accepted
the help of Akhil Bharativa Vidya-
rthi Parishad or the R.8S. to help
in its scheme to educate the illiterates
in the age group 15-35:

(b) whether the Prime Minister
has received any representations
objecting to the involvement of the
above mentioned RSS or the ABVP
in the Adult literacy programme of
the Government; and

(¢) if so, what is the reaction of
Government thereto?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CRUN-
DER): (a) The National Adult Edu-
cation Programme would require the
Support of all sections of the com-
Munity and all organisationg includ-
ing political parties and in this con-
text the ABVP and the RSS were
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among those who were invited to
participate in the discussions.

(b) Yes, Sir.

(¢) In view of the answer to (a)
above, Government's view iz that a
party which is not banned couly par-
ticipate in the programme of Audit
Education.

Representation on  Fermation of
Agriculture Research Service

7092. SHRI M. A. HANNAN AL-
HAJ: Will the Mimster of AGRI-
CULTURE AND IRRIGATION tLe
pleased to state:

(a) the number of representations
received by Government on the for-
mation of Agriculture Research
Service with their details;

(b) if s0, the action taken thereon
on each; and

{c) if not, the reasons therefor?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Representations have been received
from time to time in regard to the
Agricultural Research Service which
has been formed with effect from
1 10-1975 consequent upon introduchon
of the new personnel pohey for the
Indian Counc)] of Agricultura]l Re-
scarch 'The representations mainly
relate to:

(1) Change in the recruiting
agency for the Service;

(n) Modification of the norms
adopted for assesqnent of
sclentists for their career
advancement as also for
making direct recruitment to
the Service; and

(iii) Removal of certain anumalies

that have arisen in the cpera-
tion of the Service rules

(b) The action taxcn on these re-
presentationg iz indicated below seria-
tim:

(i) A proposal was made that re-
cruitment to the Agricultural
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(iii)
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Reseuvh Service should be
entrusted to the Union Puplic
Service Commussion. The pro-
posal waz examined in detoil
in consuitation with the U.P.
S8.C,, and concerned Govern-
mant Department. It was
found that the U.PS.C. is not
authorizad to make recru t-
ment for the L.CAR. which
is an autonomous registered
Soc.ety. lhe work of recruit-
ment to Agcculural  Re-
seaich Sersize has, therefore,
been entrus:vd to a specially
constituted Agricultural
Scien.istg Recruitment Board
with @ sennor Agricultural
Scientist as its full-lime
Chairman, who works direct-
ly under the Presidant of the
Sniety The Board functions
independently on the pattern
of the UPC.

The Agricultural Scientists
Recruitment Board being an
independent agency adopts its
own norms in matters of s:-
lection and recruitment to
the Agricultural Research
Service, However, whenever
any suggestions are received
regarding modification of
these norms, the same are
brought to the notice of the
Board fo- such action as 1t
may consider necessary.

Certain anomalies in the
operation of the Service Rules
were pointed out in the re-
presentations made to the
Council. These have heen
examined In consultation with
the Standing Advisory Come-
mitte set up for the Agricul-
tural Research Service, and
necessary action taken tg rec-
tify them *o the extent fea-
gible.

(c) Does not arise,
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Inclusiog of Technical Assistant (Sta-
tistics) in Agricultural Research

Servioe

7093. SHRI M. A. HANNAN ALHAJ:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether graduate Technical
Assistants (Statistics) of Indian Agri-
culture Statistics Research Institute
under I.C.AR. have represented
against their non-inclusion into the
Agricultural Research Service recent-
1y formed;

(b) whether at the time of forma-
tion of service, all the existing said
Technical Assistant were not taken
in the service;

(e) if so, the reasons therefor when
the interest of all existing staff is to
be protected under the Fundamental
Rules;

(d) whether the said Technical As-
sistants have also protested against
promoting Juniors including Senior
computors to senior position;

(e) if so, the reasons therefor, whe-
ther they were given opportunity to
improve their prospect; and

(1) if so, when?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) Yes,
Sir.

(b) and (c). The minimum qualifica-
tion prescribed for induction into
Agricultural Research Service is a
post-graduate degree, excepting in the
fleld of Agricultural Engineering,
where B. E. or B Tech. is the mini-
mum qualification. Accordingly.
Technical Assistants possessing (brse
gqualifications were considered for in-
duction alongwith other eligible per-
sons. Those possessing lower gquali-
fications, being ineligible, were  not
considered for induction.

(d) Yes, Sir.
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(e) and (f). With the reorganisation
of personnel system in the ICAR,
Senmior Computers who were earlier 1
the scale of pay of Rs 425-600 heve
been brought on to the same scale of
pay as that of Technical Assistanis,
wviz:, Rs 425.700 Such of the Senios
Computers as are post-graduates arc
also being considered for induction in
to the Agricuitural Research BService
Since the AR.S s distinct ‘rom Tech-
nical Services, the induction ol these
Senlor Computerg into ARS8 does not
affect the senlority of the Techmcal
Asslstants

Atter the introduction of the Agn
cultural Research Service with effect
from 11075, scientific and technical
personnel who do not possess the re-
question gualifications are being gi* n
facihities Like Study Leave etc, for
acquiring post graduate qualifications
They are also betng assisied 1n  the
matter of their admission to the
Agnicultural Umversities

forfaen frrafogman & fdwer 3% ¥mr

7094, Wt FER WX €HAW :
gat frerr, TwTe weare wite wesfi
& 7% AAX T TN w4

(%) #r g w & fogd dan
¥ 9w fewafearem anfor w@ &
weaTw o fearc we @y g W afe o,
&1 FaT 9 TnT o7 frane fagre & ffiasn
farafaameg &1 ¥y fvafaaay §
gfcafera & sqd frgaor & aA w1 &
W< s AgY, oY g% ¥av w7 §, W7

(=) w7 gvwie &1 foare g
fore qwmTew | F0w @rf W A
Flrr i eqfa wox T Wl
T, e wT w7

fverr, waTor weare wwr wepfr
et (wro s WA wer) : (%) Wit
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(@) Fa e gy goerd faar-
gy afr &1

urite ot ¥ du ww

7095, st gax fag : ¥
frmtor et e war gfee site qorade
qAT g FAX HT T w7 6

(%) wmragasxyfvda & ufa-
FA AR qg 30 I F T qHEAT
.

(wr) afzgr,ari=g sar bk
Tron  qvaT gret fafaw wsqt 7 9
FAEAT HT g TIX ¥ 7 47 FEAIEY
wra e,

(W) T HEATHT EA FI9 | gAY
AR FrFETIMSAEAT 7§ 197677
af¢ 1977-78 ¥ Ia% fwad At &
foa fead goeaer fau g,

(%) “gtAs” grer faw g 9w
dxa el 7 A feaX oo wataw amy
aTFE, W

(%) wex @ 7 “gAAS" qrw
W& % foa ooy ol o F g W gEe
fapery ara Hr oY agwT 2

fratw sitt wmw a@ g e
grate dwt (st foeme wer) (%)
(]

(=) sReuTTET ATAT F1 Y Yoo
AR ANFATT T ATHITI FTA A-
% AMAIEIT SRR & Wi Jwqng
wrar & 1 g wfafoe, wrea g &
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¢ 1977-78 ¥ v aneTIRY WA
# o Yoo A YT roeT) & wrd
¥ fag ¥ grur wafaa =fea o
FAGIT FwT & WA G wgrwar
¥ eI H 38.20 w0 EAE faw §

(7) ot (%). - gfads qer -
DX AN TqT N AN ] AT A 3¢
w7 & faq fgfas fo, wfafomr g,
ITew wif X g ¥ afAdw ¥ ag
1976-77% {vA sofw TrIEIX 3500
qeke 747 ¥ 1977-78 & &R
950 §&777 74718 000 TRT fau &1
Tamfaad i

(%) gfra® ¥ we7 937 #Y 200
gxws aar 2200 Tevge far § o

AEGTTET AT § 2400 FTHATT FIA
T qaATE AET |

Setting up of sugar factory in
Narsinghpur Distt, MP

7096. SHRI HARI VISHNU
KAMATH Will the Minister of AGRI-
CULTURE AND IRRIGATION bLe
pleased to state

(a) whether his attention hag been
drawn to Press Reports to the effect
that a sugar factory will soon be set
up by Government in Narsinghpur
Dhstrict, Madhya Pradesh;

(b) 1if so, the detaila of the propos-
ed project; and

(c) whether it is a fact that it has
been strongly recommended by the
Government of Madhya Pradesh?

THE WMINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP
SINGH): (a) The Government of
Madhya Pradesh have imnformed thut
there 18 n¢ such proposal

(b) and (c) Do not anse
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wuew ¥ Frard oo

7097. st wwy fag Wt W :
sa1 piy wix fewrf at ag xard @
FIT w37 fi
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QAT TS T 1975~76, 1976-77
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garaar € wf of )
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(@) wor sw Y grar |
(7) qorerr ¥ 197970 WY
wifs S & Prerfoafaa afaommt
& fog saeqT iy &
@ ww Ayl
wrwor
(1) ol
gy
i afc-
FraTe 8 20 —_—
(2) ardt gromT
7§ afcqraa

(¥) whma 2 81 -
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qradt AT & 9 AN qEe
oR #srq af@rmer Wik aga @
T weaw qfraara & quwdfa aremr
(1978—83) ¥ gq Q17 * Fa™AT
g1

Reduction in cost of sugar productfon

7098 BHRI P K KODIYAN Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to stals

(a) whether he has urged the sugar
industry to make efforts to reduce
the cost of production and also work
’01; the development of rural areas,
an

(b) 1f go, the details and the sugar
industry’; response thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTU'RE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH) (a) In his gvesch
on the occasion of the 44th Annual
General Meeting of the Indian Sugar
Milly Association held on 2nd Decem-
ber, 1977, the Minister for Agniculture
end Irrigation urged the sugar 'nd 1s-
try to devise ways and means of re.
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ducing the cost of production of sugur.
Development of sugarcane 1n sugar
factory areas was also urged

(b) No reply or specific response
has been received from the industirv
or the association

Homestoads to the Shelleriess

7089 SHRI SURAJ BHAN wWill the
Mmuster of WORKS AND HOUSING
AND SUFPLY AND REHABILITA-
TION be pleased to state

(a) whether it 13 the policy o the
Government to provide homesteads to
the shelterless poor by providing them
accommodation on lend lease bass;

(b) if so, how many one room
tenements were constructed in Delhy/
New Delln and handed over to the
needy during 1077.78, and

(c) 2f no construction hag takem
plece, whether Government propose
to chalk gut yearly plans for the
purpose to remove housing shortage?

THE MINISTER OF WORKS AnD
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR
BAKHT) (a) Housing is a State sub-
ject However, Government is aware
of the heavy backlog Efforts are
constantly being made to increase the
housing stock

(b) The Delhu Development Autho
rity has reported that 2 028 one room
tenements were allotted dunng 1977-78

(c) Does not arise

Vacant Posts of Teachers in Delhi
Colleges

7100 SHRI JYOTIRMOY BOEU
Will the Mimister of EDUCATION
SOCIAL WELFARE AND CULTURE
be pleased to state

(a) whether 1t 18 a fact that there
are 530 vacancies in Delhi colleges,



247 Written Answers

(b) if so, what steps the Govern-
ment propose to take to ensure that
these vacancies are filled up; and

(c) reasons for such vacancieg con-
tinuing?

THE MINISTER OF EDUCATION
SOCIAL WELFARE AND CUL1URE
(DR PRATAP CHANDRA CHUN
DER) (a) to (c) The information 1s
being collected by the University from
the colleges and will be laixd on the
Table of the Sabha in due course

wroha oo faaa & wdwow & W)
# wfaa foerad

7101. WMo WEHY ATCWO AT :
w1 wia WYT fewr§ weft oz aam o
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e frrw % wd & A gow
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a1 7 &R ¥ daifrw g ¥ ATy
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(6) g% & w& ag w&rw %7 fra-
frr w7 & Frdwor, SR F @ Tar
¥ gfwe @ & fag falty
fear wmer & 1 W ATET & ATy T
wrw g ¥ s QY At ¥ qer g
Far i ey oY g A Y

Allotment of Plots In Delhi to non-
Resident Indians

7102 SHRI K RAMAMURTHY
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
IIABILITATION be pleased to state

(a) whether a scheme to allot plots
mm Delhy for non-resident Indians
hving abroad to build residential
houses has been introduced,

(b) 1f so, the details of the same,
and

(¢) the response to the sad
scheme?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE
HABILITATION (SHRI SIKANDAR
BAKHT) (a) Yes Sir

(b) About 260 plots of 400 sq y s
each (334 452 sq melres) mn Badarpir-
Mehrauli Road area will be available
afler deve.opment fo1 allotment 1o
the non resident Indians living abroad
@ Rs 20000 per sq yd (23920 per sq
metre) as premium plus 2} per cent
of the premium as annual ground rent
The price of land and the cost of
construction shall be payable in foreign
exchange All non-resident Inliens
Lving abroad excepl members of
Indian Foreign Service are eligilide for
allotment of plols provided they do
not have a house/flat/plot in Dclhi/
New Delhi either in then own name or
m the nameof their faouly members
as defined in the Urban Land (Ceiling
and Regulation) Act, 1978 For <uch
persons who are unable to arrnge
their own execuling agency, the Cen-
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tral P, W. D. can undertake the design.
ing and construction work on ‘“‘deoosit
basis”. Prospecluses containing the
full details of the Scheme are avail-
able with the Land and Development
Office on payment of Rs, 10.00. The
last date for receipt of applications
is 30th April, 1978,

(c) Over 3000 copies of the pospec-
tuses have either been sold in Delln
or have been despatched to the Tndian
Missions abroad for sale. 25 apolica-
tions along with the earnest money

have been received.

Wl wifof wire dwe wt ¥

7103. WY gt W WOUTW : ¥q7
frrfer wite o e gi site gada
HaY qg quE W g 559 fF
grei W #fadi & fag wmd oo
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farwew
wfaat wqr dwy W & vaw
¥ wdv I & Gl & gw o™
sy w1 faacw

¥y it
¥ mT LG
Ho i
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orT
1 VI 42  82.76
2 VI 3 0.64
45 83. 40
WY §AE
uFT
1 VIII 40 62,26
2 VII 57 29 83
3 VI 61 27.89
4 V 5 1.07

163 121.05

World Bank Aid for Planting of Pine
Sapling

7104. SHRI VASANT SATHE:
SHRI SHARAD YADAV:
Will the Minister of AGRICUIL-

TURE AND IRRIGATION be pleased
to state:

(a) whethey the World Bank have
proposed to finance project entitled
‘Intensive Foresting’ envisaging Plant-
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ing of severa] lakhs of pines sapling
with the investment of Rs 200—500
crores;

(b) it go, important detaily of
project and the decision taken in
matter;

the
the

(¢) whether Government are aware
of the criticism appeering in certmn
section of the press alleging that it
will spell a disaster and that 1t 15 not
::d the interest of the Government,

(d) it so, what action 15 being
taken in thig regard?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (Si{RI
SURJIT SINGH BARNALA)} (a)
There 15 no such proposal to be fn. n-
ced by the World Bank which env:
sages the planting of several lakhs of
pine saplings with an investment of
Rs 200—500 crores However the
World Bank appraised and made
avallable IDA credit to the tune of
US $4 millon to M P Forestry
Technical Assistance Project of Bas-
tar district One of the components of
the project is raising plantations ol
Tropical Pines on an experimendl
basis

(b) The World Bank Project 3l-
ready under execution 15 mamly a
research and development scheme for
a period of 5 years starting from April
1 1976 The main components of the
stheme are —

(1) Research trialg and pilot planta-
tione of fast growmg species especially
pines from tropical regions for estak-
hshing techmque of large scale plan-
tation programme The total area
to be planted in five years will be 3 200
hectares and the aim is to determine
whether self-sufficiency in produclron
of long fibre pulping material for the
,Pulp and Paper industry could be
itained by converting some of the
low  value forests into man-made
lorests of long-Aibre pulpwood
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(u) A comprehenswe feasibihty
study to provide a basis for deter-
mining the location, size and configura-
tion of forest based industries that
could be established in the catchments
of Jagdalpur, Barsur and West Bas-
tar

(1) Pilot logging/tramning umt to
develop suitable systems for handling
and supply of large volumes of forest
raw materal that would be needed by
the forest based industrmes as suzjes-
ted by the feamibility study

(1v) A study on tribals to work out
plans to ensure their integration with
the future forest operations and
forest industries that would be estab-
lished 1n the area

(e) The Government 18 not aware
of any specific criticasm regarding the
raising of tropical pine plantations
Ag has already been stated the arra to
be covered under tropical vpines 1n
3200 hectares which 18 only 00014 per
cent of the tolal forest area of E.star
district of Madhya Pradesh where
these plantations are being raisea It
15 not true to say that raising of tro-
pical pines wil lspell disaster and that
it 15 not in the interest of the G vern-
ment In fact tropical pines provide
long fibre raw material which 18 extre-
mely useful for making certain varie-
ties of paper which are in short supply
in the country This Species 18 raised
only 1n such areas where the ex sting
toresi 18 of very low value

(d) Does not arise

o W g, e o, t feedt
¥ fg v

7105. &t qw ¥ww gandy : @l
frmber wire s ww gfar wite qute
At g TR A P w9 e
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(%) w1 sz Ra, 7€ faelt
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Repairs to Quariers at Rouse AveRuc,
New

7108, SHRI K. PRADHANI. Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether it is a fact that the
roofs of Daftry type quarters in Rouse
Avenue (Din Dayal Upadhyaya
Marg), New Delhi are damp and
plaster broken at several places;

(b) whether the CPWD Enqulry
Office in that area does not respond
to the requests of the local residents
for adequate roofs plastering and re.
pairs of these quarters;

(¢) whether it is a fact that during
the rainy season, the roofs of these
quarters leaking and no prompt res-
ponse is recelved from the CPWD
Enquiry for redress; and

(d) if so, what action Government
propose to take to remedy the
situation?
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THE MINISTER OF WORKS AND
HOUSING AND SUPPFLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Ceiling plaster has fal-
len at some places and dampness also
appears in a few roofs in the ramny
season.

(b) within the Lhmitations of funas,
the Central P.W.D. Enquiry Office
always responds to the requesis of the
residents for repairs to roof plaster
and other repair works.

(c) Complaints of leaking rool are
immediately atiended to.

(d) These are very old houses and
the department is maintaining them
in a reasonable state alter carrying out
necessary repairs. Some roof painting
with bitumen is lhikely to be carried
out as speclal repairs

Grievancey of Employeey in Clerical
Cadre in National Archives of India

7107 SHRI MAHI LAL: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to refer io the reply given to Uastar-
red Question 1906 on 20th Novem-
her, 18971 regarding grievances of
employees 1n clerical cadre in
National Archives and state:

(a) action taken o far in regard
to creation of additional clerical posts
on Administrative side;

(b) whether many new technical
posts have been created under the
Plan Schemes in National Archives of
India, while the Ministerial side has
been over loocked merely on the
grounds that there is a ban on crea-
tion of Ministerial posts and the tech-
nical staff is put on Administration
work:

(¢) whether Administration work
being dealt with by the Technical
staff is not the misuse of their techni
cal capability; and
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(dlltnthemplhkenurpm-
posed to be taken to recruit addi-
tional clerical staff to look after the
House keeping jobs which at present
Is being dealt with by the Technical

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULIURE
(DR PRATAP CHANDRA CHUN-
DER) (a) to (b) 12 additional cleari~
cal posts gn the administrative side
have been sanctioned during the period
November 1071 to-date Consequent
on the increase 1n the number of
techrical posts a4 proposal for further
augmentation in the staff strength on
the admunistrative side 12 under work
study assessment Pending this
assessment some important admims-
tration work such as planning has
been entrusted to techmcal staif No
house keeping job has however, Leen
assigned to them

wersary furafearom v wgra

7108 oY &w T Grew ¢ AT
firmr, wwTw wewrw Wi wepfe @
qg Ta 6 g w4 e

(%) wgraeg ¥ dromare feam
qTrsTaTer favafegrey ¥ @ & wd
¥ QY Frvafeareg oqere oM &
feat afir ®r war few gwrT A
TgraT wwy ,

(w) favafoeren wqer wrRT
% feady T & sgraer &, WX

(w) g wgrwar &3 wwa w@T w9
wag a% ?

fer, waw wwamw oan wewta
Holr (wro o wr wx) ¢ (%) ¥
(). favafaurera sepEm wr@w ar<T
O vk g & waar< fawr wrd WAt
% fwg wosane fawfouen & fag
vy Qv wafe & §Y 84. 00 WTW
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T oY agram & fawre srdww e
f)g 7o ¥ | xEw whifom, faee-
foqen 3 food @ it & o

47 10 9T& IUC WY ggraT wiafoRr
Irewr w7 &l (13 60 7T wWQ)
waq fawior (18 65 ar@¥wy), &<or
aw (13 40 WY TIT) TEAETHA,
gew v (1 45 W WY)W
28087 ¥ @Y, 8 AF: A F @& W
dfwgrfrr et & gwgrem & fog
w6 &7 RO

aE § I WY & § fag
(7 10 5@ wq) wa7 (4 509
qY) TENTAT gEE TR (1 45
s ) o freafremer g
wseifaa aaer w@% & fAT 16 00
are w9y & wfafom wqer  ser
wmifre feg § 1w & Sveew
EIaT AT #Y w51 50% Wi
Fa & a0 &7 759, § 1@ wlafowy
gt ¥ ¥ favafegre & o aw
Ireet wr gy & fag 4= 50,000
wqq art gay ¥feq wg F1 oAvdw
¥ gowaras ¥ & fag agraar o)
faeafquraa ¥ qw < ¥ ST
# wearw ww & fe=rodiw

sy i Furdy % feramolt wr evree

7109. ot waw vy diwd @ @
frer, wwrw weawr et depfr s
Tg TErA oY 5 s

(%) s ¥ feR F Im e &
coww & fg war weew fog wg &
faradr ety forarelt a4y W@ 1 X,
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(@) v 7% ww § f o9 wmw
w wa W oy Suwen WY § WK
ofy @, @Y 3a% s eTn § ; W

() = avereeE e & ferarsft
LA & TATH qAW & gEOrT
qT farewe @ § W& afe @, At
acraAy sra wrE ?

e, oo wegor wan dewfa
Hor (wto wog wex wx) (%)
¥t (@), Svwen dfamfas st &
qiaTT vaufy fieml &1 ot &
fes & 7@, wioy gore T fag &
feaea & W T N IR A
RO WE'A ¥ var war 9 feawy
areafas feafa wfrfrea @ 30

(1) o @

Storage Capacity in Tripura

7110. SHRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to gstate:

(a) whether it is a fact that there
is acute shortage of proper storage
capacity for cereals in Tripura;

(b) if so, the total storage capacity
required in the State, and how much
of it is available there with the Food
Corporation, with Central Govern-
ment, Tripura Government and with
private ware-houses; and

(c) what steps are proposed to be
taken to provide for adequate and
scientific storage capacity in the public
sector including that required for
maintenance of the required buffer
stocks of about 10,0000 M. tonneg for
meeting the demands during the ican
season?

APRIL 17, 1978
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PHANU PRA-
TAP SINGH): (a) and (¢). There
13 no acute shortage of proper gtorage
capacity for cereals in Tripura. How=
ever, steps being taken by FCI to
increase storage capacity include con-
struction of built capacity of 3340
tons; construction of 6670 tons by
private partieg under Guarantes
Scheme and, proposal for additional
construction of 10,000 tons.

(d The owned capacity available
for storage with FCI and Tripurs
Government 18 2,500 tonneg and 34,271
tonnes respectively. In addition, FCI
has hired capacity of 10,80 tonnes
from private parties,

Rice to Tripura under Fooq for
Work' Programme

7111. SHRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to gtate:

(a) the quantity of rice required by
Tripura Government annually for a
supply under the “Food for Work Pro-
gramme', ag approved by the Planning
Commission; and

(b) the amount of rice allocated by
Government for the purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) The State Gov-
ernment of Tripura requested for an
allocation of 7638 tonnes of wheat and
5091 tonnes of boiled rice under the
Food for Work Programme,

(b) No rice could be allocated as
the scheme in ity present form pro=-
videg for allocation of wheat and mile
only.
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Beiting up of Sugar Mil in Punjeb

7112, SHRI BHAGAT RAM. Wil
the Minster of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether any proposal for getting
up a Sugar Mill yn Punjab Coopera-
tive sector 18 pending with the Union
Government,

(b) what is the policy of the Union
Government with regard to jssuing of
heences for the setting up of fresh
sugar mills and by what time the pro-
posal of the Punjab Government will
be given clearance, and

(e) what steps have been taken to
utilise the surplus capacity of sugar?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH) (a) Yes, Sir

(h) The policy of the Unmion Gov-
ernment for licensing new capacity
in sugar industry during the Plan
Period 1978—83 183 under considera-
tron  The declsion on the proposal of
Punjab Government will depend on
this policy

(¢) The following steps have been
taken to utihise the surplus sugar:

(1) Export of sugar quota in
effect for 1978 has been permitted.

(1) Monthly releases of levy su-ar
ha; been increased from 205 lakh
tonnes to 371 lakh tonn& from
December, 1977

(in) The excise duty on Free sale
sugar Kas been reducel to make
free sugar available at cheaper rate
and thereby to increase 1its con-
sumption

f wwolt ¥ wd qoit ¥ frwrelt

7113. ot WIW SwTH T ;537
formtor wite rerer et gffr e g
7EY 3 wa W gar w
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(%) wr g o § fie faeelt &
W OR qrt ¥ ¥aw 6o whrww &
frerely ¥7 soEeaT TR ¥ qre §
WX M9 40 wfgwa vy oY foeely &
arfoet & fag @< a1 ward; WX

(w) afe @, @ et & w¥ A
areY & wgewr ¥ w ¥ fag goe A
w7 mEeqT ¥ § ?

frmfor st wvse war gfr et
gwie et (ot fewmc wen) @ (w)
foeslt ¥ wfefew qend foqw o @
2250 W e arft o qEwar A HiopEr
™ ow wwua gga sffEw 1180
e AT W AW ST e wL Y &)
WY qH-&9 JAT Tl ¥ agr fear omr
¢ @t feur o wwer fe fae
wigw feg aw-wr & faeelt & arafesy
& eareer wY gEeT dar g W g wfE
aw & fag woard fear oA
aveT vy wlY F Sufc v & ferar omar
t ogr wEw g wT ¥ e
frar omar &

(=) feeeft o s qar sre-orer
wA g A @ o ¥ faar o
fwy we-ow & froR & Qe &
fer oawas ST wruw & fag &

Irrigation Projects pending clearance
submiiteq by Maharashtra

7114 SHRI VASANT SATHE: Will
the Mimster of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether it is a fact that some
of the urigation projects submitted by
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the Government of Maharashirg are
pending clearance of the Central
Water Commission for long;

(b) if so, project-wise details in res-
pect of the schemes which are not
cleared by the Commission and the
reasong therefor;

(c) what specific steps have “een
taken/proposed ty expedite clearance
of these jrrigation proposals’ submit.
ted by the Government of Maharashtra,
project-wise; and

(d) what ig the anticipated expendi-
ture for irrigation schemeg financed by
the Central Government in Maharash-
tra during the current year and irri-
gation potential likely to be created
alongwith the provision of funds made
for 1978-797

THE MINISTER OF AGRICUL~
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) end
(b). The Government of Maharashtra
have sent reports of 9 new major and
11 new medium irrigation projects to
the Central Water Commission. The
details of these schemeg are given In
the attached statement.

Of the above, comments gn 5 major
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sent by the Central Water Commis-
sion and the replies of the State are
awaited. The remuining 4 major and
9 medium aschemes &re in various
stages of examination.

(¢) The Central Water Commission
has requested the State Government 27
expedite their replies/compliance with
the comments and to depute their
officers for discussions to expedite
the clearance.

(d) Irrigation Schemeg are not
financed by the Centre as irrigation is
a State subject and irrigation projects
are formulated, implemented and
financed by the BState Governments
themselves. Central assistance to the
States 13 given in the form of block
loans and grants which is not related
to any individual sector of develop-
ment or specific scheme

During the year 1977-78, an ex-
penditure of about Rs. 120 crores was
anticipated to be incurred on major
and medium gchemes of the State
creating an additional irrigation
potential of 135 lakh hectares. For
the year 1978-79, an outlay of Rs, 111.9
erores is providey for major and

and 2 medium schemes have been medium irrigation projects.
Statement
S1. Name of Project Estimated Benefits
No. cont (1000 ha.
(Rs.
lakhs)
- — et el - - . S
Major
1 Bawanthad: (Jointly with Madhya Pradesh) . , 2347 16 s0°peb

2 Nandur Madhmeshwar
3 Lower Tirna ,
4 Lower Godavari.

5 Sina at Kolegaon,

6 Upper Tapi Stage-II. (Jointly with Madhya Pradesh)

7 Warna Project

3626 51  37°65
. . 2003 g6 a1 &7
2515 00 Bg 50
1486 of 16 By
8798 00
8ig7'00  85'39

106" 54
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1 2 5 4

8 Tillari Irrigation (Jointly with Goa Administration). 4787 13 36 By

o Modernisation of Canal System of Girna Project . : 372 59 B 141
Medwm

1 Kalimatiola . . % " . 112 291 2 Ho

2 Vadivale . . 3350 11 5'83

3 Nwra . . . . 188 38 3 46

4 Kalysn Project .
5 Kumun Nalla

6 Chikuira Project

7 Kasan1 Project . . .
8 Kadwvi Project . : .
5 Moma Irngation Project . %
1o Kalu Irngation Project .

11 Anjars Irrigation Project

176 o4 2 02
73 835 1 353

428 49 4 696
615 18 9 458

347 30 9 219
176 85 1 659
276 26 3 077
284 69 3 gt

Uniformity in Timing and Duration of
Academic Year at School Level

7115 SHR!I MANORANJAN BHAK-
TA Wil] the Mimister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state;

(a) whether it is a fact that there is
no uniformity gt present about the
timing and duration of academic year
at the schools level thereof;

(b) if so, reasons;

(¢) whether Government propose to
bning about umformuty with regard to
the commencement and closure of aca-
demic year in al] the schoolg in the
country so as to mitigate hardship to
parents for admission gtc. of their
wards; and

(d) if not reasons thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE

(DR PRATAP CHANDRA CHUN-
DER) (a) and (b) Yes, Sir. State
Governments and Umon Terntories
decide the timungs and the duration of
the academic year according to the
needs and conditions obtainable there.

(c) and (d). No, Sir. The Ishwar-
bha: Patel Committee which was ap-
pointed by the Education Minister to
review the curriculum for the 10 year
school, has also recommended that as
more than 80 per cent of primary
schoolg are in rura] areas, mo rigid
academic year should be prescribed.
The schoo] sessions should be schedul-
eq according to local needs,

o Wt wer foet ® set ot
womf g
7116. wlo Wl wremer ghig

vt gy vt Fawrd sieft oy aar®
ﬂWﬁfﬁ:
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(w) w1 7g wx ¢ f wex 9w
wam far & aghe FeTm

-

Aar fodx & wiw e

() sarag W ax @ fe agr &
wrfefaa & 7ewr & & o ‘ANEY
T wrE FT foar @ ooy ag WY
I I9oeE AN @ @ & Faod ag
wrw qandt ¥ feafr &a7 21 ok
(4R

() warag ¥ gv & fr weafua
& ¥ gra famm 7 wrfeafen ¥ fag
‘areaY ¥ aerd £ &1 w0 fear
AT 97 %Y I W CATERY gerd
FRATFCF fgar § ;| WX

(%) =fz g, A aredta e frrm
gra ‘g’ Aot A R 9 & w
Froom § 7

i wirx Faarf swrea # o st
(st W werg Fg) :  (F) wew
2w qeere A ghaw fear & fs vaam
fax & ¥aar qadtwr 7 wlrafaq ot
a7 ot wraar fx F weafirs aof 17
F ®ro wEwr ¥ AT o7 wfagw
THT T 491 |

(&) & (7). =eq o2 gEHC 7
gfea fear & fs wifrarfaa) &1 qeer
¥ fawey & &7 & qrEA &wd ¥
FETT wOTTC | wrgriad areAY &1 @
Fw garaE gY T § ou maw W
wrara ady feqr mar L wmg Bqw F
wraitT e frme & faat & srea) #
Y G AT IqEeR § T T qOATT
®) I ARFITaS AT ) q7 &F
¥ forg fear mar § s fer o T &
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wfs & 3% arpu iz oy el &
vty ot Y 3 af | Fgrag A wrafe
g for & feoY § Suwsy 500 el
7 Ared) Y Fo7 3w gUerewy wrafen
wfearaar § | gk 787 730 6 IR
' wai § fag gqdw it 57 fg
T Y Uvr gTRR wt qg ot gfew
femrmm ¢ frs ofk w0 T @
TR EY A IF A ¥ AW o3 A
¥ wfafoa arar grifes £ ar adt
g

afewst smrer ot e, A W W W

ariEA

7117. S gO9 W WOAE : T
wfu st fewrf 4t ofran doe w)
e, R A Farer ®F T F
12 frasat, 1977 & @itfea w5
qEqr 368 F IAT R WA T g
FarT Y FOT F .

(%) ofrm dmer &Y @ A
ad 1976-77 ®1T 1977-78 % e\
fradt A s, A W AT Y
AT #Y 4 W ¥ Fw T IART

foraret wmar F wreza fargr a7 ;) Wl

(&) x¥ 1976-77% faq wrdfen
12 7 & sraw o< A 7 feady A
gy Fawm & fag wqrgs 4@ o
a§ 1977-78 ¥ A THIT W
faaqre fradY arr 5 7 agul ®
g v ST 8§ ?

wiw sitc frurf siwrem % ovg it
(it wry oy o) ¢ (). ofiewst
AT & A H ww W g @ owiw
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W\t gz & garm A feaf @ e
8§ —
(s stz = )
L 1] /ra WazT

v g W 3

1076~-77 5 8 18 7 4 2 18 7
1977-78 9 121 0 8 7 21 0
ofredl ame aoeTe w1 wnafen
fy Y #Y ArAT ¥ wHTCE —
(e iy 27)
1976~77 2 28*
1977-78 2 47*

*gad wow fmiardt @@r grear
o, W17 drowLefre ¥ fav wryew
mfas g1

freeaT 1977 & Uy qE A F
wrgew 41 wmifax  ®Rr 21 094
Wy 27 (e Frafam), frar g
T A AToWTTo4To ¥T WET@T #Y
grewy) F7 fmr o & 1 wg =y
1-4-1978 %1 Wgifya saear &
feg 425 v sfy -afer ¥ TwemEwar
& wmare gz faaif fear war ar
afiesft garer gewTC A 28 225 A
TF AT ST w1 wife® wrEEA v &
foe w71 91 (zad Jew fantamt @t
g1 & W HrowTlodTo A AEW
wifaw 7 &) | «www [T ¥ fag
¥t WA 77 wrer Fraffra s & fag
SIATET T TN S W T
W TSy T WY giam fwar mar &
fis ¥t Y & wifew w12 o afg wom
T At g

(&) 197677 ¥ vzt & sfa
T GOHTT FT A6 JINIT & g
wrae WY g 1 w4 v T8) frar
21 1977-78 ¥ oY, Y FOER
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T wmazAr & sfe 5 62 arw A
zH wraw WY 11 95 W Hed =
it forar w4t

West Bengal opposition to cordoning
of movement of paddy and rice

7118 SHRI SAMAR GUHA Wull
the Minister of AGRICULTURE AND
IRRIGATION be pleased to gtate

(a) whether the Government of
West Bengal opposed withdrawal of
State-wise and district-wise cordo-
ning of movements of paddy and rice;

(b) whether after withdrawal of
such cordoming, the State faced any
difficulty for which its Government
lodged any complaint with the Cent-
ral Government and 1f so, facts there-
about,

(c) whether withdrawal of cordon
hag m anyway affected either price
or supply of food and distribution of
food through ration shops and 1[I 8o,
facts thereabout and

(d) whether West Bengal Govern-
ment asked for additional supply of
food for the State and if so, facts
thereabout?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP sINGH) (ay to (c) Govern-
ment of West Bengal had represented
at the outset for reconsideration of the
decision to Tift restrictions on move-
ment of paddy and rice mamnly on the
grounds that the procurement of
paddy/rice 1n the State wouldg be
adversely affected and that the open
market price of rice would riss on
account of large movement of pady and
rice to other States The basic aspects
of the new policy of allowing free
movement of rice/paddy throughout
the country were explaineq to the
State Government, who were assured
that Government of India would come
to thewr asslsfance to the extent
necessary for effective maintenance of
public distribution system  There~
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after, the State Government have not
pointed out any specific difficulifes.
Procurement of rice in West Bengal,
if anything, is higher than last year.
Upto 13th April 1978 for which in-
formation is available, a total quantity
of 180,190 tonnes of rice hag been
procured against the quantity of
1,40,318 tonnes in the corresponding
period of the last Kharif marketing
season of 1976-77. The market prices
of various varieties of rice are
generally lower this year as compared
to the last year's prices, With inflow
of rice from other States, the position
of availability js much better than
before. Distribution of rice through
public distribution system ang ration
shop has not been affected because of

removal of restrictions on movement
of rice/paddy.

(d) :An allotment of 80,000 tonnes
of rice per month is being made re-
gularly to West Bengal sihce Septem-
ber, 1977. There ;3 no request so far
from the State Government for allot-
ment of additional quantity of rice

way st ¥ weaT fordy ¥ forerr w7 speve
wtT S|

7119. st squw fog avge @ &0
foarr, waTw wean Wit Hepfa A
7z 394 Fr g w6 fr

(%) %@ wor R/ Ay Fan
firerr & dm 4 fower gun § o a@r
Foepmry awr fredar 217 W @8
vF W AT

(&) =fz &, ar «@1 q@eC A
agt forer &1 w=TT WY WA HTA W
femr Y AT T &

() afa &, & I aYern A g
o w01 & W §q7 ORI qAWAT €
freafa b feiTm s g7 & T &
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fow agi fawmm, Soffrafor wie gfe
wrorsr waTiod ®3q &Y wravgwan §
o

(w) afx gt & v g F am
FTaaTdt w1 faare @ Wi afy a6,
AMzak M FN g7

farert, weTw wewTer AT Hepfn
st (%o ST WX W) : (F) qvwAT
W & wRa @ fax wr fogwr
e aifew w7 fagr mav &)

(=) Y, &t

() ot (). ¥y FrEAmY o
wug a7 freafefas & —
1. g fo

favafaamy gazw omw &
aremw I Tt 1 79% v & fao
qaTAr & /A
2. emawre fam :

A1 gawfln At & waEaa
T e sreAe (fear aww)
% fowrm & fau freafafen agam
gy g g

grRAr wrpg vifw sTOw w7
feemm
1. SgtaEET
FIFET 1,00,000 1,00,000
2 qRIRTEY
g@® . 1,30,000 1,30,000
3 TWIAE . 27.574 27,574
4. Tt
qugea
(scdf@m) 30,000 30,000
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gEd® &% B Tvaa & fag 10,000
%1 ww afn (fad featmare
BT FIERT FT fgeqT 7,500 AT )
NetFaH el

3. THipa aw faw@ ®ag

T TR F afEsET & Haa
< e & SwqTe g@oE # 15-44
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15—-45 a¥ & g T #7 9
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5. sitg wgfami & fog fvar & agw
TEAFA Ht Al

FHT AT FATT F1E, 7% faear
g1 1975 ® 3@ AleAr &1 fagarc
#eq oW & foar s & e wigar
aew WAedyR aF fFAr wEr s
18—30 a9 & T & 1 wigang AT
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TFFATE ST FT g | GITATL ISHAT
yreafas qlear F g 25 wfgamy
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foreri & Gal, Afas ISwewT, ArHfe®w
TF AT & RO F g% R AW & (0
25,150 ¥IC FT FAF w@ga  fwar
3T 47 |

6. Ty wEw

nqq R fyer s & gfy

wfereror ¥ Fa71 F fAg TIgR §, FAEL
aTe dgE v fmfaama &1 o=

gegafers afwd | o @ #fy s=amy
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a9 § UF gae N Feer @b
nifsea adfta 7 g &1

7. gfatraior s

9 q & oA § wWa g e
aEAtEr S wiEw @7 Faume #gie
Y gAY & foaq auf &, 3w S
§ g faerr v gfagei & fasar
FT QHT F1E Searg wiioe T8 aeTd 1+

foor o formr & wae & mgEa-
fosderd wa gwR F

Exploitation of underground water of
dry river in Rajasthan

7120. SHRI S. S. SOMANI: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether investigations invol-
ving satellite photography have
revealed that the extinet river chan-
nels in the Rajasthan desert are still.
maintainipg the flow of water under-
neath the present dry beds;

(b) whether it is also a fact that.
according to a paper presented by
some expérts at the international sym--
posium on desert research and deve-
lopment“held at Jodhpur, there are
indications of the water flow beneath
the dry river beds which are con-
sidered potential zones for ground,.
water exploitation; and

(c) if so, the details thereof and the
scheme of Central Government in thig
regard to help the State of Rajasthan?

THE MINISTER OF AGRICULIURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Yes. Sir.
Study of aerial photographs of this
region has revealed numerous relics of
old channels. ’

(b) At the International Symposium
on desert development held at Certral
Arid Zone Research I'nstitute, Jodhpur
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a paper was presented on this as-
pect by the Scientists of National
Bureau of Soil Survey and Land Use
Planning. This paper confines to the
interpretation of Satellite imageries
for purposes of mapping burried chan-
nels which are supposed to be potential
zones for ground water exploitation.
On this basis it has been concluded
that multiband LANDSAT imageries
can act as reliable tools for gelting
synoptic view of the ground water
location. Further, the interaction, co=
operation and coordination hetween
the imagery analysers and ground
water Hydrologists through feed buck
process can obtamn quick results for
detection of ground water in the desert.

(c) Research on this aspect 1s in
progress at Central Anid Zone Resear~h

Institute, Jodhpur.

CAZRI proposes to undertake opera-
tional projects on this aspect in the

next plan.

Reorganisation of Agricultural Credit
Institution in Rajasthan

7121. SHRI S. 8. SOMANI: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to stale.

(a) whether jt is a fact that an ex-
pert team of Reserve Bank has been
asked to reorganise the pattcrn and
procedure of agricultural credit insti-
tutions in Rajasthan; and

(b) if so, the detailg thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) and (b). Neither
the State Government of Rajasthan
nor the Government of India have
requested an Expert Team of the Re-
gerve Bank of India to reorganise the
pattern and procedure of agricultural
credit institutions in Rajasthan now.
However, at the instance of Goverr-
ment of India, the Reserve Bank of
India had appointed a Study Team on
the Agricultural Credit Institutions i1
Rajasthan 4 years back. The Siudy

APRIL 17, 1978

Written Answers 276

Team considered primarily the shori-
term agricultural production credit
and the cooperative credit structure
dealing with the short and medium-
term credit. The Team finalized its
Report in April, 1975. The recom.
mendationg relating to cooperatives
are being implemented by the btate
Government. The Report of the Study
Team is available in the Library of
Parliament.

Distribution of Fertlliser produced in
Bihar

7122. SHRI ISHWAR CHAUDIHRY"
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state, ’

(a) whether it is a fact that fertili-
zers produced in the fertiliser plants
in Bihar are distributed in that State
or are being despatched to other stateg
also; and

(b) if so, the quantum of fertilizers
despatched to other States during 1976-
7

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Fertilizers
produced in Bihar State are being dis-
tributed in Bihar and also to other
States. Similarly, fertilizers produced
by fertilizer plants in other States arc
also distributed in Bihar.

(b) The quantum of fertilizers al-
lotted from the fertilizer plants ‘ocat-
ed in Bihar to States other than Bihar
during 1976-77 was 37365 tonnes of
‘N'. The whole of the production of
P205 1n Bihar was distributed in the
State itself.

Per capita Income of Farmers

7123. SHRI AGHAN SINGH iHA-
KUR: Wil the Minister of AGRICUL
TURE AND IRRIGATION be pleased

to state:

(a) whether it is a fact that despite
the tremendous increase in farm pro-
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duction, per capita income of the far-
mears has declined, and

(b) if so, the reasons therefor and
the steps being taken to 1mprove
farmers’ per capita income?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA) (a) and (b) The
information on per capita income of
the farmers 1s not avaiable How
ever several programmes are Leing
implemented to increase agricultural
production which will raise the fa-
mers' 1ncome These programmes
relate to expansion of crop areas ex-
tension of Irmgation facihties and
improvement in crop yields For m-
proving the crop yields the steps taken
by the Governmen! include increased
provision of inputs like certified seeds
tertilisers pesticides and 1mproved
farm machinery and implements to the
tarmers bringing larger areas under
the cultivation of high yielding v 1ie-
ties expansion in the supply of inst1
tutional credit and intensification of
problem-oriented research In addition
incentives are being provided to the
farmerg to produce more by assuring
them remunerative prices for their
agncultural produce and through sub-
sidies on different inputs

promotion of Graduate and Diploma
Jumor Engineers in CPWD

7124 SHRI AGHAN SINGH 1HA-
KUR Will the Mimster of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state

(a) what 15 the eligibiity period
for promotion of Graduates and Dip-
loma JES according to CPWD
Mﬂnull

(b) whether Government adhere to
the provimons of the manual regard-
ing the promotiong of graduates and
Diploma JES, and

(c) if not, the reasons for flouting
their own regulations®
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THE MINISTER OF WORKS AND
HOUSING AND SUPFLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT) (a) For promotion of Junior
Engineers to the grade of Assistant
Engineer the ebgibihity period 1s five
years' service i1n the case of graduates
and ten years service in the case of
diploma holders

(b) 50 per cent of the vacancies are
to be filled by promotion of gradudte
and diploma-holders oW merit-cum-
seniority basis For this the eligibility
criterion mentioned in part (a) 1s fol-
lowed but for the remamming 50 per
cent which are to be filled through a
limited departmental competitive ex
amination four years of service have
been prescribed as the mummum elg -
bility period by a duly notifled rule
(¢) The rule regarding competit ve
examination supersedes the provison
of the Manual which was meant for
normal promotion  othermwise 1han
through a competiive examination
For the latter a lower ehgibility cn
terion has been fAixed to enable com-
paratively junior people also to com
pete and secure their promotion

Housing Loans at reduced rates by
LIC and Nationalised Banks

7125 SHRI R K MHALGI Wul the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABIIIlA
TION be pleased to state

(a) whether 1t 1s a fact that due
to non-availabihty of housing loans
to muddle-income groups the housing
in the ruddle income group has come
to a standstill, and

(b) 1if so, whether Government pro.
pose to advise the LIC and Nationa-
lised banks to provide housing loans
to middle income grops at reduced
rates of interest?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA
BILITATION (SHRI SIKANDAR
BAKHT) (a) No, 8ir

(b) Does not arise
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Exploitation of Fish Resonrces

7126 DR. VABANT KUMAR PAN-
DIT Will the Minster of AGRICUL-
TURE AND IRRIGATION be pleased
to state

(a) whether 1t 18 a fact that Gov-
ernment are thinking of a massive
plan to exploit fish resources m the
off shore economic zone as also deve-
loping Inland Water resources,

(b) 1f so, what are the suggestions
of the working group for resources,
utilization, employment potential and
foreign exchange earnings

(¢) ha, the Government tapped the
possibility of aid available from the
World Bank, if so, what are specific
projects and schemes,

(d) what 1s the total figure of fish
production, both marine and inland
in the country during the last three
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years and how much of it earned

to:::sn exchange and of what value;
an

(e) what steps Government have
taken to protect domestiec consumer
and peg down the prices of sea-food?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Yes, Sir

(b} The suggestions of the Working
Group are of interim nature and are
being revised and finalised

{e) Yes Bir An Integrated Marine
Fisherieg Project 1n Gujarat 1s beiig
implemented with World Bank Assist-
ance Another Project, an Integrated
Marine Fisheries Project for Andhra
Pradesh has been approved by the
World Bank and further negotiations
are being held at Washington lhere
1s one more Project Deep Sea Fishung
Project for Kerala which 15 1n  the
early stages of comsideration

(d) The details are as follows —

Year T'nh Pmduﬂ_t_r_n_{mllr::_amdli-u:r: L “I‘lr_r:l_
Marine Tuland Tutal t?::::::? (Rs \t:tl::s)
1974-75 1472 783 2255 45009 68 4
1475-76 1478 H50 2928 51469 124 5
197677 1525 £75 1400 66750 a1
g — . -

(e) All efforts are being made to
increase the fish production both from
marine and inland waters 1n order to
fill the gap hetween the consume:s ae
mand and supply A scheme of link-
ing up of major production centres
with i1nterior marketing points 15 2lso
under consideration in order to stabi-
lise the prices

Ragging in Educational Institutions

7127 SHRI SAMAR GUHA will
the Minister of EDUCATION, SOCIAL

WELFARE AND CULTURE be pleased
to stale

(a) whether reports of ‘Ragging’ of
freshers in different educational insti-
tutions have appeared in press;

(b) whether ragging was stopped
by Government orders,

(c) if so, facts thereabout; ang

(d) the steps taken or proposed to
be taken by the present Government
for stopping attempts of re-introduc-
tion of ragging in different educa-
tional anstitutions?



&

(381 Written Answers CHAITRA 327, 1900 (SAKA) Written Answers

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDER CHUN-
DER): (a) to (d) Ip july-August 1975,
the vice-Chancellors of Centra] Uni-
versities, Directors’ of Indian Institutes
of Technology and Heads of other ins-
ti* itions under the control of this Min-
istry were requested to bap the prac-
tice of ragging and to take disciplinary
action against those who indulged in
it. The State Governments were also
requested to take action on similar
lines. These instructions have not
been withdrawn. It is expected that
the authorities of various institutions
would take appropriate action when-
ever any instance of ragging comes to
their notice,

Development of fishing on Westerm
Coast

7128. SHRI VASANT SATHE: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Government have for-
mulated a massive programme for
development of fisheries on the West-
ern Coast of the country;

(b) if so, details of the scheme, in-
centive proposed yearwise phasing of
financial anqd physical/production tar-
gets for areas in Maharashtra;

(c) whether foreign agencies have
offered any technical/financial co-

. operation in the scheme; and

(d) it so, details thereof?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) Various plan
programmes for the development of
fisheries of both coasts of the country
are ynder formulation by the Working
Group constituted for this purpose.

(b) The details have not yet “een
worked out for areas in Maharashtra.

(c) and (d) At present an Integrated
Maring Fisheries Project in Gujarat is
being implemented with World Bank
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Assistance. Under Norwegian Agency
for International Development, work is
progressing on the construction of
fishery survey and training vessels in
the Goa Shipyard. With assistance
from the United Nations Development
Programme/Food and Agriculture
Organisation, investigations on the
pelagic fishery resources of southwest
coast of India is nearing completion at
Cochin. Other development pro-
grammes which may require technical/
financial assistance from  bilateral/
multilateral organisations are under
discussion with the concerned Agencies.

Teaching of Foreign Languages in
Universities

7129. SHRI D. B. CHANDRE GOWDA:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) the names of the Universities
in which foreign languages are taught
alongwith the names of languages;

(b) the details of the financial
assistance given for the purpose by
the University Grants Commission to
these Universities during the last
three years, year-wise and University-
wise; and

(c) whether Government propcse
to increase the quantum of financial
assistance to the foreign language de-
partments of these Universities?

THE WMINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
(a) and (b). The University Grants
Commission has been supporting univer-
sities for teaching of foreign languages.
According to the available information,
50 universitieg and 4 institutions
deemed to be universities have provi-
sion for teaching of foreign languages.
A statement indicating the names of
the universities, foreign languagcs
taught and Anancial assistance provided
by the Commission during the I-st
three years is laid on the Table of the
House. [Placed in Library. See Np.
LT-2115/78]. .
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(c) The Commission had set up a
Committee of Experts to consider how
best foreign language teaching in india
could be developed further. On the
recommendations of this Committee,
the Commission has decided to suvo-
port one lecturer in French, German
and Russion in a few selected Universi-
ties. The Commission also proposes to
consider, with the help of expert Com-
mittees, the kind and level of supooit
which will be required by the universi-
ties for developing teaching wnd re-
search in Foreign languages during
the next plan period.

University of Sanskrit at
Kalady

Central

7130, SHRI R. K MHALGI: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) whether a memorandum re-
questing the establishment of Central
University of Sanskrit at Kalady
(Kerala); birth-place of Shri Shan-
karacharya and to raise the smld
village a Pilgrim Town was submitted
by Shri Ram Krishna Advaita Ashram
of Kalady (Kerala) to the Prime Minj-
ster during his visit to the place in
September, 1977;

(b) it so, what were the other re-
quests made in the same memoran-
dum; and

(c) what action Government have
taken or propose to take in near
future?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
(a) Yes, Sir.

(b) The other requests relate td
provision of funds for the buildings of
Brahmanandodayam  High School,
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Upper Primary and Junior BSasie
Schools.

(e) It is not possible for Govern-
ment to set up a Central Uruversity
of Sanskrit at Kalady. The otL'er e~
quests are being referred to the State
Government for suitable action,

MR. SPEAKER: Papers to be laid.
(Interruptions)

12.00 hrs.
RE. MOTIONS FOR ADJOURNMENT

MR. SPEAKER: Now I am on my
legs. Will you please resume your
seals?

Two questions have been raised.
One is about the law and order situa-
tion at seversl places. I have received
adjournment motions about several
places—from UP, from Punjab and
other places also. I have disallowed
the adjournment motions. But I am
going to allow a discussion under
Rule 184, Mr. Stephen hag given a
notice which provides not for any
particular State but you can bring
up whatever you want. I shall try
to find sometime in consultation with
the Business Advisory Committee for
you to discusg the matter in depth....

SHRI O. V. ALAGESAN (Arkonam):
Kindly fix it up for tommorrow.

MR. SPEAKER: I have to consult
the Business Advisory Committee....
(Interruptions) I will try to find time
as early as possible. 1 will immedia-
tely call the Business Advisory Com-
mittee. ... (Interruptions) I am not
going to be dictated by anybody. But
I take guggestions,

(Interruptions) **
MR. SPEAKER: Do not record.

I shall try to find out. I shall call
an emergency meeting of the Business
Advisory Committee, if possible, to-
day itself, and if not, tomorrow.

**Not recorded.
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1 will try to find time this week itself.

So far as tornadp i3 concerned, I am

going to allow under 377 to-morrow.
(Interruptiong)

MR. SPEAKER: All will be dis-
cussed.

No further recording.
(Interruptions)**

MR, SPEAKER: Which is the rule
that 1s broken? Please tell me,

SHRI C. K. CHANDRAPPAN
(" mmnanore): On your Truling, Sir.

MR SPEAKER: On my ruling you
cannot have a point of order.
(Interruptions)**

MR SPEAKER 1 am hearing point
of order.

Yes, Rule B6..... ....

SHRI C, K. CHANDRAPPAN: Rule
58 It is about Motion for Adjourn=-
ment. We  are  moving Adjourn-
ment Motion with a specific purpose.

MR. SPEAKER: I have rejected it.

SHRI C. K. CHANDRAPPAN:
Please listen,

MR SPEAKER: You cannot go to
the merits of the case, You must tell
me the rule which has been breached.

SHRI C. K. CHANDRAPPAN:
Ur;der Rule 58 the motion is quite in
order.

MR. SPEAKER: Because it is in
order, I need not allow. There is no
point of order,

(Interruptions)**

MR, SPEAKER: I have told you,
T am giving“you the opportunity for
law and order discussion.

SHRI VAYALAR RAVT (Chirayin-
i): On a point of order. 1 only
Want a clarification. I am mnot on

CHAITRA 27, 1800 (SAKA)
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merits. Rule 58 clearly states about
the admissibility of an adjournment
motion. When we are moving en
adjournment motion, we feel that
there are certain urgent issues which
should be brought to the attention of
the Government. There has to be
some debate and we can allow it to
bring out the anxiety faced by the
nation. T fully agree, Sir, we are not
competent to , and it is not right on
our part to, discuss a State matter or
Law and Orderof the State I don't
want to discuss that. But the only
question is, the wuttitude which is
developing in the country today
among the police and the Govern-
ment. We want you to Jook into this.

MR. SPEAKER: That is on merit.
Now you are going into the merit.

SHR] VAYALAR RAVI: On an
earlier occaslon also I myself raised
the issue. I also requested you to
look into it as to what is happending
in this country with the Police and
the Government.

MR. SPEAKER:
I have allowed it.

I have told you,

SHRI VAYALAR RAVI: That is
law and order, Sir. T want to speak
on fhe democratic right of every
citizen to make dissent, They have
been shot down.

MR. SPEAKER: Mr. Ravi. 1t will
come on two scores. First of all we
can discuss the law and order situa-
tion throughout Indim. Police attitude
will be ons of the essential parts of
it. The second is, the Home Minis~
try's Demands are there.

(Interruptiong)

Please allow me. I have also a
right to speak. I have got the right
to speak. I have considered this
matter and under Direction 115 when
I say thef™I have not allowed it, you
are not allowed to open a Debate
about it. The Direction is very clear
and it ig not arbitrarily done. There
are several motiong on several sub-

**Not recorded.
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[Mr. Speaker]

jects and it is more appropriate to
discuss them together becBuse they
are al] interlinked in a way.

Your complaint is that the Police
are not behaving in the maner in which
they should. That is why one incident
will not do and that is why all inci-
dents have to be discussed together.

(Interruptions)**

MR. SPEAKER: Don't record.
‘Which is tHe rule that is broken? I
am naot allowing a debate or argument.
You tell me which is the rule that is
broken, I will allow.

UETH WEET, AT AfT WG WMET
A s 1 fear gy mot
T gAw g,

MR, SPEAKER: 1t is fiot a point
of order. What 1s the rule.

SHRIMATI CHANDRAVATI; I can
say anything on a point of order.

MR, SPEAKER- No. No. Not at
all. You are mistaken. You can only
say under whay rule. Please sit down,
She hag no right. You are not alow=
ed. Don't rEeord

(Interruptions)**
SHRI K. P. UNNIKRISHNAN
(Badagara): I am on a point of

order. My point of order is this.
The Agricultural University. Pantna-
gar ig heavily subsidised by the
Central Exchequer. (Interriptions).

MR. SPEAKER: This is point of
order. I am asRing which rule. Why
don’t you take note of my responsi-
bility? I am asking fhe rule or the
law which is broken.

SHRI K, P. UNNIKRISHNAN: The
Pantnagar Agricultural University is
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heavily subsidised by the Central
Exchequer, It is not merely a matter
of law and order of the State but iy
is olso a matter of concern for this
House Row the Central Exchequer's
finances are being disbursed. Now,
the operations and all the projects
subsidised from the Central Exchequer
have come to a standstill. That is
why, you know, 1 had sent a separat:
motion to you to consider the situa-
tion arising out of this. Ii happened
because of & messive offensive
launched by the police at the instance
of certain peoplg in Delhi This
the point. (Interruptions).

MR SPEAKER: What he says is
that it is a Cenfral subject.

SHRI K, P. UNNIKRISHNAN: It
is not only law and order. Of coursc,
partly law and order is there. But
there are other issues whith are in-
volved.

MR. SPEAKER- I have considered
that also. It has not appealed to me.
Merely because Cenira) Government
is giving the money, it doeg mnot
become a Central gubject.

(Interruptions) **

MR SPEAKER: Do not record.

12.15 hrs.

RE. PONITS OF ORDER (PRO-
C

URE)

PROF. P. G. MAVALANKAR
(Gandhinagar): Mr. Speaker, Sir, I
am rising on a point of order under
Rules 376 (1) (2) (3) (&) (5) (6);
(a) (b) (c) (d) (e) and under Rule
377 and under Rules 56, 57 and 58.
Under these five rules | am raising the
point of order, We have been watch-
ing for the last week and this week
that the Chiélr—not only you but even
the other people who sit in the Chair
—ask for the'Rule. Sir, whenever we

**Not :-ecom!a._
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“376(1) A point of order shall
relate to the intenpretation :r
enforecement of these rules or guch
Articleg of the Constitution as re-
gulate tMe&¥ikIness of the Houge and
shal] raise a question which is within
the cognizance of the Speaker.”

My pownt ;s that there are a number
of things which are pot specifically
regulated by this or that rule but by
conventiong; which come under the
cognizance of the Speaker and if,
therefore, I, as ¢ Member of this
House, feel that m particular matter
comes under the cognizance of the
Speaker, then I am within my right
to get up ‘'under 376 (1) and invite
your &fentrori If-you think that I
am abusing the point of order by rais-
ing a matter through a point of order
which you have rejected, then by all
means you cén interrupt and ask me
“sit down” and I must sit down and I
must not even go on record. But
before I fully raseq the point of
order on a particular matter which I
may consider to be within your
cognizance, I do not understand how
the Chair can ask a Member by saving
“which rule is brokemn™? .... (In-

terruptions).

Secondly, You will find that in re-
gard to thiz Rule Book, howsoever
intelligent and good one may be at
ull these things, many things happen
on the spur of the moment and the
debaty takey place and we are not
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thorough with the Rule 1 to Rule 389.
But we know definitely that several
Tules are broken and discussion is
needed. Therefore, I would request
you please do not use this hlanket
technique of preventing us from
raising a point of order. And, during
the week-end I did gome quict study.
Sir, I could not il any rule in this
Book which tells the Speaker “you
have & right to tell the Member to
quote the rule which is broken ar
sit down”! There is no such rule in
this Rule Book. We could not get it
from this Book. i

(Interruptions) i

THE PRIME MINISTER (SHRI
MORARJI DESAI): May I say a few
words? I am surprisej that my hon.
friend Shri Mavalankar ghould have
raised an omnibus issue, He seams to
congider himself to be a defender of
all the people who raise points of
order. In this House it is common
knowledge that anybody who wants
to rise immediately to spesk says:
“On a pont of order”. It is u common
thing. Now, 15 the Speaker going to
allow everybody to do that? Then
there will be nothing except points of
order and even bogus pointg of order,
1# I may gay so. Many a time, you
insist that when it is within the
cognizance of the Speaker he should
allow it The fact that he does not
allow it means that he does not take
cognizance of it. Why 1s that »rot
accepted? We are boung by our
pledge to the Bpeaker that we will
accept the decision of the Speaker. But
the hon. Member had the courage to
ask the Speaker “under what rule
you say this, will you tell me?
(Interruptions) I am afraid we are
exceeding our rights. (Interruptions)
1 do not agree with this, (Interrup-
tions).

SHRI SHYAMNANDAN MISHRA:
rose—

MR. SPEAKER: Your point of
order is on this issue....?

SHRI SHYAMNANDAN MISHRA
(Begusarai): Now, Sir, the hon.
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[Shri Shyam Nandan Mishra]
Member, Mr. Mavalankar, has raised

ques'ﬁon whether the Chair is in
to ask for reference to the Rule
has been breached I think
Chair is perfectly in order to ask
rule hag; been violated or

breached. .. . (Interruptions).

MR. SPEAKER: Mr, Mavalankar
has raised a point of order that he
Speaker has no right to ask....(In-
terruptions).

SHRI SHYAMNANDAN MISHRA:
So far as that position of the Chair
is concerned, I have absolutely no
doubt in my mind that the Chair is
perfectly in order to ask for the rule
which hag been violated or breached.
But the point ig that the Chair also
has to be governed by certain rules
and therefore the Chair also will have
to gay, whether in giving ruling, the
Chair is doing go according to certain
rules. The Chair also is not beyond
the rules, so if there is any order or
ruling of the Chair that can be
challeged on the basis o the Rules of
Procedure of the House, that could
be done. In this matter I should like
you to take fully into account whal-
ever observations you Have made in
the past on this gubject and correlate
them to whatever hon. Member Shri
Mavalanker bas said. I think thai it
it comes simply to thiz that the Chailr
cannot ask a Member to refer to rules
then of course the hon. Member's
position would be completely out of
order. But, If there have been certain
observationg of the Chair with regard
to the points of order raised in the past
which may not be in conformity with
the rules, that can form a different
category altogether.

HiM

SHRI JYOTIRMOY BOSU (Dia-
mong Harbour): My point of order
is under rule 376.

MR. SPEAKER: Are you speaking
on the point of order of Mr, Mavalan-
kar?

SHRI JYOTIRMOY BOSU: I also
speak on that. Rule 376(1) says that
the point of order shall relate to the
interpretation or enforcement of the
rules. Para 2 enables a persom to
raise a point of order during the in-
terval between the termination of one
item of business and comencement of
another if it relates to the mainten-
ance of order or any arrangement of
buiness before the House. The Ques-
tion Hour is over and you are about
to take up the laying of the papers.
Now points of order have been raised
and we have been quite right to Jo so
under the rule. Parg 3 says, subject
to sub-rules 1 and 2, a Member may
formulate a point of order and the
Speaker shall decide whether the
point raised is a point of order and
if so0, he shall give a decision therean
which shall be final. The point of
order under this rule whith T wanted
to bring before you js this: can you
kindly educate me why the hon. Home
Minister is visting. ...

(Interruptions) **

MR. SPEAKER: Thet ig not a
point of order; I am not aware of it
Under the guise of a point of order,
you mention something. It will not
be recorded.

(Interruptions) **

MR. SPEAKER: 1t is not recorded.
We are now or a point of raised order
raised by Mr. Mavalankar about the
authority of the Speaker,

SHRI JYOTIRMOY BOSU: My
point of order is different.

MR. SPEAKER: If it is a different
point of order, do not raise it now.

SHRI K LAKKAPPA (Tumkur):
I wunt to say thiy on behalf of the
Opposition.

MR. SPEAKER: If you are not
speaking on the point of order now
under discussion, it will not be
corded. ;

(Interruptions) **

**Not recorded.
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MR. SPEAXER: Do not record it

ot 0 det ww  (ameq)
L1 L £

MR, SPEAKER: ATe you support=
ing Mr. Mavalankar's point of order?

Wt M wer T W, &
forde wom amgat g e wg quia ¢
& wew w1, St wrAvT garr mel oY
& wyr fir v& gz & 9 camiz uTw wmiT
T wrx § IAH 95 whvwa camiz
o frewmiz % § 1w maw F
wrowt fafaw oot & ot ¥ forewe
W EaT A Q¥ wE e g
W ¥ gardr OF Infwe wodr § e
£q ¥ fad a1t grew w1 T AT
€Y ) 3 o e § e e e
g fr fow * & qmfas e v
AT TS W@ § &Y 6« ¥ ag qww frar
wrr wifgy 6 @ & ww Wk s2ww
TR AT E ) AT TW F W 97§
otz arE AT Af AT & vad
W, s s gEd O o
CGil ik

But no chair can ask everything be-
fore raisng the pont of gnder.
an< % urdt I3 ET g ar
¥ o Ft famr gt § 1 qofed oo g
famfa™ i ga %1 0 & | ¥57 & warar
s, SRrca gdufe afm-
foreard «i gt &, forr & fordt A
W% ST I3 gway § 1 vw fed v
9T E-gAR %< o wer fawmar
L 1t
SHRI NARENDRA P. NATHWANI
(Junagadh): Mr, Speaker, Sir, fhere
i* mo point in the
raised by my friend Mr. Mavalankar.
Rule 376 (I) is very explicit. There
<an be a a point of order as regards
the interpretation and enforcement of
rules, I would proceed op that basis.
Sub-rule (i) expressly states that if
there ix any quesfion that of interpretion
or enforeement of any ruee of business,
a point of order may be ralsed, If

any member deviates from, infringes
or breaks any rule, another member
can point out that that particular +ule
is broken and may be enforced.
Therefore, you are well within your
rights. ...

SHRI K. GOPAL (Rarur); He is
supporting you,

MR. SPEAKER: That ig alright.

SHR! MORARJI DESAI: I want
to draw your attention to Rule 389,
which is very specific, which is about
the residuary powers of the Speaker.
Al] matters not specifically provided
for 1n these rules and all questions
relating to the detailed working of
these rules shall be regulated in such
manner as the Speaker may from time
to time direct and we have to mccept
the directions.

MR. SPEAKER: Mr. Prime Minls-
ter, gpecifically there is m rule here.

SHRI RAM JETHMALANI (Bom=
bay North-West): I rise to support
what the distinguished Prime Minister
has gaid and to oppose the point of
order which my friend, Mr. Mavalan-
kar has raiged. Mr. Speaker, we must
base our decision op correct principle,
Rule 376 (i) on which Mr, Mavalan-
kar is relying contains the word ‘and’
and therefore, both conditions are to
be read coniunctively whereas he seems
to read them disjunctively. He geems
to think that merely because a matter
relates to something which the
Speaker can take cognisance of, that
by 1itself satisfles the conditions, which
it doesg not Both the conditions must
be satisled and therefore, you srre
entitled to ask a Member, “which is
the rule that is broken?”,

SHRI K. GOPAL: Mr. Speaker,
Sir, as far as I understood my friend,
Mr. Mavalankar, I do not think that
he challenged your authority,

PROF. P. G. MAVALANEAR: Not
at all

SHRI K. GOPAL: There are cer-
tain things in this Housellke conven-
tions and precedents. Notonly hers—
you have occupied the highest post
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in the judiciary—there also we have
precedents and conventions, You
would like to take note of the feel-
ings of the Members; the mood of the
House is the mood of the Nation and
it cannot be the other way round.
While I completely agree with you in
the matter of regulating the House,
diseipline should be there, in instances
like this, in exceptional cases, where
a gpecific matter haso been brught, I
wish that you could have stuck to the
conventions which are there in this
House where the Speaker has allow-
ed the Members to....

MR. SPEAKER: No, No, Mr. Gopeal.

Having done that, now, Mr, Mava-
lankar has raised g question which
has been probably raised many times
and Mr. Mavalankar is more interest-
ed in it because he js one of those
persons who constantly raise points
of order. It is necessary therefore, to
decide it finally.

The main rule is 376. The main
provision js sub-rule (i) which
governs all other rules. Sub-rule (i)
says: A point of order shall relate to
the interpretation or enforcement of
these rules or such articles of the
Constitution as regulate the business
of the House and shall raise a ques-
tion which is within the cognisance
of the Speaker. Two things are rele-
vant, The first is, it must raise a
breach of a rule or an Article of the
Constitution  which regulates the
business of the House and second, it
must be one which is within the
cognisance of the Speaker. These
are the two things. The question is,
ag soon ag a matter is raised, is there
a breach of rule, is there a breach of
any Article of the Constitution, is
there a breach of any other law, and
further whether the point raised is
within the Cognizsance of the Speaker?
for this, again it is regulated oy a
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Direction of the Speaker given earlier.
The procedure he has laid down is
that while formulating a polnt of or-
der, a member should quote the speci-
fle rule or the provislon of
the Constitution relating tp the
procedure of the House which might
have been ignored, neglected or vio-
lated. This is the Direction given
earlier and I am merely following
that Direction. Nothing more has
been done. Thig Direction iy fully in
accordance with the rules. The other
remaining provisions are further
limitations and they do not confer
any further rights under Rule 3786.
Otherwise, if that is not the position,
under the guise of point of order, we
will raise many disorders in this
House., That is what has been hap-
pening in the House. 1 am not going
to allow it. I am sticking to the rule
for the benefit of the House, not for
my benefit. I am perfectly in agree-
ment with You that I am es much
bound by the rules as any member
18. But what the rule is, finally you
should leave it to the decision of one
person and that person can be no
other than the Speaker of the House,
It is more by convenience, not because
1 have greater knowledge than you.
My knowledge need not be greater
than yours, but my authority must
be fimal for the benefit of the House.

SHRI JYOTIRMOY BOSU: What
happened to my point of order?
Under rule 378, the point of order I
want to raise is this. 1 again reite-
rate that this House is not competent
to discuss law and order issues re-
lating to a State, That I clearly
defined and we are quite prepared
for that. Here I am trying to under-
stand. The Home Minister of the
Union Government js visiting ....

MR. SPEAKER: Again you are
going into the merits. I am not going
to sllow, I have disallowed your
point of order.
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SHRI JYOTIRMOY BOSU: I have
not finished.

MR. SPEAKER: I have disallowed
your point of order,

SHRI JYOTIRMOY BOSU: Let me
finish, You can give your ruling
or you may push me out.

MR. SPEAKER: No; I am not going
to do it. The House will be poorer
if I push you out,

SHRI JYOTIRMOY BOSU: That is
very kind of you I am trying to
understand. You educate me. The
Union Home Minister..,...

MR. SPEAKER; I am not going to
allow that. Don't record.

(Interruptions) **

SHRI KANWAR LAL GUPTA
(Delhi Sadar): On a point of order,
Sir. You rightly said while giving
your verdict on Mr. Mavalankar's
point of order that one has to quote
the rule which has been violated and
you again rightly saig that just as we
are bound by certain rules, the Chair
also is bound by certain rules.

MR. SPEAKER: What is your point
of order.

SHRI KANWAR LAL GUPTA
1 am coming to that.

MR. SPEAKER: You must first
come to that.

SHRI KANWAR LAL GUFTA:
Rule 380 is there, You ask us to state
which rule js violated. Secondly,
you say that nothing will go on
record. My question is about the
second one, that is, “nothing will go
on record.” You can expunge certain
words if you like but so far as the
rules are concerned, I do not see any-
where any rule giving the power to
the Speaker to say, “nothing will go
on record.”

MR. SPEAKER: I have under-
stood your point. The rule provides
that no one can gpeak in the House
without the permission of the
Spesker. That is the rule. When

you speak without the permission ~f
the Speaker, that is where my power
comeg in.

SHRI K. P. UNNIKRISHNAN
(Badagara): We have not come here
on account of your countesy or any
one else's. You would be violating
the spirit of the Constitution and the
Rules of Procedure if you take up
thig position. If I utter anything un-
parliamentary, you can expunge it
you can certainly have the power to
expunge and we shall not question
it and those expunged portions shall
not form part of the record. But you
cannot say that nothing of whet I say
shall go on record.

MR. SPEAKER: Not at all.

SHRI K P. UNNIKRISHNAN:
Unfortunately that is the precedent
¥You have laid down, and you remem-
ber that on the last day we had to
take recourse to certain things which
unfortunately happened in this House.
So, if you persist, it ig total violation
of the Constitution. You cannot just
do it.

SHRI VAYALAR RAVI (Chirayine
kil): Sir, I am on a point of order.
I was patiently listening to your rul-
ing that nobody should question the
authority of the Speaker.

(Interruptions)

MR. SPEAKER: Mr, Ravi, I had
given a ruling, may be right or may
be wrong.

SHRI VAYALAR RAVI, I amn
not guestioning that. But I am rais-
ing a very relevant point which you
have to consider. We speak every-
thing in this House only with your
permussion. Rule 350 very clearly
says that. You are the authority and
if you beheve that everything of
what those who speak with permise
sion ghould go on record, it means,
Sir, that all the decisions that you
take—we move some urgent matters
under Rule 56. Rule 56 says that I

¢*Not recorded.
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can do only with your permission, 1
can move any motion with your con-
sent, So, in your wisdom you decide
whether my motion is relevant or
serious or important or mot. Al the
doors are completely closed for rais-
ing my volce in the House if you go
strictly by Rule 350.

MR. SPEAKER: That is why I
don't simply do it. |,

SHRI VAYALAR RAVI: 8o, my
point is that when you stick to your
interpretation regarding the point of
order, jt means that it may or may
not bepefit the House, but it will
only benefit the Ruling Party.

MR. SPEAKER: Not necessarily.

SHRI VAYALAR RAVI: You are
the custodian of the House to pro-
tect the interests of both sides. But
you go strictly by Rule 850 or you
say ‘Don’t record'.

MR. SPEAKER' When I think it
is not in the public interest, I do not
give permission,

SHRI VAYALAR RAVI:  Sir,
raising the voice of the people in the
House against butchering of hunde-
reds of people....

MR. SPEAKER: Now we go to
Papers Laid.

SHRI K. LAKKAPPA: Under
Articles 355 and 356 of the Constitu-
tion of India, it is very clear that the
State Government should run in .pc-
cordance with the provisiong of the
Constitution of India. Article 356
says that it shall be the duty of the
Union tp protect every State against
any external aggression and internal
disturbance and to ensure that the
Government of every State is carried
on in accordance with the provisions of
this Constitution. That is why, the
Members on this side have been urg-
ing for the last six months that in
many States includng UP. the consti-
tutional machinery has completely
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broken because of internal distur=-

MR. SPEAKER: Do not record.
(Interruptions)*s

MR. SPEAKER: Under Article 338,
it requires every State to run accord-
ing to the Constitution. That is also
80 far as the Union is concerned. You
will fing that jt also provides that the
Union as wel]l as the State Govern-
ment must run aceording to the Cons-
titutlon.

SHRI K. LAKKAPPA: S8ir, if the
Member is allowed to quote the rele-
vant provision of the Constitution,
has he not to express himself fully
to gatisfy the House and the Speaker
and can the consent not be given to
him to express on the provisions which
are jn conformity with the Constitu-
tion? Before 1 submit to you, kindly
hear me.

MR. SPEAKER: I am hearing you
all the time,

SHRI K. LAKKAPPA: Under
Article 355, the constitutional machin-
ery has completely broken down.
That is why there are internal distur-
bances.

MR. SPEAKER: Mr. Lakkappa,
have you given a notice that the
Constitutional machinery has broken
down?

SHRI K. LAKKAPPA: Yes.
MR. SPEAKER: Where?
SHR] K. LAKKAPPA: In U.P.

MR. SPEAKER: Which is the
motion you are referring to?

SHRI K. LAKKAPPA: The ad-
journment motion.

MR. SPEAKER: Your adjournment
motion does not say that the constitu-
tional machinuery has broken down in
U.P. and President’s ruleshould be
declared. That is under article 356. No
Member has given me much natice. Of
course, if the notice iz there, 1 will
consider it, That is another matter.

**Nop recorded.
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No Member has given me notice
that there has been a breakdown of the
Coostitution, and that President’s rule
should be promulgated. Therefore,
those questions under article 355 do rot
arise. v

SHRI K. LAKKAPPA: My submis-
sion is that in such situation.... .

(Interruptions)

SHRI K. P, UNNIKRISHNAN: On
a point of order, Sir, I have sent you
two notices of motions of pnvilege
against the Minister of External Aff-
airs, Mr. Vajpayee and yet another
motion of privilege against Shri H. M.
Patel. 1 would like to kmow whether
you have considered them,

MR SPEAKER: It is under consi-
deration We will inform you.

Now, Papeiy to be laud.

12,46 hrs.

PAPERS LAID ON THE TABLE
ANNUAL REPORT oOF GUJARAT STATE
POREST DEVELOPMENT  CORPORATION
L1b., VADODARA FOR THE YEAR ENDED
30-9-1877 AND CERTIFIED ACCOUNTg OF
AN™MAL WELIARE BoARD, MADRAS FOR
1974-75 WITH STATEMENT FOR DELAY

THE MINISTER OF AGRICUL.-
TURE AND IRRIGATION (SHRI SUR
JIT SINGH BARNALA) I beg to Iny
on the Table:—

(1) A copy of the Annual Re-
port of the Gujerat State Forest
Development Corporation Limted,
Vadodara for the year ended 30th
September, 1977 along with the
Audited Accounts and the Com-
ments of the Comptroller and
Auditor Genenal thereon, under
section 619A of the Compeanies Act,
1856. [Placed in Library. See No,
LT-2101/78].

(2) (i) A copy of the Certified
Accounts (Hindi and English ver-
slons) of the Animal Welfare
Board, Madras, for the year 1974-
76 ang the Audit Report there-
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on, under gub-rulp (4) of Rule M
of the Animal Welfare Board (Ad-

mnistration) Rules, 1062,

(i) A statement (Hindi and
English versions) showing reasons
for delay in laying the documents
mentioned at (i) above, [Placed in
Library, See No. LT-2102/78].

MR. SPEAKER: Mr. Ravi wanted
to raise on abjection Mr Ravi ..

SHRI VAYALAR RAVI (Chiray-
mkil): This js a matter often raised
in the House. Sir, you have also war-
ned the Government once that it is
not g fair practice to delay the re-
ports 50 much. Item 2 (2) (1) s
about 1974-75. Reports are yet to
come for 3 years.

MR. SPEAKER: We have got the
explanation.

SHRI VAYALAR RAVI: What
about other years? You have got the
explanation only for 1074-75. What
happened to the rest of the years? It
18 not thig alone You must give a
severe warning, that Government
should sece that....

MR SPEAKER: You know how
many times

SHRI VAYALAR RAVI: Anq it is
the same thing about Dr. Chunder
also Mr, Barnala has put in an ex-
planation only for 1974-75....what
about the rest of the years? Do you
think that a person can give the re-
port at any time and get away with
it?

MR. SPEAKER: I wil] send it to
the Committee....Now jtem 3.

CERTIFIED ACCOUNTS OF INDIAN INSTI-
TUTE OF TECHNOLOGY, KHARAGPUR FOR
1075-78 WITH STATEMENT FOR DELAY AND
STATEMENT RE. NOT LAYING THE AN~
MAL REPORT £TC. OF RASRTRIVA SANs.
KRIT SANSTHAN, Nrw DELEI FoR
1976-71.

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
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1 beg to lay on the Table:—

{1) (i) A copy of the Certified
Accounts of the Indian Institute of
Technology, Kharagpur for the year
1975-76 along with the Audit Re-
port thereon, under gub-section (4)
of section 23 of the Institutes of
Technology Act, 1861,

(i) A statement (Hindi and
English versions, showing reasons
(a) for delay in laying the above
document and (b) for mot laying
simultaneously the Hindi version
thereof. [Placed in Library, See
No. LT—2108/78].

(2) A statement (Hind; and
English versions) explaining re-
asons for not laying the Annual
Report and the Audited Accounts (f
the Rashtriya Sanskrit Sansthan,
New Delhi for the year 1876-77
‘within the stipulated period.
[Placed in Library. See No, LT-
2104/178].

Sucar (PRICE DETERMINATION FOR

ProDUCTION) OsmbEr, 1977-78 qond

NOTIFICATION CORRECTING NOTIFICATION
No. GSR 767(5) patep 22-12-T7

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): I beg to lay on the
Table a copy each of the following
Notifications (Hindi and English ver~
sions) under sub-section (8) of sec-
tion 2 of the Essential Commodities
Act, 1955:—

(1) The Sugar (Price Determina-
tion for 1977-78 Production) Qrder,
1977 published in Notification No.
GSR. 767 (E) in Gazeite of Ind.a
dated the 22nd December, 1077.

(2) The Sugar (Price Determina-
tion for 1977-78 Production) Amend-
ment Order, 1978 publishey in
Notification No. G.S.R. 155 (E) in
Gazette of India dated the 1st
March, 1978

(3) GS.R. 176(E) publisheq in
Gazeite of India dated the 1th
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March, 1078, containing corrigenda
to Notification No. G.SR. T67(E)
dateq the 22ng December, 1077.
[Placed in Library. See No, LT-
2105/78].

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Bir, I have written
to you on item 4. I am very sorry ani I
am constrained to say that this might
have been a deliberate act. Item 4
(1) says:

“The Sugar (Price Determination
for 1877-78 Production) Order, 1877,
published in Notification No.G.8 R.
787(E) in Gazette of India dated

the 22nd December, 1977."

And thig House g sitting from the 19th
February. Why on earth has this
not been laid on the Table of the
House? Sugar is a very paying pro-
position. But it does not mean that the
report should not be lajg on the
Table of the House, although the
Houge hag been sitting from 16th
Pebruary. It 18 two months.

Item (2) says:

“The Sugar (Price Determinatiin
for 1977-78 production) Amendment
Order, 1978, publisheq in Notifica-
tion No. G.S5.R.155 (E) in Gazette
of India dated the 1st March, 1978 "

A month and a half has passed, Now
Item 4(3) says:

“G.S.R. 178(E) published Gazette
of India dated the 12th March,
1878 containing corrigenda to Noti-
cation No. G.8.R. T67T(E) dated the
22ng December 1977

What is the explantion of the Gov-
ernment? The House is sitting for
the last 2 months. Yet they delibera-
tely delayeq it, in spite of your cau-
tion. You have been cautioning them.
You have been goog enmough. What
ig the result that we are deriving
from jit? It is a very serious matter
because it concerns sugar tyconns.

MR. SPEAKER: Now, Mr. Minister,
why have you not submitted 4(1) and
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4(3)7 About ¢(3) there is not much
dalay. Not even an explamation is
given. Your Ministry must be for-
geting too many things.

SHRI BHANU PRATAP BINGH: I
am gorry; that is all I can say.

MR. SPEAKER; No, no. You should
not do that.

SHRI BHANU PRATAP SINGH: I
wil] enquire apg let you know.

MR. SPEAKER: Now item 5.

(270 AmENDMENT RuLzs 1977 AND
Norrcatioy vuxper CUSTOMS Act,
1962

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): On behalf of
Zulfiquarullah, I beg to lay on the
Table:—

(1) A copy of the Medicinal and
Toilet Preparations (Second Amend-
ment) Rules, 1977 (Hindl and
English versions) published in
Notification No. @S.R. 368 in Gazette
of India dated the 18th March,
1978 under sub-section (4) of secs
tion 19 of the Medicinal and Toilet
Preparations (Excise Duties) Act,
1955, [Placed in Library. See No.
LT-2108/78].

(2) A copy each of the following
Notiftcations (Hind: and English ver-
sions) under gection 159 of the Cus-
toms Act, 1962:—

(i) G.S.R. 225(E) and 226(E)
published in Gazette of India-
dated the 5th April, 1878 together
with an explanatory memoran-
dum.,

(ii) Notificaton No. 78-Cus. IV
published in Gazeite of India
dated the 10th April, 1978 con-
taining corrigendum to Notifica-
tion No. G.S.R. 226(E) dated the
5th April, 1978. [Placed in Lib-
rary. See No. LT-2107/78.]

305
12.52 hrs.

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IMPOR-
TANCE

REPORTED PLANTING OF NUCLEAR DEVICE
8Y CIA v THE Nawpa Devi

MR. SPEAKER: Now 1 come 1t
Calling Attention,

8HRI JYOTIRMOY BOSU (Diam-
and Harbour): I rise on a point oi
order under rule 376. There is an
error in this matter ie. about the
arrangements with the CIA, like tbe
International Dynamich and other
things which was all entered ground
1962-63. Shri Biju Patnalk is the
man who was entrusted with this ana
asked to go to USA to cover thig deal.
It is better that Mr. Biju Patnaik is
asked to enlighten this House, because
he has the first-hand information gbout
dealings with the International Dyna-
mics and plutonium boxes being
planted. Everything he knows. Let
him be graclous enough to tell this
House.

MR. SKEAKER: Anyway, 1 cannot
direct. The Minister must be there.

SHRI JYOTIRMOY BOSU: My huni-
ble submission is that since the prni-
pal person who acted in the whole
matter is present here, let him enligh-
ten the House, rather than our hear-
ing it from second-hand sources.

ot TAw fox oo (Wgew):
& wfrersaia 7% ngea & feafafas
farer oY Wi SET WET w7 saT feTen
g W amdeT v g fr ag ww ant
¥ oo qwey ¥

“dr & oy faeeEl w1 oo
wTy & ford AT Y 9T dvo wrfo Qo
ara wRfrw-witee wfvas gwwo
¥ W T K @ETTC M7 9 90X
goere %t wfafer
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Nanda Dewi (CHY
THE PRIME MINISTER (SHRI with a view to installing it at a height
MORARJI DESAI): Mr. Speaker. Sir, of 25,000 feet.

Honourable Members are quite under-
standably exercised over the reports
that have appeared in the Press here
based on a news-item which appeared
in the United States about the atiempt
to locate a nuclear-fuelled power-
pack on the heights of Nanda Devi.
The failure in this attempt which
has raised just apprehensions about
the possibility of contamination of
the water of our sacred river Ganga.
I can assure the House that all of
us share this concern of the Homour-
able Members as well as by the people
at large at the possible hazards to
our environment and people.

SHRI JYOTIRMOY BOSU: What
are you doing about it?

SHRI MORARJI DESAI: Will you
have some patience? The House is
aware that aas soon as these
reports came to our attention,
we expressed our grave concern to
the US authorities and have subse-
quently been in touch with them in
New Delhi and in Washington. We
have also made thorough enquiries at
our end to obtain as complete details
as possible in the last few days. In
the light of international situation pre-
vailing at that time and scientfic deve-
lopments which were taking place both
far and near it was decideq by
the Government of India and
the Government of United States of
America at the highest level that a
remote sensing device with nuclear
power-pack should be installed near
the highest point of Nanda Devi with
the object of securing information
about missile developments.

SHRI SHYAMNANDAN MISHRA:
Which year?

SHRI MORARJ] DESAI: It started
in 1864,

SHRI MORARJ] DESAI. It started

SHRI MORARJI DESAI: According-
ly, a mountaineering expedition man-
ned only by Indian mountaineers
went up the Nanda Devi followed by
a Joint Indo-American expedition sci-
entifically equipped with the device

When the expedition was approach-
ing the summit, it was overtaken by
a blizzard which made further ascent
impossible and facing fatal hazards to
the party, they were obliged to re-
treat to the Jower camp at a height
of 23,000 ft. In the precipitate discent
under very trying and exacting con-
ditions they had to leave the power-
pack securely cached, With the on-
slaught of winter, no attempt to locate
and retrieve the device was imme-
diately possible and had to be post-
poned. Another expedition was moun-
ted in May 1966 that is in the follow-
ing spring, With the intention of re-
trieving and installing the device,
however the expedition party on ar-
rival at the area discovered that =&
major avalanche had occurred around
the area and the device could not be
located. Every attempt was made by
ground and aerial search aided by
supersensitive gcientific equipment to
trace the power pack but these efforts
proved in vain. After all such at-
tempts the conclusion reached by our
experts which included Scientists was
that if the power-pack had broken. it
would have been detected trough
these means and the likelihood was
that the device got burled deep some-
where after having been smothered
or carried into neighbouring crevice
by the avalanche,

Searches both on the ground and
by helicopters were organised every
year over a wide area and continued
til] late 1968 but without the equip-
ment being gighted or detected by
scientific means.

Simultaneously samples of the
water were taken up to 1970 and
were under observation for some
years but no trace of contamination
was detected,

In 19687, a new device was taken to
the same area and was duly installed
on a neighbouring peak. This func-
tioned normally for a while but was
removed subsequently in 1968 and
the equipment was returned to the
Uniteq States. These operations as
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1 said, were apparently carried out
predominantly by Indlan pérsonnel
but ynder joint auspices and were in
the know of and with the approval
at the highest political level of the
Government of India at that time.

After the news reports appeared a
few days ago we have assembled re-
levant details and background of these
expeditions with reference to avail-
able record and in consultation with
both the US Government and the In-
dian Departments who were involved
in this project.

We have tried to got as much tech-
nical information about the device as
was possible. According to informa-
tion obtained and published literature
on the subject, the device comprises
of a power system energised by 2 to
3 lbs. of plutonium-238 metal alloy
which is contained in several doubly
encapsulateq leaktight capsules. The
inner capsules enclosing the plutonium
are made of 20 mm thick tantalum—
refractory metal. The primary func-
tion of tantalum j; to inhibit corrosive
action of the Plutonium fuel. The
outer capsules are of Nickel alloy
having high strength and temperature
resistant properties. The capsules are
encaseq in @ Graphite heat block
which along with the thermo-electri-
cal modules in turn is encased in a
cyhindrical aluminium casing which
is 14 incheg in diameter and 13 in=
ches high. The total weight of the
entire assembly was 38 lbs.

According to the records it is clear
that at that time all aspects of safety,
including the possible hazards to the
operating hands and general publie,
were taken into account and conclu-
sion was reached that no undue ha-
zard existed. The tests, which have
been carried out by the United
States, indicate that even under ex-
tremely unlikely conditions of com-
plete instanteneous fuel exposure to
water, there is little, if any, possibi-
lity of pollution attaining unsafe
limits, We understand that even in
such an unlikely eventuality, a flow
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of 3,000 gallons per day would ftself
dilute the dissolved material to safe
drinking water levels, It iz also be-
lieved by Scientists that the dangers
of pollution on instanteneous exposure
to air are also minimal In brief they
claim that the design details and pro-
tective systems are such as to ensure
the maximum possible safety againt
splintering and consequential conta=
mination and environmental hazards.

Notwithstanding the safety factor
in the design and the results of phy-
sical search and scientific detection
now that our Government's attention
has been drawn to it, we are making
renewed efforts t¢ make ourselves
triply sure. It is proposed to appoint
a committee of scientists to study
and assess the problem and with the
help of all possible expert advice, to
recommend guch further action as may
be considered necessary to safeguard
against future hazards to the environ-
ment and to the people. We have
taken immediate action to obtain
fresh samples of the water from the
upper reaches.

Ag I mentioned we have been in
touch with the American Government.
The US authorities had provided tech-
nical details, scientific cooperation
and gsophisticated equipment at the
time when the search operations for
the missing power-pack were being
made in the summer of 1966.

Mr, Speaker, I can recall the eriti-
cal situation with which we were
faced during those days of concern,
apprehension and anxiety. The autho-
rities concerned in India at the high-
est level assessed the situation in
terms of certain precautionary and
effective devices to identify the vari-
oug threats and contingencies and de-
cided upon the measures which I have
out-lined above. It is clear from

they were taken into account. It is
unfortunate that nature intervened to
present for the future as we now find
it a continuing source of apprehen-
slon and anxiety.
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However, as far ag I see mo cause
for alarm on grounds of bealth or
environmental hazards exists. The
indirect evidence so far is that the
safety precautions built into the pack
may be as effective as has been claimed
and if so pollution effects may not
teke place inthe future, It is gratify-
ing that none have been detected so
far. I would also like to assure the
House that to our knowledge, no other
device of thig kind exists on Indian
soil and no such operations which
carry potential national hazards would
be permitted by us,

18 hra.

oft zorre fieg Tl : wewar Wy,
 wrly oy faw ofew
Tt 9T owfaw Qe @, Wy ag dm
WT ST &Y, T w7 A g W AT
areeft w7 g &Y, aft e ofew At
® Sym-erel 9T g@ were ¥ gfew
daat Y gy fear w17, WY 1w AT
W & I9-UTT $1 UHT I Fwmge
# oo e and, Y @@ < Gy wrahw
oar i @@ qaw w1 fafRm Qe
waraifaw § 1
% o & Areyw § T HAT S
¥ @\ o § qg Srear qgar §
Fq7 o lTIfo Qo *WSﬁﬂ'fa‘
adY 2wt ¥ qfFr § ? F30 aro aoeT
) g § X qf ey T, wad
Q%o Mg, ¥ ag 640 Wi q7FR
wY A ¢ 7 o Fw oad qF 1975
fdy # o ¥ gu-faewe w0 ar
qr & fag g oEfrg 1 wie
¥ wifae e A=rEdT 9@y ¥ A
¥ o & spEmw o four fear mmar ?
T 7 w4 § T awre ¥ "o
Waw 0% & g7 aF aF & g g W
Rt & faae o & sgfee o
T AR FW ¥ dC a1 w9 O
dwd § ?
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witfoer ot ¥ftw qarwe et
wgr worw gas § i ww wrefie
¥ JEX Ty WO IEETT Cur O
W 6T ArTETd WOy WY gOETC Y
I¥ T o a1 o ?

W Wi i qoreT o
¥ Aey § wrdm wumifas a@y
wqr "eqrel w1 WY gy g7 ?

T A 1967 ¥ g HaATeq W
faferee frotr 7@ 91 i wordfy Wi
= W ¥ wifew gerear o dwY
%7 wnfuw wgraar o wowT Wi o3
& a3 oy s ard @ g
g HaTeg 7 T F gHA I GHTA
dwr fwar a1 fw foq @At w o
urfe Qo ¥ wifow wgrmar frer
T T OF ST § I ¢ qraAr v
& ara

T QIO FAT AW T AW
QT s AfEni & a7 67 v w3
&qT g TET SR FT W AT LA
fie ore gfer g & a2

ot Ao ot guef ;. wemTT
e & #3, A wgr ag AT & gAT AL,
twr a1 v & o wméo v
mimfarHrarmafi ) 0w
Tl e A Y 99 & g9 ¥ fear
gy AT 7 agr & AW Y G090
2t & frg =gt T aq dar ff fom
a1 1 xeifAq e wrfo Qo w1 wEH W
FrTaaa § ? QyaeaRT FTARATE |
] # 5 qa oY &7 AmAr Ad g
o, Y ar af Wi woft dEeEe
F g F AN, A g § Oy Tade
Tgm AgwT &) T H Ay Kl
Ofr & wrE & 7ff 7 g sire o
oy a7 39 & A § qruny & fag
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the hon. Prime Minister
passing remarks about two Govern-
ments coming to an agreement for
such a gophisticated operation of the
plutomum device in the Himalayan
region. 1 take this opportunity to
say that the present Government has
got an onorous responsibility to give
not only & proper answer but also
am explanation to the people of this
country because of the manner in
which it was reported in the press.
Even today it has been reported In
the press. The External Affairs Minis-
ter, Mr. Atal Bihari Vajpayee, has
made a disclosure departing from the
statement made by the hon. Prime Mi-
nister. I quote:

“Disclosures to be shocking.

Mr. Atal Bihari Vajpayee said
here today that he would make a
statement in the Lok Sabha tomor-

Attention motion on the planting of
a nuclear device by the CIA in the
Himalayan region.

Talking to reporters. Mr. Vajpa-
yee said that the revelations follow-
ing imquiriey by the Central Gov-
ernment in the matter would come
a8 a ‘bombeheil’ ™,

vices and other things which are ex-
perimental upon. (Interruptions)

The responsibility does not only
vest on the Government but the Home
Minister was also involved in  this,
I am not talking about the present
Home Minister. There were a series of
actions taken: first expedition second
expedition and so on the Nanda Devi.
The reasons are going to cause a
great concern to this country. I do
not find any ol the statements in con-
formity with the statements or the re
ports he has made, Today, it is re-
ported that there is a bomb-shell and
sensational revelation of these things.
Therefore, there ls something that
the Government of India is suppres-
sing, because CIA is operating in this
country.

(Interruptions)

The manner in which their relation-
ship is being developed is also to be
taken into consideration.

- (Interruptions)

It is not only in the Ministry of Ex-
ternal Affairs, but also in the Defence
Ministry and other Governmental or-
ganisations that many officers are in-
volved, Our scientists are also think-
ing on this issue. The scientists of
this country are guided by the outside
forces and the present Government
has dismantled the operation: There-
‘fore, a wort of situation has arisen out
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of certain revelations; it may be from
1070. But it is a great concern to this
country whether we should have an
independent thinking, an understand-
ing about the sophisticated science and
technology that has been deliberated
by our scientists,

MR. SPEAKER: Please come to the
question. No, no. You have taken more
than five minutes.

AN HON. MEMBER: This is a very
important issue.

SHRI K. LAKKAPPA: This is not
a small matter. This was brought to
lght because of the television inter-
view programme in the “Today Show"
of the National Broadcasting Com-
pany. Mr. Kohn's version, is to be
printed in the May issue of “Outside”
magazine, a new monthly publication
from ‘“Rolling Stone” publications. So,
all these things are going to establish
that certain outside forceg are operat-
ing in this country, If there are no
such things which he has stated—
there is no alarming gflutation of con-
tamination of sacred Ganga water;
there is no health hazard-these areall
not conclusive proof of the statement,
because no scientist of our country has
gone there and fully investigated the

matter. And they have been operat-
ing  throughout the Himalayan
region....

MR SPEAKER: Please come to
your question. '

SHRI K. LAKKAPPA: The conclu-
sion drawn by the hon. Prime Minis-
ter is very premature, Therefore, I
would like to pose this question. If
according to the contradictory state-
ment given by Mr. A. B. Vajpayee
there are: sensational revelations—I
do not know if there are—and if such

scientists who will give their correct
findings on these issues, then they
will have to come out again and cla-
rify and explain to the whole country.
“That responsibility is vested in them.

APRIL 17, 1978
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I would like to know what were the
expedition teamg involved in this at

in these things and the adyice
scientists on this issue. I want
impartial high level sclentific

have given the facts in great detail I
do not know what hag been kept back.
And then he tries to compare it with
what my colleague has said to some
press.  Well, T do not know what
he has said to the press. Therafore, 1
cannot say anything about it, He will
have sufficient opportunity to tell you
when the time comes. What is the use
of bringing in CIA. CIB? (Interrup-
tions) When the decision is taken at
the highest level of the Government
in both the countries, then the agen-
cies would certainly be agencies like
those utilised by them. I do not say
that fthey are not the agenies which
worked. It ig not only those two agen-
cies. but there were scientific agencies
toco. I do not want to name all of
them. But they were all under Gov-
ernment at the highest level, of the
Prime  Minister. There were three
Prime Ministers involved, not one. It
begins from 1964; it does not begin
in 1966; it begins in the early part of
1864. Therefore, all the three were
there, and they did it, as I said, be-
cause of the extraordinary situation
that had arisen round gbout our coun-
try. That is why, they thought that
they must have some protection from
the consequences of that situation,
and they tried to find out which dan-
ger's if any were involved. They took
the precautions also to train the peo-
ple here and not entrust the workere



%17 Nuclear device  CHAITRA 27, 1600 {SAKA)

for three years. Hp finds fault with
me when I sald that there are no
health hazards, Would my hon. friend
‘be happy if I frightened him to death
by saying that he will be dead tomor-
row by ihis contamination? Then if
my hon. colleague has said that this
will be a bombshell, what i3 wrong
with it? I do not use this language
(Interruptons). I know that I can-
not compete with my friend in  the
matter of criticism or condemnation
or things like that. I do not want to
condemn anybody. But this is a sen-
ous matter, on which we ought not
1o be lesg than serious. This is a mat-
ter where the Government is con-
cerned, where the country is concern-
ed. It was under the instructions of
Government that this was done—at
the highest level. Therefore, what is
the use of finding fault with other
agencies? Nobody acted on his own
here. It was done with the best of
intentions, jf 1 may gay so; and, pro-
per precautions were taken. But haz-
ards are always inherent in it Why
o I say that I have nothing to do
with atomic weapons and nothing fto
do with making of atomic wea-
pons? It ia  because of these
hazards That is why I don't
want to do that .That is why I don't
want to take any risk But everybody
does not think like that. If jt comes
to that even my hon. friend will tell
me that he will have atomic weapons:
I am qute sure. Therefore, let us
think about it ratienally and properly
and not doubt the bona fides of peo-
Iple in this manner., Phat is all that
Bay.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): Sir, if you will allow
explanation, Mr.
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So far as the question of bomb-
shell is concerned, I did say that the
revelations are a bomb-shell because
Mrs. Gandhi, who has been accusing
America and the CIA and accusing us
also of joining hands with America
before and during the Emergency,
herself joined hands with America
when the situation demanded.

SHRI K. LAKKAPPA: The Prime
Minister hag stated that there are
three Prime Ministers involved. (In-
terruptions)

MR. SPEAKER. Shri Vaghela,

ot eefag ot wren (wreser):
T seqy o, § qure wet ot wY
war ¥ g fF ot s sfeY W
oY ame forfy g€ oY, Iw * o A
g gma YT 3w & g AT o
Ofer & gwve dear w7 W &
‘areame’ Al ¥ sfafew gawe
s gRo greE WA ¥ o AT GRT
ozt y, IR fagemmr v &
war€ W §

me & @y ¥ o Ty g §
[ow & g vt wgr & fw v & o
¥ wrt awdis Fdgn, afvw fag 3w
¥ im ageft &, Fore Rwr ¥ sy oY o
ueETT wgeY &A@ ¥ W 99 ¥
et ) sty &we v ¥ Wik g
& ) T v@ ¥ fog @ure §
& e g qrefy § e wr amg,
o qY @ T T WO ATHT I0AY FHL
W T ww & Wi gw ¥ A
dar wOr a1 3w waw wor 97 &3 gU
o W &, g ¥ anel ©Y W A A
amy Yo figgr 8, 9w & fog & ww
wifecdaar I g1 w9 X W
e e wy v g ¢
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‘Approval of the highest political |- val
of the Government of India at that time',

o oo o & wwww § 6 9w awa
w1 oY grase Afaw 41, @ dfgw & s
gt dt 3a aam W s fafree
st g aid | 9@ @mE we ot
wre dfawe ¥ & e 99 Tnew qogRT
wiet off woRfor wY o wrfe To
¥ give, wAdwT ¥ wive v vl ff
o Yzwy mfwar faar st o 4@
T §T  ToETORY o & s
w7 §), & Tormremer oft § ¥ WY
wrferat fear s ot , . (wawwmr) |,
T oft st 37 w1 Ta a
® g § oY I www R O oy
oft ofY ore ord @ SR St Yot
Wt a8 w1 o1 iR T S R MR
1 I A ofr W freme WY
ey o off off | gfaT oft wree e
= o gt g off ot gl e wdfoer
¥ o wrEo Uwo ¥ g WY T
wT ¥ g fgwmem g SRR qe
wTEAT A Wi wgd s W@ w7 ga
WAt 9r 1 & gy orear wgar §
fir a1 3w wAg #Y yaTA YAt ATET &
& Ty ¥ &g of WY wer & wifost
¥ um ff? gL XY@ A W
garer w1 gk ag fgwew
AT oTEET WT dw T@w™@r v
‘this precautionary and effective
device to identify the various threats
and contingencies' with the apprgval
at the highest political level of the
Government of India at that time'

& wowar § e xow e o §
fie 9% zrgw A gawe & wifow &
fawr wt samge fede Rt wnen &
famrs wrmfy o o
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oft srereeh o ¢ W &
farers war w1 quver off ) wen

* e g o v O @
wrenr ¥ fasme oo wr o wwre

o wET wg O sy g 8,
O g | ww ge s AW A
amd § 9% w7 et & fag e
foqr a1

He was justified in saying what he
sad,

AN HON. MEMBER: You are there
in the Government.

SHRI MORARJI DESAI: 1 am in
the Gover t and Leader of the
House, Therefore, I swallow all the
polsons; including yours, 1f you want.
Why do you want to say that? This
is not the question. When my hon.
friends opposite make remarks against
us and if people say things in reply,
are they responsible? In season and
out of season this is being said. The
wonderful part of it is that Shrimat
Indira Gandhi says thia that we are
their friends and we are selling the
country. Whe did this in the first
place, may I ask? I do not want to.
get involved in this kind of thing.

SHRI C. M, STEPHEN (ldukki): Is-
this the way to reply to this?

SHRI MORARJI DESAIL: Let us not
go into it; I do not want my reply to
be diverted. It is no use, therefore,
getting involved into that kind of a
thing. If my hon. friend wants to.
get into a controversy, 1 am prepared:
to have a controversy in the House
itself. Then, he will be sorry for it.
1 am, not, therefore, bothered about it
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S8HRI C. M. BTEPHEN: I am pre-
pared for a controversy; 1 will not be
BOITY.

SHRI MORARJI DESAI: You are
prepared for all kinds of things, 1
koow.

I have nothing more to say.

SHRI K. P. UNNIKRISHNAN (Bada-
gara): Mr. Speaker, Sir, I was not only
astonished, but I must say that I was
also a bit ghocked to read the state-
ment and the subsequent  answers
given by our respected Prime Minister
on this question. His attitude reminds
me that of the Chinese monkeys, the
famous three monkeys?hear no ewvil,
see no evil and speak no evil--and
more so, 1if it is about C.LA.

The question that we put before you
through this Calling Attention motion,
1 would contend, was specifically con-
fined to certain reports that appeared
in the U.S. Press and it is very clear
from the earlier reaction of the Minis-
ter for External Affairs and the Prime
Minister that there 1s something more
mn 1t. Ewven the Foreign Office went to
find out about this. If they knew
about it, what did they want to find
out? There could have been collabora-
tion. It was not a minor scientific
expedition in search of something.
What is important is that CIA exists
as a grave danger to the national
security of this country and other
developing countries. And this danger
need not be mimmsed. The expose
of this particular expedition which
appeared in the ‘outside’ a magazine
published by Rolling Stone, in US.
I might recall and 1 was surprised,
came up earlier also in a similar torm
in another magazine called Rampart,
a few years ago in the United States.
At that time also somebody raised it
but there was no discussion,

8o, the major point of this statement
is that the political aspect has been
totally neglected. There is no men-
tion of it. We would also like to know
and get an assurance and like to be
reassured that CIA will not be allowed
to function in this country. This was
not merely a question of radfition and
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pollution, It is very important, I
ammit, It is also important becauge an
assault on the Himalayas or on the
Ganges would almost amount to an
assault on the entire Indian way of
life, but, equally important, I would
contend, are the political aspects &3
well as the revelations. When we sald
that we wanted a call attention, we
also meant that the Prime Ministar
would throw light or the External
Aftairs Minister would throw light on
their attitude to the CIA activit'es

which have been exposed in this very
article.

We are not discussing something in
the air, we are discussing specifically
this question which has been expossd
by Mr. Kohn in the U.S. media and
where the Prime Minister’s statemer$
is astonishing. On one hand he gays,
'We have expressed our grave concern
to the American authorities’ Concera
about what? If you really knew, if thiy
government really knew, then where
18 the guestion about concern? 'lhat
means they did not know. That means
that subsequently they have found oub
something and so there is no use, led
me say, blaming Late Lal Bahadur
Shastr1 or Indira Gandhi or anyone.

The point remams that CIA, simul-
taneously when it 1s involved in this
project of co-operation through the
US Government, was stealing the urine
and medical reports of the then Prime
Minister, Lal Bahadur Shastri which
was also exposed in the United “tates.
They stole medical records and as soon
as he went to the Willingdon Hospital
all the samples of his urine and sload
were removed, removed overnight]
This also happened at that time of this
expedition exposed by Kohn.

Let me also tell you; the CIA is
against this Prime Minister and the
Minister for External Affailrs. ‘Lhis
hag a political aspect. You may say
‘Ha, ha’, but you will one day realise.
I can give you and that is why the
most important thing in this exposa
is what has not been revealed and
what is concealed in this statement Is
the pressure put on the people whe
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are involved in this expedition. They
were pressurised by the CIA agencies
not to reveal all to the government of
India even though there was close
collaboration and even though theie
was an agreement. That i the crucial
point and Prime Minister says that
they weie trained here. I am surprised
if he reacts that way. The Prime
Minister said, they were not trained
in Carolina or in Alaska, but here.

SHRI MORARJI DESAI: Not here,
but there.

SHRI K. P. UNNIKRISHNAN: 1 am
sorry. We would like to know whethe:
the government bas obtained further
information about the subsequent
activities of the individuals who have
been involved in this expedition be-
cause as I sald, it has a political as-
pect. It was even kept as a secret
by the CIA from their President, Presi-
dent Johnson and his successor. This
is important, with great respect to
the great man who has also <gain
tried to instil a spirit of fearlessness
in us, I would say this is important.
So my question would be; have you
ascertained the subsequent develop-
ments and movements of all those who
have been involved? Were they in-
volved in any other clandestine moun.
taineering efforts in subsequent yeairs?
Has he got any information or will
he go into it because there is a very
related important question which has
also come to light earlier,

That is a number of expeditions have
been organised to ‘Trisul’ and oiner
peaks in the Himalayas. One German
travel agency took some people and
they were stopped, brought back Did
they climb? There were reports even
at that time that some Americans who
travelled in different pass ports were
in some of these expeditions. Now it
has also been brought to light that
aven in 1975 a particular travel agency
organised ag what they called a skiing
expedition. but they did not do skiing

+ It is wvery important—whether Gowvern-
* ment proposes to hold any enquiry into
gll this. The last and the most im-
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portant question which I would like
to know is about the reassurance at
the political level. There is nothing
for us to be ashamed in this connec-
tion, as it happened during emergency
when the CIA passed on Press Censor-
ship guidelines according to Kaldip
Nayyar to the then “crown prince”!
Whether gimilar things are not hap-
pening now? When Shri Vajpayee
strongly protested in drawing the name
of Mrs. Gandhi, 1 was reminded of
this. But let me tell you, Mr. Vajpayee
there are people hovering around you
and foreign office who have written
text books for CIA, text books com-
missioned by CIA, paid for by CIA
and by pentagon and it would be goud
to keep such people away from the
present Government and foreign office
premises.

As I sald, 1 will again say there asre
continuing conspiracies. ...

MR. SPEAKER: You will be serving
the nation if you give the names of
the persons and the books,

SHRI K. P. UNNIKRISHNAN: So,
please be careful about such elements.
I want a specific reassurance on fhis
level from the Prime Minister that
their activities will be curbed as far
as possible.

T —

SHRI MORARJI DESAI: My bhon.
friend never misses an opportunity o
speak strongly whether gccasion de-
mands it or nott Now he says—that
his information is, that shows what
the nature of his information is like,
that we are pressurised by the Amerl-
can people not to disclose something.
We are not going to be pressurised by
anybody, not by any power on earth,
least of all by my hon. friend. He must
realise that. Where is the question
of being pressurised in this? Why does
he not see this simple thing which I

have sald...,.

AN HON. MEMBER: (Interruptions
...brief,

SHRI MORARJI DESALI: It is not the
brief I have gone into. I am not uke
you. I am not creduloug-as you people
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are add T do wot speak the way you
do. I know my responuibility. There-
fore, I have studied it fully, 1 have
questioned all those whom I have to
question. 1 am convinced that this was
not started by either CIA or (BI
This was started by the Scientific
Department of this country.

(Interruptions)

SHRI MORARJI DESAIL: I would
not name anybody. It would not be
fair to do that. I would not get in-
volved into that kind of flexing of
muscleg ggainst people. Byt it was not
done by any lower authority thap the
highest authority and if I ask some
pecple now to do certain things and
if they do Tt, will it be fheir fault or
my fault? Why blame those people
and why try to say that they are med.
dling into it* This was a danger which
was considered at that time in this
country and they wanted to take steps
to ward off the danger. That is why
they did this, When people get afraid,
this is what happens. That is why J
do not want the people to be afraid.
Therefore, one sghould not indulge in
these things.

He wants an assurance without bis
asking. I said the last sentence which

he does not seem to have heard or
read

“That no other device of this kini
exists on Indian soil and no such
operations which carry potential
national hazards would be permitted
by us.”

What more assurance does he want?
Should I do it wvery crudely? I
never thought that he does not urder-
stand polite language. This s very
different. What more doeg he want
me to say?

SHRI K. LAKAPPA: (Inferrup-

tonsq....as & Prime Minister. Do
not take in such a manner.

SHRI MORARJI DESAI: I have aot
said you are mngry with me. Why rre
¥You unnecessarily going off at a
tangent?

CHAITRA 2V, 1000 (SAKA)

planted in the
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MR, SPEAKER: He sald be is angry
with yourself.

SHRI MORARJI DESAI: How can
he be angry with me if I do not give
him any cause for anger? It ig impos-
sible for you to do so. Therefore, I
don't believe you can be angry with
me. Where iz the gquestion of it?

BHRI K. GOPAL (Karur): Even Iif
there is no cause still he can get angry!

SHRI MORARJI DESAI: That be
can be on his own. He is perhaps, 23
hours out of 24, in a state of anger.
What can I do? But then I will not
be angry with him at all That much
is certain. Why bhave I to be angry
with him?

Therefore, this is a question where
there is no question of hiding any
facts, but, I have given all the facts.
I have gone into them carefully :¢nd
therefore I am saying that it is npt a
question of blaming some one or the
other. The decision was taken at the
highest level here. The help was
given. Therefore, those who gave help
did not ask this to be done themselves,
but, of course, It suited them also.
Therefore they helped. Otherwise who
would help? That 15 why this hus
happened and i1t was done with motives
which were in national interest and
then precautions were taken. 1 am
satisfled about those precautions. And.
if in 12 years, water has hot been pol-
luted, is that not emough evidence?
My hon. friends have not suffered;
we would all have suffered from can.
cer if there had been contamination.
None of ug here would get affected by
it. (An hon. Member: God forbid.)
Why God forbid? If God wants to
forbid He wil] forbid it; we need not
bother about it. But that is not the
question,

These 12 years have shown no evid-
ence that there is any pollution so far
I have said on top of it that we are
appointing a Committes of Scientists
to go into it in order to take exira
care, so that we are not caught
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unawares. That is what ] have said.
It my hon. friend is not satisfied (ven
with that, what can I do?

In Sanskrit we have a wery fine
verse:

WY QEATOR: QRIS firde:
wrrewgfvaT s e fy # omfy |
1 don't want to say anything more,

MR. SPEAKER: You have to trans
late 1t for the benefAt of others who
do not know. Kindly translate it,

SHRI MORARJI DESAL I will
translate it

SHRI K. LAKKAPPA: “Anarambho
Manushyanam Pratamam Buddhi Lak-
shnam Arabydhya Shanta Gamanam
Dwitiyam Budhi Lakshanam.”

SHRI MORARJI DESAI. An ignor-
ant person can be satisfled by giving
him knowledge and by glving
him  arguments, The person who
knows everything also can be satisfled.
But he who knows little, even God
cannot satisfy him.

SHRI CHITTA BASU (Barasat): Sir
the statement made by the hon. Prime
Minister on this occasion reveals cer-
lain facts. These facts have wide re-
percussions not only in the matter of
health hazardg which have been rp-
prehended, but also in the matter of
industrial relations and also the de-
fence sirategy of this country.

Bir, you might have observed ‘rom
the statement that there was some kind
oflnuuemembetwmlhetwom
ernments in the light of the inter-
national situation prevailing at {uat
time, etc. Now that there has been
change in the international situation,
may I know from the hon. Prime
Minister. does he agree even today
that the agreement which was made
in the light of that particular finter.
national situation still should be pur
suadeq or something otherwise iy i be
done? 1 would particularly like to
mention that the whole device was zet
up to monitor the apprehended Chinese
actions. Now there has been chanse
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in the attitude of the Government and
the External Affairs Minister iz on
record to say that the developments in
our ties with China are positive. In
this comdext may I know this? Since
the international situation has vastly
changed may 1 knmow whether the
agreements arrived at late in the mx-
ties should be discontinued in the
context of the present day International
situation and the stand taken by tLhe
Government of Indla?

My second point is that— I know—
under that particular agreement or
arrangement it was agreed by the
then Government to open flood-gates
of cooperation with the American
military experts and intelligence
agencieg and it was agreed upon that
the closest collaboration will be there
in the matter of expanding and mod-
ernising the Indian Intelligence
Agencies by employing the latest
sclentific techniques. VYou will be
surprised to know the CIA—which he
does not want to bring in—had a liaf-
son set-up right in New Delhi to
maintain functional contact with the
top brass of our intelligence system
in this country, defence installations
in our country and high-ups in this
government, Thess arrangements
were made. You will also be sur-
prised to know that the political, eco-
nomic and cultural branches of the
U.S. Embassy here were considerably
out-numbered by the personnel of
Military Assistance Groups and other
named and un-named out-fits. You
should also know that Mr. Biju Pat-
najk—when he was the Chief Minis-
ter of Orissa—was drafted here to act
on a special duty under the Ministry
of External Affairs and was given
the charge of going over to America
to finalise some kind of arrangements
with the intelligence experts. In
view of all this my question is: Now
that there have been vast changes in
the political situation we would like
to be assured that the arrangements
made at that time in a particular poli-
tical situation would be done away
with in order to safeguard the genuine
non-slignment policy pursued by the
Government and refuse to be Pressu~



Let me tell you what I have to say.
I have heard you with patience.
There is no question of using any de-
vice against anybody. We do not

dent or we do not take precautions.
But we are not going to act in an
unfriendly manner to any country
whatsoever even if that country is not
friendly. We will not imitate them.
We will try to see that they become
friendly and alsp; help us to protect
our own interests. That is how we
wish to proceed in this matter and
other matters. I do not know what
other assurance my hon'ble friend
wants, We gre truly and properly
non-aigned and we want to be
friends with all.

13.5 hrs.

PUBLIC ACCOUNTS COMMITTEE

SEVENTY-FIRST AND SEVENTY-SCCOND
Rrrorts

SHRI C. M. STEPHEN (Iaukki)

1 beg t; present the following Reports
of the Public Accounts Commyttee; ~

(1) Beventy-first Report on para-
Wh“?' 13 and 14 of the Report
of“the Comptroller and Auditor
General of India for the year 1975

CHAITRA 27, 1900 (SAKA)
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76, Union Government (Posts and
Telegraphs) relating to the Minis-
try of Communications.

(2) Beventy-second Report on
paragraph 28 of the Report of the
Comptroller and Audifor General
of India for the year 1975.76, Union
Government (Civil) on Import of
Rapeseed and Rapeseed Oil from
Canada to the Ministry of Civil
Supplies and Cooperation.

COMMITTEE ON ABSENCE OF
MEMBERS FROM SITTINGS OF THE
HOUSE

DR BAPU KALDATE (Auranga-
bad) : 1 beg to present the Fifth
Report of the Commitee on Absence
of Members from the Sittings of the
House

13.51 hrs.

AIR (PREVENTION AND CONTROL
OF POLLUTION) BILL*

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHR] SIKANDAR
BAKHT) : I beg to move for leave to
introduce a Bill to provide for the
prevention, conirol and abatement
of air pollution, for the establish-
ment, with a view to carrying out
the aforesaid purpose, of Boards for
the prevention and coatrol of air
poliution, for conferring on and as-
signing to such Boards powers and
functiong reiating therety and for
matters connected therewith.

MR. SPEAKER: The question 1s:

‘“That leave be granted to intro-
duce a Bull to provide for the pre-
vention, control and abatement of
air pollution, for the establishment,
with a view ty carrying out the
aforesaid purpose, of Boards for

*Published in Gazette of India Extra-
17-4-78. *

ordinary, Part II,

Section 2, dated



13.57 hrs,
[Mr. DEPUTY-SPEAKER in the Chair]
MATTERS UNDER RULE anm

(i) REPORTED MANIPULATION BY THE
MULTINATIONALS LIEE  WIMCO
LTD TO SCUTTLE THE JANATA Gov-
ERNMENT'S INDUSTRIAL PoLICY

SHRI R. K. MHALGI  (Thana):
Sir, 1 am constrained to bring to the
notice of this Hon'ble House the n.n-
nipulations by the multinationals like
Wimeco to Scuttle the Janata Gov-
ernment’s industrial policy and de-
mand Government's immediate and
necessary action to ¢ounter the anti-
pational move of the multi-national
concerns.

The aim of the Janata Government
is to give employment to the maxi=
mum number of persons so that the
courage of unemployment 1s elimi-
nated and meang of livelihood is as-
sured t, curb one and all. To this
effect, the Government desire to curb
the activities of the Muiltinational con-
cerns who use the most sophisti-
cated machinery to produce more at
the cost of millions of workers, Their
only aim js to make profit and to
transfer the amounts by dubious
means to their father-lands.

Wimco Limited Factory at Ambar-
nath in Maharashtra had over 3000
workers in 1956-57 on their roll. Now
the production in the factory increas-
ed severalfold, but the number of
workmen were progressively reduced
to 800. This was made possible by
the active connivance of our previous
Goveraments. The Janata Covern-

Now, WIMCO Limited, Ambarnath
in Maharashtra in contravention of
this declared policy of the Govern-
ment has imported a machine, the
same Is to go into production of
Cardboard Match Boxes soon. This

boxes for the factory at Ambarnath
and also for the other units of the
company as well. Moreover, another
machine of the same nature is also
expected soon. The one machine
alone could eliminate the need of 300
workmen in the Ambarnath factory.
Likewise another 1500 persons work-
ing in the various other factories of
WIMCO Limited will alsy be thrown
out of work. From the present
strength the workforce
reduced to 500 ie. this company only
in their Ambarnath factory has pro-
gressively reduceq 2500 of the work-
force within 20 years. When the
other factories are also taken into
account, the reduction in manforce
will run to several thousands,

I am at a loss to understand how
permission for the import of the above
machinery was allowed?
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(if) REPORTED INTERFERENCE OF INTEI
LigEncE Bunzau burme CPI(M)'s
CONGRESS AT JULLUNDUR

SHR] JYOTIRMOY BOSU (Dia-
mond Harbour) : I note the contents
of a press publication covering the
statement of Shri Charan Singh, the
Home Minister on the issue of inter-
ference of the Intelligence  Bureau
during our Party Congress in Jul-
lundur. 'The actual factg of the case
are as follows:

On 9th April night & man was
caught red-handed stealing an ordi-
nary flle containing party papers
where there were no secret or private
papers. This man revealed that he
worked for the IB. and his name

Bureau and his identity card No, is
8. No. 12/23.

Rule 377

H
5 §

a dinner because he was
snatch the file from our perty

g

operations are
being conducted by the 1LB. The

Home Minister may please clarify on
the floor of the House. We have
authentic proof to establish what we
have stated here, which we are not
revealing just now.

(lii) INACCURATE NEWS REPORTS BRE
RAPE COMMITTED ON 85 wWoMEN v
Braar.

Sft peRaw ATCrIw anew (wye):
TATENH WENAT, 14~4—78 € ‘AT
oew’ # wwifive wwmare “sromer
¥\ afcorfae—6 5 Wl ¥ sre serapre”
qUET wew WX W § 1 fofre
AT gaTaTe qal WX grareraTe
IO awe e & g fagre ¥ o
g1 w1 s frowe fear o
wr ¥ w9d F O om § fregwr of
o Sy onfr & wr § 1 oY Wl
& o gt dwd qwar w1 o 8,
forr % g & oY ok ar< xw g @
WSAT ¥ A6 § | gATATT 9w wodr
ERAAAT T X JO A AW 6T G
@ o & www gaw I ¥ AR
w i dar e wwar §, fradk go amft
o Wi gC § 1 wroAw  wr @i
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[sfr gt Arever qrea)
o swar i s e & Awec {1
fora wzar wr farss fear war §, we Wt
faw o § 1 fugre goeTe & OF Al
W arim wor m & g R
frowme ot e § 1 & wiw o
fr v@ wer o ate T wiw s
¥ war weogw o ¥ o faeem
SATNTC BT9 FT GRfIT & ®T sww
w0 qTEYT QAT 9T TEATE ¥ STy
Y AT | 7Y ATTAT YW fegre e,
afew &k 2w w1 § ¥ g Ty W
A ¥ dwfry | e, WS, Tag,
wirifm, sfomge YT 30 damA
o garTd Y sy € wr @
oY U ¥ fad araw 1 avETC @
WA ¥ Wie W smaen w1 )

———

14 hrs.

DEMANDS FOR GRANTS, 1978-79—
contd,

(i) MmvisTRY OF LaBoUrR—cOntd,

MR. DEPUTY-SPEAKER: The
House will now take up further dis-
cussion and voting on the Demands
for grants under the conirol of the
Ministry of Labour. Shri Lakkappa
may continue his speech.

SHRI K. LAKKAPPA (Tumkur) :
On that day, I was saying that the
Labour Ministry must have a good
understanding with other Ministries
and must get their full cooperation
becauge various Ministries come with-
in the purview of the Labour Minis-
try. But manv Ministers have not
been consulting ihe Labour Minister.
An example 1o this i the recent {ragic
incidents that took place in Bailadilla,
about which the hon. Steel Minister
has come oul with a wrong stalement,
misleading the House and the prob-
lems have not been discussed with
the Labour Minister before such a
statement was made and this has
created guch & disheartening situation.

APRIL 17, 1978
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There many workers have been
butd:uﬂandmuhhr«lud the
culprits have not been brought to
book.

I would like to focus the attention
of the hon. Minister again to the
unemployment problem. I would
like to give the recent figures, quot-
ing ‘Patriot’; The job-seekerg are over
one crore and out of this, the num-
ber of job-seekers belong to schedul-
ed castes and scheduled tribes in the
employment exchange registers in
June 1977 is 12.08 lakhs and sche-
duled tribes 2.75 lakhs, The number
of placements effected by the em-
ployment exchanges in respect of the
scheduled castes and scheduled tribes
during the period January to June
1977 was 35,891 scheduled castes and
1,974 scheduled tribes. 1 raised this
issue through a non-official Bill for
providing a subsistence allowance to
the unemployed people, Bu: my
friend, Mr, Varmaji has no sympathy
and no consideration and has come
out, after making arithmetical calcu-
lations, saying that they will have to
spend so0 many crores of rupees for
this purpose. This clearly shows that
the Labour Minister has got no sym-
pathy towards the unemployed people.
One day, it will blow you off from
power. You must also see that youths
are on rampage. Youths are demand-
ing doles.

Intervening in the debate, your
colleagué made a statement that he
would advise the farm workers to
organise themselves so as to enable
the Government to meet all their
demands and to redress their griev-
ances. May [ add on to your sympa-
they for them, if at all you have? If
you have got any tears, you can shed
them now.

Will you kindly see that the condi-
tions of millions of unorganised farm
workers are improved angd there is
amelijoration of the condition of these
workers? They are the backbones of
this nation. Where the land reforms
have been implemented, even there,
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be ven to them for loss of thelr
umb'ninruvu'!wmmundlym-
gider giving them transport facilities

Industria]l Disputes Act and all the
appropriate labour laws should be
apphed to them. Therefore, it is
necessary that there should be codi-
fication of legislation to bring under
it the millions of farm workers who
have been unorganised in this coun-
iry, so that their grievances may be
redressed. We have asked questions
in this House about the clandestine
operations of certain organisations in-
dulging in selling of human force in
this country not only from Southern
States but elsewhere also, You have
stated m reply 1, a question that
people were taken to the Gulf and
sold out There ig no legislation to
prevent such selling of human bemngs.
It 1s nothing but slavery which you
want to introduce and perpetuate.
Will you kindly ynearth such clan-
destine organisations which are ope-
rating in connivance with many of
the officers attached to the various
ministries and also jn your ministry,
because they are encouraging such
clandestine organisations in Bombay,
Calcutta, Delhi and other important
cities and making money? They allure
them with jobs, take themm and sell
them. That is how man-power 1s
being misused and the power 1s
being abused 1n your ministry and
other ministries.

My friend Mr. Sudheeran wanted
to speak and I shall cut short my
speech., The railway employees of
various categories incluling station

with the Rallway Ministry. They
come out with a statement that those
who were victimised at the time of
emer‘mwlnbehkmeandmd
their legitimate demands will be met.
But these are only crocodile tears.
Even today, one year after your com-
ing to power, tihe people are still
agitating for  small things as they
were doing before. There is not even
an iota of sympathy for them and not
even an iota of understanding of their
legitimate demands and grievances.
The All India Station Masters' Asso-
ciation, Southern Zone, have given
notice of a “Stay In Strike” from
20th April 78. They have given a list
of 36 demands. Will the Labour
Minister look into the difficulties of
these people and also into the griev-
ances of those people who are attach-
ed to the Southern States and who
have represented to the Railway
Minister, Industries  Tribunal and
also to the Labour Ministry? With
these words, I conclude and request
the Deputy-Speaker to provide an op-
portunity to my colleague to speak

MR. DEPUTY-SPEAKER: You
said you would conclude, but you
have taken more time !

SHRI HARI VISHNU KAMATH
(Hoshangabad) * How much time 1s
still left?

MR. DEPUTY SPEAKER:; When
we started, we had one hour and 45
minutes including the  Minister's
reply. Now, I think, it is  hardly
about one-and-a-haif hours.

St e Gt (dfieramr) o
IusTA AR, & =w gd f ok
IR ORI WY g ¥ o awrd ¥
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[sft wrame Srar]
v g fo TP e fewfr
Fogr 6ot & wfewre o wwer W
fodr i & ToeY o & g v &)
urarey feafr  Torfifew oo Wit we-
WY % qrET A § Pree g
wit #Y o & wgw o mn €
wrary feafa &1 aw I3 FT TErwwd
& wo wfreT<d w1 gErET Sk St
< W& T W agr foar, SR
Ty wewry w34%, wfaat & AR i
oYz wed & Fraa ¥ afcrdr s faar
g1, T7 §9 # AT FQAIY 79T IT AdY
*Y w17 few w1 s gt o B,
fod ara wwre feafer 3 e fiear
mrar |

dm dam wiefem & dea
¥ 1976 ¥ AW A7 .33 N
¥ £ =gy &Y 7€ §, T} wfyww &
s why @ @ A §@
g weifadl ) ot TeETe X warer
w% faar & 1 g& WY w1 srex fameita
A &1 gt eavew fovar & oy freft
g T 7w o a9l § fafesr w3 T
a1 | ¥ AT FIN ATRICES  qE
% FTon 1 gT Ay & oy FoTq g § )
sfre st & ¥ e s @ fd
¢ T B afver w7 ¥ ow-
e wT $T WY g §

st Y 1976 % 127.595%
fewat ®r oifr gk o, ow fis 1977 &
212.1 9% feni N yfa gk & 1 7%
RAN &% gU AAIWIET B GiveaRr v
% wreo gt § afe g vy oy At S
&ml i\-ﬁmm!ﬂmﬁ.ﬂ L
sfas gmfw war gk & 9% w1
wrew § Saet TEE 3 g o g )
¥ ot s § fs Ao 6 arfes
@ 0 wfirs qwhe ¢ wak qw F
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¥ wrpT § W AW €7 7 AwTAT W)
& u'T g ! T A A SR
wfegr fr OF S0 ¥ ©w gfrmw @,
TF QAT 8 | TE L AT qwar
& fe oft ag gt o § fe o
JO ¥ OF AUPT §MEw A smwear
T ¥ | v afwar Sfvor g
=g | QT AT Ak wY TR § G
T 1 WX oF Sow § ow g
grfr at s &Y wfwe w3 ) AN
HTIE & FON AgY £ | I A Ed Al
firg ot gt e anfgn edamf s
o wifier st T st & wfirw W@ |
qgT W & ey foere & fag
Wt 7% wge e § 1 Aoy @l
Ty & wrew sy fawfe 3 §
st 3w arqfgs dRamh v &
wfwr % g1 TR G | @Y woge WY
¥ qreegfor sfremut ewmer qr
gt | wrwr ot fedlt oft TRYY W
WTETC FEE T @ G feed
avar vy wrie gor & ag gt &1 e
gL &Y & gmwn fear § &Y g
sgemmm ffegu ¥ gro o
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wigk wt | o afcferfodt ¥ T
1T | Wwa'e o weew AT STRIWA
¥ feera & fod B @ O o
g wifiglr 1

sfes W & wrew Wi g
firerer & forg e dw #f sTrET Wi
sitanft & gz ¥ faior st awa @

o WAt § 1wy g awgr &
*) qEwar & WTHT 9T &, WY g T
s & &1 99 & fag Fafrwsr ol

X wfgd form wraTT 9T Awgw @wt
w1 araar foedy §, oo fag ot

ai% g wfgd o

arfgs HREN F wIT gw gt
gt Y gad worg Ly w7 Ay AW g
T W ol qwgd ) wgwr afeg
aar vt §1 ox fafrey sfome @
ara wr wraw fer a1 awar § fe e
¥ wEr 7 AegQ s wiafatie
aftwrd g1 | 78 arfgn kel WY
ot & fod oy sw m, gEw
1 ol Y o ) ar o aviy wegd
¥ T WA ¥ WET 9T JEET
w7z fear o, ar et o fogré wrge
aw & wfafafe @ o Rw & frgré
A ¥ w4 oge
T W AR gw arfge Wikamoft o
oY ) gt e oy ) o A &
e Y3 4% wfee sl g s
T ¥ 0T ayg W pRfEE A0
€ Tuvaw} ¥ @ GqUAr T 8
froreor & o et o awd £ g
Hraar fewes oY Y wwer § e aoly
e St & waTe qT iy dusAt
¥ uftfufidt o dgwr afifir or fimfe

6 dfew wx g ¥ et wreet
areefty & wreT gw T g & o g
feroka ot st oY wfand w7 & @-
o< woft wifed

g wge weft W are § e s st ofr
sree Sfrs daw fedae wft o §
e R wr B E 1 ot fore sitefre
waely s & ww e 8 @ g
quR § W g wfes § 1 I g
sfiger &% et Frewg Y s e
% fowrg o' wifis ofr & frdr
agw wrvErs g 1. & aw iyl &
¥ T AV W QTR FQTE |

afieq o% a7 7 Fe § v
vyt W fin faw wroam # adt
aTaT ¥ Ao wTH FW § I8 6T
AW AR & TR A q9T WY IO,
oy TEE F d9Y X sEE I
a9 Ay Surr W fadess & ardt
AW & ST & F79 § g S0
arfgd 1 gw % srAw & B wrd W
Fa arer & ar TEfaT ¥ e
gqranafer & 1 ardt sfres gy T
are wisfoar a7 g€ § o g9 wTE
qas dare st § WA nfee Y @t
& wraTT OT 4T0 At S Iwar § )
afed saet faiw feafa & e &
W FT IAN W FOT wlER )
o & wrer @ qT A gy
7 Fur & ff wfis & afre -
o grr o ww g wias S 8
Ao ¥ wgd & SEw gu dfam
T W |

& g qw @ a6 af
oY § fie sraemr % sifsret o wrefierdy
¥ forg woor f R E 1 o't aw 1308
qwwl ¥ qg steer g WY ob & )
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[« we wrer aam) .ﬁ:ﬂmm“amiu‘!
, a% ww & fay ot wfiee

qreesfen favre o agivr o gfe ¢
2 wrfores wire g & e & ZEAfir w3 ot awn fraw e wfyd

# goeT A Wi ww 7 A w®
& e & fay ofr o€ 3w § fr oA
sifier wfaet & gwam ® W@ 5
T e esmr 1 9@ 2 g
47 dfwm wfew ¥ frasi &
26,719 ¥ TgTAT 9T Y¥T § | AhwA
g weay &9 § 1 W dferer sifeet 7 o
Ty & w1 e g g gy )

ofr afewl & wwear aga aft
¢ forer e gw ©AWT &@WRD €
g g ag g § | wife gfy sifs
wig-mr ¥ B gg & 1 -9 wifaw
wrw far Wi 9 figer & Ferg ot e
T T §, IO CIHORE WY
% ¥ g, vk fa v & w9t QW
€1 wear & fir 4 qamaal W I
wadtiRew &1 qu gaexieer T
wrr wfgy 1 gawr qdr Fesnrd
drfy sl sfgE o

o ¥ & o Aar @ frae wem
fir AadT *1 wage grary gy wed
a0 § 9% Y @ | qg g T 5
¥ o o gwar ® guaw ¥ fad
T T AT AT =gy |

o ¥AT qrwAT WY o ST
wors wAT W e § afn Sre wp
g TR o A e ferd s aOw-
me f SR O W ar ywc 8
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HTETT WX 9T 4 o9 Sfq o7 & fgwm
& ¥w agw fear o § Afsa ag @
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7g ¢ % sigwe A 0 @ 7g et
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A g o AR A I Y @
W RN FER FAT 2, AW
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wrfge w1 w7 & fo A weA T_T
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T IO F AT ' OF A §E 7
§ gaTa e ) T Y U o daw
my gaw 7 Y FW 5 qm AW
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FEG AR A F7 F g OFIER
' 7@ F1 Q1 gfiw v wfgn ok 5
ara wfawr & Fegrr & fao v F GR
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a2 ¥, wiw A # gu-ghem
§ art ¥ ol @ wegd § dW e
¥ are ¥ w99 TCHIHTL T oI
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W e FY /AT R AT FAE

SHRI V. M. SUDHEERAN (All-
eppey): Mr. Deputy-Speaker, Sir,
602 L8—12,
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thig Government has totally failed in
safeguarding the interests of the
working class. Even the basic rights
have been takep away from them.
They are being dea]t with guns, not
with peaceful conciliatory methods, 1
am gure, this Government has no right
{o continue because the working class
of this counfry has been brutally
handled and they have been shot to
death,

The reports from Pantnagar are a
clear indication as to how the Janata
Government deal with labour problems
and agitations of the working class.
The workers have been shot 1o dealth
and their bodieg have been burnt in
the cane fiecld This showg the ten-
dency developing in the country as
far as the labour situation is concern-
ed. This Government is in power
because of the atrocities committed
during Emergency. But, now, this
Government has totally out-beaten
the previous regime in the matter of
excesses. Now the unemployment
situation is very explosive, glthough
the Government and the Prime Minis-
ter had assured the House that it
should be solved with in ten years.
But no programme has been seen in
that connection. The unemployed
youths of this tountry had not been
given any indication regarding the
solution of the unemployment pro-
blem or how they are going to solve
the unemployment problem. There is
no cori®fEfe programme in that re-
gard. -

Even the demand for providing un-
employment allowance to the un-
employed youths has not been accept-
ed. Some of the State Governments
like Kerala, Punjab ang others have
come forward to provide unemploy-
ment allowance to the unemployed
youths, But this Government has
refused the demand of the youths

of this country to provide unemploy-
ment asllowance.

May I know from the Minister what
is the policy of the Government re-
garding creating more employment
potential. It is to create more em-
ployment potentials or to kill the
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employment potential? 1 come from
Kerala where lakhs of people have
been engaged in traditional industries.
1 wil] give you one example in this
regard. Contrary to the declared
policy of the Government, for
mechanical processing units licences
were given to a private factory at
Narercoil to produce coir mat mech-
anically,

This is a major traditional coir
industry of Kerala providing employ-
ment to about five lakhs of workers.
This will pose a serious threat to the
unemployment gituation.  Repeated
requests of the State Government,
Memberg of parliament, trade unions
and of the political parties have been
ignored by this Government to
safeguard the interest of the workers,

This Government ig issuing licences
to the monopoly houses for mechanised
fishing. That will throw out thousands
of fishermen from their traditional
job. May 1 know from the Minister,
it this is the situation, if this is the
policy they wish to continue, what
wil] be the fate of those people? If
they wish to continue this policy, then
there wil] be an upsurge ugains{ them
and this cannot be tolerated at this
level

I would like to highlight some
aspects regarding age limit for re-
cruitment in jobs. Now the age limit
for recruitment in the Central Gov-
ernment, State Governments, public
undertakings, nationalised banks has
been fixed at 25—30 years. In =ome
S'ate Governments, it is 30 years. If
you do mnot increase thé age limit,
then lakhs of people would be left
unemployed. The fact is that age limit
must be increased atleast for five
years in the case of Central Govern-
ment  jobs, State  Governments,
nationaliseq banks, public undertak-
ings and other agencies. 1f you in-
crease the age limit then they can
provide more jobs. This Government
has not evolved any national wage
policy. Now the prices are mounting
up and the Workers are not in a posi-
tion to have both ends meet. ‘There
has been a lot of suffering. 8o, I

APRIL 17, 1978

Min. of Labour 356

request the hon. Minister to evolve
a need-based wage policy which will
help the working class of the country.
The number of labour disputes has
increased this year. There is total
unrest in this fleld. The existing
system hag failed to cope with the
demands. So, it is high time that the
existing labour laws were amended
s0 ag to give more powers to the
conciliation officers because a lot of
labour disputes are kept pending, It
18 very necessary to amend the exist-
ing labour laws to give more powers
to the conciliation officers.

Another point I would like to raise’
is about the pitiasble condition of the
agricultural workers in the country.
There is no comprehensive legislation
in that aspect. Although we have
been doing something for the promo-
tion of agriculture and for the welfare
of the rural masses, the real benefit
in this regard has not gone io the
poor people. They are still under-
paid or even unpaid, and they are ex-
ploited by the rural rich of the
country. There iz no security of
tenure. The Standing Committee on
Agricultural Labour hag recommend-
ed the need for a comprehensive
legislation, a model Bill, in this
regard. I would like to appeal to the
Minister to prepare a model Bill for
the benefit of the agricultural workers
of the country. The Kerala Govern-
ment has gone to g certain extent in
this regar¥; the Kerala Government
have passeq the Agricultural Workers'
Bill; it is a landmark in this aspect.

Our country is facing a serious un-
employment problem. A lot of our
youngsters were geeking jobs abroad.
Now, the Labour Ministry js going
into that aspect and i3 trying fo evolve
a new policy in this regard. But I
would like to point out that hundreds
of job-seekers have been brutally
prevented from going abroad by the
strict implementation of the rmmigra-
tion Act of 1922. Evepn those people
who got the visa or the NOC from
the Gulf countries have been deport-
ed. This has created a scare in many
part¥ of our country, especlally in
Kerula. 8o, I woulq request the hon,
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Minister to evolve a formula in this
regard and use his good offices lo
relax the Immigration Aet of 1022

MA. DEPUTY-SPEAKER:
conclude.

Please

SHRI V. M. SUDHEERAN: I do
not want to speak more. The man
function of the Labour Ministry ig to
safeguard the interests of the work-
ing class of the country. But unfor-
tunately this Ministry has failed in
upholding the trade union rights of
the working class The anti-labour
attitude of the Government was very
clear when the Government asked the
State Government to de-register the
trade wunion which functioned in
Tumba. This method, this attitude,
15 a clear indication of the policy of
the Government—of the Labour
policy. I would request the Minister
to re-assure the House, reassure the
ropresentatives of the people, that
their pledges and promises made

during the last Election will be
fulfilled.

ot wrea g (AAtere) - Foma
wgrew, vt Aw F wafe € ww w2y v
&, TToaTe Y =t gt § @ ag W)
T8 qgAqe I 7 wrar § fy ogi W
v AT &, #fe N osafa T
faarar gr § agt o< g wrevaE Q) ATAT
¢ fv suld ww wor A dvr A quAr
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wifrwt o v Iy g daw
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T oY omr gaet SKfer v o gt
wyeqy wX fis & g9 ¥ wT O |

[SHRITMATI PARVATHI KRIBHNAN {in the
Chair]
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Min of Labour 366

&1 7 gy Taw fog & frda wem fie
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A

39 wEl % amg § o gaem §Y

HI} T GG F@TE )

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA):
Comrade Chairman, I am very grate-
ful to the hon. Members who have
participated in the debate on the
Demands of the Ministry of Labour.

In fact, it is very clear from he
observations that have been made by
the distinguished members who spoke
in the course of the debate that there
is a considerable degree of unanimity
ag far as the attitude to the problems
of labour is concerned.
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Madam, my distinguished and hon.
friend Mr, Sathe, who opened the
debate from the benches of the opposi-
tion, who unfortunately is wbsent this
afternoon—I am sure he must be
attending to more important things of
which there is no dearth—as well as
my distinguished friend who spoke
last, Shri Hukam Chand Kachwai,
underlined the neeq for a national
attitude to the problems of Isbour.
They said that thig is a subject in
which party differences should not
cloud our atfftude, that industrial
relation is a matter of national con-
cern, that unless there is harmony
and peace in our industrial undertak-
ings, production is bound to guffer
and if production suffers there will be
shortages. There will be scarcity.
There will be increase in prices.
There may even be loss of employ-
ment if the economy goes out of gear.
It is, therefore, a common national
concern to ensure that the wheels of
industry go on efficlently. And it is
accepted by everyone that this happy
consummation for which we devoutly
wish cannot be mchieved unless labour
recejves its legitimate recognition, the
rights of 1abour receive their legitimate
recognition, the wages that labour
receive are commensurate with the
demands that are made on them to
lead a life that is in conformity with
a minimum gtandard of living, unless
there is security in employment, unless
wages retain their worth and unless
it is possible for us to0 ensure that the
erosion in the value of money doeg pot

erode the rea] wages of labour as
well,

It was also pointed out, Madam,
that besides this it is necessary to
ensure ihat labour has a senge of
belonging—I am quoting my honble
friend, Shri Sathe—that labour must
have confidence that their problems
would be attendeq to confidence that
there would be an Impartial objective
sympathetic machinery that would
enable the expedifious gsettlement of
their disputes and grievances.

Madam, I ghall not at this moment
go into the details of what this means,
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But I wish to underline the fact that
there i& a wuniversal desire in thus
House that the polictes of the Gov-
ernment, the policies of trade-unions
and the policies of tne barons of in-
dustry must be such as promote petce
and undervanding in our jndustrial
undertakings. It is a national obliga-
tion east by the demands of develop-
ment, the demands of justice op the
governm 'nt ang the leaders of the
trade-un 1 movement gs well as the
leaders of industity to ensure that
each In his own way contribute {o
the creation and maintenance of
harmony 1n our industrial under-
takings.

Madam, I was somewhat sorry to
listen to Mr. Sudheeran as well as
my hon'ble friend, Shr1 Saugata Roy,
who almost painted a pictufe of gloom.
They were not sparing in their words
Ordinarily, Madam, I am one of those
who expect a high standard of de-
bate and a high standard of contii-
bution from my hon'ble friend, Shn
Saugata Roy who, unfortunately 1
nol here this afternoon I was, there-
fore, somewhat surprised at the man-
ner an which they attempted to paint
2 gloomy picture of the scene 1 won-
deted whether they were looking
backwards; 1 wondered whether they
Were living in the present or the ugly
dicam of the past was still haunting
their imagmation.

MR CHAIRMAN: As a nightmare

SHRI RAVINDRA VARMA: I stand
corrected when you Madam Chan-
man make such delectable suggestion
for improvement of language,

Madam, 1t 13 sometimes said hy
many 1n this House as wel]l as out-
side that the industrial situatiom has
taken an ugly turmn. It is said that
industrial unrest ig galloping in this
country. An attempt is made to pre-
sent a very alarming picture. I am
not complacent.. .

SHRI K. GOPAL (Karur): The
President has also said about it.
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SHRI RAVINDRA VARMA: I think

Madam  Chairman, it is one of
the ruleg that in the debate
the President’s name is not to

be montioned—for a purpose o1 m
vain Madam, it is being saig by
some that there is an increase, an
alarming increase, in unrest. I am not
taking a complacent view, but there
1s a difference between a realistic
view and a pessimistic view. The facts
that are before us, that are available
to the hon House so very clearly 1s
that there is nothing alarming in the
number of mandays that have been
lost 1n the year. In the last 8 or
10 years, the annual average of
mandays lost has been approximately
20 mallions It 1 true that therc have
been some variations in the year of
the military involvement with Pakis-
tan. The number of mandays lost de-
crease 1n the next year, in the peak
year of the Emergency too. The
number of mandays lost increases in
the year of the railway strike, the
number of mandays lost went up to
40 millions but otherwise the nation-
al annual average has been around 20
millions. This year the figure is 21
millions. I would like to point out
that apart from the absolute number
of mandays lost, it approximates to
04 per cent of the total mandays
scheduled for work, And I would like
to remind the hon. House that this is
not far different from the average of
the mandays lost in many of the in-
dustriallyt advanced countries like
the UK or Italy, Australia or Canada
or many other countries Now, when
I say this, I am not justifying the
loss of mandays. Let my hon. friends
whg are interested in trade union
movement realise that I am not say-
ing that mandays should be lost. No
mandays should not be lost But what
I am trying to point out is the man-
ner in which a scare of panic is being
created.

Now, here I would like to point out
another important factor which has
been underlined by my hon. friend
Mr. Saugata Roy and other Members
including my good friend, my esteem-
ed colleague, Shri Chitta Basu—he
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always keeps vigil over the working
class—who has made a very powerful
and eloguent speech the other day
and it is unforgettable for me. It was
pointed out that in the last 7 or 8
years, the share of mandays lost due
to lockouts has been steadily increas-
ing. In 1970, it was 28 per cent, in
1872, it was 33 per cent, in 1975, it
was 65 per cent in 1876, the full of
the glory of the Emergency,—it was
73 per cent, And in 1077 still, jt is over
50 per cent. I want the House to
think whether it is the share of the
mandays lost which is increasing or
galloping or whether it is the loss of
mandays due to stoppage of work by
strikes that is increasing. This is a
fact which cannot be ignored. Now,
the number of mandayg lost due to
strikes in 1977 was 10.5 millions, the
lowest compared to the years 1870-
1975, it is 10.5 millions as a result of
strikes.

Now, I come back to this question
of spreading a scare, creating g panic
saying that the situation ig alarming
and deteriorating in an alarming fa-
shion, it is suffering from galloping
T.B. Madam, I would beg to submit
for the consideration of the House
that there are two vesteg interests
which are interesteq in creating this
scare. One is those who believe
that by saying that there
is chaos, there is anarchy
there iz no control possible by the
removal of the curbs enforced on the
working class, on the restoration of
the rights of the working class, one
vested intcrest, political vested in-
terest which tries to prove that the
Emergency was justified. They say,
that after the emergency js over,
there is chaos in this country. The
other vested interest is economic
vested inlerest which is represented
by some owners of industries who
are for curbing the rights again, who
want to create an atmosphere in
which it will be possible for them to
do what they want, they say that the
restoration of the rights of trade
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unions and the workerg has led to
this pass and therefore restrictions
should be reimposed in one way or
another., They do not want to sur-
render the fruits of the emergency,
fruits that they garnered during the
emergency. It is well known that
among those who sung the praise of
emergency, who said that they never
had it so good were the capitalists of
our country. I may not be far wrong
if I gay that many of those therefore
today are very anxious to prove that
the freedom that has come with the
going of the emergency is responsible
for industrial chaos. They are accus-
tomed to the authoritarianism of the
emergency, to the economic fall outs
that they had as a consequence of the
authoritarianism of the emergency;
they remember the days of eclipse
with nostalgia and they would like
them to return. ] say this becaus in-
spite of the efforts that the govern-
ment has made many of those in-
terests have refused to reinstate those
who were victimised, whose services
were terminated during the emer-
gency; they have refused to review
the workloads which were unilateral-
ly altered by them during the
cmergency.

SHRI CHITTA BASU (Barasat):
What have you done against them?

AN HON. MEMBER: That would
be his conclusion.

SHRI RAVINDRA VARMA: My
hon. friend shows the technique of
debate. T was trying to point out that
there wss an interest behind paint-
ing this picture and I agm sure my
hon. friend will agree with what I
say in this regard.

I come to another point to which
reference was made by my good
friend Mr. Saugata Roy, The other
day he ridiculed the Labour Minister;
he is free to do 30; I shall not ridi-
cule him. He looked at the report
and found that the Labour Minister
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had intervened only in 12 disputes.

SHRI K. GOPAL: He ridiculed
the Labour Minister, not the Minister
of Parliamentary Aftairs,

SHRI RAVINDRA VARMA: You
can make a distinction between one
and the other. Mr. Gopal is yet to
learn something about Advaita. Now
Mr. Saugata Roy saw that the Law
Miniter dealt only with 12 disputes
and he worked out mathematically
and said; one dispute per month,
the Labour Minister has tackled. I
am afreid he did not look through
the report with the care with which
he should have. Those 12 disputes
were disputes which the Minister
himself had to deal with, like the
dispute of the Port and Dock workers
of Bombay port, bargemen's strike,
Vizag Shipyard negotiations, cement
dispute, bankmen's dispute, ete. In
al] those cases wvery ugly situations
were averted by the timely action by
the Labour Minister; there could
have been loss of production worth
crores of rupees in many of these
cases f timely action had not been
taken. He forgot 1o look forward, to
look 1into the other pages, to the
CLC's organisation which 1s the or-
ganisation which should deal with
the disputes. Every dispute cannot
be dealt with by the Labour Minister.
The CLC's organisation in this year
dealt with 5864 cases and settled
4885, out of which 81 per cent were
disputes settled during the year itself;
of this 70 per cent disputes were
settled in 2 months. In the same
way the labour officers handled
1,38,783 grievances of which 1,38,325
were gettled during the year.

Now I would like to turn to some
other important questions, i.e, the
questions relating to the policy that
this Government has adopted in this
field. Soon after our Government
came intg power, we realised that if
we have to deal with the problems
that we saw in the fleld of labour
relations, we have to take some short
term measures as wel] as some long
term measures, These ghort term mea.-
sures we thought ghould consist of
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the identification and removal of
irritants which were responsible for
the eruptions of unrest in different
parts of the country, These included
the restoration of the trade union
rights, action for reinstatement of
those whose services were terminated
in the Emergency or top reinstate or
review the caseg of those whose servi-
ces were dispensed with without the
normal judicial processes associated
with disciplinary action or termina-
tion of services, alteration of work
loads, the Compulsory Depos;t Scheme
and the Bonus. In all these cases, gs
the House knows, the Government
have took action. The other day my
distingwisheq friend, Smt. Ahilya
Rangnekar referred to the fact that
in spite of the Government's issuing
necessary instructions in th)s regard,
there are many cases of the victims
of Emetgency not being remnstated.
1 shall come to this question cur-
rently; but as far us the long range
action that we had to take are con-
cerned, we thought that the first
thing we had to do was to revive the
machinery for tripartite discussions
and to find out ways by which we
can streamline and bring nto being
an effective machinery for the settle-
ment of collective disputes and in-
dividual grievances In pursuance of
this analysis of ours, we not only
revived the tripartite conference and
invited all central trade union or-
ganigations—to attend this tripartite
conference. .. (Interruptions) There-
fore, we took the necssary steps to
revive the tripartite machinery and
to have a full-fledged discussion on
all aspects of the legislation as well
as the other steps that the Govern-
ment have to take in this field.

Last year after the tripartite con-
ference, I had occasions to tel] the
House about the discussions in the
tripartite conference as well ag the
major decisions taken—one was to set
up a Committee to report on @ com-
prehensive Bill for Industrial Rela-
tions and the other was to report on
the workers' participation in manage-
ment, the third was in relation to the
Consumers’ price index and the fourth
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was a decision to hold a special con-
ference to dea] with the problems of
the agricultural labour and unorga-
nised labour. I am happy to be able
to tell the House that on each of these
counts action has been taken by the
Government.

The other day my good friend, Mr.
Saugata Roy. again, said that this
Minister js cerning a reputation of
being a Minister who appoints Com-
mittees and he referred to my dis-
tinguished colleague, Mr. Charan
Singh and said that as Mr. Charan
Singh appoints Commissions, the Lab-
our Minister is appointing Com-
mittees. Here again, I am afraid that
he was a captive of caption hunting.
He looked at the report and found a
committee for this, a committee for
that and said that the work of this
Ministry lies only in appointing the
Committees, All of us, Madam, are
sometimes fond of captions. But if
we chase captions to the effect that
we become captives of caption hunt-
ing, then we revert to an infantile
state ag far as the contribution to
debates are concerned and I did not
expect that from him,

If we do not have Committees, then
are we o have obiter dicta? Ig it
that the Muinister or the Ministry or
the Government should dictate?
Without Committtees, how js it possi-
ble to ensure the widest possible con-
sultation and discussion with all in-
terests concerned?

Now I would like to remind you
and the House that gach one of these
Committee was asked to submit its
report in two months and with the
exception of one Committee or so,
almost all the Committees completed
their work in two months and sub-
mitted their reports. 1 know the next
question will be, what has been done
with the report? Somebody said the
other day that the report wasg sub-
mitted in December; why was no
legislation introduced? I plead guilty
to the charge that no special session
was summoned to introduce this legis-
lation. But the presentation of a re-

port is not the end of the guestion,
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The report has to be studied. It has
to be discussed jn the Cabinet, It
has to be drafted as a Bill and then
it has to be introduced. I would like
to tell the House that after the re-
ports were received, we had discus-
sions on the contents of the reports
with the presiding officers of indus-
trial tribunals, and labour courts,
with labour commissioners and other
interests and with the State labour
ministers. Who will say that these
were not necessary steps in consulta-
tion? After the widest possible con-
sutation, therefore, we have now
arrived at the stage where, as I told
the House earlier, the Government
will introduce a comprehensive Bill
on industrial relations in this session
itself.

Now I come to the question of
workers’ participation in manage-
ment. This committee also has prac-
tically completed its work except in
relation to the question of trus-
teeship, which is a somewhat lJonger
range question, as you can easily
understand. In respect of the ques-
tion of workers' participation, the
other day somebody, I think from
this side of the House said—ideas
are common angd they go round—“Thig
Government is committed to the con-
cept of workers’ participation. The
Janata Party said it in its manifesto.
Why this delay?” The impatience is
highly understandable; it is excusable.
1 do not know whether one takes
inspiration from the Bible:

“And God said, Let there be
light; and there was light!”

The Janata Party said in its mani-
festo, “Let there be workers' parti-
cipation”. And, lo and behold! There
was workers' participation! Ig it so
simple? Those who are aware of the
problems of workers' participation in
management -and I am sure their
number is not small in this House—
know that there are many aspects of
the question that have to be consi-
dered. It is true that from 1948 there
has been talk of workers' participa-
tion. Some schemes were introduced
ns far as the banks were concerned
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and in the emergency two schemes
were introduced for a limited king of
workers' participation. But you are
aware that this has not given satis-
faction to our workers. or employers.
There is no feeling that these sche-
mes that were introduced either dur-
ing the emergency or before emer-
gency allow the workers to have
their ful] share of effective participa-
tion jn the management of industry.
No trade union has said that these
schemes give them scope for effective
participation in management, My good
friend, Dr. Subramaniam Swamy,
would agree when I gay this. First of
all, there 1s the question of levels of
participation in management and the
kinds of functioning that can be
transferred to the organs for parti-
cipation at the different levels—at
the shop floor level, at the plant
level, at the Board level or at the in-
dustria} level. Then again there ;s
this question of the attitudes of the
management as well as the workers'
organisations to the question of par-
ticipation It does somewhat seem
odd to the uninitiated, but you know
that the management 15 very anxious
that any workers' participation in
management should not lead to the
erosion of managerml prerogative.
In the same way, the representatives
of trade unions, are keen that the
workers' participation \n management
should nol lead to the pttenuation of
the rights of collective bargaining.
Now, therefore, you have to find an
intervening area. While fully respect-
ing the rights of collective bargaining
and preventing inroads into the area
of collective bargaining; yet, to find
the area in which there can be parti-
cipation in the function of manage-
ment js a thing on which you have to
spend gome time. And that is why
this Committee which i{s a tripartite
committee consisting of the represen-
tatives of trade unlons, employers as
well as the Government and the pub-
lic sector undertakings, spent some
time—two months—which is a long
period of time to work out the de-
tails of the machinery for participa-
tion, the method of election to which
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again there was some reference made
from the other side, the method of
selecting the representatives of labour,
of the employees, who will work on
these different organs of partipative
management. Madam, this report
also wil] be belore us very soon.

On the gquestion of consumer price
index, the hon. Member has believe
in workers' participation...

SHRI 0. V ALAGESAN (Arko-
nam): Madam, on the question of
workers' participation in equity, does
he suy something?

SHRI RAVINDRA VARMA: Most
certainly I am alwuays very ready
to answer my good friend. In fact,
the role should be reversed, I am
more to learn from him than he has
to learn from me. And I do not know
whether he believes 1n workers' par-
ticipation in equity. But that does
not affect my answer.

SHRI O. V. ALAGESAN: Kindly
don't doubt my sincerity. I do be-
lieve in it.

MR CHAIRMAN: I don't think
he doubts your sincerity. He has al-
ready called you a good friend.

SHRI RAVINDRA VARMA: Ma-
dam, I did not gay either that he be-
lieved or he did not believe. It is
one of the many conundrums when
the hon. Member sits on the opposite
side.

As for participation in equity, I
shall jgnore this crossing of the floor
for the time being. I hope it is not
defection.

Madam. on this question of parti-
cipation in equity, there are two
wviews, If it js a question of ecompul-
sion to participate jn equity or if any
part of emoluments or other income
that accrues {0 workers, or should
accrue to workers, is to be given in
the shape of participation in equity,
there is a feeling that one should be
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carcful thut this does not lead to in-
vestment jn something which may
turn out to be a loss. I am sure the
hon. Member as well as the other
Members of the House wunderstand
what I mean and it is not necessary
for me to cxpatmate on this especially
in view of lack of time.

Now, Madam, [ shall
question of victimisation.

SHRI DINEN BHATTACHARYA
{Serampore): What about the Com-
mitlee on Price Index?

SHRI RAVINDRA VARMA: 1 was
on that, perhaps. I am sony, he
headed off the Board. Madam, you
are very familiar with the Consumer
Price Index Committee, as you are
with all other committces. This Com-
mittee worked under the chairman-
ship of a very distinguwshed pro-
fessor. Prof, Rath, and included such
distinguwished luminaries as Comrade
Parvathi Krishnan, a Member of Par-
liament, und this Commiitee has con-
cluded jts labours and submitted its
report which is under examination by
the Government at the moment and
as soon as its study is completed, it
will be made available to the House.

go to the

I said that I would go to the ques-
tion of wvictimisation to which my
hon, friend, Comrade. ...

MR. CHAIRMAN: You are swinging
between ‘Madam' and ‘Comrade’.

SHRI RAVINDRA VARMA: These
are hoth qualities which are co-exist-
ing and you can't escape from ane or
the other.

MR. CHAIRMAN: Much to the dis-
comfliure of Dr. Subramaniam Swamy.

SHRI RAVINDRA VARMA: I Jdont
think, Madam, that he would either
desire or accomplish a change.

MR. CHAIRMAN: 1 was only worried
about the discomfiture of Dr. Subra-
maniam Swamy.
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SHRI RAVINDRA VARMA: He can
conceal any discomfiture with a smule,

Going back to victimisation, I refer-
red, Madam, to the circular we had
1ssued and the Government not ouly
declared its policy that there should
be reinstatement, but it also wanted
that full pay should be paid for tne
period of the break in service and also
that there should be protection of ihe
promotion prospects of the person. We
sel up a special cell in the Minustry
here to follow up these cases. But
unfortunately I have to say that m
many of the States the progress has
been very slow. 1,669 out of 5765
people alfected have been reinstated
which 1s a very poor number. We ara
not complacent in this matter, We
regret that further progress has not
been made, in spite of our repeated
efforis; and at the moment, Madam, 1
can say that we are in touch with the
Governments of the States which are
particularly concerned in this regarr,
to ensure that there is reinstatement
as well as that other benefits are mad~
available to them.

SHRIMATI AHILYA P. RANGNE-
KAR (Bombay North-Central): What
about Central audit and accounts de.
partment?

SHRI RAVINDRA VARMA: I have
made a note of this. I will not replv
to each and every point; but I will
make a note of them. I would 2cro
look to another aspect of the bill ‘nat
we would like to bring before Parlia-
ment, You are aware, Madam, that
there has recently been a very impor-
tant judgement of the Supreme Court
on the question of definition of ‘Indus-
try'. Apart from the import and
implications of this definitlon of ‘in-
dustry’ to which the Supreme Court
judgement referred, there have also
been demands from many sectlons
of the employeeg who are not covered
by the existing Industrial Disputes Act.
We are, therefore, very seriously think-
ing of having some provisions or some
legislation which will ensure job
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security for even these who are .ot
to-day under the coverage of the Indus-
trial Disputes Act.

I would now turn to the question of
lock-outs. I have alreay referred to
the increasing incidence of lock-outs
My good friend and esteemed col
league, Mr. Chitta Basu often
refers to the fact that some of these
lock-outs are disguised cases of lay-
offs or closure. And I am sure there
are many hon. Members who would
agree with him that there are such
cases. It is also true that of late, there
has been a demand thait Chapter 5B
which was introduced during the
Emergency prescribing the prior ap-
proval of the appropriate Governmeni
in cases of lay-olls, retrenchment and
closure should be withdrawn. There
are demands that this should be with-
drawn. Now, in the light of the in-
crease in the incidence of lock-outs,
and the manner in which lock-outs ar2
being employed, such a demand be-
vomes a demand that may not contn-
hute to the reduction in problems
rused by stoppages of work. I am
using phrases cifferent from what my
hon, friends would use. As far as we
are concerned, we are keen that the
legislation that we introduce as well
45 the machinery that we provide
should assure workers of employment
security. It should assure them of
economic security, in the sense of a
minimum wage or minimum wages;
and the level of the wages being pro-
lected against erosion, that there must
be a provision for profit-sharing and
that there must be social security and
safety against hazards and accidents.
1t may not be possible for me, in the
hmited time at my disposal, to deal
with all aspects of questions like safety
and social security. My distinguished
colleagues who intervened in the de-
hate, have already referred to the
different  aspects of the question of
special security; but, with your per-
nussion, I would like to deal with the
question of safety, which is also an
important question.

The question of safety in the places
of work, 1s one of most paramount con-
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cern to this Government. Therefore,
we refer not only to the question of
safety in coal mines and other mines,
but to safety in all places of work. One
has to take an integrated view of the
problem of safety. An unsafe place
18 no place to work. It would not con-
tribute to health, or safety or produc-
tivity—or to eliciting the best from the
workmen.

For the moment I will start with
coal mines. The number of fatal acci-
dents has been  approximately the
same, but the number of fatalities in
the last year has shown a marked
decline. The House would be happy
lo hear that from 296 it has fallen to
230, a reduction of 66. Of course, we
should not have even a single fatality,
but an improvement from 296 to 230
18 a marked improvement, definitely.
And the death rate per thousand em-
ployees has fallen from 0.57 to 0.44 in
coal, from 0.38 to 0.33 1n non-coal and
from 2.83 to 2.33 in all put together.
I must here point out that, unfortun-
ately in spite of improvement in many
colleries, the Singareni collieries has
shown marked increase in the number
of accudents. In fact the number there
18 four times the all India average,
and we are therefore paying special
attention to improve the conditions of
safety there.

Madam, as you are aware, soon after
our Guvernment took charge, we called
a Safety Conference in which the
workeis' representativeg were also
associated, revived the Mines' Safety
Review Commiitee with increased re-
presentation for workers' organisa-
tions and took steps to upgrade the
level of admirustrative supervision and
responsibility for safety and to streng-
then the Directorate-General of Mines
Safety, to fill up the posis that were
vacant so that the number of inspec-
tions may be increased and measures
were taken to attract and retain staff
of efficient competence in the Director-
ate-General of Mines Safety and to
ensure that they are of appropriate
administrative levels to deal with the
nationalised coal fields.
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MR CHAIRMAN Did you imple-
ment the recommendations of this
Committee you are referring to?

SHRI RAVINDRA VARMA There
18 a quarterly meceting of this Com-
mittee which monitorg the mplemen-
tation of these reporis

As fa1 as other indusiries are con
rerned jou are well aware of the work
that 1s done by the Director-General
of Factories (Advice Service and
Labour) Institute I hope 1 had the
time to describe the work of this
Ditectorate-General at length I would
wish that the hon Members should
particulatly take interest in this fleld
and visit the office and the laboratories
of the Directorate-Generul of FASLI
for short in Bombiy to gec that the
woik that 1s being donc for safely to
produce nexpensive implements that
can be used inexpensive protective de-
vites thal can be used for eyes for
the respiratory sysiem for ear drums
etc so that at all the places the hazards
that our workers face foir their health
and their safetv can be reduced For
lack of time 1 ghall not go into these
detaills but I do hope that the hon
Members of this House would take
interest 1n this fleld of activity wll
sometimes acquaint themselves with
the work that is being done n this
spherc

SHRI DINEN BIIATTACIIARYA
You have to arrange our trip to thal
place

SHRI RAVINDRA VARMA That
will be done

1 shall go to the question of some
other special areas of labour I shall
begin with plantation labour to which
my hon friend Shri Purna Sinha
referred I find that even my taking
his name does not make him lsten
to me He spoke at length about the
plight of plantation labour and said
that unfortunately the Report has
devoted only ten lLines to the question
of plantation labour I would lhike to
submit to the House that the number
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of lines does not in any way reflect
our interest in the gquestion of planta-
tion labour 1 know my hon friend
does considerable work among planta
tion labour and he 1s quite familiar
with their problems He raised the
question of the land-man ratio and
pointed out the fact that the number
of people employed in plantations has
tallen You yourself madam, are well
aware of this problem I do not think
that this question of the land-man ratio
15 one that can be tackled only by the
Labour Minustry There are many as-
pects of the question including the
economic aspect of it the effect on
productivity and what not but the
main question relates to wages and
the statutory provisions regarding
housing water supply medical benefits
ett Here I must tell my hon friend
that I am accepling the suggestion
that he made and we are going to set
up a special cell to momitor the imple-
mentation of the stalutory provisions
As 1t v vou are aware that some of
these provisions are more satisfactorily
implemented in the south than in the
northeast and east If I am not mis-
taken you madam have had oppor
tunities to visit gome of these planta-
tions and so you will bear out the
truth of what I say in this regard
though you are not supposed to speak
irom there

I shall now turn to agricultural
labour As I said earlier we had con-
vened a special meeting in this regard
to deal with the problems of agricul-
tural labour There are problems to
whith many hon friends opposite as
well ag on this side have referred My
distinguished friend who has just come
and taken hig seat, Mr Shastri on
many occasions has referred to this
problem so also my good friend Mr
Lakkappa whom I shall not fail to
mention whose example I shall follow
and never fall to take his name in
season and out of geason The pro-
blem mainly 1s not only one of having
statutory mimma in wages You can
easily put mimimum wages on the
statute book but i1t 18 very difficult
sometimes to put them in the pockets
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of the workers in the fleld. Unless the
mechinery to implement the mintmum
wages is efficient, unless it is ubiquit-
ous in its preunee and efficient in
implementation, and unless the efforis
made through legislation and the ad-
ministrative machinery are bolst

by organisation of workers, minimum
wages or the passing of legislation on
minimum wageg by Itself cannot solve
the problem of our agricultural labour.
You are well aware that our Govern-
ment has ratified the LL.O Conven-
tion on rural workers. We, therefore.
hope that the Government will be able
to play 1ts part in helping all those
who want to promote the formation of
organisations of rural workers. We
also hope that it will be possible for
us to orient workers' education as well
as {raining towards our rural workers
ang extend the benefits of social sec-
urity to agricultural workers ang sea-

sonally employed workers jn a phased
manner.

Now 1 shall refer very briefly to
the question of bonded labour because
1 am running out of time, and we are
on the border of dealing with inter-
national matters. On the question of
honded labour, my distinguished
colleague Mr. Larang Sai, ex-
plained the action that we re
taking and pointed out the difficulties
in making progress unless we have a
method for identifying bonded labour
and freeing them and rehabilitating
them. In the past, the programmes
that were adopted for rehabilitation
of bonded labour were within the
framework of the existing plans, there
were no special provisions. We have
begun with a modest token provision
of Ru. 1 crore, which 15 nothing at :11
when we want to deal with the gues-
tion of bonded labour in all its rami-
fications, but I mention this only to
point out the fact that we are aware
of the need to devote special attention
to the question of bonded labour.

Now I shall turn to another ques-
tion, that of women. I am not suggest-
ing that we turn from one problem to
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the other, from bonded labour to
women,

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE); Both are in bondage!

SHRI RAVINDRA VARMA: My
distinguished colleague seems to think
that both are in bondage. I am more
concerned with releasing them from

ndage than characterising one way

r the other,

16.00 hrs.

My distingushed and hon. friend
Shrimati Mrinal Gore, who is not here
unfortunately, referred to the question
of women and to the working group
that has been set up on the question
of employment of women. ‘This i{s a
very major question and it has to be
tackled at various points. We have
special responsibility for the Equal
Remuneration Act. I do not want to
deal with the various aspects of this
quesiion but the provisions of the Act
have been extended to almost all sec-
tors of employment, almost 23 sectors
of employment. One or two remain
and in these sectors also the Act will
be made applicable very shortly. I
have impressed upon the State Gov-
ernments the need for effective em-
ployment and to see that the neces-
sary authorities are appointed in terms
of the Act and the advisory bodies
visualised in the Act are set up. At
the central level ioo, we are setting up
a central advisory committce and also
setting up a non-statutory advisory
committee to advise the Central Gov-
ernment on all matters relating to
equal remuneration, problems of em-
ployment of women and also to deal
with the recommendations that may
come from the working group on the
employment of women. We also pro-
pose to convene a conference of the
representatives of the State Govern.
ments employers’ organisations, work-
ers’ organisations and voluntary orga-
nisations of women to take stock of
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the situation and to see how we can
contribute to the full implementation
of the Equal Remuneration Act as well
as other schemes necessary for employ-
ment and the kind of employment in
which women can have preference.
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I wish 1 could deal with the ques-
tion of mgrant labour. My good
friend, Mr. Mohun Lein referred tio
the yuestion of migrant labour and
parhicularly dadan labour. I am refer-
ring the need for immediate action in
this regard. If I had the time I would
have liked to describe to you and the
House the harrowing conditions in
which migrant labour work, how they
are recruited by Sardars without paj
ing any money to them, how wages
are not pald, how there 1s no restric-
tion on the hours of work, how they
are huddled together like cattle in
tin-sheds in places where the tempera-
ture is sub-zero and how no kind of
emoluments 1s paid to them directiy,
but unforiunately, I have no time to
go into these things. But I would like
to point out that as a result of the
enquires that have been made and the
discussions that have taken place, we
have decided to introduce a legislation
in this regard which will particularly
provide for regular payment of wages
that are already agreed to, provision
of suitable conditions of work for the
migrant workers taking into account
the fikxt that the migrant worker had
migralkd from a different State with
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different environmental conditions to
iake care of the need for providing
protective clothing, etc., supply of free
medical facility for the migrant work-
ers, grant of option to the migrant
worker to raise a claim either at the
place where he is employed or the
State fo which he belongs and provi-
sion by the home State of legal ad
free of charge to the migrant workers.
These will be some of the major pro-
visions i1n the Bill that we hope fto
introduce for the protection of migrani
workers, otherwise known as dadan
labour.

Now, I turn to the question of em-
loyment exchanges and overseas em-
ployments to which some reference
was made by my good Ilnend Mr.
Lakkappa....

]
! SHRI K. LAKKAPPA:
heing sold out

Man-power

SHRI RAVINDRA VARMA [le was
rather concerned about the sale of
flesh. Those who have more lo sell
should be more concerned I do not
know whether I have more or the hon
Member has more.

\

As far as employment exchanges are
concerned, a number of factors have
been brought to the attention of the
House in the course of the Question
Hour by my good friend Mr Lakkappa
as well as by many other hon. Mem
bers., A question was raised about the
number of placements being inade-
quate, A part of the reason for the
fall in the number of placcments 1s
the fact that a number of vacancies
are not being notificd to employment
coxchanges now as a result of the setting
up of the Staff Selection Boards in
various States and the Stafl Selcetion
C‘ommission at the Centre. The House
15 pware that the Government has
recenily set up a committee to go into
all the complaints that have been
made about the employment exchanges
to see how the employment exchanges
can be made more effective and how
the practices and laws in certain States
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which make it difficult for some peo-
ple to register themselves or to be
placed from the register can be dealt
with.

I shall now pass on fo the overseas
employmentg to which my hon. friend,
Mr. Sudheeran made a reference. I
think, Mr. Lakkappa also made a re-
ference to it. So did some other Mem-
bers of the House. Here, we are
concerned with the deployment of
skilled, semi-skilled and unskilled
labour in foreign countries. I think,
it is a good curtain raiser for the
debate that is going to follow. We are
cencerned with the full utilisation of
the opportunities for employment in
these arcas and, at the same time, I
am sure, the House will agree that the
Government ghould be concerned with
the protection of interests of our work-
ers who are deployed in these areas,
the conditions of recruitment, the
living conditions and the conditions
imder which they work in these foreign
eountries, It is this concern which
has made the Government to decide
that recruitment for deployment of
persons abroad should be through
agencies that are registered.

We are taking steps to strengthen
the overseas employment cell {o deal
with the various aspects and the ques-
tions that have been raised and the
committee that has been appointed will
also consider whether it is necessary
for us to have some kind of supporting
personnel either in our’ Embassies in
the form of Labour Attaches or wel-
fare officers attached to the number
of people who are deployed from our
country in foreign countries.

I shall now refer to a few more
points before I conclude lest it he
said that I did not deal with them.
One is the question about the neces-
sity of a wage policy. There can be
na two opinions on this score. There
must be a national wage policy. The
Janata Party and this Government are
commifted to the formulation of a
national wages, incomes and  prices
policy. In this context, many refer-
ences were made to Mr. Bhootha-
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lingam and his committee. I do not
say that many encomiums were paid
to the committee but many references
were made to the committee. My
good esteemed friend, Mr. Chitia Basu
in his stentorian manner of delivery
upbraided me and said that I was
retreating and he almost made it look
as if I was Wavell—for a moment I
did feel for my eye. I know, my good
friend does mot mean that I am re-
treating. He is more interested in
cautioning me against being compelled
to retreat. And I should not take any
umbrage at the caution that he gave
‘me, because nobody goes up to a bold
cautioning about danger or pull the
sacks and kicks at the Board out in
ire or anger. I therefore understand
the spirit in which my hon. friend has
cautioned me against forces that may
compel a retreat from the position that
we have taken. I can assure him that
as far as I am concerned and this Gov-
ernment ig concerned, there will be no
such refreat.

Now, on this question of the Bootha-
lingam Committee, my distinguished
colleague, the Finance Minister, has
made it very clear that this is a study
group and this study group will for-
mulate its recommendations which the
Government would consider. . It is very
wrong to think that this group has
been appointed with a view to engender
some kfhd of wage freeze. I am afraid,
thig ig looking for g serpent in g rope;
it is not the rope; it is the shadow of
a rope; it is a figment of imagination.

SHRI CHITTA BASU: You have al-
ready issued a directive suggesting
that there should be no wage revision.

SHRI RAVINDRA VARMA: This is
a mis-statement.

SHRI CHITTA BASU: You please
clarify it.

SHRI RAVINDRA VARMA: This cir-
cular was quoted, I think, by Mr.
Rajan, the other day. It was quoted
by my distinguished colleague and
friend the other day. It does not say
that there should be a wage freeze;
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it only says that in areas where there
are high incomes, there must be a
reference to the Finance Ministry and
the Finance Ministry's approval must
be obtained, It your idea is to have
some kind of a uniformity—without
uniformity, there cannot be a wage
policy—then 1t is a caution, as my
{riend has cautioned to ensure that
there is no further increase In ris-
parities. Therefore, there is no ques-
tion of a wage freeze, no guestion of
morglorium, no question of a blanket
ban. These are all apprehensions
which are unfounded apprehensions,
and as my distinguished friend, the
Finance Minister, has pointed out, this
croup will consider not only the ques-
tion of wages but of incomes, incomes
of magnets, incomes of executives, all
incomes, and therefore. 1l is somewhat
outside the fleld of responsibility of the
lL.abour Ministry.

1t 1t was merely a Wage Board or
i1 was merely concerned with the
wages, the appropriate Ministry to
handle it would have been the Tabour
Ministry. But when it deals with all
incomes, and prices, I would be making
mroadg into other people’s domalin if
I say that this should fall within my
domain while I hold charge of the
Ministry of Lahour.

Another question was about bonus.
This 18 2 very fallaclous question and
like a dissort, I reserve it for the end
of the menu. Unfortunately or tortun-
ately, this is a question which we have
io 1ake up in the light of our own over-
all view of incomesg of labour, wages, to
which 1 have referred and this ques-
tion had been discussed in this House
before and in course of a few months,
we will have to come back to the
House on this question. So, there is
no doubt about it. I shall not take
more time of the Housc on this ques-
tion. There is another point which,
if you permit me, I would like to
refer to in conclusion. I should not
take more time because the Minister
of External Affairs is also ready.
Even the comprehensive Indusirial
Relations Bill to which several
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isting laws like the Industrial Dis-
putes Act, Trade Unions Act, Indus-
trial Employment Standing Order
Act, etc. We are thinking of inijtiat-
ing an exercise for a similar sgimpli-
fication and codification of other
labour laws in different flelds like
wages, social security, working con-
ditions and welfare etc. An attempt
would be made to adopt, as far as
possible, a common definition of
termg like wages, employers, work-
men, etc. Today, as vou are well
aware, the same term has different
connotations in different laws. This
is not an easy task because each law
has its own logic and structure,
Even so, we propose to have a look
at this problem and make g serious
attempt in this direction ags visualised
by the National Commission on
Labour ug well.

Apart from codification and simpli-
fication of lJaws on these lines, it will
also be necessary to examine the
extent to which it would be possible
to reduce the wvarious registers to
be maintained and returns to be
submitted by the employers, parti-
cularly small employers, and the
relevant labour laws. 1 ghall not
deal with this question at length
But, in conclusion, I would like to
say that, gas far as gecurity and
workers' education are concerned,
my good friend and colleague, Dr.
Ram Kirpal Sinha, the other day
referred to our ideas on the question
of social security, streamlining the
various schemes that we have for
social security, and our ideas about
integration, the possible advantages
that might flow from the integration
of some of these schemes, the possi-
bility of extension of coverage, of
diversification of services, of reduc-
tion of administrative costs, of im-
provement jn the conditions of service

of the medical personnel and oppor-
tunities for better career prospects,
of increasing the efficiency of medical
services through improving the
quality as well as the availability
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and varlety of gruge to which my
hon, friend, Mr. Kachwai, referred
in the course of his speech.

Reference has ulsp been made to
our idea that workers’ education
should be integrated with the national
campaign for adult education that is
being launched by my colleague in
the Education Ministry. -

1 think that I have tried to cover
most of the main points that were
raised in the course of this debate.,..

ot gew Wt wE W : AT R
hisTE 7 qEIAT

SHRI RAVINDRA VARMA: This
is a part of the question of compre-
hensive legislation. Surely I can
assure the hon, Member that there will
be a suggestion, which will fully meet
his point of view, in the Bill that will
he brought before the House,

If T have not dealt with all the
other questiong that were raised, it is
nof because I do not think that they
ere important. They are very impor-
tant; I shall consider all of them, and
m the course of the next few months,
T Jhal} try to accept and implement as
many of them as can possibly be
accepted.

Once again, 1 would like to thank
you ang the hon. Members who have
perticipated in the debate, and I hope
that the House will be gracious
enough fo pasg the Demands for
Grants of the Ministry.
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MR. CHAIRMAN: Before I put
the Cut Motions moved to the Demands
for Grants of the Ministry of Labour
to the vote of the House, I would like
to know whether any Member is with-
drawing hig Cut Motion....

SHR] PURNA SINHA (Tezpur): I
want to withdraw the Cut Motions
standing in my name,

Cut Motiong Nos. 2 and 3 were, by
leave, withdrawn.

MR. CHAIRMAN: I shall now put
gll the other Cut Motions together to
the vote of the House,

Cut Motions Nos. 1 and 4 to 31 were
put and negatived.

MR. CHAIMAN: I shal} now put
the Demands for Grants to the vote of
the House. The question is:

“That the respective sums not ex-
ceeding the amounts on Revenue
Account and Capital Account shown
in the fouth column of the Order
Paper be granted to the President
out of the Consolidated Fund of
India to complete the sums neces-
sary to defray the charge that will
come in course of payment during
the year ending the 31st day of
March, 1879, in respect of the heads
of demands entereq jn the second
column thereosf against Demand:
Nos. 65 and B8 relatirig to the Minis-
try of Labour.”

The motion was adopted,

Demands for Grants, 1978-79 in respect of the Ministry of Labour voted by
Lok Sabha.

-

No_of Name of Demand
Drmand

—— m—

Amount of Demand for
Grant on account voted
by the House on 16-3-1978

Amount of Demand for
Grant voted by the
House

1 a

—

3 4
Revenue Capital R i
MINISTRY OF LABOUR Raf ::.nue r :‘ .
5 Ministry of Labour . 13,68,000 o 68,39,000 .

6 Labour and Employment .

11,50,66,000 1,160,000

57.53,33,000  8,00,000
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MINISTRY OF EXTERNAL AFFAIRS

MR. CHAIRMAN: The House will
now take up Discussion and Voting on
Demang No. 31 relating to the Ministry
of External Affairs, for which five
hours have been allotted.

Motion moved:

“That the respective sums not
exceeding the amounts on Revenue
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Account and Capitel Account shown
in the fourth column of the Order
Paper be granted to the Presideat
cut of the Consolidate Fund of
India to complete the sums neces-
sary to defray the charges that will
come in course of payment during
the ycar ending the 31st day of
March, 1979, in respect of the head
of demand entereq in the second
colliinn thereo? mgaiffst Demand Nb.
31 relating tofthe Ministry of Ex-
ternal Affairs.

Demand for Grant, 1978-79 in respect of the Ministry of External Affairs submitted to the vots of

Lak Sabha.
No, of N f Demand Amount of D dfor  Amount of Demand for
Demand e onTem Granton account voted  Grant submitted to the
by the House on vote of the House
16-3-1978
1 -3 ] 4

Revenue
Ra,

MINISTRY OF EXTERNAL AFFAIRS

31 Ministty of Fxternal Affain

ogrl Rge op

18,92,88,000 2,46,38,000 , 94,64 40,000 12,31,89,000

*Moved with the recommendation for the President.

MR, CHAIRMAN: Shri Banatwalla,
Shri Jethmalani, Prof. Shibban Lal
Saksena and Shri Sudheeren have
tableg Cut Motions to the Demands
for Grants relating to the Ministry of
External Affairs. I would like to
know if they are present in the House
and desire o move their Cut Motions.

SHR] G. M. BANATWALLA (Pon-
nam): I beg to move:

“That the demang under the head
Ministry of External Affairs be
reduced to Re. 1.”

[Increaging number of restric-
tions being imposed upon presons
going abroad, especially to Middle

East countries, for employment and

“That the demeng under the head
Ministry of External Affairs be
reduced by Rs. 100.”

[Need for a Regional Passport
Office in District Malsppuram
(Kernla). (7))

SHRI RAM JETEMALANI (Bom-
bay North-West): I beg fo move;

"Thatthedemﬂngund:erthehlll
Ministry of External Affairs
reduced by Rs. 100"
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[Failure to denounce the Pales-
tinlan raid op Israell territory
and the massacre of Iinnocent
Israeli citizens including children
un March 12 this year (2)1

“That the demung under the head
Ministry of External Affairs be
reduced by Rs, 100."

[Failure to stop continued in-
terference by Officers of the Minis-
try with Indian citizens <ong
mbroad in gearch of employment
to the total detriment of indi-
vidual and the country alike. (3)]

“That the demmng under the head
Ministry of External Affairs be
reduced by Rs. 100

[Failure to sign and ratify the
1866 United Nations Human
Rights Covenanty known as
the International Covenant on
Economic, Social ang Cultural
Rights and the Internmtional
Covenant on Civi] and Political
Rights together with the Optional
Protocol. (4)]

“That the demang under the head
Ministry of External Affairs be
reduced by Rs. 100"

[Failure to denounce the gon-
tinued violation of the democratic
rights of the people of Pakistan
and the people of Bangladesh and
lending international respecta-
bility to and thereby perpetuat-
ing the dictatorial regimes ruling
the two countries. (51

MR. CHAIRMAN: Prof. Saksena
&nd Shri Sudheeran are not present.

Now, Shri M. Satyanarayap Rao.

SHRI M. SATYANARAYAN RAOQ
(Karimnagar): Madam Chairmen,
before 1 speak about the Ministry of
External Affairs, I shouly pay a
compliment to Shri Vajpayee. You
know, Madam, that before he became
a Minister, he wes here with us, He
was siting with us for about six
years. ..,

THE MINISTER OF EXTERNAL-
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): For twenty years.

SHRI M, SATYANARAYAN RAO:
All right for twen'y years. But for
six years he was sitting with me,

As an Opposition leader he was
never jrresponsible. Of course, there
were s0 many people who were irres-
ponsible—I should not mention their
names— but he was the only leader
who behaved so well though, wherever
criticism was necessary he used to
criticlse. He wus g gentleman to the
cadre, no doubt. But, unfortunately,
although for one year after he became
Minister he was all right and there
was no controversy about him, of late
I do not know why he i3 entering
into such controversy. Recently he
also made a statement saying that Mrs.
Indire Gandhi has entered into a gecret
agreement with Mr. Bhutto. I do not
know what wag the provation; pro-
bably Mr. Subramaniam Swamy was
the vrovocation. I was surprised and
many of the Members were also
surprised on seeing his statement
because, us I have said, he wag a very
responsible Opposition leader. Simi-
larly, we expect:d that he would be
& responsible Minister of Ext‘rral
Affairs too, but, unfortunately, he has
sa ¢ thal: he shou'd mot have made
that statement. There cannot be m
secret ugreement Belween two Heads
of Governments. Anyhow, it is up to
him to prove whether there was any
secret agreement or not,

Today also, when Mr. Lakkappa
was putting some question, he inter-
vened and made a very angry gstate-
ment, saying Yes, this is g bomb-
shel’ and he mentioney Mudam's
name. You know he was one of the
great admirers of Mrg Indira Gandhi.
In 1971, when Bangladesh wag liberat.
ed I think he palg compliments to
her, (Interruptions). Certainly,
whenever anybody made a mistake, he
used to -criticise but, is any good
things were done, he used tq appre-
ciate also. He admired her ang I
think he used the term ‘Durga Mata*
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or gomething Hke thal. In the House,
he used to prrise her: there is no
doubt about it,

Anyhow, 1t 15 pnot my intention to
drag him unnecessarily into these con-
{roversial matters. But, he should not
unnecessarily make certain allegations
against Mrs, Indira Gandhi There 13
no problem for him gt all. Daily—
whether it is the External Affairs o
Home Ministry or anything else—he
always says something about Indiraji.
Please forget her ang try to solve
your own problems. This i3 not going
to pay you. This is my sincere opinion
urd advice to the Minister for Ex-
ternal Affairs because he happens to
be my good friend. He also used to
come to my rescue whepn I was not
getting a chance to speak. 1 have
great regard for him. It is really
astonishing and is unfortunate that
such a gtatement should have come
from him. I would not be
if such a statement is made by Dr.
Subramaniam Swamy; I woulg be
surprised if he did not make such a
statement,

Now, coming to the Dem@ands for
Grantg of the Ministry of External
Affairs. 1t hag been mentioned in the
report jtself that so far ag the foreign
policy 13 concerned, there is no con-
troversy; there is no difference of
opinion. I would ke to read the re-
levant portion from the report:

“While burning domestic con-
troversies dominateq the election,
it was noticed, both within India
and abroad, that foreign policy had
not been a matter of controversy in
the campaign. Thiz was possible
because, during the years imme-
diately before independence and sub-
sequently when India played a
dominant role in the political pro-
cess of decolonisation a consensus on
foreign policy had d‘mlop&d within
the country ocutting across party
lines. Against this background, it
was only national that on frequent
occagions, during the months after
the formation of the new govern-
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ment, the basic continuity of India's
foreign policy was re-asserted in
no uncertain terma.”

We must pay compliments to Shn
Jawaharlal Nehru, the then Prime
Minister of India, who is responsible
for evolving this foreign policy, parti-
cularly the non-slignment policy,
which has stood the test of time.
Some people are there, who criticse
him glso for this policy. At that time,
America ang some other western
countries and people like John Foster
Dulles and Dwight D Eisenhower
were criticising him for this kind of
policy. They wanted India to be with
those countries. From the very
beginning, 1t was only"Russia who ez
appreciated our policy. Not only has
it understood and appreciated our
policy, it has also come to our rescue
when the need aro®. We should not
be ungrateful to any country, whether
Russia or any other country, which
hag helped us in our crisis. For ex-
ample, but for their help, Kashmir
would have been with the other
country. There was u lot of pressure
of USA and other western countries.
It wag Russia alone, which exercised
its veto in the Security Council many
times on the Kashmir question. It
also came to our rescue when we
wanted to liberate Goa The same
thing happened during the libecation
of Bungladesh, while other countries
like USA, England, China and others
were, ag a mafter of fact, thinking,
how to cause harm to ue and stab us
This is the situaffon. That country
has been consistently with us; jt has
not only appreciated gur policies, it
has helped us in economic and other
flelds. We have so many projects
with the help of Russia, I do not say
that Shri Vajpayee iz Ignoring that
country or i not anxious to improve
relations with that country, but some-
how some impression iz there net
only in Russia but in other countries
also that he is not giving due im-
portance to this country and he is
giving more importance and attentien
to USA gnd other countries. This Is
rather unfortunate. This kind of im-
pression, if at all there j3 any, should
be removed.
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With regard to our relations with
neighbouring countries, Shr1 Vajpayee
is really very fortunate, very lucky.
When he became the Forelgn Minister,
we had no problems with our neigh-
bours. There are no major problems
in the world glso; there iy no tension.
There are small problems like the
problem between Israe] and West
Asian countries or gome problems ure
there in Africa, otherwigse there is no
such tension which used to be there
earlier. He Is, therefore, lucky in
that sense., So far ag impruvement of
our relations with neighbours is con-
cerned, I would like to tell him that
it is a test for him. Before he became
the External Affairs Minister, we
were having very good relations with
our neighbouring countries, China
and Pakistan

AN HON., MEMBER: No, no.

SHRI M. SATYANARAYAN RAO:
You might have differences but we
are having good relations with our
neighbours The only thing is that
after you became Minister, you have
continued it and to some extent you
have improved it. There is no doubt
about it and I admit it. 1 am not a
pergson who wil] sy unnecessarily that
you have not improved. You nave
done and that 15 why at th. outse: I
have paid my compliments to you.

No doub? you have improved the
relationship. But the real test is that
there are two problemg confronting
our country not only now but since
independence. The Kashm:r problem
is there which has not yet been solved
and the border problem with Chira
fs the cther one. Unlegs these two
prob'ums ara solved, you- seying that
we have good relations with our
neighbours and we have improved
our relations with China and Pakistan
is not sufficient and It is not going to
convince anybody. Because of these
two problems, at any time there is a
danger of a war between thege two
t:;nm-leu. 8o, try to solve these pro-

ems,

Now you have improved the rela-
tionship with Chinw. ¥ou say. All
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right agreed. Recently when a dele-
gation came here from China, we had
a talk with them. WHET Transpired
at your meetings we {§o not know,
But the Prime Minister and you
yourself have given an impression
that they are also very much anxious
to solve the border problem. If that
iz the dase, you should take imme-
diate steps and also, if necessary, go
there. Not only yourself should go
but you may send Dr. Subramaniam
Swamy to China. There igs nofthing
wrong in sending him. Since you
have not sent him, he is engry with
you. I will request you to let him
go there, but let him not create more
problems. Take some steps and wvisit
that country. Not only you visit but
it 15 better if you also send some
Members of Parliament in a parlia-
mentary delegation. There is nothing
Wrong ang that can also improve our
refutions. The China problem is there
and the Kashmir problem is also there
and if these two problems are solved,
we Wwill have no problem with our
neighbours.

Of course, I am very happy that
you have entered into an agreement
with Pakistan over the Salal project.
Nepal Prime Minister ulso is here and
our Energy Minister Shri Ramachan-
dran and the Nepalese Prime Minister
have reached agreements gver projects
concerning the two countries. Any-
how, with Burma, with Nepal, with
Bhutan, with Sri Lanka, with
Afghanistan end Pakistan good rela-
tions are there. At the same time we
must have good relations with the
West Asian countries also, parti-
cularly, Iran, Saudi Arabia and....

AN HON. MEMBER: Also with

Israel,

SHRI M. SATYANARAYAN RAO:
Yes, if you want to have some friend-
ship with Israel, there can TBe no
objection at all. As a matter of “act
I was also pleading for that. Nothing
wrong in it. The only thing is that
problemg with Israe] and Wegt Aslan
countries are there wnd President
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Sadat also, you must appreciate, has
taken the initiative and has gone to
Israel and had bilateral talks. You
must encourage his efforts. If that
problem jis solved, there is nothing
wrong in having friendship with Israel
also. We must see that the problems
between them are solved immediately
ang il any help 1s required, then we
ghould pot hestitate to extend that
also.

We are following a policy of non-
alignment. But that does not mean
only keeping quiet whatever may
happen in our neighbouring countries.
Always Panditji used to say that our
non-alignment policy means dynamic
peutrality, Neutrality does pot mean
that whatever happens in our neigh-
bourhood, you must keeg qulet. If
you keep silent and remain quiet, it
will affect us. Dynamic neutrality
must be mainfained. For example,
take Pakistan. I may tell you about
Bhutto’s death sentence China and
Arab countries and all countries ex-
cept India have written to the Martial
Law Administrator jn Pakistan that
this is very bad, 'you should not do
it, you ghould abandon it. You say

that we do not want to interfere.
Why?

AN HON. MEMBER: The matter
is with the Supreme Court.

SHRI M. SATYANARAYAN RAO:
We know what is the Supreme Couri
and the High Court there?

You yourself say what happened in
emergency. Now you say aboul the
Supreme Court and the High Court
there. If you feel that this is not
good, you think over it That 1s what
1 would like to say.

Recently, we have improved our
relations with Japan. Previously, un-
fortunately, we had been neglecling
Japan for a long time. It is a very
powerful country economically. We
should not have neglected it. 1 appre-
ciate thut Shri Vajpayee is taking
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some slepg and economic and other

reiations are being maintained with

Japan and South Asian countries.

I would like to warn you about
America. You see the history of Ame-
rica. With whomsoever it was friend-
ly, ultimately it stabbed that country
on the back. CIA js a very bad
agency. I must warn you. I know your
provocation—because Mrs. Indira
Gandhi said that CIA hag some con-
nection with you, that is why you came
out with all this. There 1s some
misunderstanding. I warn you in your
own interest, whether it is Janata
Parly Government or that of the Con-
gress Party, CIA is very dangerous,
be carefu] about it.

Recently, President Carter visited
India At that time you thought that
he was a good man. But after his
meeting with the Prime Minister, what
remarks did he pass? He used some
words—he 15 cold headed or cold
hleoded man

You take the cage of TUranium
supply. In your report you have sald
that they have agreed to release it.
But in the paper day before yester-
day it appeared that they were not
prepared to send that. They are al-
ways interested in their own. That is
the difference between Russia and the
USA. Iam not saying that you
should stop relationship with Russia.
You should not neglect a friend who
has been helping us in economic and
other matters but you ghould be care-
ful while having any business with
America I think Shri Battacharyya
agrees with me.

I am glad that you are having some
interest in African countries. There
you are raising your voice about racial
diserimination, imperialism and colo-
nialism. In the case of South Africa
you are not saying that it is their in-
ternal affair and they should try to
solve their problems,
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I come to the passport problem In
your report you have also said that
this power has been given to the
Members of Parliament. You have
unnecessarily thrownm burden on us.
¥You have created a problem for us I
would like to bring to your notice
that there are agents. They are earn-
ing lakhs of rupees. They are plun-
dering the poor people. They bring
200, 300 passports ang ask us to sign.
We cannot say ‘no’ to anybody, We
tannot say whether he is a right or
a wrong person. We gign without
knowing 'he consequences, Please gee
that something is done in this regard.
Please see to this difficulty of ours.

I would like to say someihing about
our foreign misslons.

About our foreign missions, I wish
te say that 1 had been to Ausiralia
and other countries in connection with
our Parliamentary Delegations. We
have seen the functioning of our Am-
bassadors there, They have got cer-
tajn vested inlerests. These so-called
officers are being appointed as am-
hassadors Now of course you have
appointed Mr Goray and Mr. Palkhi~
vala—you have changed the policy.
But what I say 1> that you should see
that at least a majority of these Am-
bassadors are from non-Officials from
this country. This is my request to
you. We find that these officers are
not up to tha mark. It is not only my
view but it is the view of those who
have wisited these foreign countries.

Now my last point is about 1He
Indian Ocean.

Sir, I am happy that some talks are
going on between the USA and the
Soviei Union with regard to this. This
is a very important problem for us
I these big powers are there, it will
be very difficult for us to keep peace.
There will be war in our next door.
And, they are not fighting in their
own territory but they are fighting in
our territory herel Have some talks
in this matter with the lttoral coun-
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tries like Australia and New Zealand;
they are also concerned about jt. They
are alsp requesting the iwo big pow-
erg to keep away from the Indian
Ocean and to keep il a zone of peace.
This is my request.

With these words I conclude my
speech.

o ot sy Wil (wewie) :
gwfe wEew, & fadw darew &
st Y wit w1 iy w & fg
e qWT E |

Ty ¥ qux & wrew A fldw Ay
¥ e dure o7 fader wet oY o
T ®1 quré I W | Hwew
¥ wfaqeft faar § Wy wa? 22 fe &
araw 7 39 fadw Af & gwrew §
wfcafc swer €, T Faw 2 amil
s asa far 1 o '@ 7 fr flkw
wedt v S e el & fefqe
T ¥ e 1 F¢ faar o gEr
7% f sfwmr w2 wgRE & IgT A
mifeeary § s &Y @Yy, s A
7 oWl aw o w9 Ay oo
oY 3 arfirema 1 s s s
Faar T ?

ww a7 aY oy sefwy il
T w17 S Tor A7 5W AT WY WAL WY
fir afc ot sfiweft Tift o A0 W
FATdT T@ aw | gy Ay fRwi § <t
ST A WTATH T3 W7 I ¥ AT
oz Fd we ¥ s £ Wik 99
wriard) &1 ol wd & fodr R &
& s w1 s vt o, wree SEEY
Tyl WIT TEw & FoT WEy §
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o et W€ Rafeoom wre it 37 o0 W v & oy e § fos e
By & wrwer ¥ sfreefy st o sovgr fadwy

et e sft WY ¥ wmew ¥ faw qar
T TETEY €W ATHAR ACATAY A AT
R 9T Tifeame wT wREAr e §,
S gRTAT A wAT Wity | e ww
gw frar & 772 7 9wty gigwr
%7 gAA Tt T o7 99 g o fedr
worifar & maaETEaw 77 W o
fr wrad & w=mg & wT 8, 9T
AT ®7 warar o @ & A fedr i
goaTd  vroAfas nw § o« o
NI g N qET R A
WTE ®q ¥ IIF = o fF ag w
g1 AT & WY s gqrn A1 fw
39 TR W & 918 fadsht  arey
1T T G ¢ W7 I fRwr w
g faer TRT & 1 WA frmdt MY
W st w2 F wrf fft aeme gE A
fr o Wt ey A1 g AR T
sitx & qft aura | TwE w9 g fag
w7 72 § fr aref & w1€ 7 #f T
ara o el & wmogf &
¥few foe off TR fRw wamg &
FrEeeTar wT gwda fear & AR
far ag ogama & o/ & 1 dhF Sy
e & 4% fw ol iy & 7w T
T 2M W O wewr s e
3% aww gt fedw welt §
wgr gvr, ag @ & wfr v s

% ga gwg w8y quew Af a1, Afew
afy dwar A 0 ofrwely el & e
& forr DA W wwiar Y aY & awwar

T & &t oY Wi t@ A & fAdr
Ht & F fw sl o T &Y
awe, faaw foir woa g=ora fwar 8,
g ot et arely & Faw wg frar
ot % #1 T oY W I faveT Wi
weear & fry ofr st A T 8

AT g A e @ fw
21 gweETy @ oY 2, faawr faemen
%2 37 97 fadw wareg w1 fawe wfesy
# wE-aTE & &da | fedr g awen
T AATITH FIH W) AF7A ALY AR )
# T L ATH TH WY WTFTE FCAT STEAT
% fs & awend wmgd wum A ¥
frad famr o2 aga wfew e 2,
farr afe sy sy 2, faar oY &
ara Y, qw ¥ a9 fy ¥ Ao
T I R qrErT AGr FH 7
wgu & aifazy Y v ¥ fasg o ax
dur o € ofY | TERY # T wweT
wt s femr—at wweqr @ 49y
A wwrer £ Y ), Frwr femoy
ATy ¥ Fama aw fr Frer o g dr
2 ¥ w7 Y, TIR IR T AT
o fay o ey feor o o
It wodnr WY urr ? gy ww @
favs § Y § v fediva & famg
TG WgT AT, IF WA 70T T
#

Hfer & uriw sevq w) gwaEy
T g £ 6 gF wow fadw welt &
e T, I o feoataet v Aifemer
9%, 3w & SHT AAY wiv IWAT AR
T WYX T 7T fadw Aife & qwe
dwter a¢, yaaT fawmg § fe & o QY
gred g feren & foeft &, & w
T greamd W i e g dh
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T frx ¥ gl fadw guem &
qraqTe ¥ warw ogv ¥ ¥ avw
gofy gaR ) W ¥ ¥w AW
W X G AATH TEE AT E AY
21wy 97 | v ol iy & wrd
Afeut witce Qi &, 9 Pt o auelt
F N 992 qeawg T @ a%edT, TLqH
S ErwAT @A &, TTOH F qry e W
3, ot ®r wrer A g, W@ Y Ag WA @A
< qErg ¥ fag w1E ara frrreelt £
AT | F © 6T TEH gArL aw A oy oy
w9 e 3w & AT B Forer Ay A
I AW FFT AP AGT ¥ | gAY
T WY Qe A gAN W A 97 |
X OF qERT AW FH WrwAT WX T q
AGAT 9T | T OF TS AW F A gH
a2 ¥ Aoy wqrfn fEd g 70

#few ag T ST ¥ e ww
qiffeaa # &1q gRTR oW AET &
@ # | STRAW ¥ AT BT BT ATHAT
we Arar-faarg gor fear mar @1 w19r-
9 g7 2@ @ ¥ 5 A0 § 9 m
wE THIT T NN EIE # v
#T WA & wiea wiigw a9 ¥
At 7w sxFw T T TR
Zardr faaeft ot waer g A wnoh
o qarer w1 wifgs fasrg gom
AYATT T /Y AT FATI ATLTA-SETT FHT
¥ o anf ¥ Are ot gw ATt
auEamaT 9 faar w7 ® &) S
aarar fear & f & wredtg O &
frarfadt & arafemr ¥ wae
®Y wenfasirer go #3001 gATL o
Tt fagaarr T yelcgRA Se ¥ ®
T 80—90 FAT TYY ¥ FAWIAT
frar &, %Y w¥rgar £r & v Iy wY
T ¥ OF 347 weary wE fwar war
L4

st gror Y o gfmat & &% i &
weATsTs WX Troeftfew v qw 3
o | F wrewed § 9r way qerat

DI, U) W e e

wt Ty A, wrft o fert amEr &
forg Wz § T gw S @ qOAd
& qQraTT 9T qRrTT-ErT 6 wfear &
A @ ¥

ATy qew ¥ w7 fv g wrwa-
fow p3fedy, s qefrcir,
wuoTeT S1fEd | ¥ wmwat # e gurd
TfreaT TR 1 &% Wi Ay
areafas ot @r wfewr 1 gt fadw
it ¥ fartwar o wafewar
N e far ¥ | ww AT _Efedt
o= wgafes @ 4 ¢, afer Oaw
o & 1 fawst faay F q@T anar ar fw
e AT-gwrgTie w1 e —ewa
ATA-TATEARE graT & 1w fed Y
e A-TATEIRE AR q R W
g, @ 57 oF Ar-gUEARe f @l
AW F A Wt § 1 et A
qeTEARE AT AT , IEwT wawa Wl
AT ?—uw T T H A Q
oY oF T wudET FT At DX, o
i qF ATE X TET, WL gAY gud
AT 9 TEY, WIS AT Tt @, N Ag
TR gzt & | TRA R T
Tzfeadr gt &1 SwwT W AoE g
AN Rk LR IC

gfn & s v @ & feet w
wRE 9T, A qE QLAY AT &1 AT A
wFT swe o7 ff 7 off wew fagrd
arody faef fifer & o< & a7 2,
ax % @ feew &, g wifafafes
ﬁm?mﬁ%:ﬁmﬁzm%
wr o € fowT w ordd ) e
W e i W gy wTd wreE
frorare g€ | oF wge @ qumeand,
aferefrer <Y< g & S wwTT o W
Ay o fedw Afer w1 s fear e
¥ W an fewsiew & wife & e
® fog 4% o qgw wroaed ¥ W
firrer wT W &, wrw 9t T R
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¥ gt fyer ¥ wifw 61 onfier 5
= ¥ far wrea #r fadw Afe
aew 2 7T Iak fore wweiter &

o g7 fadg & 9 dfw & IS
A F YT HO wEAl & AT H OF g gy
wEeRqe WYL 3 &Y ey FEw IsvAw AT
Z 1 wrar qESY T @A gl ¥
g MT AT ATEE & AT ¥ arF
@t 1 # £ &% ooy ware Fadw Aify ov
0 ZeAMT A FT TR E, IUE NG
Fr wTor § 7 |re ot 9 wop wfwat
¥ 3a%) 799 9T vy ¥ faegw -
ars gAT faut & w7 e Jew famer
wfes afafarm 8, st faet wfgw
Fan are # sworar & & wwwar £ fe aw
wmas foen & WY ot N | F AT
v modt fa2w Aifa & 29 &in o7 i
&R F7AI7F 949 R 5 I T8,
Tt wfrerat w1 ooy wfe A 3Rard
FCIT AMEAT 3, FT 90 ool Y ge &y
TT 7@ FE T, v faft o
qAY-TZ FAA F AT I EA
oY WAl ¥ THX 7 T S qhv
oY ot aamer g & wrop sreat 1 Formpor
¥ FawY T o FoAT qa | F Pl woan
Su Ul ALRECUR AL
w7, g afen F W g @ wifE
ag A9 Wl 3 AT w1 fART gl
ferg 7 mgeql &1 %7 W Aif7 &
gFrera 7t T dar e @ fr m
WA FUAAAT T AT TW AT FAN
Eccoll

fire AETATTT ST METHT & 7 T Y
qUET 9T gW N Agd g gAY
gfeewor guarar & | & T A F
forg oft wry &1 qurd Rar g frowmw &
aT- 1T T Afa w7 oyez fipar & fF
wiy fgre wgramre § freY A wwT ¥
farer wed *1 o wT w0

feufe ® = 2 awar &1 a7 O
T wfst g e Wi agi ww oo
famger wiw gt v€ & 1| STWR QU
fear st wnfge | W & wiae
¥ fog v & g wifaw o awdfas
feat & forq wraves & fo aover #
wifa eqfie €Y 5% v 987 faw ge<
w1 i 1 dwm w7 2 § 92 AU
Flogw@m My am A a2 N
FTHACE AR AR = g § | T8 T
W Fvi-EEY & IH F WY W7 A wW
forar & ok form o & wir 7 X
Wt # ag wa1 & o TrE g v waea
¥ afy sravawar a7 aY Z7 AT ¥
sfas §f 7 amfw a9
w e w0 & fo gw gew @,
7 U agw wEh W oA ¥ oWk
o ¥ IEwAT WY, wrew @ fdw Aife
¥F A A I WE T A Ay
t 4|

fadw = o fRwr Afs &
gEfag e gw Y ™ 2 fr
W af Ty ¥ Padwr =t § v
et W & 1 99 39 Q7 Iy
FT qay v &, faad gv 3z A
v § fF enifaer & are garr fady
sOTaTe AT WY OF s fraeft wawly
git forr & gare wmar Frafe 7 fenflr
Ar o @ y) Fwawez &
arforsy sfafafar der gae & =< o
& § 3as T vy ag wa § n e
#ife w1 afems gardr ardy st
nfafafadl o= o7 @r § stz =mafor
wfafafedl ¥ ag awrdr ardr W
afafafuat gz wfafafema  gRfr
wmifas § fie @@ o 2w & wfow
forwrer & fire oft @ g st o
#r fadw Afr agw gefr
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oy ¥ oT oew & At & wfw 9t
st T ar & & qwen § e oag
wre ¥ gt fader Aife & oo
FtiNmeAfmEi vy
wTC F 59 Atfa & fag ot gror &
Afe 2, & waEy "= AgE oY W
W N TAT AT, TR ST
gagm fiear | & wawar § e a7 ween
fe sr% @ e frar oy ot A
Tga % aw A5 gh ) W wr
faRw AYfe qverer & @@ @y ) gwr
fader #4 & o Afe N, v F
YT 7 FY, AT F A TF A A
ey # 9% Fifew T 1 oy
frard 1 wrrs Farg g ag v fr—

v e fa agar w@fr

art s fadaY 1, o a1 fpgew
farger fareY &1, o & afeeam
zw ¥ famger faondy 21, Sy are =1
Y gaar wnfgw, ag WY A9 @ FEAT
2, Tqu ot F1€ T w1 T g EwAT 8,
T % nfufve F@T gy, SEw
TRy #Y Ffow g =ifge 0 @
o sfavelr & 99 & Ofre wie T
Y Tt wfge, IasT ganT & iferer
FAT =Afgq | 39 W & FmAAw
ST AEY AT TH A AT WA AAT A
T ooy geaat &, Ao wepfa ¥ owaww
aoifgat & WS qew ¥ ¥ wWT 97
fyaistfrg, e fir e weard 2
I werew oY AT Y gwAY R ww W
Wt aw o1 A% &, S W aFue A&l
THaT &, vfod 99 w1 W &1 A om
A wifedl 1 Tafad afeeoan, arefa
ARG-i &1 WIKE #T YT 9T T T
?, gt gvarn prrAfaT ¥ e T
% AR AfEE ¥ 4, Afvw A § Wi
AN ¥ §, ey & g7 A
T ¥ AT & mfer weey 6
A\ giegler T & 1 g § i
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wirger Y fvar | areTowaTe ¥ fUvare
4 fwar | wrer ¥ wfgw ol
B ¥ arz Y, amfor zfer &, AYr
#r gfez &, wea-wrpa iy gfee &7, avft
ST A AT & a7 £ qT o, B A
&a a2) w7 R gareT TRey vw gTAAaT
® 917 wawar 7 afefgm Fer -

TAdW ST AT WIS
w o wfr firer afezmy 74 s
OF QU147 T00T | FTT T FTLOT §
& =1 avmar Y w'eem Fgwoow
Y famr g w1 wd & A1 ST gwR qTE
wIWT &, IAA1 7 A favg &7 faafe
¥, 77 ¥ A fav FT ITFT OWT
F, qAANTT & A9, Afgowgr ¥ anw
T FEAT & Am | TEGT, oo,
mwfara ok sfeor— W &
T v #r T 8, Form w5 Ew ¥ g
WE AT X AT A IH A FY
# frar fr 7g femmedY $aw gew
foay SY S 7fr 2 ...

MR CHAIRMAN You should try
{o conclude, your philosophy will help
you to do s0

HOWWM ~ifad
uffr g~ @ Afw, d=a A
qraT =7 g fraw Afawr smnfer 7
F go fadw Atfa #Y 7w o &
F1 Yoy ¥ 78 | & THHgATr g—aA
WET A ATT T FE TAA AL FAT
wifem 1 afr gAY sq & v A Qg ad
&, FATFAT Fr OAFAT & 1

MR CHAIRMAN I was only trying
io point out to you your philosophy
and asked you to cooperate,

WMo Feelt wANge Wl : gt frdw
welt A, AT AAAT ORI A, 3@ AT
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o Y A qorT ¥ 9T w7 ot
T &, sawr fadw Afa ¥ du ¥
sagdy w6 wT oF SUAw fear @
it sfirdor 8, o ad g &, e
W aga gAY § WK g @ e ew
Afa w1 79 goree ¥ W9 § durert
frr & 1

ug ¥« nF gfqaw aw fade
won & fir St g wiuwrdr sor fako
ez frvrr # o fa@w serorey vy
¥ wrq ¥@ § IAwT qAfewrs fear
AT ATEd | WS & AF wEq &
qfcay faewi & amfai &1, fadwi &
afgeifas &1 Fan wmEws §
W AT qTAHET NI T g
T ¢, W ¥ wwARr W §aW
Hare & 7 &, wrE w1 fraT T
w1 fawm, W@ %7 s,
WTT T qgwiere, wree o7 fafaum,
W FY WR—ET W O TR #
faRwY & strereTd AT ag gAY fRw
s fawmT 7 T I & 1 AT
frdzT &—um o o7 o e &

37 VRl ¥ A% I SEEl &1 O
qUuT F@TE |

SHRI BEDABRATA BARUA (Ka-
liabor): It 1s a matter of satisfaction
that the foreign policy has been taken
io be the continuation of the country's
loreign policy, the outcome of certain
geopolitical realities and the Foreign
Minister and the foreign ministry had
been saying that thuis country would
follow the policies enunciated earlier.
As they have stated that was not an
election issue. There were certain ap-
prehensions about the sea-change in
India'g foreign policy to the detriment
of the interests of the country, more
so when Mr. Vajpayee with all the
views he had expressed earlier had
come to the stewardship of this minis-
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try, it was expected that he would be
like a bull {n a China shop and distori
everything and would disturb our
relationg with all our friends witheut
making the enemies more inclined
towards us. We are happy that this
has not happened because it is not a
question of having a sigh of relief, it
is a national question and it is a good
thing that it has not happened. I think
we should continue with certain ma-
jor policies that have been continued.
1 should lLke to say that first of all
there are certain inevitabilities lke
our South African policy, policy with
regurd to Namibia, or Rhodesia—they
1emain. We can be a bit more tcm.’{l;
with reference to this. Then there
the question of relations with the
USSR which other speakers also re-
ferred to. 1t is good that we have
maintained our good relations; it was
expected that these relations would be
disturbed.

17 hrs

Not in the interesi of USSR.
but in the interest of our coun-
try, we need to maintain the closes!
relations with the USSR, not only be-
cause USSR was of help to us, a per-
sistent and close friend to our coun
try, but also because USSR had some-
thing to do with our economic deve-
lopment and the USSR also had the
same experience that we had USSR
had no conflict of interests and we
have no bilateral problems with the
USSR and the USSR is a super powe:
and our long term interests appear t.
he similar; our security and our de
velopment are closely related to good
relations with USSR. I had somc
doubts that the Government may be-
cause of certain prejudices ol
pressures, deviate from the po-
licy, which would be disas-
troug for us because this would
lead to a situation where this country
may find itself friendless, go far ab
our security problems are concerned
Although things have improved verv
much—not because of the Janats
Party, but because of the situation as
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it is such—I will give the Janata
Party certain credit for improving the
relations with our neighbours—I think
this security problem will dog us and
we can never depend on the smile of
any of our neighbours, whose inten.
tions alone could not be a justification
for relaxing ourselves. I am also glad
that in our relations with the Arab
world, there is some significant change
in the policy of the Government, but
1 do not think that they are basic
changes, but there are changes. I
would like to reiterate on behall of my
party that the Government must con-
tinue to support this policy and that
any settlement in the Arab world
must be acceptable to the Arabs and
the Palestinians and so long as the
Arabs and the Palestinians do not
come to a settlement, we should not
back other reactionary forces that are
operating in that area disrupting the
world peace.

It has been claimed that our rela-
tions with USA has improved. There
15 no doubt that it has improved, m-
spite of the irnitants which the USA
15 capable of applying almost all along
the line the irritants are there, they
are not as big as the presence of the
Seventh Fleet and the famous Nixon
tilt, but all the same the irritants would
be there. The Foreign Minister knows
well that on Tarapur, under the shel
ler of the Nuclear Regulatory (‘om-
mission, they are delaying a matter
which should not have been delayed,
which was their commitment to this
country. These Irritants appear to be
part of the US policy towards our
country. I think it is mainly because
of their global commitments and their
rclations with the people around us,
which we do not expect to change easi-
ly, nor do we want them to change.
But I think it is more so due to the
US refusal to recognise India as an
important power in the world. 1 do
niot mean that India should strive to
be a super power, which it is not and
whatever little options we had about
being counted as a nuclear power, we
have abdicated and I am sorry to say
this. While the nuclear explosion is
802 LE—14,
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essential for taking the country into
a Nuclear Club, I do not mince words
in saying that India by her status, by
her geography, by her position, by her
population deserves to be a member of
the Nuclear Club. But now the US
position is that India's arms can be
twisted, but not China's.

Why not the same position be taken
in regard to China? They have re-
conciled themselves To the Chinese nu-
clear exlosions and nuclear weaponry,
but not ours. Not only that, President
after President, the Senate and all
power complexes in the United States
have taken the position that India has
no right to even peaceful nuclear de-
velopment. A member of the Nuclear
Regulatory Commission has gone on
record saying that the best way to
twist the arms of a country like India
without mentioning India, is to refuse
supplies of even essential costly elec-
tricity producing plants. The idea is,
even with Tarapore, they would play
politics. They would try to pressurise
us even when it is a mere electricity
producing plant. These are facts
which we all know. 1 would be the
last man to say that we should have
no good relations with USA USA is
the ggest power In the world. It is
a military power. It is an economic
power, It has a dvnamic society and
excellent people. That does not mean
that even if they would not accept us
as a couniry worthy of the respect
due to us, we should cringe, What is
really happening is, we have given a
guarantee about explosions. Attempts
have been made to slur over one fact.
1 do not think the word ‘guarantee’
has been used, but mno explosions
means, you will not he considered a
member of the nuclear Club. In 1974.
the world press said, India was a
member of the nuclear club. After the
Bangladesh war afler the removal of
the constraints that were built around
our country by the machinations of

big and small powers, India leapt into
an era of comparative freedom from
the world powers' pressures. Our
Government took advantage of this
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situation to go ahead. It was the age
of Aryabhatta. We launched the space
satellite after the Bangladesh war; we
had the nuclear explosion and we 1in.
tegrated Sikkim. Unfortunately, the
Prime Minister does not see the signi-
ficance of this integration in terms of
our position, in terms of democracy,
in terms of progress and doing away
with that obsolete protectorate status
that Sikkim was supposedly enjoying!
We have got today into a position in
which because of the United States'
commitiment, they would pressurise
us. We have made concessions with-
out achleving anything. I can see the
possibility of the U.S. Admimstration
finally announcing that 7.5 fonnes of
enriched uramum would be supplied.
a week before the visit of the Prime
Minister. And, we would look sheep-
ish and obliged that they have made
the concession. It may be their style:
1 do not know.

So far as our neighbours are ron-
cerned with Pakistan we arc glad we
have been improving relations With
Bangladesh, bilateral issues appear to
have been solved. With Nepal Bhu-
tan and Sri Lanka. our relations are
improving. But in svite of that, may
I say that my party feels and 1 feel
that we are adopting too much of non
interventionist policy to the extent of
being blind to the emerging forces
around. It is not only the govern-
ments of Bangladesh and Pakistan
that we are friendly with it is also
with the people, 1 will not dilate on
what has happened to the patriots of
Bangladesh who took shelter in our
countrv: T do not have thn time. But
about the immedinte issue of the pos-
sible execution of Mr. Bhutto., who
with all his defects, represented the
people against military rule, I would
like to say something. The Janata
Party is mommitted very much to 1i-
bherty I do not see how and when
the world iz speaking out, for fear of
being called interventionist, the Gov-
ernment has kept a very great silence.
This is not the way to foresee events.
Mr. Bhutto, dead or alive, is going to
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rule Pakistan. I have no doubt about
it. This is the same with Nepal. We
do have good relations with the King
of Nepal, But they are all emerging
forces with which our equations have
gone down, I am gorry to say. ! would
like to know from the Foreign Minis-
ter—I hope he would reply, he has
becn making allegations that the for-
mer Prime Minister had entered into
a secret clause in the Simla Agree-
ment.

SHRI ATAL BIHARI VAJPAYEE.
Secret understanding.

SHRI BEDABRATA BARUA: Yes,
secret understanding. And Mrs In-
dira Gandhi has demed it. Now, Mrs
Gandhi can deny it. It is not for her
io prove it But we as the people of
India. and I would include people of
Pakistan, are not entitled to know as
tn what really happened. When the
Governmen! makes an allegation
when the Foreign Minister makes an
allegation, 1t must have a hasis We
are entitled to know as to whether
really our leaderg in those davs, heads
of the Government 1n those times,
really entered into understandings
without the knowledge of the people
of the sub.continent.

DR. SUBRAMANIAN SWAMY
(Romhav North-East): It is a surprise
what they did.

SHRI REDABRATA BARUA- 1
hope he will make the issue clear, and
let this House know, in the first ins-
tance, ahout what actually hanoened
We welcome the developing relations
with all those other countries—Burma
Vietnam and Afghanistan, Abnul
Burma, I am very #lad that he made a
vigit to Burma. Burma s neighhour
tq Tndia, Burma is suffering from
insurgency from all sides I am »f-
roid, even after getting our help and
I think Insurgency in Burma Is verv
much related to iInsurgency in Indis
and other places. It could have a very
deep projection into our country's fu-
ture so far as the eastern area is con-
cerned pnd India should be able to
collaborate with Burma and it Is the
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test of Chinese good intentions whe-
ther they would object to this type of
a thing or not. As to whether Burma
would be agreeable, I have no doubt
that the Burmese would lhke us to
help putting down the insurgency. But
at the same time they would not daie
to do it because of the fear of Chinu.
Since we are improving relations with
China, 1 hope the bilateral problems
would be s#olved. Unlesg they are
solved, our security problems will re-
main. Our security problems cannot
be golved unless we have got firm
friends. 1 don't consider USA a» a
friend as far as security problems are
concerned. It could be a friend 1n
economic matters. When the multina-
tionals would like to come, they could
be wery friendly. And I do not envi-
sage any situation where India finds
things much different from what they
ure today. We do not have any other
effective  friend except the USSR.
I would say that these frozen postures
could be detreezed. This 15 the right
time. I hope China may respond. I
also hope that in Asian matters, n
malters of Asia where we have been
taking a back seat, our government
will take more interest, our country
will take more interest with all this
foreign exchange advantage we need
trade. Even there the European com-
mumty today is following a stnct'y
protectionist polhicy. In fact, they have
hecome more protectionist than in the
past. We have to face the situation
that with all the goodwill that they
have ghown to get intp our coun-
try and start companies without pos-
sibly any capital gometimes, they are
not prepared to purchase goods that
are produced by our factories.

India had a great time, as I said,
when we liberated Bangladesh, when
we exploded the nuclear bomb, when
we transformed Sikkim from a Pro-
tectorate to shared citizenship with the
people of India and when we had
Aryabhatta hovering over as as a
satellile. I hope all these gains would
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be remembered and the Government
will continue to assert its indepen-
dence, not the type of kow-towing—I
know it is a strong word, but I am
advisedly usming it—to the United
States who have been trying, in spite
of our concessions, I think it is a very
major concession which hurts our self-
respect that this country would not
go in for nuclear explosions And
without explosives, you cannolt have
any ]| development, even if you
don't have the bomb. After that also,
we find that they are more inclined
to twist our arms. Is it because Gov-
ernment has shown some weaknesses,
or because Government of India has
become weaker? I would like Govern.
ment to take a strong stand in this
respect, consistent with our sei-res-
pect and dignaty.

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SAMARENDRA KUNDU): Mr.
Chairman, Sir, It is my great privi-
lege to participate in this debate on
behalf of the Government for the first
time. My burden has been very much
lessened, because what I find is that
there has been a great deal of praise
for the foreign policy which this Gov-
ernment has pursued.

SHRI HARI VISHNU KAMATH
(Hoshangabad): Others have not
spoken yet.

SHRI SAMARENDRA KUNDU: I
have found it to be so, far I know
Mr. Kamath will be very critical.

SHRI HARI VISHNU KAMATH: It
will be constructive criticism.

SHRI SAMARENDRA KUNDU:
Mr. Kamath belongs to the Janata
Party. With all love he says this, of
course,

I will touch gn some of the aspects
of our foreign policy, as my esteemed
colleague Mr, Vajpayee will deal
broadly with it, while replying to
the debate. I remember, Mr. Chairman
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Sir, how eye-brows were raised by
some persons and parties, when the
present Government assumed power
last year, and some people said that
India would end up ag a quasi-satel-
lite of some Super Power and that it
would heavily lean to one side—like
the leaning of the Tower of Pisa; we
were particularly told that in West
Asia particularly, we woulg falter ang
flounder; and that our neighbours
would not be kind to us. I am happy
to say today that all these have be-
come day-dreams. We have not only
emerged from the fire, but have emer-
ged unscathed. And I am proud to
say today that India’s prestige in the
international arena is sky-high. This
is the impression I got after my trip
to the West as well as to the East,
and also after a short visit to the UNO
I am happy to convey my impressions
to the hon. Members.

The Janata Party which was voted
to power by an over-whelming public
opinion in the March miracle has, in
the past one year, followed a foreign
policy of genuine non-alignment; and
under the new, dynamic dimensions
of this policy all the cobwebs of con-
tradictions have been removed. We
have vigorously pursued a policy of
genuine non-alignment, under which
we have judged various issues strictly
m the basis of merit, and in accord-
ance with the UN. Charter, The
basic premises of our policy have been
to save mankind from the danger of
nuclear war, halt the armg race, en-
sure the elimination of force or threat
of force, safeguard the gnvereignty of
nations, and to follow a strict policy
of non-intereference in the internal
affairs of other States and to avert
or stop conflicts. In spite of all this
I am sorry to say it is a tragedy
that some leaders belonging to some
opposition parties refused to be guid-
ed by reason and see the light and go
on accusing us, whenever they get
&n opportunity, of being subservient
to some super-power. They are as
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blind, I am sorry to say, as the four
blind men trying to identify the ele-
phant,

SHRI HARI VISHNU KAMATH: Six
blind men.

SHRI SAMARENDRA KUNDU: Two
more are added.

Sri Barua, while making a very
Eood speech with a whole lot of cons-
tructive suggestions, said that we
should not take a back seat in Asia. 1
can assure Shri Baura that we are
not going to take a back seat in
Asia. May I say that we have ot
long last, under the Janata Govern-
ment, begun tp take concrete steps
for strengthening our ties with coun-
tries of Asia and South East Asia.
We have realised that this region,
with which we share many cultural
values and with which we had a long
history of spiritual and material in-
ter-action, must receive high priority
and a place of its own In our think-
INg. We have decided to impart fresh
vigour to the existing point of con-
tact, as well as develop new areas of
understanding and co-operation. We
share the same aspirations and, to the
extent that our problems are similar
ang we have common elements in our
cultural ethos, any exchange of experi-
ence between us can only be a valu-
able contribution to the process of
development,

Let me hasten to add that we are
conscious of the fact that our resour-
ceg are limited. We do not begin with
fllusions. We are not in a position to
launch a messive programme of aid.
but we are keen to build tieg of mu-
tual beneficial co-operation on as wide
a horizon of human endeavour as
possible. I would like to add that in
line with the world trends, there
is consciousness of the importance of
regional and sub-regional economie co-
operation in this region. To my mind,
regionalism or sub-regionalism do not
militate either against nationalism or
against internationalism. We appre-
clate the legitimacy of this new urge,
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which is manifest even in the ASEAN,
which we have welcomed and suppor-
ted. I hope you will appreciate this
ig the point of view which my Minis-
try holds.

In our dealings with South East
Asia, we are prepared to co-operate
not only bilaterally with the countrieg
thereon but also institutionally with
such groupings as ASEAN. We are
convinced that ASEAN is an 1n tru-
ment of economic co-operation and
not @ military alliance. However, this
does not mean that we have any de-
sire to joint such groupings as mem-
bers, In fact, we cannot, ifthe num-
bership is strictly hmited to the South-
East Asian countries. But we do
hope that the whole of South-East
Asia will come within the compass of
such a grouping, so that the region
can have a new accretion of strength,
a new sense of rolidarity and can add
a new dimension to inter-State rela-
tions by creating ties of economic in-
ter-dependence among them, ang thus
pave the way for harmonious and
friendly cooperation, which is more
than peacefu] co-existence. We  just
do not want to live in the term
“peaceful co-existence”; we want to
look beyond that.

Our support to economic co-opera-
tion in South-East Asia does not in
any way detract from our vision of
Asian solidarity. We are detrmined in
our own humble way to protect, as
far as  possible, Asian personality,
which was  unfortunately forgotten
during the last many years. Our
national movement contributed to the
concept of Pan Asianism and was in
turn enriched by it. Unfortunately,
Asia, the most populous continent
and the cradle of ancient culture and
civilisation, has lagged behind in
the crystallisation of a regional ethos.
This may be due to the fact that we

are a heterogeneous continent, but
it would be a betrayal of our Aslan-
hooq if, engaged in the task of na-
tional development of building sub-
regional or regional ties, we are to
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lose sight of our Asian personality. I

hope all the Members will bless us

s0 that this Government will have

adequate strength to building up the

long-cherished Asian personality.

SHRI HARI VISHNU KAMATH:
Indian personality also.

SHRI SAMARENDRA KUNDU:
Without Indian personality, there
cannot be an Asian persomality. You
know that, youhave told us so many
timeg for the last 30 years and taught
us also,

However, we cannot hope that the
continental edifices of Asian co-ope-
ration would be constructed overnight
or in one big jump. We have to make
a beginning, each State in Asia,
through  bilaterial and sub-regional
co-operation in our immediate neigh-
bourhood. Once sub-regional groups
sprout, take shape and acquire life
in various parts of Asia, they will
have mutually beneficial interaction
with each other, and I am convinced
that in course of time these will come
together in one form or other and
Jjoin hands to form an Asian coopera-
tion stretching from one of the con-
tinent to the other. That will be the
dawn of the Asian personality which
will be a factor of international life,
a force for peace and co-operation and
a synthesis of the great values that
originated in Asia and have today be-
come the common heritage of man-
kind.

SHRI G. M. BANATWALLA (Pon.
nani): The statement should be
laid on the Table of the House.

SHRI SAMARENDRA KUNDU:
Ultimately it will be laid, and you
can read it when you go back to your
home,

Shri Banatwalla perhaps knows that
I had visited Vietnam as the leader
of the economic delegation, and 1
can say that I have come back enrich-
ed with a lot of goodwill which the
people of Vietnam repose in the peo-
ple of India. It was a very successful
trip. This shows that we have widen-
ed our contacts in Asia, We have earn-
ed a very good friend, Viet Nam.
For & humble man like me, it was
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an extremely good gesture for the
Prime Minister of Vietnam to walk
down all the steps of the Presidential
House to embrace me. It is because
we said that it was our moral duty
to go to the help of the Vietnamese
people to heal the wounds of war.
Not only did we say that, we also

proved it. Later, the Prime Mmus-
ter of Vietnam came and visited
us here. We proved it through the

small steps that we took. All the
Members know that I do not want to
dilate on that point,

I am really amazed at the pragma-
tism of the Vietnamese people. I cun
tell you a story. 1 hope the Mem-
bers would love to listen to it. I was
accompanying the Prime Mmister of
Vietnam at the Taj Mahal at Agra.
Somebody in the delegation recited
an Urdu couplet, and the Prime Mi-
nister wanted its translation.
It was  translated. It  said:
you see that this Ta) Mahal
has been built with the tears and
sweat of a lot of people. Naturally, I
thought that a Communist Prime Mi-
nister would clap. But you know
what he said. He said that without
love this monument cannot be built.
So, I only appeal to my CPI friends
particularly to understand this prag-
matism that has been developed in
this part of the world.

During this period, cultural agree-
ments have been gighed with Thai-
land, Malaysia and Vietnam and our
maritime  boundary with Thailand
and Indonesia has been finalised. Our
trade, our cooperation in the field of
industrial development, education and
culture with the South East Asian
countries has shown a measurable in-
cresgse. The process, ] am sure, will
gather momentum,

Mr. Chairman, when you were there
on your seat, you go kindly referred
to non-alignment. You said that non-
alignment is not meant for keeping
quiet. I can assure you, Mr. Chair-
man thet we do not believe that non-
alignment iz non-involvement. We
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do not balieve that non-alignment | is
neutralism and if anybody has given
a concrete shape to this idea that non-
alignment, is not neutrality, it is the
Janata Party by pursuing a dynamuc
non-aligned policy.

The hon. Members would receall
that within hardly a fortnight of
taking over reins of office, the
vanata Government hostegq the Con-
ference of Foreign Ministers of the
Coordinating Bureau of Non-aligned
countries. The Conference served to
reinforce India’s commitment to the
policy of non-alignment which has
been the corner-stone of our foreign
policy since Independence. For India,
as indeed for all the other non-
aligned countries, the policy of non-
alignment flowg from our gtruggle for
frecdom from colonial rule. The policy
15 inspired by the ideals of our frec-
dom struggle and reflects the deep
desire of our people to preserve com-
plete  independence based on our
national interests and indeperdent
judgment of international fssues om
their merits without being influenced
one way or the other by outside forces.

The Government has not only dec-
lared at the earliest opportunity its
resolve to continue non-alignment
but has in the course of ome year
endeavoured to restore to the policy
its original positive thrust. When I
attended the 32nd session of the UN
General Assembly last year. 1 found
that our stress on genuine non-
alignment and our decision to pur-
sue the policy with vigour and dy-
namism had been understood and
appreciated by the world community
in its proper perspective. Consistent
with non-alignment we have main-
tained that our faith is in genuine
and not tactical peaceful co-exis-
tence. We adhere to the policy of
promoting  non-military smd non-
jideological bilateral relations  with
all countries regardless of their so-
cial systems, Our emphasis has been
on cooperation and not confronta-
tion, We have stood for preservation
of peace and international stability,
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elimimation of the remnants of co-
loniglism and the monstrosity of ra-
cia) discrimination and apartheid.

May I add that it is not a con-
cept of ideology of a narrow group-
ing of States but a positive and in-
dispensable = factor even in a fast
changing multipolar world for
strengthening, the forces of peace
and for the promotion of cooperation
among nations on the basis of equa-
lity and justice to usher in a new
international economic order., Qur
endeavour will continue to make the
movement purposive, dynamic and
independent so that it will effective-
ly represent the hopes and aspira-
tions of the millions of people be-
longing to this movement.

I shall take only 5 minutes to refer
to a far off continent that is known
as Latin America and South America.
While developing warm  relations
with  our neighbouring countries.
please do not for a moment think we
are oblivious of our friends in dis-
tant places in South America. In
October last year, when I went to
New York to atiend the UN General
Assemblv season. I took the oppor-
tunity of visiting some of the count-
ries in the region, Unfortunately,
because of shortage of time, I had
to confine my visit only to Trinidad
& Tobago and Guyana I was indeed
moved by the warmth of friendship
showered on me during the visit by
manv leaders of the=e countries, in-
vluding Acting President, Prime Mi-
nister, Foreign Minister and others.

There are some 20 odd Republics in
this part of the world, The total area
of the region is over 8.5 million sq.
miles and the estimated population is
about 270 million. The population is
likely to reach the 400-million mark
by the year 2000.

The economic growth rate of some
of these countries is equally impres-
sive, Brazil's volume of annual trade
ix over 22 billion dollars and this
country which has an ares of 8.5
million sq. kms. and a population of
110 million is gradually assuming
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the status of the colossus of the South
America. Argentina is the other lead-
ing nation in South America which
exports large quantities of food-
grains, meat and milk products. The
average per capita income of these
countries is around 1000 dollars.

SHRI VAYALAR RAVI (Chirayin-
kil): There is no democracy in that
area, They are killing all national
freedom movements. I want that Gov-
ernment to express solidarity with
the people, not with the military re-
gimes in South America.

SHRI SAMARENDRA KUNDU-
It is alsp gratifying to note that there
is a great respect and admiration for
Indian philosophy and culture in most
of these countries, The names of In-
dian leaders, like, Mahatma Gandh,
Rabindra Nath Tagore are household
words In many of these countries.
There is no doubt that all these coun-
tries are interested in developing
closer relations with India, particular-
ly after the new Government, the
Janata Government, has come.

1 am fully convinced that after the
peaceful revolution of the last general
electione with the show of maturity
and wisdom of our people to defend
values of democracy new hopes of co-
operation have been aroused in these
parts of the world.

We are making every effort for ex-
panding our economic and cultural
cooperation in the flelds of dance,
music, art, trade and commerce, agri-
culture, industry, science and techno-
logy.

Now I will take vou to the fleld of
economic activity in West Asia. The
other matters will perhaps be dealt
with by my senior colleauge. Mr, Vaj-
pavee. The resources of these rich
countries have embarked upon an un-
precedented programme of economic
develooment. Till date in the West Asia
and North Africa region, Indian per-
ties both in the public sector and in
the private sector have been awarded
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projects ag prime contractors or sub-
contractors of the value of Rs. 1500
crores. Out of this, during the last 12
months, India secured contracts to
the tune of Rs. 740 crores—when our
Government, when Janata Govern-
ment came to power—which is almost
50 per cent of the total value of con-
tracts so far secured by us. This has
been possible only becausc those peo-
ple have trust and confidence in us.
What we say they believe, Now these
people act on it. We do not believe m
diplomatic tulk in these matters—to
speak with tongue in the check. Sir,
this is not all. As of date, Indian
parties are in various stages of pro-
cessing and negotiating offers and ten-
ders for projects valued at approxi-
mately Rs 2500 crores. These figures
appeared staggering but considered in
the context of a planned expenditure
during the next five years of roughly
about US $ 400 billion by the major
o1l exporting countries 1n the WANA e-
gion, thiz s insignificant. 'Therefore,
Mr Chairman, Sir, we are aware of
the new responsibilities ang my Minis-
try is doing everything possible to see
that this part of the world gets sup-
port and encouragement and through
cooperation of all gur activities are
developed in  this part of the world
and are also strengthened.

Now I come to the passport and
immigration. Immediately, after the
new Government came to power and
restored democracy, it tried its best
to translate into action the fundamen-
tal right and desire of the people to
travel freely and hopefully, It is in-
deed unfortunate and sad that during
the dark days of emergency, dark
days of tyranny, there was serious
curb on this valuable right of the citi-
zens. And on unsigned and unidenti-
fied slips supposed to have been given
by the police travel documents were
not jssued. 'This is what we disco-
vered when we came to power. No
sooner than the new Government in.
troduced liberalisation of issue of
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passports it faced with unprecedented
inflow of passport applications, etc.

During the year 1077-78, the out-
put of passports was 906,081 as
compared to 573,527 in 1978-77 which
represents an increase of nearly 60
per cent. In one year. there has
been a tremendous increase—80 per
cent. 1 hope the hon. Members will
realise and appreciate this, Mr.
Ravi will realise and appreciate this
because I had been to Ernakulam,
and he knows what I have done.
Members will realisc that a new
spirit of enthusiasm we have releas-
ed among the people; they feel that
they are free; not only do they feel
free but they want to translate it
into actron by trying to acquire pas-
sports. And this Government is
determine to give all of facilities to
these peop'e and see that all those
who want to have passports get the
passports at the minimum possible
time ...

MR CHAIRMAN' You have al-
readv taken about 35 minutes Your
senior colleague 1s going to take
about one hour Then what will be
the time left out for the members?
Please do not yield to the other Mem-
hers.

SHR] SAMARENDRA KUNDU:
Nevertheless, in spite of this increase,
the inflow of aplications also recorded
an increase of pearly 65 per cent.
While in some offices such as Bombay,
there are hardly any arears, in other
offices such as Ernakulam there are
large arrears, Mav I add here— Mr.
Raovi knows about it; T had been to
Ernakulam—that there are more than
two lakhs of applications in backlog
there, and I have sald that, by the
end of this wvear, all the backlog will
be wiped out and people will start
getting  passports within 35 to 45
days.

SHRI VAYALAR RAVI: Are you
making any arrangement for it?



KEUNDU:
Yes. We do not gleep. What do you

SHRI MANORANJAN BHAKTA
(Andaman and Nicobar Islands); In
Port Blair, they have stopped issuing
passports because you have introduc-

may be stopped....
SHRI SAMARENDRA KUNDU; No.

SHRI MANORANJAN BHAKTA: I
have seen personally. You inquire
into it.

SHRI SAMARENDRA KUNDU: It
cannot be g0.

Al]l passports issued earlier are con-
verted to liberalised endorsements
system on application, and it is esti-
mated that over 700,000 passports
have now been validated on the basis
of the liberal policy.

It hag also been decided to open
Regional Passport Offices in Rajasthan
and Karnataka as well as Sub-Re-
gional Passport Offices in Madhya
Pradesh, Bihar, Orissa, Jammu and
Kashmir and Calicut.

In Bangalore, Jaipur ang Calicut,
accommodation has also been arran-
ged and other ancillaries such as
furniture, telephones, etc, are being
moved jnto position, so that they will
start functioning early in June, 1878.

PROF. P, G. MAVALANKAR

(Gandhinagar): Please strengthen the

it will be streamlined. Our passport
offices are working on a war-footing.

PROF. P. G. MAVALANKAR: We
strike off the ling if we do not know
the persong concerned for more than
two years. Naturally if I do not
know a person for more than two
years, I have to strike off that line.
The Passport officey sometimes refuse
those applications. You must see to
it that, whep the signature of M.P.
ig there, even when we strike off
that line truthfully—to say that we
do not know the person or persons
concerned Yor more than two years—
that application should be considered
as valid,

SHRI SAMARENDRA KUNDU: It
cannot be considered a3 valid. In
that case, you should not sign.

PROF, P. G. MAVALANKAR: How
can we know so many peocple?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): Then do not sign.

PROF. P. G  MAVALANKAR:
‘This is a sericus point. If Members
are given the right to sign,—after all,
Membery represent their constituen-
cles—they cannot afford to displease
as many people.... (Interruptions)

AN HON, MEMBER: You can, if
you change your constituency.
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PROF, P. G. MAVALANKAR: In
all seriousness I suggest that, after
having given the right to MPs 1o
sign, Government should think in
terms of eliminating this requirement
of two-year acquaintance, That is
more honest. Do not make us sign
something by being false to ourselves.
We want to be truthful our conscience
and also serve our countrymen.

AN. HON. MEMBER: Once we say
that we are satisfied, what is the
necessity of requiring an acquaintance
of two years?

PROF. P. G. MAVALANKAR: Yes,
Kindly consider this suggestion.

SHRI SAMARENDRA KUNDU:
Certainly we will consider the sugges-
tion with all sympathy . ...

PROF. P. G. MAVALANKAR: Don't
make us liars.

SHRI SAMARENDRA KUNDU:
We are suggesting that in those cases
where you are not sure that you know
the ampplicant for two years, you can
direct him to sign an affidavit and file
it. We have introduced new methods
whereby he can sign an affidavit and
file it. We will give due considera-
tion to Yyour suggestion. Instead of
two years, we can make it one year,
but you must know the person for a
certain period.

Now, the dissemination of passport
application forms through Post Offices
wag introduced in Delhi and has been
extendeq to Punjab, Gujarat, Kerala,
Maharashtra and Tamil Nadu. It is
expacted that this system will gra-
dually cover the whole country and
application forms will be made avail-
able at Head Post Offices in the
varioug States.

Coming to the immigration point,
lots of doubts ....

SHR] CHITTA BASU: He says that
you ghould take gway the right you
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hieve given us to sign on the pusaport
spplicstton. (Interruptions)

SHRI SAMARENDRA KUNDU:
How can I venture to take away rights
given to g Member of Parliament ....

PROF. P. G. MAVALANKAR: You
remove the sentence regarding two
years' acquaintance.

SHRI SAMARENDRA KUNDU:
We will consider it (Interruptions).

SHRI ATAL BIHAR] VAJPAYEE:
Why? You are getting an opportunity
to meet so many people!

SHRI SAMARENDRA KUNDU:
Now, regarding immugration, I would
however like to draw the attention of
the Hon. Memberg to the fact that in
issuing passportg we also have to bear
in mind that we have a duty to see
that Indian citizeng ang speclally those
belonging to poorer and weaker sec-
tiong of the people are not lured by
unscrupulous agents into travelling
abroad either with {false expectation
of work or on termg and conditions
which would be exploitative. It is in
this context that we are all aware
that the 1mmigration Act of 1922 is
soméwhat outmoded and an examina-
tion is currently under way in order
to overhau] this legislation and bring
it up-to-date. The Ministry of
Labour, in collsboration with us, is
actively engaged in thig case.

We fully realise that there is still
scope for improvement in the func-
tioning of our passport office. Every
member of the public has a right to
receive courteous attention in these
offices. It shall be our endeavour to
do 80. I may add here that we have
promptly looked intp the complaints
whenever they have come to us and
we would like to assure the people
that we will welcome and look Into
any complaint on transgression of
these norms.

To end my speech I will refer
briefly to the Haj' matter. Thousands
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of Muslims go to go Haj and, on that
also, we have taken some sort of a
revolutionary decision.

The Government has paid special
attention during the last year to imp-
roving the facilities for the members
of our Muslim community to go to
Saudi Arbla for Eaj and to other Mus-
lim countrieg for Ziarat. The Gov-
ernment have agreed to release foreign
exchange for 20,000 Haj pilgrims in
1878, a recorq figure. The amount of
foreign exchange has also been in-
creased. The Haj Committee ang the
Central Haj Advisory Board have
been re-constituted and are actively
engaged in identifying the problems
and in suggesting golutions for them.
The Government will consider their
recommendations with sympathy.

The Government are considering the
replacement of the present Haj Com-
mittee Act by a new enactment which
would democratise and broadbase the
composition of the Committee and
streamline the Haj machinery. The
Government have also decided to
strengthen the Haj Wing of the Em-
bassy of India, Jeddah go that it can
loock after the welfare of pilgrims
more effectively. This year, for the
first time, we hope to send a medi-
cal mission of 14 doctors and 14
compounders as against ten each in
the past years. Government is in
touch with Government of Saudj Ara
bia for the restoration of Indian Ru-
batg for the use of Indian pilgrims
during Haj season and the problem
has become particularly urgent be-
cause of the high cost of accommoda-
tion. Last year, they were asked to
pay about Rs. B0O for less than 2 sq.
metres of floor accommodation. This
is indeed unfortunate. Ag I said ear-
lier, we will do everything possible
to see that life's cherished desire of
a pious muslim to do Haj is realised.

SHRI VAYALAR RAVI: There is a
complaint from the people of Kerala
that they are put to a lot of dificulties
because of the Immigration Rules.
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SHRI SAMARENDRA KUNDU:
You always think of Kerals and Erna-
kulam; you never think beyond that.
You ghould think beyong that.

In spite of the Immigration Act, we
are trying to liberalise the conditions.
We have given instructions that the
genuine people who go abroad for
jobs or otherwige should not be gbs-
tructed. But at the same time, you
must agree with us that the people
who go should not turn out to be
destituteg ang bring shame to us. In
order to keep the prestige of India
very high and salso for the food of
these people, it would be in the fitness
of things if some restrictions are there.
But we have also said that genuine
people who have some gort of docu-
ments with them can always go.

SHR] VAYALAR RAVI: In the
West Asian and Gulf countries, you
are not putting important people as
ambassadors. That is the main
complaint. They are not able to look
after the interest of the country nor
are gble to improve our relations with
them. Yoy must gee that these em-
bassies are suitably strengthened....
(Interruptions)

SHRI HARI VISHNU KAMATH:
Thig is a bachelor Minister’s maiden
speech jn the House.

MR. CHAIRMAN: That is why I
gave him forty-five minutes, while
his senior colleague is going %o take
one hour. Nothing is left perhaps.

DR. SUBRAMANIAM SWAMY:
There is no need for Shri Vajpayee
to reply.

MR. CHAIRMAN: Have you any-
thing else to say, Mr. Minister?

SHRI SAMARENDRA KUNDU: No,
Sir.

I8 hrs.

The Lok Sabha then adjourneg till
Eleven of the Clock on Tuesday, April
18, 1878|Chaitrg 28, 1900 (Saka).



